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LOK SABHA DEBATES

LOK SABHA

Thursday, May 25, im fjy a u lh a  4, 1894 {Saka).

The Lok Sabha met at Eleven o f  the C M .

[M r . Sp e a k e r  in the Chair]

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Shri Samai Guha.

SHRI SAM\R GUHA: Sit, I lise to 
put my question under a protest. Apart fiom 
tliis question, I had Tout other questions add-
ress’d to the Minister of External A flairs. 
But all these questions have been turned 
down .ti bilt aril y ar.d inf oi nut ion was given 
tu me \cry late. I do not know whelhei there 
is any protection against this. I do not know 
why these questions relating to Bangla Desh 
and othei subjects have been turned down 
arbitrarily. 1 make ati appeal to you, Sir, to 
set- that some oflicers do not whimsically turn 
down the questions put by membei s and 
the questions are not screened that waj,

MR. SPEAKER : Put your question.

SHRI SAMAR GUHA : Question No. 
981.

Strike Notice by Colliery Mazdoor Con-
gress of Asansol Coal Belt

*981. SHRI SAMAR GUHA : Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the Colliery Ma/door Con-
gress of Asansol Coal belt area has given 
notice of strike by the coal mine woikcrs to 
the Minister of Labour ;

(b) if so, the main demands of the coal 
mine workers and the reaction of Government 
thereto ; and

(c) the steps taken by Government to

settle the dispute between the wotkers and the 
owners of coal mines in the Asansol area ?

THE DEPUTY MINISTER IN THE 
MINISTRY OI< LABOUR AND REHABILI-
TATION (SllRI BALGOVIND VERMA) :
(a) to (c). On the 21st April, 1072, the Coll-
iery Ma/door Congress had sei ved a notice of 
stiike on the management of 44 collieries in 
the Asansol region in pursuance of certain 
demands ; a copy was also sent to the Labour 
Minister, among others. The demands inclu-
ded implementation with retiospcctive effect 
ol the recommendations of the Coal Wage 
Board in respct t of Variable Dearness Allow-
ance, and incremental talc, introduction of 
gratuity scheme, payment of arrears of annual 
bonus and quaitcrly bonus, reopeniug of closed 
collieries and the nationalisation of the coal 
industry. On receipt of the strike notice, the 
Regional Laixh ii Commissionei (Central), 
Asansol, has taken up conciliation proceedings 
the next date for which has been fixed for the 
25th May, 1972.

SHRI SAMAR GUIIA : The patience of 
evciy worker has bren taxed to (he point of 
exasperation There have been meetings, nego-
tiations, app« als, memoranda and even relay 
hunger slnke.s of ?,000 workcis ovei a month. 
The general strike, which has now been post-
poned to 12th ofjulv, is sponsored and supp- 
oiled In JIMS, IN I’UC, AITUC and Cl l'U. 
They have given notice that unless these very 
legitimate demands ate fully met they will go 
on strike by the 12th. I want to know whether 
these demands that have been just now men-
tioned are based on the recommendations of 
the Coal Wage Board and whether these reco-
mmendations have been approved by the 
Government. If so, may 1 know whether these 
demands are considered by the lion. Minister 
as legitirnafc ? If they are considered legiti-
mate, what steps are the government going to 
take to accept conciliation ? If this concilia-
tion fails, what will happen ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : All these demands are in the concili- 
tation proceeding, and the proceedings are
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being conducted in a cool atmosphere. I can-
not say at this stage whether the demands are 
legitimate or not. After the conciliation pro-
ceedings aie concluded, I will get a report 
and then I will be in a position to say whether 
they are reasonable.

The hon. Member wants to know how far 
the colliery owners have given e-flfect to the 
Wage Board recommendations. I will point 
out to him that the nurnbei of collieries 
which have fully implemented the recommen-
dation is 2H1 and the number of workmen in 
these cellierjes is 2,20,159. The number of 
collieries which have partially implemented 
the recommendations is 293 and the number 
of workois involved is 1,8!),413. When Isay 
that they have implemented them, it is not 
really giving the correct and full picture. In 
some tases the implementation has taken placc 
on the basis of agreements which are not enti-
rely in consonance with the Wage Board re-
commendations. Biit I may inform the hon. 
Member that looking to the nature of these 
protracted negotiations and avoidance of im-
plementation as far as possible, we ate serio-
usly considering invoking the Defence of India 
Rules, wherever necessary, to see that these 
recommendations are fully implemented.

SHRI SAMAR GUI!A : Is it not a fact 
that a number of coalmines in Asansol atea 
have been closed down ? If so, what is the 
number of labourers involved there ? If these 
coalmines are not reopened without delay, 
will the government tty to take over them ? 
May I know whether the attention of the 
government has been drawn to a statement 
yesterday by Shri Tushar Kanti Ghosh that 
Rs. 30 crores of royalty is due to the govern-
ment from the coalmines ? Are they going to 
take any steps to realise this royalty ?

SHRI R. K. KHADILKAR : I have seen 
a press report to the effect that a huge am-
ount of royalty yet remains to be paid. So 
far as the closure of certain coalmines is con-
cerned, this area is now experiencing lawless-
ness.

SHRI TNDRAJIT GUPTA : Not in the 
Asansol area.

SHRI R. K. KHADILKAR : I have got 
a report. 1 have addressed a communication 
to the Bengal Government and they say that 
because of this lawlessness and goondaism cer-
tain workers have left the colliery sites,

SHRI SAMAR GUHA : For the last three 
months there is no lawlessness at all.

SHRI R. K. KHADILKAR : This is my 
information.

f t  m  sparer

44 *r src* fam
i r t  «t t  arte 400
Tfarffar $  *rwRr spt t c  fer*rr i t  
srFFTT ’sri^rr g ^  sttst 81
% 3HT 3ft ^3T 3ft# IT^T# TO fa ***&-

f  art |  fatr w a n x .  f t  

sr f t z  s ire  fefafarar % a r ^  $  jtfta-wtor 
% srare* |  a rk  sfT STT*
aiTO item ft  stft |  eft w? 

%3r sfr t % a n rrt f t

^  f t  ?

SHRI R. K. KHADILKAR : The award 
was non-statutory. As I have already said, 
we would like lienee-forward to see that the 
Wage Board awards are made statutory. In 
order to see that the Wage Board recommen-
dations arc fully implemented, we have not 
succeeded in that by other methods. Therfore, 
when I say that, 1 mean it, and we have to 
and we are very seriously considering how to 
do and in what manner to invoke the Defence 
of India Rules. About the other matter of 44 
collieries, I am prcpaied to give information 
as to how many prosecutions have taken place 
and I am prepared to give other information 
also.

MR. SPEAKER : Don’t commit yourself.

SHRI INDRAJIT GUPTA: Is it not a 
fact that in terms of the Coal Wage Board 
award, the variable dearness allowance was 
entitled to be increased according to the cost 
of living index figures, several times between 
the time the award was published and the 
present time and, if thal is so, whether it is 
not a fact that many of these collieries, in fact 
most of them, have not given any of these in-
creases which were due so that the real 
motive behind the strike, at present, as I under 
stand, is lhat the present rate of dearness 
allowance which is due to them should be 
paid and the arrears which are due to them 
are also paid to them. What is the Govern-
ment’s view on this without waiting for the 
Conciliation Officer’s report as to whether the 
owners will agree or not ? Was It not appro-
ved by the Government ?



SHRI R. K. KHADILKAR : It is true 
there are a number of defaulters so far as the 
payment of variable dearness allowance is 
concerned. But there is a notice given, first 
by one union, that is, H. M. S. and then a 
combined notice by three unions, H. M. S., 
A I  T  U G. and I N T  U C. Now, I am 
told, another union has also joined 
it. Unless, in the beginning, they ate 
sent to the Conciliation Officer to find out 
what is possible* to do in the given situation,
I do not think wc can take any arbitrary 
decision.

MR. SPEAKER : If the answer takes a 
shape of the debate, then that also must be 
avoided. It takes a lot of time. One Question 
has taken 15 minutes. So, only four Questions 
will be done in the whole Question Hour. 
Next Question.

One thing more. I enquired about it. 
The other Question was disallowed. For rea-
sons, of course, as you know, some are Starred 
some are Unstrarred and others are rejected. 
Thousands of Questions cotne. But 1 shall 
again examine it myself as to whether it was 
rightly done or not.

SHRI INDRAJIT GUPTA : I have never 
raised it before. When we indicate the order 
of priority in the Questions that we give, we 
do not find always that that order of priority 
is being adhered to. The question which may 
come in the Starred List is not the one which 
the Member has given top priority.

MR. SPEAKER : Sometimes, that Ques-
tion may not have been accepted or allowed. 
That may be the reason.

SHRI INDRAJIT GUPTA : About those 
which are not accepted, we get a communica-
tion,

MR. SPEAKER : I am going to examine
it.

SHRI INDRAJIT GUPTA : I find the 
one given priority has gone to the Unstarred 
List and the other Question which is given a 
lower priority by the Member is put on the 
Starred List.

MR. SPEAKER : Thousands of them 
come. Sometimes, they do not come to the 
knowledge of the Secretary or myself. Anyway 
I am going to see this process again.

3 O rd Answers

^JNTfrtff v t  ?w i!f sm & r  % wrt

*983. «ft ^  *TOT : WT fW?T
WR arertf ^  fTCTT fr^ t fa r :

(sr) WT it sirreTforf
SFTTfT % 3TRJJT % Wit *r 

19 7 1 if a m r  srf?r%!CT ftanr ; 
3 fk

(*t ) err, eft 
w t  |  ?

THE MINISTER OF STEEL AND 
MINIES (SIIRI S. MOHAN KUMARA- 
MANGALAM) : (a) and (b). A statement is 
placed on the Table of the House.

Statement

(a) Yes, Sir.

(b) The main recommendation of Quresbi 
report regarding distribution of steel to traders 
was that the then existing system by which 
the Steel Priority Committee determines the 
quantities to be earmarked for release to trade 
from time to time may continue.

As regards the liquidation of the heavy 
backlog of trade ordej s on the books of the 
produreis, they recommended that, to offer 
an incentive foi conversion of these orders to 
new orders, the quantum allowed for trade 
may be earmarked separately for new and old 
orders and facilities may be given to traders 
to book new orders for reduced quantities, 
without payment of earnest money, if such 
orders were in cancellation of the old 
orders.

«ft OTTT : 3T*JP¥T
% 3RFTT 3ft f  7 ^  ^ r

*pt w t  'Tffarr % ? w n  3 m r

f . f $  *TT 3TT?r
&  t  *ft % s p w

f  ? t o  ^  |  ?

srwrai F^tvn : snr arrr # ^ t  stft
31? ^cTT^r I

SHRI S. MOHAN KUMARAMANGALAM: 
The hon. Member must be aware that there
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are two organisations which have been set up 
in connection will) distiibutiou of steel : the 
first is the Joint I*lant Committee on which 
are tlu* representatives of the producers : and 
the second is the Steel Piiority Committee 
which is thaired by the Secretary of the 
Department of Sleel, Government of India. 
The procedure followed is that nil those who 
want steel have first to place their orders with 
the produms arid secondly, their orders are 
sponsored by various governmental and quasi- 
governmental authorities. 1 he Joint Plant 
Committee and the Steel Prionty Committee 
then taking into consideration the need ftom 
thr national point of view allot priorities. The 
matter is discussal in some detail, and after 
having been discussed f\haustiuly, a d< rision 
is armed at what should be given to tlte 
different sections of industry in our countiy.

SHRI NAWAI. KISHORR SINIIA : Is
(lie hon. Minister awaie that genuine consu-
mers and sometimes quasi-governmental 
oiganisations find it extremely difficult to 
obtain stetl r» roidmi> to their requirements 
because of the systi m whi< h extits winch is 
tim< -consuming ?

SHRI S MOHAN KUMAR AM ANGA- 
LAM : An) system of icgulation does (end 
to be somewhat time-consuming, and we aie 
making every tffoit to make it as little time- 
consuming as possible.

4*
* 9 8 5 . f a ?  :

fo fal *Fsf( w  fTTT
f t :

( * )  v n  w  
Jf ^  srfHfHf«r *r¥?r arroi ; 

8(te
*

( st ) s t , ?t> g s s

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Yes, Sir A two-member GDR delegation 
visited New Delhi from April 26 to 27. 
1972.

(b) The delegation exchanged viewa on 
matters of mutual interest relating to the U.N. 
and other international organisations and on 
other world problems.

SHRI HARI SINGH : May I know from 
the Government whether the team from GDR, 
during their discussion here, put forward the 
question of recognition of GDR by the Govern-
ment of India, and if so, what was the stand 
of Government of India on it ?

MR. SPEAKER : I know that it was for 
this question that this had been asked.

SHRI SURENDRA PAL SINGH : The
main purpose of the Delegation’s coming here 
was to canvass India’s support for their admis-
sion in W.H.O. But during their talks with 
the Government of India, the question of 
recognition also cropped up, as was inevitable 
in the circumstances, and our reply to the 
Delegation was the same as we have 
giving here from time to time.

SHRI HARI SINGII: May I know from 
the Government whether it is not a fact that 
there has been a long demand of the Indian 
people (or the recognition of GDR ? Several 
demands have been put forth on many occa-
sions . even then, the Government of India 
is not giving recognition to GDR. In the 
piesent circumstances, I believe, recogniton of 
GDR is very essential. May I know what 
Government is doing to take speedy action in 
the matter, to give recognition to the Govern-
ment of GDR i

SHRI SURKNDRA PAL SINGH : We
are aware of the hon. member’s feelings m 
this regard. The question has been taken up 
in the 1 louse on a number of occasions and 
replies given by the Government. We have 
nc\ei said that we will not recognise GDR. 
We have meiely said that the matter is under 
our active consideration. There are a number 
of factors which should be considered before
the decision is announced. The matter is being 
actively considered.

f w  w h rtf  : 5  arrr % v m *  

«Wr iT fta r % 3 tt;h t  W T T  g  f a  3t*N 
«ra*rtfr w p t  arte i r r c r  % $  fa**

<nrc*mff % s t w r t  $r srt s rff  <ra*r
h t v t  <t t t ; arte sfar %

srar %
gsarfsr S i f t  * T 3 r§ f? * r fe  
*Tenfr?r §$  ?
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arrr f tr fo s r  m & i  % 
s r o  wr w t  * p tt

*ft gtqprm : 3ft t o #t ffc
^*1% 5 ^ t 3TT% w  ar^T f̂t ?r> «TT

% % TOfr *  fr  jfW ^r% ^  n* 3ft 
% %*f*rePT % grrt *)r i

Wi| STST *TT 3TT̂  eft 3T?T$[ 3^T ?ft 37#  
f f  I f w *  ?ft 3TRT, «TW ?ft
3TPTT aft? f^rrt srraf tft % i  i

SHRI INDARJIT GUPTA : Sir, all of 
us, including you, have been enjoying the 
GDR’s hospitality and this is a matter we 
should pursue with your kind indulgence. I 
know this cause is very close to your heart.. . 
(Interruptions) I just want to ask one ques-
tion.

MR. SPEAKER : The question is that 
the Minister is not leaving any scope for fur-
ther supplementaries.

SHRI INDRAJIT GUPTA : I would
like to know whenever we have been told in 
the past that this question of extending full 
diplomatic recognition will depend upon cei tain 
circumstances, whether the Government had 
in mind at that time the fact that the ratifi-
cation by the West German Parliament of the 
treaty signed with the GDR, with Poland and 
with the Soviet Union was pending and pei • 
haps the Government did not want to preci-
pitate the matters until that r.itiliration was 
completed. If so, I would like to know now 
that the ratification has been completed, what 
possible obstacles now jemain in our extend-
ing full recognition to thr GDR.

SHRI SURENDRA PAL SINGIl : 1 
don’t think the Foreign Minister or anybody 
ftom the Ministry of External Aflans ever 
gave an assurance that when such and such 
thing is done, we will recognise the GDR.

SHRI INDRAJIT GUPTA : They nevei 
aay anything. That is a different mattei.

SHRI SURENDRA PAL SINGH : The
only point is that we never said that we would 
not recognise. Recognition would take pl<tce 
after we have taken into consideration a 
number of factors.

SHRI INDRAJIT OUPTA : What are
those factors ?

SHRI S. M. BANERJEE : They are
taking all help from them but they do not 
want to recognise,

SHRI SURENDRA PAL SINGII : The
factors which will he considered are : (1) our 
growing relations with the 11 D R .. .

SHRI S. M. BANERJEE : Sardarji is
not here. Therefoie, you do it. Don’t miss 
the chance.

SHRI SURENDRA PAL SINGII : Eco-
nomic1 all cultural relations. There aie many 
primary factors which have to be considered 
before we take a decision, such as stability 
and peace in Knprope, and our national 
interest. I have already said that this matter 
is under the active (onsidcration of the 
Government of India.. .(Interruption) An
announcement about it will be made a I the 
appropriate time.

SHRI INDRVJIT OUPTA : They are
enjoying all the benefits without recognising 
them.

Progress in Copper Lead Mining in 
Agnigundala Area of Andhra Pradesh

*%7. SHRI P. NAKASIMHX RhDDY: 
Will the Minister of SI LEI. \ND MINES 
be please*el to state :

(a) the progiess achieved so fai 111 the 
coppei lead mining in Agnigundala area of 
Andhra Pradesh ; and

(b) the step* piop/ued to be taken to 
step up the pace of exee ution *»f this vital 
project

THE MINIS I ER OK SI ATE IN THE 
MINISTRY OF S I'LEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) and (b) A 
statement is laid on the Table of the House.

Statement

The Agnigundala Lead Coppei Deposit 
compiises tlnec bfoeks, p i: ,  Bandaiamottu, 
Nallakonda and Dhukonda. On the basis of 
the exploiatory woik done by Geological 
Suivey of India, these deposits are estimated 
to contain about 10 million tonnes of lead ore 
averaging about 6% le‘ad and about 5-7 
million tonnes of copper ore averaging 1“£ to 
1 5". Cu Exploratory raining has been tiken 
up at Handalamottu and Nallakonda blocks 
foi detailed pioving of the deposits. A pilot 
mill for loO tonnes pet day capacity is alao
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being set up at Bandalamottu for processing 
lead o»r which will be produced during the 
course of thr exploratory mining operations. 
Thr mill whic h in expected to go into produ- 
tion by the end of 1073, will also generate 
nrrcssar > design data fot planning large scale 
process plants for the operational stage.

At Bandalamottu Mine, upto 31.3.72, 
cumulative progress of 1000 M was achieved 
for mining entries against the total work of 
1200 M and a progiess of about 500 M was 
achieved by way of development in the oie 
body. Further work of underground mine 
development and underground dulling is in 
hand. The work on the exploiatoiy mining 
scheme is expected to be completed by the 
end of 1072.

At the Nallakonda Mine, upto 11.3.1072, 
the sinking of vet tic al shaft was completed 
and the progress at the Incline d Shaft was 
80 M against the total woik of 00 M. The 
work of development of two levels at 
100 MRL and 80 MRL, has b r r n  taken up. 
The exploratory mini rip schem e at Nallakonda 
is expected to be completed by June, 1972.

On the basis ol thr results of the ex- 
ploratoiy mining operations, the work of 
preparation of Detailed Ptoject Reports foi 
commrecial exploitation of these two deposits 
will be taken up.

SIIRI P. NVRASIMIIA REDDY: May 
I know th.it in view of tlir special significance 
of this ptojecl in the context of the scarntj 
of non-fenotis metals the i ountry is lacing 
and our dependent e on imports and considei- 
ing the long time that has ahcaclv lapsed in 
the CJM\ rxploiation- it is nearly two yeais 
now—whe ther any steps are being Cont* ntpla* 
ted to step up the pace oJ work so that 
utilisation of these scaice materials may be 
made as eaily as possible.

SHRI SHAHN \WAZ KHAN: The 
Geological Survey of India’s teams are very 
busy working in that area and the hon. 
Member would be glad to know that they 
have done a good work in the Agnigundala 
area where they have proved large quantities 
of about 10 million tonnes of lead and the 
work is going on. We are going to set up a 
100 tonne per day pilot plant and depending 
on the results of further investigation we hope 
that this plant will also serve as a model for 
setting up a bigger plant later on.

SHRI P. NARASIMHA REDDY : In

view of the importance of this project* it was 
otiginally envisaged that an autonomous cor-
poration should be set up for speeding up 
this project and properly executing the 
project. Is such a proposal under considera-
tion of the Government ? If  not, why not ?

SHRI SHAHNAWAZ KHAN : We will 
consider setting up of such a project after the 
investigations are completed and sufficient 
reserves have been established.

“v.
Gratuity Scheme for Employees la  Cons-

truction Industry

* m  SHRI B. S. BHAURA : Will the 
Minister of LABOUR AND REHABILITA-
TION he pleased to state :

(a) whether there is any proposal to 
extend the gratuity benefit schemes to the 
employees of the Construction Industiy ;

(b) whether Government have received 
representation to this effect from the Federa-
tion of All India Hindustan Construction 
Workers unions ; and

(c) if so, the decisions taken theieon ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND 
VERMA) : (a) The Payment of Gratuity 
Bill, 1971, as amended by the Select Com-
mittee, which is now pending before the Lok 
Sabha, will apply to employees of the 
Construction Industry in some cases. In other 
cases, it will apply if iu provisions are 
extended to contractors’ establishments by 
issue of a notification.

(b) Yes

(c) Tlir views of the Federation have 
been taiten into consideration while preparing 
the Bill.

SHRI B. S. BHAURA s What are the 
cases in which the gratuity will apply ? You 
said, some of the cases. I want to know 
what are the cases ?

MR. SPEAKER : The Bill is pending 
before us.

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR) : Do you want regarding 
construction industries ?
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SHRI B. S. BHAURA : You said some 
of the cases. So I  want to know the cases.

SHRI R. K. KHADILKAR ; ft has 
been stated that this will apply to the cons-
truction industry. I will give the details if 
you want. It will apply to employee* of 
principal employer in clauses (a) and (b) 
whether employed directly or through con-
tractors. They will get the benefit. Secondly, 
they will get if they are employees of 
contractors provided contractor’s establish-
ment is one covered by State laws relating to 
Shops and Establishments Act. The third case 
is of those employees of contractors provided 
the contractors’ establishment is not covercd 
by State law i elating to Shops and Establish-
ments but is notified under clause (c).

SHRI S. M. BANERJEE : The Hindus-
tan Conduction workers recently gave a 
strike notice. They said they will go on strike 
from 1-5-72. With the kind intervention ol 
the hon. Minister the strike did not take 
place. I want to know whether the construc-
tion workm working under Hindustan 
Construction unit and other big industries 
will be covered by this srhcmr oi not.

SHRI R. K. KHADILKAR : I am 
vciy dear, they will be coveted.

MR. SPEAKER ? Mr. Khadilkar, you 
should add another portfolio, Minister for 
Prevention of Strikes also.

Labour Holiday on May Day

♦989. SHRI NIHAR LASKAR : Will the 
Minister of LABOUR AND RKHAB1I.I I'A- 
TION be pleased to state whether it was a 
labour holiday on May Day, 1972 ?

THE DEPUTY MINISTER IN THE 
MINISTRY OK LABOUR AND REHABI-
LITATION (SIIRI BALGOVINP VERMA): 
The Central Government did not declare 
May Day, 1972 as a paid holiday.

SHRI NIHAR LASKAR : Will Govern-
ment give lurther thought to declare this day 
as a holiday under the Negotiable Instruments 
Act ? Already some commercial workers get 
the benefit of this paid holiday.

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : There was a suggession to this effect 
and the question came if the employees were 
prepared to forego one of their holidays, be-

cause, as the house knows, we have too many 
holidays in this Country. Then this coutd 
have been done. But they were not prepared 
for it. So it was not possible. Some of the 
States like Kerala, Tamil Nadu etc. declared 
May Day as holiday.

SHRI S. M. BANERJEE : Some State 
Governments like Punjab, Tamilnadu West 
Bengal and Kerala declared it as public holi-
day. All the institutions were closed. They 
got full pay, holiday with wages. The Cent-
ral Government did not declare a holiday. 
Why should this be left to their discretion 
to select one of the holidays to be declared 
walking day instead of the May Day ? Why 
cannot this additional day be declared as a 
holiday This can very well be dedated as 
an additional holiday. May I know what is 
the hitch in it I After all, if there are more 
holidays, it is so for the States also. Why is 
the Centre unable to take a decision, when 
you, Sit, were able to take a decision to elose 
down Parliament on that day i

SHRI R. K. KHADILKAR : In this 
matter, the States are free to take their deci-
sions keeping in view the general poli< y. The 
point is, as I said earlier, we have too many 
holidays, and we would not like to add even 
one more holiday, however murh we may like 
to dedare one, unless the employees and wor- 
kcis also ay tec to work on some other day, 
because we are concerned more with produc-
tion and other economic matters.

SHRI S. M. BANERJEE : Docs he mean 
to say that the Stdtcs are not concerned with 
production ?

S11RI K. D. MALW IYA: The fact is 
that Government should make up their mind 
with regard to giving pnforente foi this holi-
day. Why can Government not knock out one 
of those so many holidays which have gi own 
from the feudal ages and give May day a 
preference and declare it a holiday ? Why do 
they not think in those terms ?

MR. SPEAKER : It is a suggestion for 
action.

SHRI R. K. KHADILKAR ; I endotse 
your remark that it is a good suggestion.

SHRI PRIYA RANJAN DASMUNSI : 
It is not only a question of having a holiday 
on May day, but actually May day is a 
day which symbolises the revolutionary 
spirit of labour. In view of this, may 1 know 
from the hon. Minister why when Govern-
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ment are committed to socialistic approach to 
the wot king classes and the peasantry they 
should not declarc this, day as a holiday for 
labour all over the country i

SHRI R. K. KHADILKAR : I know 
fully well that M.iy day iclebralions all over 
tin* world symbolise the struggle of the working 
classrs. I do know that. But in the present 
context of thr Indian economic situation, I 
would likt that on that day they product- 
more and cekbi.Me it as a day of production.

SIIRI S. M. BANERJEE : Let Govern-
ment declriie it a holiday, aiul we shall wjrk 
on tlu* holiday, and I assure him that wc- 
shall produce inoic*.

Security oi service for construction 
workers.

*11*11. SIIRI K. BU.ADHANDAYU- 
TH\M  : Will tlu- Minister of LABOUR AND 
REHABILITATION be pleased to state :

(.i) whethei there is any piopo.vd under 
<onsiclrialion to provide srturilv of sm ire to 
llir employers iu the Construetion Industry;

(b) whethet Government have received 
any rrpifscrit.ition from the All India Hindus-
tan Construction Woikeis Union to this elfect; 
and

(r) if so, the decision taken thcteon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA) : 
fa) 'The question of conversion of 50% posts 
in the construction oiganisation on the Rail* 
ways and f*0% of temporary posts on the open 
line of the Railways into permanent one's to 
serve as ‘Constnu tion Reserve' isunder conside-
ration of the Ministry of Raiways (Railway 
Board). 50'  ̂ of the tcmporaiy emplnyres will 
be confirmed against this *Rcw.'rve’.

A proposal fur legislation to provide1 lot 
the safety of vvoikers employed in construc-
tion industry is under the consideration of the 
Government.

Besides, a numbct of labour laws namely, 
the Minimum Wages Act, 1948, thr Workmen’s 
Compensation Act, 1920, the Payment of 
Wages Act, 1923, the Contract Labour (Regu-
lation and Abolition) Act 1970, the Industrial 
Disputes Act, 1<)47, the Industrial Employ-
ment (Standing Orders) Act. 194b, and the 
Trade Unions Act, 1926 are already appli-

cable to the worker# in the construction indus-
try.

The C. P. W. D./M. E. S. Contractors 
Labour Regulations though not statutory are 
also applicable to the Construction Worker* 
in C. P. W. D. and M. E. S. establishments. 
Model Standing Orders for casual labour 
have been framed and forwarded to all Minis-
tries/Departments for adoption in all public 
scctor undertakings.

(b) Yes, Sir. Representations have been 
received fiom the Federation of All India 
Hindustan Construction Workers Unions.

(ci A reply was sent to the Federation of 
All India Hindustan Construction Workers’ 
Unions on I .JO 1971 inHirating the present 
position of some of the demands made by 
them. For other demands the matter is under 
examination.

SHRI K. BALADIIANDAYUTHAM: 
Since they are considering the question of 
converting only 50 per cent of the posts into 
permanent ones, may I know whether there 
is any proposal to convert the remaining 50 
pei cent also ?

SIIRI BVLGOVIND VERMA: The 
Railways have intimated to us that they arc 
considering lor the present only 50 per cent, 
and later on, if this is successful, they may 
consider the other 50 pei cent also.

SHRI S. M. BANERJEE: The main 
question does not relate only to the railways, 
but it relates to construction workers in 
general.

MR. SPEAKER: I agree that the main 
question was about construction workers in 
general.

SHRI BALGOVIND VERMA: Construc-
tion workers aie also engaged in the railways, 
and so, in the railways they have indicated 
what action they propose to take. For the 
test, we have given the details.

SHRI K. BALADIIANDAYUTHAM : I 
would like to know whether the Minister is 
aware that under the pretext, of Medical exa-
mination in the railways, even the 50 per cent 
are not properly absorbed.

SHRI BALGOVIND VERMA: It is not 
within our knowledge.

SHRI DINEN BHAT TACHARYYAi 
May I know whether the Minister is aware
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of the fact the Hindustan Construction Co., 
Ltd., wound up a unit in West Bengal during 
the President’s regime and whether the Govern-
ment has any proposal to take steps to reopen 
that unit in West Bengal ?

MR. SPEAKER: That is entirely a diffe-
rent question.

SHRI DINEN BHA1TACIIARYYA : It 
is concerned with the same Hindustan Cons-
truction Co.,-security of serviee--and that com-
pany had already closed down. What stcpts 
arc the Government going to take t

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : I will require notice.

MR. SPEAKER : But I do not think it 
is relevant. He can give separate noticc.

SHRI R.K. KHADILKAR : I will require 
notice.

MR. SPEAKER: I have already told 
him so.

SHRI R. N. SHARMA : The question 
is about the sccuiity of service of the cons* 
tiuction workers. In his reply, the Minister 
has given reference to all the labour legis-
lations. I would like to know whether the 
Government will prepare a model standing 
order and make it enforceable to all the cons- 
auction workers under the Standing Orders 
Act.

SHRI B\LGOVINl) VERMA : It is a 
suggestion for action.

SHRI S. M. BANERJEE : This is a 
question of srrurity of service for the cons-
truction workers which is larking in some of 
the industries. It is also a question of Govern-
ment orders on wages for the building cons-
truction workers, which are the lowest. '1 hey 
have promised Rs. 5, but the notification 
issued by the Government of India yesterday 
says it is only Rs. 3 in some places. In view 
of the representations received from the vari-
ous federations including the All Iudia 
Hindustan Construction Workers’ Union, may 
I  know whether the entire matter will be 
referred to a Wage Board to give them secu-
rity of service and other things ?

SHRI R. K. KHADILKAR: Wc will 
consider this suggestion.

MR. SPEAKER: You are always very 
considerate to him.

Detention without trail of Indians la Saigon

*993 SHRI H. M. PATEL: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state:

(a) whether the attention of the Govern-
ment of India has been drawn to a report in 
the Indian Express of the 28th April, 1972 
about the detention without trial of three 
Indian businessmen in Saigon ;

(b) whether some M. Ps. have written to 
the Government of India in this regard for 
their intervention to get early release of these 
Indians; and

(c) whether this question has been taken 
up by the Government of India with the 
South Vietnamese Government and if so, the 
reaction of the South Vietnamese Government 
thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) Yes, 
Sir.

(b) Yes, Sir. One M. P. had wiitten to 
us about the mailer.

(c) Yes, Sir. The South Vietnamese 
Government informed our Consulate-General 
in Saigon thal three Indian nationals had been 
held in detention, under a South Vietnamese 
court older, on the charge of having indulged 
in illegal financial transui tions. Their trial is 
in progieB S .

SHRI H. M. PATEL : Will the Minister 
kindly state whether the liial is a judicial one 
or is an infernal departmental enquiry, and 
whether our representative in South Vietnam 
has received any lepresentalions from these 
three persons while they have been in deten-
tion, and since the detention period has been 
fairly prolonged, may 1 know whether our 
representative has made any representations 
on their behalf ?

SHRI SURENDRA PAL SINGH: My 
reply to the first question is that us far as we 
know, the trial is a judicial one. The persons 
who have been detained did approach our 
Consulate-General, and our Consulate-General 
look up this matter with the local authorities 
and tried to expedite l he matter. Now, wc 
are told that their trial actually started in 
April, 1971, that is, about four or live months 
after they were detained.
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SHRI H. M. PATEL: From April 1971 
to today, is a fairly long period of time, If 
there wore some financial it regularities, the 
trial should rial have taken so long. Has our 
representative been pursuing the matter and 
satisfied himself that the matter is being 
treated with due expedition?

SHRI SUKENDRA PAL SINGH: Our 
representative in Saiqon is fully seized of this 
matter and he is doing whatever is possible 
in the circumstances. Now the case is sub- 
judiec and I do not think it is proper foi us 
to say anything in the uialli r. But they ate 
getting a fait trial.

SHRI P. VKNKATASUUBUAH : May 
I know whether these businessmen have. sought 
any legal assistance from our embassy there 
and if so whelhet w<• are ptoviding them any 
such assistance t

SHRI SIJRKNDRA PAL SINGH : They 
did not seek any assistance from us. They 
made a i(-quest to the local authorities to 
allow them to engage lawyers, and for other 
facilities and these had been given to them.

Under-Employment in the Country

*994. SHRI KRISHNA CHANDRA 
PANDI.Y : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state :

( a )  whether any (otnptehensive study had 
been ((inducted and scheme drawn to remedy 
under-employment in India < haracteriscd by 
low produoli\ity, iuadiquatc earnings and 
low standards of living ; and

(h) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE 
M1NISRY OF LABOUR AND REHABILI-
TATION (SHRI HALGOVIND VERMA) :
(a) and (b). \  statement is- laid on the Table 
of the House.

Statement

(a) and (b). No comprehensive study has 
so fai been made. However, a sample survey 
will be undertaken by the National Sample 
Survey Organisation, Department of Statistics 
in the 27th Round of National Sample Survey 
(1972-73) with the main objective of collec-
ting data on employment, unemployment and 
underemployment in rural and urban areas of 
the country. During the survey enquiries will 
be made to obtain a comprehensive account of

the employment status of all members of the 
sample House-holds and details in regard to 
characteristics such as industry, skill, wages, 
willingness to work at other placcs.

The problem of unemployment and under-
employment has been kept in view while for-
mulating the development programmes in the 
various sectors of the Fourth Five Year Plan 
and these programmes have been oriented to 
generating increased employment opportunities. 
Keeping in view the special needs ,of the 
weaker sections and areas where this problem 
is most acuti', certain special programmes 
designed both for increasing the earning capa-
city as' well as creating additional employ-
ment opportunities have been drawn up and 
arc being implemented since the year 1970-71 
The salient features of some of the more 
important of these schemes arc given below

( i ) lit ought Prone Arms Programme 
(Commonly known as Rural Works 
Programms) :

Rural Works Programme for
< hronically drought affected areas 
has been introduced in 54 districts 
of the country with the twin 
objective of providing employ-
ment to local labour and creation 
oi' infra-structure for agricultural 
production. The scheme which 
was originally a non-plan scheme 
has been included as a part of the 
Central Plan s< heme in the rem-
aining two years of the Fourth 
Plan with an outlay of Rs, 70
crore.s.

( i i ) Small Farmers Development Agencies :

The scheme envisages setting up 
of small farmers development 
agencies each of which will cater 
to the needs of about 50.000 poten-
tially viable farmers and provide 
them necessary credit and other 
facilities for intensive agricultural 
development. Fourth Plan provi-
sion for the scheme is Rs. 67.5 
crores. •

(iii) Marginal Farmers and Agricultural 
Labour Projects :

The emphasis under this scheme 
is on the development of subsi-
diary occupations like animal 
husbandry, poultry, piggery, fishery
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etc. and provision of adequate 
marketing and credit facilities 
and additional employment dining 
slack season with a view to 
improving the lot of marginal 
farmers and agricultural labour. 
Under this scheme 41 projects, 
each covering 20,000 marginal 
fanners and agricultural labourers 
have been sanctioned duiing 4th 
Plan period for which an outlay 
of Rs. 47.50 crores has been 
earmaiked. All the 41 projects 
have been set up and allocated to 
the diffeient Staff s/Union Terii- 
tories.

(vi) Area Development Scheme:

The Programme with a provision 
of Rs. 15 rrores for the 4th Plan 
is directed towards development 
of infra-struetine facilities like 
roads, market complexes etc. in 
command aieas of 10 major irriga-
tion projects.

(v) Dtiehpment o f dry farming :

The programme with an alloca-
tion of Rs. 20 crores for the 4th 
Plan envisages 24 pilot projects 
in 12 States. These programmes 
are in two t wnplementai) ditrc- 
tions viz. research on improved 
dry fatniing teilmology and the 
application of such technology 
in dry farming areas 9 pilot pro* 
jects were tak< n up for implemen-
tation during 1970-71. During 
1971-72 these projects aie being 
continued and in addition 15 
more pilot piojects have b»en 
sanctioned.

(vi) Dairy Development :
The object of the scheme which 
has been taken up with World 
Food Programme assistance is to 
effect an increase in milk piocute- 
noent and milk processing by the 
Public Sector Plants in Bombay, 
Calcutta, Madras and Delhi and 
their milk shed areas in 10 States.

(vii) Development o f Small Industries :

This programme includes a scheme 
for development of industrial 
estates, sfchem* foi development

of anrillaiies and facilities for 
small scale industries.

(vni) Ctarh Scheme for Rural Employment:

This scheme which is intended to 
tafkh- the proLlem of unemploy-
ment and undei-employment in 
rural aieas more duoctly and 
more extensively has Ijeen taken 
up in all districts of the country 
with effect from Apiil, 1971. In 
ea<h district, it is intended to 
provide employment to about
1,000 persons foi i period of i0 
months in a year, A piovision of 
Rs. 150 crores has been set apait 
foi this scheme at the rate of 
Rs. 50 f rores per annum for the 
thr.e years 1971-72, 1972-73 and 
197J-74. Upto the end of Kebiu- 
an , 1972 schcmcs with a total 
outlay of Rs. 47.07 rroies had 
been sanctioned for implemen-
tation.
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SHRI ANN\S\HEB GOTKHINDE : 
Thr .statement sa > s  th.it thr scheme envisages 
setting up of small farmers development 
agencies each of which will cater to the 
needs of about 50,000 potentially viable fai- 
racrs and provide them necessary credit and 
other facilities for intensive agricultural deve-
lopment. May I know how many such agencies 
have been set up in the country and how 
many of them have been located in Mahara-
shtra.

SHRI B\Mlf)VIND VERMA : It is 
very di(R:ult to give this information but 
this schenaj has been extended to Maharashtra.

*ft w r c m  srfgTTO : i i t  %
aRTRr f a  f a f a s  t i t  aPT*T f t  %
fan 25 *FTt? v f i  *T$K %
fatf |  I f  'JTT'T’TT W?TT g f*T> f3PT i t H
^  f r i  Sr 3 m  airctf t i t  f w  
t i t  ^r% fetr =pnr aftx anfcr f t  

fq r  «^3TF?T S|ft »r| I  I

MR. SPEAKER: It is too big a question. 
It has been coming before the House in 
several forms. Some times the question is 
put in such a way that it is repeated. Next 
question.

Investigation of Large Value Licence* by 
Special Cell

*995. PROF. NARAIN GHANJ) PARA- 
SHAR : Will the Minister of STF.KL AND 
MINES be pleased lo state :

(a) whether the Special O il created for 
the investigation of the cases relating to the 
issue of large value licences and permits has 
completed its work;

(b) whether the findings call for any 
depar (mental action ; and

(c) the names of the peisons, if any, who 
have been adversely commented upon in the 
findings ?

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM) : (a) Yes, Sir. The Special 
Cell has completed its work and it lias been 
wound up with cffecl from 1.5.1972.

(b) and (c). The findings are under 
examination of Government.

PROF. NARAIN CHAND PARASHAR : 
In part (c), I had asked,

“the names of the persons, if any, 
who have been adversely commented 
upon in the findings” ?

Are there any persons who have been 
found wanting or not ?

SHRI S. MOHAN KUMARAMANGA- 
LAM : I would request the hon. member not 
to press this question, because the findings 
are after all of a departmental cell and we are 
examining them. It will perhaps be better 
that after Government comes to a conclusion, 
we come out with the facts.



25 O rd Answers JYAISTHA 4, 1894 (SAKA) Oral Answers 26

PROF. NARAIN CHAND PARASHAR : 
May I know by what date the findings will be 
completed and action taken ?

SHRI S. MOHAN KUMARAMANGA- 
LAM : The findings of the committee are 
actually before me as Minister at the moment. 
I  hope within a month, I will be able to 
finalise the decision of Government in that 
matter.

Handing over of mineral baaed indua*
tries in Bihar to Bihar Government

*996 : SHRI BIBHUTI MISHRA : Will 
the Minister of STEEL AND MINES be 
pleased lo state :

(a) whether Bihar Government has urgrd 
upon the Central Government to hand over 
mineral-based industries to the Government 
of Biliar ; and

(b) the reaction of Government thereto ?

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMAR A* 
MANGALAM) : (a) No, Sir,

(b) Does not arise.

fcpgfa fas* : ®f*TT VZ e f t  & f t  
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SHRI S. MOHAN KUMARAMANGA- 
LAM : Regarding the financial situation 
of Bihar, it would b“ bettei if he asks the 
Bihar Government himself. Regarding the 
question whether the mines should be handed 
over to Bihar Government, wc have ourselves 
enquired from them and they have informed 
us that no proposal has been sent to us asking 
us to hand over the mines to them.

SHRI R. N. SHARMA : The question 
is not about mines but about the mineral- 
based industries.

SHRI S. MOHAN KUMAR AMANGA- 
LAM: The reply is exactly in relation to 
minetal-based industries The question which

was asked of the Bihar Government is in 
relation to mineral-based industries and the 
telegram 1 have received from Bihar Govern-
ment says :

“No proposal has been sent to the
Central Government to hand over the
mineral-based industries to the Bihar
Government, (b) and (e) Do not arise.”

Arrears of Employees Provident Fund

*082. SHRI S. M. BANERJEE 
on behalf of
SHRI RAMAVATAR SHASTR1 :

Will the Miniver of LABOUR AND 
REHABILITATION be pleased to state :

(a) whether Employees Provident Fund 
arrears have increased to the maximum cxt< nt 
and no serious < flbrts have been made to 
recover the same ;

(b) if so, the reasons of accumulation and 
the amount of arrears as on the 31st Muirh,
1972 ; and

(c) whether Government under whose 
direct control the E. P. F. Organisation is 
functioning is seriously thinking of f owning a 
Recovery Cell with adequate start in the 
Central Office t>r the organisation ?

THE DEPUTY MINISTER IN THE 
MINISTRY OP LABOUR AND REIIABII I- 
TATION (SHRI BALGOVIND VLRMA) :
(a) and (b). A statement giving the available 
information is laid on the Table of the Sabha.

(cj No. There is no su«h proposal at 
present undei considt taiion. However, the 
Government have under consideration propo-
sals to make thr penalties in the Aft more 
stringent and to delegate enhanred powers to 
the Regional Commissioners.

Statement

Thr Provident Fund Authorities have 
reported that the information regarding 
arrears of provident fund contributions due 
from the employers as at the end of March, 
1972 is not readily available. However, the 
total arrears of Provident fund contributions 
in respect of unexempted establishments stood 
at alxmt Rs. 1861 lakhs at the end of Decem-
ber, 1971. The increase in arrears is attribu-
table largely to absence of sufficiently detei- 
rent penalties in the Employees’ Pmvident 
Funds and Family Pension Fund Act, 1952
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and lack of powers vested in Regional Com- 
missioners under the provisions of the said 
Act. The following steps are generally taken 
against the un-exempt ed establishments which 
default in payment of dues :—

(i) Prosecution is launched under Section 
14 of the Employers’ Provident Funds 
and Family Pension Fund Act, 1912.

(li) Revenue recovery proceedings are 
initiated under section 8 of the Emp-
loyees Provident Funds and Family 
Pension Fund Act, 1952.

(iii) In suitable cases, complaints are filed 
with the Police/Courts under section 
400/10() of the Indian Penal Code.

(i\) The defaults are brought to the notice 
of the Employees’ and Workeis’ Orga-
nisations including the Trade Unions.

(v) Penal damages are levied under Sec-
tion I4-B of the Employees’ Provident 
Funds and Family Pension Fund Act, 
1952.

(vi) In some cases, the establishments are 
afforded a chance to pay the dues in 
suitable instalments .subject to produc-
tion of adequate guarantee surety etc.

(vii) In the rase of Textile Mills which 
have gone into liquidation recons- 
u action st hrmes are examined on 
mriits.

SHRI S. M. BANKR]F.E : Since the 
provident fund arrears have assumed a serious 
proportion, which is increasing every year, 
and the employers are willfully neglecting to 
pay, may I know whether the Government 
contemplate amending the Pi evident Funds 
Aft so that this money can be iccoveied and 
those people who do not pay it are sentenced 
with not only fine but also imprisonment ?

THE MINISTER OF LABOUR AND 
REII\BI1 .IT \TION (SIIRI R.K. KHXDIL- 
KAR) : Yes, Sir. A proposal is under consi-
deration to the eflet t, the default in payment of 
contribution or administrative and inspection 
charges shall be punishable with imprison-
ment for a term upto six months and a fine 
up to Rs. 2,000 provided that a fine equal to 
5 per cent of the amount in default subject to 
a maximum of Rs. 2,000 shall be imposed in 
each case. We want to make a deterrent 
provision here. As I have *aid on a former 
occasion, under the present Act there are two 
difficulties. Firstly, the judiciary takes a very

light view and, secondly, we are dependent on 
the State Governments to initiate action. 
Our Regional Commissioner must be em-
powered to initiate action. Then only this 
problem of arrears could be minimised.

SHRI S. M. BANERJEE : I welcome 
this announcement of the hon. Minister. But 
I would like to know when this legislation is 
going to be brought forward. Are any 
measures being taken to see that the provi-
dent fund arrears are cleared and some 
punishment is given to those employers who 
have not paid it since indejjendence ? May 
I know how many employers have not paid it 
for the last ten years

SHRI R. K. KHADILKAR : We will 
make every effort to introduce the Bill in the 
next session of Parliament. I am prepared to 
give the figures about prosecutions launched 
year-wise. Up to June 1971 the total prosecu-
tions launched are 43,000 odd, total convictions 
20,484, acquittal only 1,000 odd, withdrawal
6,000 and dismissed or discharged '500 , total 
is 28,660. During the quarter ending 30th 
September 1*171 the prosecutions launched 
are 929, convictions seeurcd 621, acquittal 53, 
withdrawal 325, dismissed 2, in all 1,000.

SHRI S. M. BANERJEE: What is the 
ennviction i

SHRI R. K. KHADILKAR : As I have 
said, the convictions are fines ; that is my 
difhotliy. Judiciary is nut taking such offences 
as seriously as we think they should. There-
fore, we are bringing forward an amending 
Bill to give deteneut punishment.

SHRI PRIYA R\NJAN DAS MUNSI: 
Tn view of the fact that arrears of employee's 
provident fund are mounting up in Wc9t 
Bengal, the State Government have already 
made a policy statement that wherever there 
are large arrcais action will be taken under 
the Maintenance of Internal Security Act. 
May I know whether at the Central level 
such type of legislation will be enacted so that 
the working class can be protected from the 
employers ?

SHRI R. K. KHADILKAR : I have 
seen the measure proposed by the Government 
of West Bengal. We have given our con-
currence to that. At the appropriate time we 
will consider whether it should be made 
applicable to all States.



&  Orai Answer* JYAISTHA 4, 1894 (SAtCA) Written Answers 30

SHRI NAWAL KISHORE SINHA : 
May I know whether it is a fact that pro-
secutions were launched under this Act in 
Dhanbad and Jharia colliery mines areas and 
were later on withdrawn without any proper 
settlement of the cases ?

SHRI R. K. KHADILKAR : I know 
that prosecutions were launched but why they 
were withdrawn I am not in a position to 
say o(F>hand because the matter was dealt 
with by the State Government.

SHRI D. N. TIWARY : May 1 know 
whether out of the prosecutions launched all 
the cases withdrawn were due to some sort 
of settlement or payment made or some 
favours shown to than ?

SHRI R. K. KHADILKAR : Sometimes, 
some payment is made; sometimes, they arc 
made to make payment by instalments and 
certain bank guarantees are given. But no 
favours are shown.

SHRI DINKN BHATTACH ARYYA  : 
May I know whether it is also a fact that in 
the rase of factories which arc being taken 
over by the Government, in those cases also, 
a large amount of provident fund arrears are 
there and, if so, what steps the Government 
is taking to make payment at least in these 
eases where the factories have been taken 
over by the Government, either by the 
Textile Corporation or by the ICC

SHRI R. K. KHADILKAR : The
establishments run by authorised controllers 
after taken over by the Government are in 
default of payment ol about Rs 6 crores. 
The difficulty is this, livery measure is taken 
to recover the amouut. But wc must bear in 
mind one thing. If we just now bring this 
pressure on them, there is every danger of the 
factory closed again. So, we arc pursuing the 
matter keeping in vi^w that the factory must 
go on running and, at the same time, the 
workers’ dues are rot in this process lost.

SHRI DINEN BHA1TAGHARYYA : 
Most of the workers are leaving these 
factories.

«ft f w r  sftsnft : TTSTftf vrfarcr
fa fa  fcRT | t  *PTT | % 'TRT
far % wk . % srar fa*? £r ^

1 t  m fa 3*r*r ^  * 
v *  i ?ft w  * rw rc  ^ %

srf?r tft f a w  r£t & gft g
|  s r k  % TFfrr tfr

fc*TTi? % >TTrr;TT f  ?

SllRI R. K. KHADILKAR : It is not 
a correct picture of the situation bccause so 
far as the workers’ duej. are concerned, there 
is a provision under which we srturc payment 
for tin m.

f w r  *Hnft ; oT̂  3TR*ft f  5Tfr?T 
fe n  |  i m  *srr w?t$ r fr

s r t | ft: ^  *r-Tf st t

sr*? ?

w ffau  : anfr ??, srgr $ 5

% 3f2TR *r sr^r tfr
^ t t  =*% fo  qft ITT t |  % i

SHRI R. N. SHARMA : In view of the 
fact that there is huge accumulation of 
arrears, while amending the Act, will the 
Government consider also having at the same 
time a recovery rcll which can persuade the 
employers to agree and also replace those 
employers who are in default from the Trust 
Boards ?

SHRI R. K. KHADILKAR : A recovery 
cell at the regional level or at the Ontral level 
is of no avail because all thcxe protesse* aie 
pursued bv the revenue authorities of the 
State. We have strengthened the State revenue 
authorities by making sn vires available to 
thrm of some of the lehsildars.

*ft ffqrw  ?TRSft (apre^T) : 
arr^ arasrrtf *r <t?t 

? fm  ar«tm» f a w f S r a r m -

«r$t*tr : anfr i
aRSR 3TTn?n I ^  3TTTT I

WRITTEN ANSWERS TO QUESTIONS

Setting up of a Steel Plant in Kerala

*984. SHRI G. K. CHANDRAPl'AN : 
Will the Minister of STEEL AND MINES 
be pleased to state :

(a) whether the investigations by the 
Geological Survey of India has been completed 
in Kerala to ascertain tltr quantity of iron 
ore deposits there;
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THE MINISTER OP STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM) : (a) The country is expec-
ted to reach self-sufficiency in aluminium by 
the year 1974-75.

(b) No, Sir.

(c) Does not arise.

Production in Collieries run by 
N. C. D. C.

*997. SHRI BHOGENDRA JHA : Will 
the Minister of STEEL AND MINES be plea-
ted to state :

(a) the present state of affairs of the 
actual production in the collieries run by the 
National Goal Development Corporation 
particularly with regard to their full capa-
city ;

(b) whether there is any problem regard-
ing the marketing, loading, availability of 
wagons ; and

(c) if so, the remedial steps taken ?

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM) : (a) The actual production
in the collieries run by the National Coal 
Development Corporation was 14.37 million 
tonnes during 1971-72 as against the produc-
tion capacity of 18.23 million tonnes.

(b) The main reasons for not ptoducing 
upto the production capacity were :

(i) Poor availability of wagons, 
especially in Bokaro and Kargali, 
Karanpura, Bisrampur and 
Baikunthpur areas ;

(ii) Heavy rains during July, August, 
1971, which severely afTectcd the 
working of the South Balanda, 
Bisrampur and Umrer mines;

(iii) Strike in Karanpura area in 
October 1971 and industrial 
unrest in the Kobra and other 
projects;

(iv) Delay in supply of indigenous 
and imported equipment and 
spares {

(v) Shortage in the supply of iron 
and steel materials which affec-
ted manufacture of coal tubes, 
minecars, etc.

(c) The question of shortage of wagons 
has been continuously in discussion with the 
Railways and the maximum advantage was 
taken of the wagons made available.

The problem of flooding duiing heavy rains 
is being tackled by increasing the sue of the 
pumps of the quarries and the pumping 
capacity.

The problems legarding supplies of equip-
ment and spares as also iron and steel arc 
being tackled in consultation witJi the autho- 
lities concerned and every effort is being 
made to obtain the required supplies.

Transfer of Mining and Drilling Division 
of GSI Calcutta to a Corporation at 

Faridabad

*999. SHRI BANAMALI PATNAIK:
Will the Minister of STKEL AND MINES be 
pleased to state ;

(a) whethei the Mining and Drilling Divi-
sion of the Geological survey of India, Calcutta 
with their Regional Headquarters at Nagpur, 
Hyderabad; Jaipur and Lucknow are being 
transferred to a Corporation at Faridabad ;

(b) if so, its salient features; and

(c) the fate of employees woiking in the 
said Division of Geological Survey ol' India, 
Calcutta ?

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM) : (a) and (b). A Mineral
Exploration Corporation in public sector is 
being set up with a view to intensify mineral 
exploration throughout the country. The 
Corporation is being entrusted with the func-
tion of exploring in detail and proving the 
mineral reserves of tlie country from the stage 
of pieliminaiy exploration upto stage of pre-
paring the feasibility report in the shortest 
possible time. It has been conceived and 
planned so as to reflect “largely promotional" 
or “quasi commercial” nature of its mandate.

The Corporation will have geological, 
geophysical, geochemical, mining and drilling 
units and will start functioning with the staff 
and the equipments to the transferred from 
the Geological Survey of India. Tire Head-
quarters of the Mineral Exploration Corpora-
tion is proposed lo be loeated at Nagpur.



(c) while transferring the employees from 
Geological Survey of India to the Mineral 
Exploration Corporation, their interests will 
be looked after as best as public interest 
demands

Tripartite talks among labour organisa-
tions

+ 1000. SHRI P. M. MEIITA :
SHRI MAHADEEPAK SINGH 
SHAKYA:

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the Uipaitifc talks among the 
representatives of the three national labour 
organisations in INTUC, AITUC and HMS 
biuk( down ; and

(b) if so, what action Government pro-
pose to take now in the matter ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADI-
LKAR) : (a) While an agreement has been 
reached b< tween the three organisations to set 
up a national Trade Union Council, the 
differences ainonc> them on some matters rel-
ating to industrial iclations are yet to be 
resolved.

(b) Government propose to take necess-
ary action on th* basis of various discussions 
held in the past.

Building of Geological Survey of India, 
Kerala Circle Annexe

73G4. SHRI VAYALAR RAVI : Will the 
Minister of STEEL AND MINES be pleased 
to state:

(a) Whethei the Geological Survey of 
India, Kerala Ciule Annexe, is located in an 
incomenicnt building far away from the main 
building ;

(b) whether there has been complaints 
about the payment of very heavy rent for the 
said buildim> ami also about the incorrect 
assessment of lent and personnel influence ;

(c) whether there has been any offers for 
better buildings at reasonable rent near the 
main building ;

(d) if so, the reasons why such offers 
were rejected by the Circle office j and
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(e) the steps taken by Government to 
accommodate the Circle Office in proper bud-
dings at one place or at least to nearer build-
ing ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : (a) No.

(b) A letter was received from a person 
m this connection. However, the building in 
question was taken on hire only after receipt 
of a fair rent certificate from the C.P.W.D.

(c) and (d). In the month of September, 
1971, a person offered his building at Trivan-
drum about 2 km from the main office. This 
building was inspected and found to be un-
suitable as it lacked garages for jeeps and 
proper access to the cellar of the building to 
be used as stores. Due to this reason the offer 
was not accepted.

(e) Efforts have been made and will con-
tinue to be made to accommodate the Circle 
Other in a single large building or nearly 
buildings, but such suitable buildings could 
not be sccurcd so far. However a plot of 
land offered by Government of Kerala for 
the construction of permanent office building 
and laboratory at one place is under consi-
deration.

Application of Bonus Formula in Bihar 
and West Bengal

73G5. KUMARI KAMLA KUMARI : 
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to slate :

(a) whether the declared bonus formula 
has been made applicable in Bihar and West 
Bengal ; and

(b) whether it has been made applicable 
to all the industries also ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADI-
LKAR) : (a) and (b). Apparently the ques-
tion icfers to the ad hoc formula evolved at 
Bombay in September, 1971, for the payment 
of graded advances in certain eases over the 
minimum bonus due under the Payment of 
Bonus Act, 1%5. The formula has no statu-
tory force. It is not known whether it has 
been adopted by all the industries in Bihar 
and West Bengal.
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Ml—i a*d Fu Mi Im aot Covered by E. 
P. F. la Singhbhum, Dhanbad and Pala- 

mau in Bihar
7366. KUMARI KAMLA KUMARI : 

Will thr Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether many mines and factories in 
Singhbhum, Dhanbad and Palamau District 
of Bihar have not been covered by Employees 
Provident Fund ; and

(b) if so, the reasons therefor and the 
remedial measures taken to covei these mines 
and factories by the Employees Provident 
Fund scheme ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KAHDI- 
LKAR) : (a) and (b). The Piovident Fund 
Authorities have reported that the informa-
tion is being collected. It will be laid on the 
Table of the Sabha in due course.

f?r$TT Sf w - f s m f a  w t  f  s  *  fa*
f a s #  % f a *

7367. fa*T : ?FTT
3lk m  *pft *T5f 3RTI% tit FH *R*t f«p :
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Silver Deposit* in Bihar

7369. KUMARI KAMLA KUMARI : 
Will the Minister of STEEL AND MINES 
be pleased to state :

(a ) whether deposits of silvei have been 
found in Palamau, Ha/anhagh and Singhbhum 
Districts of flilur ; and

(b) if so, the steps taken to extract these 
deposits of silver f

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL ANI) MINES (SHRI 
SHAHNAWAZKH\N) : (a) No deposits of 
silver have been found by the Geological 
Survey of India in Palamau, Hazaribagli and 
Singhbhum districts of Bihar,

(b) Does not arise.

Supply of Steel to M/s Purushottam Tra-
ders Pvt. Ltd. Indore by Hindustan Steel 

Limited Yard at Indore

7370. SHRI PIIOOL CHAND VERM A : 
Will the Minister of STEEL AND MINES be 
pleased to state :

(a) the total quantity of steel supplied to
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M/s Punishottam Traders Private Ltd., Indore 
by Hindustan Steel Limited Yard at Indore 
during thf last three years; and

(b) the total production of different items 
made out of the steel supplied to the said firm 
during the last three Years ?

THE MINISTER OF ST\TE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAIINAWAZ KHAN) : (a) and (b). The 
information is being colic ctcd and will be laid 
on the Table of the House.

Indo-British Talks on Indo-China

7371. SHRI DEVINDER SINGH G \R - 
CHA : Will the Minister of EXTERNAL 
AFTAIRS be plivsed to state :

(a) whether the British Government has 
approached India to use influenc e to bring 
about sub-ttantive negotiations on Vietnam and 
a meeting of the Geneva Confei ence on Indo» 
China; and

(b) if so, the nature theieof ■*

THE DLPUTY MINISTER IN THE 
MINISTRY Ol EXTERNAL AFFAIRS 
(SHRI SURLNDRA P \L  SINGH) : (a) and 
(h). Yes Sit. The British Government had 
suggested that India could also help in brin-
ging about a Geneva-type Gonfeience on Viet-
nam hy suitably advising the Soviet Union.

Safety of Indian Staff In Hanoi (North 
Vietnam)

7*72. SHRI DEVINDER SINGH GAR- 
CHA : Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether any infoiraatinn about the 
safety of Indian Staff in Hanoi has been 
received ;

(b) whether Government have made ade-
quate arrangements to evacuate the Indian 
Staff in case of any eventuality ; and

(c) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SIIRI SURENDRA P \L  SINGH) : (a) Yes, 
Sir. Such information is also being released 
through information media from time to time.
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(b) and (c). The DRVN Government 
have contingency plans for the evacuation of 
Diplomatic missions from Hanoi whenever 
nccessary and they have informed our Mission 
about them.

Refugees From Thakurpur District of 
Pakistan.

7373. SHRI DEVINDER SINGH GAR- 
CHA : Will the Minister of LABOUR AND 
REHABILITATION be pleased to state :

(aj whether there is a scheme under 
consideration of Government to rehabilitate 
and to give Indian Citizenship to 40,000 refu-
gees from Thakurpur District of Pakistan; 
and

(b) if so, the main features thereof ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
K \R )  (a) No, Sir.

(b) Does not arise.

Allotment of Agricultural Land to Delhi 
Colonists From west Pakistan.

7<*74. SHRI C T. DHANDAPANI : Will 
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the claims of a member of 
Delhi Colonists from West Pakistan for allot-
ment of agricultural land still remain unsatis-
fied, mainly because the concerned Officers 
of the Rehabilitation Department are putting 
technical hurdles one way or the other ;

(b) whether large area af agricultural 
land in the Union Territory of Delhi meant 
for allotment to these colonists is under unau-
thorised occupation ; and

(c) the steps Government have taken so 
far and propose to take to evict the unautho-
rised occupants of such land i

THE MINISTER OF L\BOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) (a) ‘No, Sir.

(b) Yes, Sir,

(c) When a particular land is allotted to 
a displaced person in satisfaction of his land 
claim, its possession is given to him after evic-
ting any unauthorised occupant/occupants.
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Nationalisation of Coal Industry

7375. SHRI DEVINDER SINGH GAR- 
CHA : Will the Minister of STEEL AND 
MINES be pleased to state :

(a) whether the attention of Government 
has been drawn to a press report published in 
Times o f India dated the 8th May, 1972 sta-
ting that West Bengal Assembly has adopted 
unanimously a non-offictal resolution urging 
the Union Government to nationalise the coal 
industry ; and

(a) if so, the reaction of Government 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) (a) Yes, Sir.

(b) The Union Government are not, at 
present, considering the nationalisation of the 
non-coking coal mines.

Tear Value

1. 1970-71 Rs. 21,28,494.00

2. 1971-72 Rs, 20,02,645.00

(b) and (e). Coir and Coir products are 
reserved for exclusive purchase from small 
scale units. However, it was decided in 1970 
to invite tenders form Kerala State Coir Cor-
poration. During 1970-71 and 1971-72, 19 
tenders were issued to the Kerala State Corpo-
ration. They quoted against some of th* ten-
ders only but their offers could not be accep-
ted as they were found to be high.

Purchase of Coir

7376. SHRI VAYALAR RAVI 
SHRI a  K. CHANDRAPPAN

Will the Minister of SUPPLY be pleased 
to state ;

(a) The quantity of roir putchased by 
Government in 1970-71 and 1971-72 and the 
name* of firms from which these purchases 
weie made ;

(b) whether Government received any 
offer fiom the Kerala State Coii Corpoiation 
for the supply of Coir j and

(c) if so, Government’s reaction thereto ?

THE MINISTER OF SUPPLY (SIIRI
D. R. CHAV AN) (a) 1 he value of coii p»o- 
ducts purchased during 1970-71 and 1971.72 
and the names of firms from wluch purchases 
were made aie indicated below :

Names of firms

1. M/s PC Appukutty, Kadalundi

2. M/s Dawn Trading Syndicate, Kadalundi

3. M/s B. Manick Peter, Cochin.

4. M/s D. Moosaji Jeevaji, Bombay.

5. M/s Rubber Fibre Pvt. Ltd., Kerala.

6. M/s Darragh Smail & Co. (I) Ltd.
Alleppiy.

7. M/s Hastings Mills Pvt. Ltd. Calcutta.

1. M/s Dawn Tiading Syndicate, Kadalundi.

2. M/s Kerala Coir Mats and Mattings
Cooperative Society, Alleppey.

3. M/s Aspinwal & Co. Alleppey.

4. M/s B. Manick Peter, Cochin.

5. M/s BC Appukutty. Kadalundi.

Trade Relation* with China

7377. SHRI R. S. PANDF.Y :
SHRI D. K. PANDA :

Will the Minister of EXTERNAL AFI AIRS 
be pleased to state ;

(a) the nature and volume of trade and
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commerce between India and China during 
the last thiee years ;

(b) whether any efforts have been made 
recently to improve tiade relations between 
the two rountnes in the context of normali* 
sation of illations between the two countries: 
and

(c) if so, the salient features of the 
initiative taken in this regard and reaction of 
China thereto?

THE DEPUTY MINISTLR IN THE 
MINISTRY Ol’ LXTLRNAL Al FAIRS 
(SHRI SURENDRA PALSIN(ill) : (a) There 
has been no tiade between India and China 
dining the last thier yiars.

(b) Yes, Sii.

(c) We have suggested resumption of trade 
to China; however, there has been no l espouse 
fiom the Chinese so far.

Losses due to power shortage and non* 
supply of Coal Wagons to Textile Industry 

in Maharashtra

7378. SHRI P. M. MEHTA ■ Will the 
Mmistei d  LABOUR AND REHABILITA-
TION be pleased to state :

(a) the total loss in textiles and in other 
industries m the* State of Maharashtra during 
the last one year ;

(b) whether the loss is due to the power 
shortage and non-supply ol <oal wagons;

(c) the loss of man-da>s in the industries 
of Maharashtia ; and

(d) vvhetht r Government will compensate 
the wages lost by the workers due to the 
unemployment caused by thr shortage of 
water and roal ?

THE MINISrER OI’LABOUR AND Rl> 
HABILITATION (SHRI R. K. KHADIL-
KAR) : (a) to (d). Inform ition is being 
collecte d.
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% *rf r̂
% *t3r«rrc araren:

spt arran 1 1 s t c t t c  % t r t a -  
5t r  «^iwfr I 5  fsr^r
^  3FTTf *T§ «fT3RTiff % fa 5* 1971-72 % 

fars if 25 srTt? v d t  f « m  
s^«TT 1972-73
vw z v  wrnfaaif % ffertr
60 v i t j  TTfa s q m r  v f
1 1 f a f e  far̂ nsr s ^ s r o f f  % artfcr 

jfoproft % sfk  Ttanrc 3t®rh:
I

8w w h  aftr frrvtiTT if *hfhF<i
Shchnrrc »*rfiRf

7380. *ft T O W  : ¥TT
m  ark ywfcr j f s fr ^  5rcn% w n

(*r) ?nf 1971-72 ifaFCTW «fk 
f^«TTT ^  fosft strfarcf*
tVaPIR % fa*  3iqr% 5fT*f 7 ^ 3  ;



*5 WrUUa Answas JYAISTHA 4, 1894 (SAKA) WHton Ansmrs 46
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Protests to China and U. S. A., over their 
joint communique

73111. PROF. NARAIN CHAND 
PARASHAR : Will the Minister ol EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government have registered 
protests with the Governments of China and 
U. S. A, for expressing support to the right 
of the people of Jammu and Kashmir to self- 
determination in Si no U. S. Joint Commu-
nique ;

(b) if so, the nature of reply to the pto- 
tests; and

(c) if the answer to part (a) above be in 
negative, the reasons for not lodging such pro-
tests ?

THE DEPUTY MINISTER IN TIIE 
MINISTRY OF EXTERNAL AFFAIRS 
(SIIRI SURENDRA PAL SINGII): (a) to
(c). Both our Prime Minister and Foreign 
Minister have publicly criticised the rcfeience 
to Jammu and Kashmir in the Sino*US 
communique as blatant interference in India’s 
internal affairs. Making a Statement in the 
Rajya Sabha on March 14, 1972 the Minister 
of External Affairs had stated : “The State of

Jammu and Kashmir is an integral part of 
India. Wc have made this position clear in 
the UN and to the entire international com-
munity. Reference by any country inconsistent 
with tliis position amounts to interference in 
our internal affairs. The Chinese stand in 
the communique is particularly regrettable. 
It is also unfortunate that the US Government 
should have acquiesced iu a reference being 
made to Jammu and Kashmir in the commu-
nique".

Government's serious concern in this 
regard has also been conveyed to the U. S. 
Government. As regards China, in view of 
the present slate of Sino-Indian relations, it 
was not considered worth-while to protest to 
them specially after having stated our position 
publicly.

Stopping Indian Students from attending 
American International School, New Delhi

73U2. SHRI M. S. SIVASAMY :
SIIRI M. M. JOSEPH :

Will the Miuistci of EXTERNAL AFFAIRS 
be pleased to state :

(a) whether Government have tonsidtrrrl 
to stop the Indian Students from attending 
the American International School in the 
capital, and

(b) if so, the reasons therefor t

THE IJEPU1Y MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SIIRI SURENDRA PAL SINGH) : (a) Yes 
Sir. Government's decision in this 1 eqard is 
i elated to the intention of the U. S. Embassy 
to convert the American International School 
into an Embassy School. Thr precis*- modali-
ties of the convetsion have, howevet, still to 
be woiked out.

(b) Government's policy is not to permit 
Indian childten to study in Foreign Embassy 
Schools.

Central assistance to Orissa lor Farmers 
affected by Cyclone and Floods

7383. SHRI R. S. PANDEY: Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government of Oiissa have 
approached the Central Government for more
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assistance to provide relief to the farmers who 
have been victims of the last year’s cyclone 
and floods there;

(b) whether Central Government has 
made any study about their requirements; and

(c) whether any additional assistance is 
being ptovided to Orissa for the purpose ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) to(c). The Government of Oiissa 
had rrqu< stcd for loan assistance totalling 
Rs. 10 crons for purchase of agricultuial 
inputs and for providing taccavi loans to agri-
culturists in the current financial year in the 
cyclone alftcled area of the State. The State 
Government Iww alteady been sanctioned 
Rs,. i croies tor agricultural inputs. Further 
assistance will bt considered on the basis of 
the pi ogress of the utilisation, to be submitted 
by the State Government, of the loan assis-
tance alieady sanctioned.

Opening of foreign cultural centres

7381. SHRI C. T. DHANDAPANI:
SHRI SHRIKISHAN MODI:

Will the Minister ol EXTERNAL 
AFFAIRS be pleased to state :

(a) whether Government have given per-
mission to open Soviet Cultural Centie at 
Trivandrum ;

(b) whether Government ate also consi-
dering to reopen the five U. S. I. S. ccnties 
and a Fiench Cultutal Centre which were 
ordered lot closure early ; and

(c) by when the <ultutal Centre of 
U. S. S. R. is likely to start lunctioning ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) Yes, 
Sir. Government have given permission. The 
responsibility for running the Centre has been 
entrusted to the Indian Council for Cultural 
Relations.

(b) Government have not been approached 
for the leopening of the five USIS Centres or 
French Cultural Centre which were ordered 
for closure earlier.

(c) The Soviet Cultural Centre at 
Trivandrum was inaugurated on 18 April 1972.

Self-Employment Scheme

7385. SHRI BANAMALI PATNAIK: 
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the steps taken by Government to 
promote self-employment;

(b) the number of persons provided with 
employment under this scheme ever since it 
was introduced in the country ; and

(c) the avocations in which employment 
has been provided So far ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) to (c). To promote sclf-employ- 
ment as well as to bring about growth with 
social justice, the Public Sector Banks after 
nationalisation have been operating schemes to 
provide funds liberally to the weaker section 
of society, especially the educated unemployed. 
Self-employment schemes cover a wide range 
of vocations in which the persons may be 
engaged. These include agticultural graduates 
who are interested in starting custom service 
units, retail shops consultancy service, etc.; 
qualified professionals who arc competent to 
carry their professions on business lines like 
Doctors, Lngineets, Practitioneis, Designers ; 
persons engaged in peisonal service or utility 
such as electricians, hair-dressers, launderers 
etc.: persons who are individual owners of 
transportation like taxi-driveis, auto-rikshaw 
drivers etc., persons engaged in service indus-
tries or small scale industries etc. The number 
of accounts against which advances were made 
by public sector Banks to professional and self- 
employed persons up to the end of December,
1971 in various States Union Territoiies to-
talled to 51,067.

2. The Thakkar Committee set up by the 
Reserve Bank of India in July, 1970, reviewed 
the working of Special Credit Schemes and 
made suggestions for rationalisation of the 
schemes in operation. As a follow* up of the 
Thakkar Committee Report, the Reserve Bank 
has isssucd detailed guidelines to the Public 
Sector Banks directing the chief executives of 
the Banks to initiate suitable efforts for exten-
ding further loans to the self-employed sector 
and to prepare special schemes which could 
generate employment. Besides, a Credit Guar-
antee Scheme has been instituted under which 
75% of the loans up to specified limits are now 
reimbursed to the Banks by the Credit Guar-



Written Answer .• jYAISTHA 4, 11394 (SAKA) 50

an tee Corporation of India Limited, provided
the loan is within specified ceilings.

3. The Ministry of Industrial Develop-
ment has provided an allocation of Rs. 3
crores for training engineering entrepreneurs
for self-employment. The programme for
training is now in operation in 29 training
institutions. In addition, it has been decided
to open 6 more institutions to train entrepren-
eurs in setting up agro-service units. In

, 1970-71, 842 candidates were selected fo; tra-
ining, in 1971-72, 1735 candidates have under
gone training. In a number of States, indus-
trial estates are being especially set up to
provide ready-made factory sheds, and all
other necessary infra-structure facilities for
the engineering entrepreneurs who have com-
pleted training.

4. Out of the special provision of Rs, 25
crores made in the Central Budget for 1971-72
for special programmes to assist the educated
unemployed, Rs, 6.5 crores had been ear-
marked for specific schemes to assist the edu-
cated unemployed, especially engineers and
technically qualified persons who intended to
set up small scale industrial units.

Representation fcom Federation of all
India Hindustan Construction Workers

Union

7386.' SHRI C. K. CHANDRAPPAN:
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether Government have received
any representation from the Federation of the
All-India Hindustan Construction Workers
Union regarding the grievances of the
workers;

(b) if so, their demands; and

(c) the steps taken to meet their
demands?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Yes.

(b) Their demands are as follows:

(I) A commission may be appointed
to go into the affairs of Construc-
tion Industry with' specific res-
ponsibility to frame wage struc-
ture for all categories of ernpl-
oyees within one year from the
date it is instituted.

Written Answers

(2) All contracting construction
firms may be brought under
direct Government control thro-
ugh a Corporation or Board.

(3) Construction Industry employees
may be brought under Provident
Fund Benefit Scheme,

(4) Gratuity Scheme benefit may be
extended to Construction Indus-
try employees.

(5) Security of service may be pro-
vided to Construction Industry
employees.

(6) Medical facilities may be provi-
ded to Construction Industry
employees.

(7) Uniform service rules may be
laid down for Construction In-
dustry employees.

(8) As an interim arrangement,
Construction Industry may be
treated at par with Engineering
Industry.

(c) The Federation has already been in-
formed that the proposal to have a legislation
to provide for the safety of workers employed
in the construction Industry is under the
consideration of the Government and that a
number of labour Laws namely, the Contract
Labour (Regulation and Abolition) Act, 1970
the Minimum Wages Act, 1948, the Industrial
Disputes Act, 1947, the Industrial Employment
(Standing Orders) Act, 1946, the Payment of
Wages Act 1923 etc. are already applicable
to the workers in the construction industry.

Besides, the question of extension of the
Employees' Porvident Funds and Family
Pension Fund Act, 1952 to the workers of
building and construction industry is under
consideration. A Central Bill on gratuity
which can be made applicable to the workers
in the Construction Industry has also been
introduced in the Lok Sabha.

The other demands are being examined.

The C. P. W. D. M. E. S. Contractors'
Labour Regulations, though not statutory are
also applicable to the construction workers in
C. P. W. D. and M. E. S. establishments.

Model Standing Orders for casual labour
have been framed and forwarded to all Minis-
tries/Departments for adoption in all public
sector undertakings.
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Commission on Construction Industry

7387. SHRI BHOGENDRAjHA: Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state whether there
is any proposal before the Government to
appoin t a Commission to go into the affairs
of the construction industry with specific res-
ponsibility to frame the wage structure of all
categories of employees in that industry ?

THE MINISTER OF LABOUR AND
REHABILITATION tSHRI R. K. KHADIL
KAR) : No. The Minimum Wages Act, 1948
which provides for the fixation/revision of
minimum wages to the workers already applies
to workers in the construction industry. The
Central and State Government as 'appropriate
Governments' have notified wages under the
Act for building and construction workers in
their respective spheres.

3{~ ~~rqifi fCfcliT« ifi f~ qri 'fiT
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Accum.ulation of Coal at Collieries near
Jharia and Raniganj in West Bengal

73 O. SHRI RAMKANWAR: Will the
Minister of STEEL AND MINES be pleased
to state:

(a) whether due to non-availability of
sufficient number of Railways wagons, coal has

piled up at pit-heads of Collieries near jharia
and Raniganj in West Bengal;

(b) 'if so, the total quantity of coal to be
lifted; and

(c) the efforts being made for lifting and
movement of accumulated coal?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) Yes, Sir.

(b) The pit head stocks of coal at the end
of March, 1972 have been estimated as
follows :-

jharia coalfields-2.169 million tonnes

Raniganj coalfields-2.066 million tonnes

(c) Railways, who ore main carriers of
coal are taking steps to "improve the availa-
bility of wagons. Besides, to meet the demand
of consumers located at short distances, trans-
port of coal by road is being encouraged.

Setting up of Mechanised Mines on promi-
sing deposits

7391. SHRI SHRIKISHAN MODI:
SHRI P. M. MEHTA:

Will the Minister of STEEL AND MINES
be pleased to state: .

(a) whether Government propose to set
~p mechanised mines on' several promising
deposits;

(b) whether inland transport system is
also "to be augmented to meet the growing
demands of moving ores ; "

(c) whether Government are also conside-
ring certain steps to find out the world Market
for minerals, like Chrome Ore, Kyanite and
Magnesite which have in the past contributed
for earning sizable foreign exchange; and

(d) if so, the main feature thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) Several large
mechanised mines have already been set up in
case of minerals like iron ore, lime stone, coal
copper and zinc, +worked by Public Sector
Undertakings. These mechanised mines will
continue to be set up in case of such deposits
where it is feasible.
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(b) to (d). The required information is 
being collected and will be laid on the Table 
of the House.

Rehabilitation of Persona Uprooted as a 
result of Demarcation of Nagaland* 

Burma Border

7392. SHRI R. S. PANDEV : Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state :

(a) whetaer a large number of villages 
on the Nagaland-Burma border have been 
transferred to Burma in the rourse of demar-
cation of Indo-Burmese border recently ;

(b) whether this has uprooted a large num-
ber of people from those villages and the State 
Government is posed with a problem foi their 
rehabilitation ; and

(c) whether any Central assistance has 
been given to the State Government for the 
rehabilitation of the affected people ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINCTI): (a). No, 
Sir.

(b) and (c). Do not arise.

Ban on Biological Weapons

7393. SHRI M. M. JOSEPH Will the 
Minister of EXTERNAL AFFAIRS be plea-
sed to state :

(a) whether U. S. A., USSR and Britain, 
the three nuclear powers, had signed in Lon-
don on the 10th April, 1072 an international 
Convention to ban biological weapons ; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGII) : (a) Yes, 
Sir. The Convention on Prohibition of the 
Development, Production and Stockpiling of 
Bacteriological (Biological) and Toxin Wea-
pons and on Their Destiuction, which was 
opend (br signature on April 10, 1972, was 
signed on the same day by USA, USSR and 
UK which are the Depositary Governments 
of that Convention.

(b) Text of the Convention is placed on 
the Table of the House. [Placed irt Library. 
■Sw. No. LT—3049/72]
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Disparities in Wages of Employees in
various Corporations

7 m  SHRI JAG\NN\TH MISHKA : 
Will the Minister of L \B O im  AND REHA-
BILITATION be pleased to state :

(a) whether there are wide disparities in 
the waives of employees of vaiions Corpora-
tions i. e. Banks, Aiilmes and Life Insurance 
Corporation under the various Ministiies; and

(b) if so, whether <«ov< rninent intends to 
set up a National Wage Board to lemove 
disparities and bring ellieimry and uniformity?

THE MINISTER OF TABOUR AND 
REHABILITATION (SHRI'li. K. K1I\I)IL- 
KAR) : (a) Wages of employeees of \aiious 
Corporations are not uniform since the circu-
mstances differ from establishment to establi-
shment and industry to industry.

(b) No.



Allocation of Billet* to Small Softie Re* 
rollers in Maharashtra

7396. SHRI ANNASAHEB GOT- 
KHINDE : Will the Minister of STEEL 
AND MINES hr pleased to state :

(a) whether the small scale re-roller? in 
Mahaiashtra having their re-rolling mills 
outside Bombay have faced shortage of 
allocations of billets and/or re-rollablc scraps 
during the year 1971-72 ; and

(b) if so, the meusuies taken to augment 
allocations to them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI S1IAHN \W \Z KHAN) : (a) There 
is a shortage of billets and other re-roli.ible 
materials. Small Scale Re-rolling Mills out-
side Bombay iti Maharashtra as in other parts 
of the (ountry may be suffering to some 
extent due to this.

(b) Several steps have been taken by 
Government to augment the availability of 
raw inatetials through continuing efforts to 
increase production in the Steel Plant, and 
also by impoits of billets. In the case of 
scrap re-tollers, an important law material 
was “used rails” which remained frozen under 
a Court Injunction for over two years. 
However, this case has now been 
decided and about 2 lakh tonnes of used 
rails will now be available for distribution. 
This will subvtantially augment taw material 
availability in the near future for sciap re-
rollers.

Mining by Hindustan xinc Limited in 
Gujarat

731)7. STIRl PRABHUDAS PATEL : 
Will the Minister of STEEL AND MINES 
be pleased to state :

(a) whether Gujarat Government have 
conveyed to the Centre its decision to mine 
base metals from Amb.iji hills in Banaskantha 
District ;

(b) whether Government have decided to 
give permission to the Hindustan Zinc Ltd. to 
mine the area ; and

(c) ii so, the reaction of Government 
thereto ?

THE MINISTER OP STATE IN THE 
MINISTRY OF STEEL AND MINES
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(SHRI SHAHNAWAZ KHAN) : (a) Yes,
Sir.

(b) No, Sir.

(c) Does not arise.
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fWTO tfk  WT*
^  f r :

( * )  «ftoR> V & m  *?R*n% %
^  % fa *  arrsffer

Ppilr *r* |  aftx fr?r* 
srrefcr % fa*

(«r) w r  % fa*
3ftT v  srrsrr^r m v t v i

v $  ^  v f  *Hnr*r f a w
V $t f^TT jTFTT £  ; 3ft*

(*r) irfcsf, <ft f*r%sprrim «r |  sftr
t v  'J’jf sftfr TOT aftfacrr |  ?

?FTTcT sfh: *CT*f W I W  $  TT5H

s n jp w w  w f ) : (*f) 1 9 7 2  %
V S  5fr7iR> SJt'T fa fa ^ T  % 5 9 9 7  

*ifrnfrtff f ^ m ' t  t o  fe* v% 1 1  
9 9 2 8  arfcrftftf v w v  arifr frrrfaTefft- §  

f a w  v  a r r ^ r
^ R t  *£>T % 0  % 3p*HTfc*ff spt fo*TT 
3t t*»t t  i

(^r) art?: ( v ) .  v v t v  f r w  % 
fax? % arTSfR 7T 5T^lf % «r#*
T>w  % v r K  *  * r * ? r  % 3tt**t
^ t r  f a ^ r  w g i m  fa®
*  r̂ TT 3TT?rT I, sftfTTd tvm W* 3*  
f a f e  V V$ 3TPTT I  f̂ R̂ r fa*
v m v  fo?ror w  fern 11  m :
* t* T d  Seffa fa© % srnrtarcrr < r  
V X V  ?̂sPT»T P r t t t

Writttn Answers 56MAY 25, 1972



Writ** Answers JYAISTHA 4,1894 (SAKA) Wrifttn Answers 58

•rtwft iw rn  jn fo ftiff  % fa*  
f tfw ft wr^ff *re fam m  wra

7399. sft Tmwmr wwft : *rr
w w  wk wwr sre «r?rr% ^  it t t  

f r  :

(v ) sftoR*t ^TFT tfqhr % sf^Nrfciff 
% fa* fraft ksprefr mix «rt* ^  ? 
?r«rr fsT r̂for t t  * rfa  w i  

S < t  ;

(m ) «ptt ? z t  % a r fw r M  % Trcf- 
srof 3«rr f̂ nrm ft h t  <r  ?f t t ^  
*Rft̂ f sr̂ TTf nf |  ; sfh:

(<t) *rfc jrf, fft «$“ ^nvfspff afk 
fMrr*r ?«rmf «pr *p*t t  f^ jfr f
SRspR 5rf?T W && WmT̂pTrf ^Rf'l4t
<rm Prsrr^r «k f e i f r  m  T rfa 
^p# qRrft t  ?

^PTtfT a rk  w ra w * r  *hft
(«ft 9IT^W3r urt) : (* ) HR, 1972 % 
SFcr t t  676! w i *  for* $  *
ark *rc f^r 7 .12 *r<t* m  
stnr *  i

(«r) ark (*r). ^  fa* *  
3T1TT?*FT: 1450-1750 57* % #v ?r«rr 

3 ;% % tfflw Tfoff % v n rfsw  %
w c f  *  *1313^  *r$ftf srorf srnfr 1 1  
Pnrnr ^  % *fa*rforf *t

frTT* *R fr«TH **h  *  vft
fr?TT5wr *rcftf *t *t3 $ i 3rf«r- 
îfTjff % ^rafarcf % **kt * 80 ark 

fairer «̂TT?ff if 22 a r r ^ R *  *rcfrr 
i{$ |  \ a r f^ T k if f  % T.Tnfa*f *  

*t$ sKrrs'PfR r̂cfarf $
*Rwrar 3*k v $ - v m  «R srfer*tf
90,500 *T* fa* r̂r 11 v& 
f̂ rsr̂ fr ^r <ri qrfto 1 1  arfa^rfaff % 
fawra ^nsff <r ?r*nf *r$ q r m f f w  
’refftf ircwTtf ar«rr w ^ n w  w

« rt^R t s f f a  fa o  v> f ^  ^  *r#f 
I  *r? ^  ^  % tr if

*rftttf*r?T srkrr 1 1

wtarifr f w w  v rw rr^  % y ^Nrrf i Bff % 

fa*  q fw iw  WWW?

7400. vft Tim vnt mvft : «ptt 
fRW #  « R  # ! ( ?  SfTTir ^  w*r 
*X*t f% :

M  m  3r t  ̂ r f r  srf^ frf  
t o  s t e r c t  o t r t  y r^ rr^ % ^r^r-

f t ¥ % 3n% % farr ?pppft ^  3ft^

^ *rk^^ 8̂ «rr v̂* w f%̂ rrc
T*T?ft I  ; art?:

(«r) ^  t̂, eft T̂ef
WT t  ?

«hrr?w if
(«ft s r n r n n r  f r t ) : ( ^ )  f m t t  v € m

fa fa lrc  % ^ R t  OTRf BFT7̂ TT% % 
^Tk?it q f^ rffr  gfasrnf f t  % fa ^  

v r f  zfr^RT ?prrf 1 1  f a x  *ft, 
TT3JT TfT̂ ^T fa»T*r ^ ^ R >

^ t rt  ffiR ?r«rr 3*w ^rrw»r ^ ŵ r t
crqfĉ  ?f^T ^ W ^TST5P<l^
faq r 1 1

(^r) srspr ?r^f ^ r  i

Expenditure on Meeting* of C. B. T. of 
E. P. F.

7401. SHRI RAMAVATAR SHASTR1: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to a u tr :

(a) whether the expenditure incurred on 
Central Board of Trustees tnertings are bomr 
by Account No. 4 of thr Employees Provident 
Fund ; and

(b) if «>, the nurobei of the meetings 
held duiing the last three years, year-wise, 
and the exact figures of amount spent meeting- 
wise ?
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THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR) : The Provident Fund
Authorities have reported a* under t—

(a) Yes.
(b):

Year No. of CBT 
meetings 

held

Approximate
expenditure

incuired
(Rs.)

1Q6<) 4—41st Meeting 6,800
42nd „ 10,500
43rd 7 500
44th 8,?00

1970 4—45th tt 5,800
46 th „ 11,700
47th 5,400
48th 11,200

1971 4—49th 13,700
50th 15,300
*31st „ 12,900
52nd „ 4,900

7402 *[5rafrf 1PTT .* ®PTT fa tfl 
*Pf)r ^  STcTT* spt f>7T f r  ?TFcfte

?r*^r q-fVqs % anr ^  f^ r  
fo r  *rre?tor srfgw* tt

*ft f a ^ f t  TTTOWt % a f^F ?  |  3i>T
% f>Trr i f a t

*rf |  arV «rc are ct t  f^r f r ^ t  
^TTfsT M  f f  & ?

fa^sr Sf 3*r-*r?9ft («ft g ^ r -
*n?r : itt  faspor |  f ^ m  
3*ft^rT? ^ t t  z \ * i i  %\

___________fW»T

’*TTTffter ?TT?f>f?H»
******

5T7T ar^TT?
^  *PTjf i f f  JWWt 
W IT v.

1 2 3

. l. ^rfffT^rr WT*ft
2. f̂fTcT

sqr^trr

1 2 3

3. ^T^cT iftcTT 'm tf t

4.

5. T̂Tcft $T 5?RT * tm ft

6 sft f r  % frr?*7 areafrafft

7. fe |ft&3r

8. WJ^PTT arrsft

9. f tf iR arr^t

io . ?r arcsft

11. W R  iffaT «rr| m^T

12. HiTR̂ IT »Tf^
anc^^T

13. ? f ^ T  3 t
^TCt

OTT>FT ^nfr 5?cT^f *T 3T^R VHTrT 
i* f«FJfT »RT, fa«TTq ?f3T TOCT 11 ark  12 
%, fcsrr^T apprTSf ^ t ist : «t t^ ¥  ark g«pf 
% f W  TOT I 3TKT?T-5n?T?T *r*r-
srft % drcTifcr m rtftz  ^rffrfcRr w*r?*t 
Tfare 5tt t *r^frnir *pt t ^ t M t  
aftr STTTSR % fa rr ^ s T T fv n  *TF$fiWT 
UHfr? Vt St *T$ I  I

mr?ft?T mSffoT S«T?«r » r f ^  5RT 
m  ^ t  5 ?r 13 ?rer sft %
s r c m  <tt 78 ,761 oo fpf foiT 
*rq fsRW arf^K ^ t  tft ^ rfn rf^  
«tt i *r*ft *T*nnT 2 w  
5T*Tta «fl »rf «ft afk 5̂T TTTC?ik
» n » # R f  i r o  Ppir me **nf
% s tf t  a rtT f t t w  srtft 1 1

7403. ^ i p W H f i T O W  afa
g*wfer ^  ^  snstfr ^  r r r  *p^  fV 
w t t o t t ^  Pr i t  *ra% &r %f*ns 
5 p t r  «r*r stst-t ^ tt%  * r  |  ?

• u n i t e  s * w k  *roft («ft anr<> %* 
j m f i m v r ) : TT«fta ^ i r  acr^T ,

t o  ?t w t  
*f 5WPF
^r*ft *rS
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*nr <t t  *pt r  «r*r # % t  % <t st  ir 
*rff «tt i fa* tft, *r*frR str^r *5T % 
f̂ TTT Ttfr airmr arteftfta? swr?** 
srcgsr st^t <r* fasrR sre*^

t i

«rf«nr <rar«rf m  f«wfcr

7404. «ft arm : w r fw ra
a f t tw m  w i t  stctt^ ^  f r r ^ j r  
f o :

(^) w r  fcr % *  aft*
fejft-fr?rer w t % % *srffpr <rer*ff ^t 
Orq-fcr fpJTT srrcTT |  ; 3ft*

( ^ )  t o t  a f tir  ^rffrsr c rto ?  
fa-srcr ?*r % *  fm rr ^rr^rr |  f* -&r*T 

q̂rzfHT «T*rerr ann* *  * r <t *
?r$f f̂ RT sttftt art* wm zrfrx Tarr«rf 
% *TTtff *Pt v *  ^rwr-TCfT q-T **<fr

snirift ?

S*rr?r aft* t o  *r«rnra 3  t t t o  
«psft («ft s r r^ w n r  w t) : ( * )  sft* (*r). 
1969 aft* 1970 % sffaH ^R?T % frtfcT
fqriT TfTT *fit, Z t t t  WnTT sft*

W h T - ^  ? r fH  ^  <i***ft
*nft |  [ w e n ?  if tw t  *wt i t fw *  *wm 
LT-3050/72.] tVjtt m f a *

I  srt sarifcft stfrW f ^r r̂rn̂ r 7* frsftcr 
f%m t o t  i t  1

5[fk ftram % aavrn fam n <t t  « w

7405. * m r : w  *fr 
*r*ft i r f  *?n% * t  f ^ r  sp^r f r  :

(f;) $ftr fa^rm % faw r «r  
fiRRT«W Ct^t  |a f tr  

sa*  f^r* *nrTfa?r a r fw ft |  ; aft*

(*r) *prr %$ farmer *r <rĝ fr 
1971 *> M«jNrr w f t f s r  47 wr%

fa’TTCTtffr *  aft* ?rf? gt, fft *  imr^ 
^ r  % f*rm r=frr q f  §*r |  ?

i i t  (sft * 0  w tto  w ^ r o ) : 

(*) (1) 1971-72 *  **-1,21,417  
^7 *  I

(2) ^R^JTfrrf^ *T3T»Tf̂ T 3Tf«T- 
w>rft 1

(<sr) ( l ) 3 f t ,  ^ r i

( 2 ) tTT f̂ sr*̂ T snrr-TCsr 7* * ^  
f???n »t̂ t I, fasro §r ?rrft€ 
f^ r f  »r| | ,  STS % * iTTq% 
f^T*T^?T Tf |tr |  I

fir«rr»r

47  *r?r^r *rnr̂ f1r ^r f^r*^r
fsprn *  ? tM ‘ »rf 1 ^  
*rr*r?r f s r^ R T ^ r 1 1

^JIT
srsr̂ r
faRT*Tsrr  ̂

• « f t t
1 2

Tnwfsr?r arf«rvr*>

1. 19-3-66 frqrsTCT 3rr w  |

2. 24-1-67

3 4-5-68

4. 4-5-68 fr«T?FTT m  |

5. 18-8-68 n

6. 24-12-68 u

7. 20-3-69 i>

0. 25-3-69 i>

9. 26-5-69 it

10. 26-5-69 it

11. 26-5-69

12. 26-5-69
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1 2

13 17-7-69 fareroT *T T O  |

14. 23-9-69

15 17-12-69

16. 25-2-70

17. 30-3-70 fareTSl 'STT T O  |

18 1-6-70 M

19. 28-0-70

20. 14-9-70

21. 6-11-70 f^q^T^T 3TT T O  t

22. 19-11-70

23. 19-11-70

24. 14-12-70 frlSTST 3fT T O  |

a r c r j w f t r a

l. 7-10-66 fa^TST ITT T O  1

2. 7-10-66 II

3. 4-11-67 II

4. 4-5-68 faqSFTT 3TT T O  1

5. 4-5-68 1)

G . 4-5-68 II

7. 16-12-68 faTcTOT 3TT f t f l  ^

8. 28-3-69 1 J

9. 19-4-69 t r o w r  s n  = ^ r r  |

1 0 . 17-5-69 i i

11. 26-5-69 >1

1 2 . 4-6-69 II

13. 23-9-69 I I

14. 23-9-69 #1

15. 25-2-70 il

16. 12-3-70 i i

17. 22-5-70 fr'TCTCT 3TT ?F̂ T t

18. 1-6-70 it
19. 14-9-70 t»
20. 19-11-70 t>
21. 19-11-70 tt
22. 24-11-70 »

23. 14-12-70 3TT ĤFT t

wm sfflws % 5tfw?TT*nct 3  arm

7406. few n* ftqr :
"k. ...... * ». _*u ?5WT WWTT :

* w  f f q w  aft* m m  aprm *rt 

f*?T stf* % :

(sp) fin  1971 * %?rfr *tt<r 
srtSrf? % <tpt *  3tt»t *pt *rf
sft ;

(^r) zrf̂ r §r, eft w  ^R*r *
3 fk  3<T jtfrw ^w rtt •ft sp^TT ftRTfft «ft ; 
s f tr

(»t ) ^rfi $ta<tfR?R *f $t  *r s r V* IT* 
*  afo: f r f a  % fa *  v t a  f a s t o R

I ?

fFnsr 3t Vt  smr ifar?w $f t t w  «WV
5TT5?nrnf ffft) : (* ) % (*T). 1971 

% sft7H  ^ R  S H nfrfa  SRT* |t r  I *?TTT- 
f*tff apt 3TRT *?t sffc ^  'TPTT TOT f%
s r o f t  fasrer t e f t ,  j r t

2 ?T?3T?t*fc> 2 afro Ijo, 33/11 %o 
sft° f*f?PTfa % *R«T SRR ftr |

tJ?To afto fo  ^ e ,  3T*T5Tfa ffRT 
3n̂ f?T?r trp 1.5 ir*r0 sft„ tjo,
33/11 iffo ?fto tr ^  r̂rsnr »ptt ft? ^  
w r  fi?*n>r*R % iftarc «rr afrr srt:
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% *R«T S * m  £ to

s r r  f t  t o t  i f ir tf t  *Kt?r
IRT an^fcr 200 %0 afro TTo, 11 %o 
sfto /5 0 0  <rfreR

% $  3TT<r f̂ RJT TOT «TT I JTET^T
STT̂T |3TT, ^  far 3?k 3>f?TTO ^T^Ror
?rff ^ i *rf Pr**r Tt«R srffar *r : Tf t «rr i 
3rf) SFTT̂T % qT f̂ *n?R Tt* fsRT 
TOT *TT I «PPT 3R7?R^TrTT % spROT 
^ R P E tfo  %§KfH 5TT5T f a f a ^  W \

f ^  *rT ^*r *f *R «R  itft *rf aft* 
t a T  TOT %f¥?T ?nnPT 3 ttt^  ?T̂T 

*pt# % <?^t?t * f  m m  f t  t o t  i

2. ST?S<Et*Rf faŝ T ST5PR

M > -
gflro $o Trtfjo—

3n*5T?fo 2 2 5 3 - 2  
cTTfter 16-1 1 -6 8

tTJfo 3fto TTq̂ o—

3TT^T tfc. 9 6 -1  
m f m  1 3 -1 -69

l*T5ft t f t e ,  
an ^srtfo  1 2 9 6 -
srfor 7- 10-70

3. rrffo $ to  fo  TTtfio f p w M ?  *Pt 
f t  *r c t r  srr ^qft |  3ftr

gfarerftR f t w  ^t ^ t  |  i sfto £o ^  
^pm rhh: % arfafocf; 35ft ^  3<TTfcr % 
f^ r i^ r ^ tv r ^ T f tft snr’ftft 1 1 m n t  
*rf srr̂ r f t  ^nnt* 1 arftm^T 
j f t  #  ^T^rfihR 1R5JRT
^m ^ft 1

4. *R**TcT 53ft apt t / ^ t  3fT% *T*ft 
I ,  tf t  f ? r ? r r ^ r T T  w g m  w r  27 ,

000 w* 4 1

5. f̂«p «RTfTOt fc,
fopTOT qfS* < r t  «r?ff ?pt *w>t, ^ r ^  £ $ 1  

3Rr: srrcfrrer a r f im fo r f  * t  ^  fin? 
fa&mt *r# s^ p it  arc mm 1 1
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f m  sfflwr S  uStr ta m  *  
srft?

7407. «ft fSHPTW fa f  : TOT TFTTcT 
aft* WR »ftt *Tf *cTT% qft w n  ^ t
fo  :

(* )  to t  %cnrt *pt<r s f t ^ r  $ 1 9 7 1  
% ar?cr $  ITT 1972 % STRICT $  300 anf 
fatft jfte r % 3 sptT % ^r % 20 f»r 
^ft% *tit *  ;

(=̂ -) ^1% f t ,  a t  ^  fsRRt VTTTO
srtT ?r t o t  ;

(»T) m  %3FT $  ?TT* 3n%
T K  %TR ffT̂ vTT 3fk *rf̂  ^f, ?Tt ^  
T ' J V *  r^cRt T̂f̂ T I i  ; srtT

(«r) ^Tf?r % fair fasiteR  
a r f w f t  % f ^ 5  WT 5pt
»rl t  ?

**qm sftr w r  «w tw t $  x m  *&ft 
(«ft 5TT5 *wnr wt) : (^r) 9TOT, 1971 
if 3 sptr %«r?r % 12 J*ff ^T 3TT%«¥r ftqT 
TOT fsm* ^  * r / ^ ,  1972 %
1 o f  *T 5TF<r f  ̂  *  I

(w ) STF-f r r̂rr ^  % 10 f  wf
qft vttto ?r»T̂ r h o .o o o  ^  1 1  ^  
^ 5 f f  an^T  § m  i f t i  isfteT , 
^rnp^T JT’ T ?̂t ^  «ft I

(»t ) 300 t o  f*r° #ro % 3 JfftT 
%*sflr ®pt srr<r 3t t$% Jr ?T 300
Tftzx stranf 5pt a r^ r  % *r
sr t̂fj fepiTT TOT aftl ^  %^r ^xfPm  
^ T  SRR TT t |  I  I ?T«rrfa, %3T5T ^  
6-6 t̂ST *t ?n^Tf % flft 2 # ,  s p j  f^T 
3|T  ̂% 4 faRf % ^ftcR f t  f t  »TTr I 
f^cT 3F*crnr § ZTf <TT«IT TOT f% ^  
farfW  f*T % SPT yj* ^fR 3PT 
tft 5?RT if ^r?T $  3*3 « m  S?t 8RT f
$  f̂t ?rwr ^Rrfrot <rrf »rf «ft i w r

JYAISTHA 4, 1894 (.9/10)

1 ,0 2 ,0 0 0  ^qir 

60 ,000  „ 

1 1 1,750 „
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atT'jfcr-^rf % *rro »  n*nr sft a to  
stags; to t 11
$?T ?t srRtsrffT spt ffofft ST̂ TT
?pt otHt 5ff ^ t  sifa-

fa st srr t$j  I 1

(qr) SIW i f t  3ScTT t  1

Bauxite and Mercury Deposits in Kerala

740(), SHRI C. K. CHANDRAPPAN: 
SHRI VAYALAR RAVI :

Will thr- Minister of STEEL AND 
MINES ho pleased to state :

(a) at what stage is now the work of 
Geological Survey in Kerala to find out the 
quality and quantity of the Bauxite and 
Mercury deposits ; and

(b) the time by which the survey is likely 
to be completed ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SIIAHMAWAZ KHAN) : (a) and
(b). A total reserve of 1.G84 million tonnes 
of Bauxite have been estimated by the 
Geological Survey of India in Ghittavattam, 
Adichanallur, Mangalapuram-Chilampil, 
Sasthavattam, Ambalam and Attipara areas 
of Qiiilon and l'rivandnim districts of Kerala, 
where drilling was completed in 1970-71. 
Analytical work in these areas is in progress. 
Reserve of 1 0 million tonnes of Bauxite with 
40% Alumina has been estimated In Kumbla 
urea of Cannanore district where drilling was 
completed in 1968. Reserve of 1.59 million 
tonnes of Bauxite with 40^ Alumina has been 
estimat'd in Nileswar area, block I in 
Cannanore district where drilling was com-
pleted in 1972. Detailed investigation by 
large scale mapping and drilling is in progress 
in other three Nileswar blocks. Drilling for 
Mercury in Badagara, Ko/hikode district hag 
been completed in January, 1972. Analytical 
work is in progiess.

The field season programme of the 
Geological Survey of India for the current 
year includes assessmement of Bauxite de-
posits in Cannanore, Calicut, Trichur, 
Trivandrum, Quilon and Allcppry district*. 
These investigations an* likely to continue 
during the Fourth Plan period.

zm x  «%st, fw$TT iwrr w w w  if

7410. fa£ :
XmmMI«n vWT WWRT : 

m  «c* a ik  3?wfa w i t  $ t

£<TT f¥  :

(*p) s fR  sr&r, afk  
% r̂sniTT apfan:
a»3^ fa i' srrfoff ?r«rr arfjfaer

5f1rff *  anr* *tt*t 
*P*T* ;

(*l) ^ f%?T* HTfarff spt TfaPTTC
mr ; afk

(»r) Sta ssrfawf v t  tftsr i t e m *  
% fa*  ??T^n jrrr srtsrcT

t j  sqkr t  ?

a fk  g * * fa  t t  («ft arrto %o
fSTTfaWT) : (t ) afk  (**). ^ T T  

% i t  f  i

(*T) afk ^5T, fa^TT ePTT
TRjff ^  *ffaRT

if 5Trfa?T faf*FT faspTff spT̂ f’UTff afk 
spf 1970-71 % ^  TfafflT-

jf ts rw f sgfa^ff $
fan, 3Tfaqfrrrw w im  *  xhPTR anrsn:
3,r*!Psr anrcTT 11 ^r% «T̂ r
1968 if -*ft t o p : *
*T>3nrk)- f t  % far?

x m  s n s rf f  afk
WHW’fi 3TCT r̂qffaRT gft 

t  I finn 3Tfaf?nT*T, 1961 ^  
finrr snr i%t t
afk f%c?r>TT-«rTf̂ ff «Pt TkfaJ? 

3TT *T% l T O K  * fafa?r *Tt3RR 
^ r c t t  ** ^5 fafct «<r% 

^ * T t  *ftiT«n3ff % fat* 1971-72 % 
t o  ^ 25 * 3 *  * t*  ^  f*^ r
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wr«R?«rr i t  ti t  i t  i 1972-73 % ^=sfta 
T tW T  % falj 60

®rct? ti t  TTf̂ r ^  sq̂ nF̂ n ^  »rf 11

&tz faffor f o m  « w w r4 t % 
artarsTMt §  %?:mrc fcrfaaf i t
fFTT I

f**r»r

*f?r efcr **sff 1969-71 % ?mt  tftprn: qrraMr ?rn *tt<t f¥iT irrr ark 
fN^FcT ^FTTq ^nr jftpfj- ^  sqftfiift ( «̂TT arfop *ft*JFTT ^ r )  ^  
W &tl I

S fT t ST&T
'ratonr f a f f i n '

f k m
‘Tsftor fcrgftw r fagfaPTT

1 2 3 4 5 6 7

arf f̂arcr anferat

1969 29,102 2,363 6,065 191 3,720 238

1970 36,438 3,062 6,709 229 3,844 376

1971 41,299 4,138 7,187 451 4,557 546

anfaw snrfsrat

1969 105 10 4,177 312 1,102 70

1970 140 47 4 ,736 188 1,040 92

1971 169 37 4,757 271 1,555 148

its  : »ft cft*r ( l  969-71)  % <?Vft fa* arfirat tit ^rgfterr *RTf »rf 
*  3TT2R7T̂  % **T «Pft % sftTT̂ T f t  'TsftfFT ^  f ^  *  I

31*  «nft % «ptto firetft 3
*TT*T*ff *st

7 4 1 l . * f t t r f t % :  
sft t?WT :

<WT VPTRT 5fhC WW Jr f t  ?Tf WcTT% 3?t

$qr ^  f t ? :

( * )  w t  fessfrSr^nf 

% apTT«r s r p - & ^
9 i T T | t ; aftr

( * )  *rfBT 5ft t o f t  apt fT*-*Fto

tit w $ t i  % faq * tv m  *m
33T T*t |  ?

SWTO afa STH V W T  3  TTW 
(«ft 5TT̂ WT3r «rt) . (sp) afk («*) tit, 
rfjft | ftqTfa, *T 3T%7r 3ftsftf»n:

^ s p t * tit*ft tfr *P*r ark *RTf5T arrjfr 
% srft k  fir?wRf | ,  fa?Rft 'rWfcr

TT^srHf % $1% ift ^ m r  *
$T SSRft i l  I %*r*T #5T*T
tTTTf ip©, rf»JT; *  9?> PilW>l#tf

ti t «fr f r  ^T̂ TTjft *  «rnft
q r a f t  *rt a re  ^ t ?t t  to t  i
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*TT *Tf[ TT*
% fen*, $r?r f t  *  sramr* * ^ r ,  
hwh«w *  ar^d^r f r s r  far * 5  ‘̂ r#  *Pto’ 

% *f fatra W
q|^% 3TT5TT 11 ^  srfafacr, ?T5T 
f t  *  ‘ ^Tt^Tfr ' T̂ TT̂r ^  3T5rT*rtf3T<T 
*ptfz % arm r̂ *TT*foT
*r  qf^T i arfas^r srsrrcnr
5RT fsp̂TT *PTT «TT afk «̂TT5fRT ^ft*ff
srrsffer fa*rT m t  i ^r% s r t  f^^fr ^ t 
‘fT# ¥ t^ ' % 200 tn*T afr̂ TTT =FT 
faq^T  fe*TT *WfT I, 3TffiT |  fp 
T ^ r  *Pt -iTOSRTT it $TR f>TT I

Loss Incurred by Mysore Iron and Steel 
Ltd.

7412. SHKI M. S. S1VASAMY : Will 
the Minister of STEEL AND MINES be 
pleased to state :

(a) whether the Mysore Iron and Steel 
Ltd. has incurred heavy losses during the last 
so many years ;

(b) if so, the reasons thereof ; and

(c) the steps taken by Government in 
this regard :*

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : (a) Yes, 
Sir. The accumulated loss of the Company 
up to the :Ust Mardi, 1971 was Rs. 8 89 
crores.

(b) One of the main irasons for the 
losses was the heavy burden of interest charges 
arising ftom an unfavourable debt equity 
ratio.

(c) At the request of the Government of 
Mysore, the Government of India agteed to 
convcrt with effect from April 1, 1971, 
Rs. 11.252 crotes advanced as direct loans to 
the Company into equity, thereby increasing 
the Government of India’s contribution to 
the paid-up capital of the Company from 
about 10% to 40%. (The remaining 50% of 
equity capital has been contributed by the 
Government of Mysore). This step was tafcwn 
to bring the debt equity ratio to 1 : 1 and to 
afford a relief of about 75 lakhs annually in 
interest changes. The working of the company 
Juu shown improvement and it has been

reported that a profit of about Rs. 100 lakhs 
is expected for the year 1971-72. The produc-
tion of both mild steel and special and alloy 
steels is being stepped up. MIS have also 
recommissioned their cast Iron Spun Pipe 
Plant and Plate Sleeper Foundry, The pro-
duction of Tor-Steel has also been taken up. 
All out efforts are being made to increase 
produciion and reduce overhead charges.

Death of an Indian Businessman In 
Ceylon

7413. SHRI C. T. DHANDAPANI: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state :

(a) whether an Indian businessman who 
was on his way to India was kilted in Ceylon;

(b) if so, whether the probe into the case 
was abandoned by the Ceylon Government;

(c) if so, whether India lias asked the 
Ceylon Government to return the large 
amount of gold bars which came in the hands 
of Ceylon Government ; and

(d) if so, the reaction of the Ceylon 
Government thereto ?

TOE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
and (h). An inquiry is being initiated by 
the Sri Lanka authorities into the matter: 
no further details are >et available.

(c) and (d). This would arise only after 
the results of the investigation are available.

Coal Mines in Private Sector

7414. SHRI NARSINGH NARAIN 
PANDEY : Will the Minuter of STEEL 
AND MINES be pleased to state the number 
ol coal mines being handled by the private 
sector in the country ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : There are 
five hundred and eighty working Coal Mines 
in the Private Sector.

Irregularities in Implementation of E.P.F. 
Act in Bihar State Transport Corporation

7415. SHRI R. P. YADAV : Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government are aware that
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there are lot of irregularities in the imple-
mentation of the Employees Provident Fund 
Act by the Bihar State Road Transport 
Corporation in as much as a large number of 
temporary employees have not been admitted 
to Employees Provident Fund membciship ,

(b) whether investments are not regularly 
made and huge amount remains uninvested;

(c) whether any detailed inspection has 
been carried out, if so, when and what are 
the reports of the Provident Fund Inspectors, 
and

(d) whether pension conti ibution has not 
been deposited into Account No. I in respect 
of compulsory members, who have been 
admitted after 1st March, 1971 to employees' 
Provident by almost all the exempted units of 
the Government, like Bihar Government 
Presses, both at Gaya and Gulzarbagh, Bihar 
State Electricity Board etc.

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR) ; (a) to (d). The Provident 
Fund Authority s have reported that the 
information is being called from the Regional 
Commissioner, Bihar. It will be laid on the 
Table of the Sabha in due course.

Definition of ‘Establishment* in E. P. F. 
Act, 1952

7416. SHRI R. P. YADAV : Will the 
Minister of LABOUR AND REHABILITA-
TION lie pleased to state :

(a) whether Government are aware that 
the word ‘establishment’ has not been defined 
in the Employees’ Provident Funds Act, 1952 
with the reseult that various Regional Com-
missioners have been taking different stands 
on same issue ; and

(b) if so, whether Government shall 
define the words like ‘establishment*, ‘premises* 
grant of infancy period ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR) : (a) and (b). The word 
'establishment* has not been defined under 
the Employees’ Provident Funds and Family 
Pension Fund Act, 1952. The Provident 
Fund Authorities have informed that they 
have not come across any difficulty in this 
regard. Hence, the question of defining this

expression does not arise. It is also not 
necessary to define the word “ premises”. 
The grant of infancy period is regulated under 
scction 16 of the Act.

Family Penaion-cum-Life Assurance 
Scheme

7417. SHRI R. P. YADAV : Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the newly introduced Family 
Pension-cum-Life Assuranrr Srheme is a very 
hurriedly drafted legislation and therefore it 
is silent on many issues like the admission of 
employees who are drawing more than 
Rs. 1,000 as salary ;

(b) whether the said law does not 
contemplate to admit the excluded employees 
and wide range of confusion still prevails ; 
and

(c) if so, the action proposed to remove 
the confusion ?

THE MINISTER OF LABOUR AND 
REHABILITATON (SHRI R. K. 
KHADILKAR) : (a) No.

(b) “Excluded employees” who arc not 
the members of the Employee’s Piovidnit 
Fund or of thr exempted provideut funds are 
not covered by the Employee’s Family Pension 
Scheme, 1971 as the Scheme applies only to 
the members ol the Employees' Provideut 
Fund/Exempted Provident Funds vide p<ua 3 
of the Scheme. There is no confusion in the 
matter.

(c) Does not arise.

Income-Tax on Provident Fund

7418. SHRI R P. YADAV: Will the 
Minister of LABOUR ARD REHABILITA-
TION be pleased to state :

(a) whether income-tax is deductible on 
Provident Fund accumulations and if so, 
under what circumstances ;

(b) whether the Central Provident Fund 
Commission has clarified this ambiguity of 
law as most of the Offices are not awan of 
the same and hold that Income-tax cannot be 
deducted on Provident Fund accumulations ; 
and

(c) whether under these circumstances,
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the Ccutral Piovident Fund Commission shall 
immediately issue a detailed circular in 
Consultation with law and Finance Ministries?

TML MINISTER OF LABOUR AND 
REH \IH LI I’A ['ION (SHRI R. K. 
KHADILKAR) : I he Provident Fund
Authorities have repotted as under :

(a) The Piovident Fundcieated under the 
Employ) i s’ Provident Funds and Family 
J\ tision Fund Act, 1032 is a rccognisc-d 
Provident Fund within the meaning of 
St (turn 2(38) oi the Intomc Tax Act, 1961 
vide Section 9 of the Employees' Provident 
Funds «ind Family l\m iu a  Fund Act, 1952.

The Income Tax \ct pio\icks foi exemp-
tion to the accumulated balance payable to 
a Substiibu in accordance with the provisions 
contained m th< I'ouith Schedule of the said 
Act.

(b) and (c) No reference has been 
received fiom Regional Offices. Hence the 
necessity lot issuing any ilatifleation did not 
aiisc.

Appointments in Ministry of Steel and 
Mines at ad-hoc basis

7119 SHRI IJANAM \LI PATNAIK : 
Will the Minister of STEEL \ND MINES 
be pleased lo stat< :

(a) the number of persons appointed m 
the Munstty of Steel and Mines at ad-hoc 
basis clutinq (he last two yeats ;

(b) wheihci any < asc or malpractice has 
coinc to the notice ol Government ; and

(c) if so, tin action taken by Government 
in the matter f

Tllli MINISTER OF STATE IN THE 
MINISTRY OI STEEL AND MINES 
(SHRI SHAIl.V \WA/S KHAN) : (a) 51.

(b) No, Sir.

(c) Does not arise.

Exploration of Gold Deposits In Andhra 
Pradesh

7420. SHRI P. NARASIMHA REDDY: 
Will the Minister of STEEL AND MINES 
be pleased to state :

conduct exploratory operations in the gold- 
deposit areas of Bisanatham in Chittoor 
District of Andhra Pradesh ; and

(b) if not, whether it would be conducted 
in thr area wheic private mining operations 
had been commenced prior to nationalisation 
of gold mining ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : (a) The 
Bisanatham gold deposits in Chittoor district 
of Andhra Pradesh were investigated in detail 
by the Geological Survey of India during 
1956-58. M/s. Bharat Gold Mines, a public 
sector undertaking, is curienlly exploring this 
area.

(b) Docs not arise.

Steel for Domestic House Building 
Purposes

7*21. SHRI P. NARASIMHA REDDY : 
Will the Minister of STEEL AND MINES be 
pleased to state the steps taken to make 
available steel at fair prices for domestic house 
building purposes in the metropolitan aicus, 
municipal areas and rural areas ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND M I\TES (SHRI 
SHAH NAWAZ KHAN) : Steel materials
are available at regulated prices f jr domestic 
house building purposes from the Pioduceis* 
Stockyards spread over the country. A percen-
tage is earmarked for house builders. In 
Delhi, however, a Committee known as Main 
Steel Producers’ Committee is functioning 
from October, 1971. They pool the available 
materials for house builders in the stockyards 
of all the three producers and distribute them 
to the house builders in a coordinated manner. 
A certain percentage of steel is reserved 
specially for small house builders whose plot 
area does not exceed 250 Sq. yds. and whose 
requirements of steel does not exceed 3 tonnes. 
The question extending the scheme to other 
metropolitan areas is under consideration,

Production and Utilisation of Goal in 
Bihar

7422. KUMARI KAMLA KUMARI : 
Will the Minister of STEEL AND MINES be 
pleased to state :

(a) whether Government propose to U) the total quantity of coal, all varieties,
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that is produced in Bihar, out of the total All 
India production of coal; and

(b) the percentage of coal that Bihar 
utilises and also percentage being utilised by 
other States ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) Production of
coal in the Bihar State during 1970-71 was 
33.8 million tonnes, out of the total All-India 
production of about 72.68 million tonnes, 
which' represented about 46 percent of the 
total production.

(b) About 10 million tonnes of coal per 
annum or about 14 percent of the All* India 
production is utilised within the Bihar State. 
The balance is utilised by the Railways, steel 
plant*, power houses and other industries loca-
ted in other States.

E.P.F. Scheme for Employees in Construc-
tion Industry

7423. SIIRI K. M. MADHUKAR : Will 
the Minister of LABOUR AND REHABILI- 
T \TION be pleased to state j

(a) whether there is any scheme under 
consideration to bring the employees in cons-
truction Imlustiy under the Employees Provi-
dent Fund Sehenio ; and

(b) if so, the main features thereof ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K KHADIL-
KAR) : (a) and (b). The questiem of exten-
sion of the Employees’ Piovide*nt Funds and 
Family Pension Fund Act, I9r>2 to the emplo-
yees of the consttuction industry is undir 
consideration.

Effect of Blast Furnace Gas on Workers 
of Rourkela Steel Plant

7424. SHRI ARJUN SETHI :
SIIRI K. M. MADHUKAR :

Will the Minister of STEEL ANI) MINES 
be pleased to state :

(a) whethei thirty-eignt worker's of the 
Rourkela Steel Plant were admitted into the 
hospital suffering from the effccts of blast 
furnace gas ; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN): (a) Out o f 38
persons affected by the leakage of gas from 
the pilot burners at the top of the bleadcr 
stack of blast furnace No. 3, r> were discharged 
after first aid. The remaining 33 persons 
were admitted into the hospital and were 
discharged after short periods ranging from I 
to 3 days.

(b) The Rourkela Steel Plant authorities 
have taken necessary action tr. ensure'that such 
incidents do not recur.

Uniform Service Rules for Construction 
Workers

7125. DR. RANEN SEN: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether there is any pioposal to lay 
down uniform Service rules for the employees 
in the Construction Industiy , anel

(b) if so, the main featuies thereof ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) No, Sir.

(b) Docs not arise.

Foreign Tourists not Allowed to enter 
into Pakistan

7426. SHRI NlHAR LASKAR : Will
the Minister of EXTERNAL AFFAIRS be 
pleased to state :

(a) whether certain foieitjn tourists went 
on an indefinite hunger-strike at Wagha, Irido- 
Pakistan border, during first week of may,
1972 protesting against tlu Pakistan < Jovern- 
ment’s attitude in not pcimitting them to enter 
that country ;

(b) whether the matter has been taken up 
with the Swiss Embassy in New Delhi which 
is handling the interests of Pakistan ; and

(c) if not, the action taken by Cjove*rnme nt 
in the matter ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EX TERN \L AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) Yes, 
Sir.

(b) T h t  Swiss Embwy had already been
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approached to request the Pakistan Govern-
ment to allow the stranded tourists to enter 
Pakistan at Wagah, and the Pakistan Govern-
ment allowed them to cross the border on the 
7 th of May.

(c) Does not arise.

HssrsTfcr t i t t i m t  *rr«if j t t t  wt*t 
faOnm* s r f a f w  «pt sstftrc

7427. *ft : t o t

« r  affa g*reftr vz ^^tt* ^  f t t
f t  :

(sp) ^  TTstr sr&r ^

* 1970-71 % s f tR  ^ R  fafTO»R 
srfVf̂ TJT̂ r TrHFT ft*TT «TT J

(*r) v fe  %j, a t * t r  arfafonr
3<r<!f«R eTFft *?TRt ^  *STTOT
ark Jrm to t % ; aft*

(*r) ^T% TOT TO^ST^t

V
s r c a ik  *Ht (*ft st t t o  %o

w f iH v r ) : «ft |r ,  stc**p ^ptasrrsrR
rr̂ r err ^  sppt7" % 355rsra *  ? u fm  
«ft i f a r  tft, f t *  *  a r f a ^  -j ^ s r

*^¥7 % 1 1

(*r) WT 5F&T *  1970 *  T̂5T 
tfT*HT **Rt tit STTOT 55 *ft ar>T 1971 
*  59 I ^ f t  3FT* * Sc** fttft JT fttft 
5PPR tit % STTftFT *ft, 5?Tfsr*
^  y r*  *TR"ft ^  *t 3IT T^t I  I

(»t) seshR % s s ^ t  <r *PFfarft 
fa tfr  3R?ft 1 1  f s ;  jrw?ff *, 
tfrpTRfa % 3nrf»Tcr §6TR 3T SR?T 
^  g rfsR  % 3*: ?*TTfar v r*
er-F « rM f % fa*faR <rc srfcr^r % f r̂tr 
sftfor 3TT*t ftt* »n? *1  f  3[ JTTOf 
faR * *T*?fk ^ H R  STTfw *, SRrq-yf
% % ?rra anr** f t q  *  1

i w  sitw  if tftarr wrtft >ift ^ n w

7428. «ft <WWT*f flfant : TOT 
i w w  s ftr w m  » n f t ^  *arr* t i t f r r  

* 3 *  f t  :

(* )  TOT 1TTO ST*$T *RTOT *  *T«T
sfarSrtftarT irc£ts«TTfar % fa *  
^  S^TR foTT |  ; tftx

(Sf) JTft §t, eft 1JTO *T<? TOT

I ?

f  w w  ark w w  «?flrm*r ^  ttsjt inft 
giT̂ <w s> w t) : (?p ) ^r^r sfor  

ir sr^nr st ĉt r  sfr^r
f a r r t  1

( ^ )  5PR ?T̂ f ŜcTT I  I

utaj sr̂ tfT if p h j ^  ^htsr v t  firw ir  
«bt% % fa *  grrf^ r m t t  i x m

7429. «ft n r n w  sfrtwH : t o t

W W  sftr WFT W  ^  «RT* fTTT
*P^T f t  :

(% ) sr*?r arkrtPr^ f f o m

ffRir *  t f ??t  *  fen r  # r  ?ftf ®f t

f ^ ^ x x  w>x*t % f?r* srr?%f?T * *  ^tft
^ ; af)r

( ^ )  | t ,  eft F̂cT 5fT t̂??r
^T^Rt *  ?T * *  % TOT ^ IT T I ?

TTTO x& tt 
(«ft 5TT^Wnr Wt) : (qr) 5ft, JT̂ f I

(*■) STR ;rff TÔ TT I

sr*5T % wrwwmf fwwrTr<#hT 
m« w i t t t  ww®r tm«r a n tfw w  

% aRnhr am rrfv ii *rw%

7430 . «ft ifm w v  : TOT
’SW aftr fv«rf^v »rft ^TT* t it  FTT 

f t  : 

( * )  to t Tfjftro ^rftr arf r̂-
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3rr«rcrfa*r ^  
st ^ t  % w r r e m f  *r fanrRT*far |  ;

(*r) *rfc ?ft f? r
f^cR t t ,  *r % srW fcr 7 ?  f  a rk  ^ r%  

f r o n  Sr fasrwr % ^ r r  t t i t̂  t  ; a rk

(»r) ^  f r is k  % fair ?r * r
^TT TR«TT^ ^TT T^r |  ?

« w  a rk  jsn rh r tfsft (sft anr*  %o 

w fim v r) : ^<sir fafa srrfwrfv*flr % 
ffTR t o t  % ^fspr f w  % :-

( t )  *r (*t). j?wr 5t^r % fafa^r 
a n w q f  $  30  s rfo , 197 2  701
*rr*r?r 3Tfroffa q i  % i ^ r i r  r̂, 75 m w %  
f q ^ r  T r^ fr  ?r, 148  ittr%  sr. ^ > f f  
% 3 r to  %%?r trTr cH- ?r ^  ararfa 
§r afVT 4 7 8  JTT»T% irqr ^  3rfspp sfft 

ararfa ^ arM fr «rt «r i HTWtf: ^
% 3T̂ TTT5T JTT*rrt i* 3TT eft *T*JR ?fiff

inr spzrt srfvrjrB srfaR ^  m  
^  STTTT SWT TftnT^T Tt »T$ I
fc fa  f r f ts rT l  t t  * w r  sro faw r t t  
faTfa tt%  % f^5r fNfcr fe<r iftT 11 
Twrrspff % «tftsr fcopr T t 
iff Tt *ff |  I T^t-T^t fa^STT srfvr^rff 
<R *F»FT 3TTTt TT ^T |  fTT% ff

t f l

Requests for Transfer of E.P.F. Accounts

7431. SHRI MD. JAMII.URR AHMAN : 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state :

(a) whether large number of requests for 
inter-regional transfer of Employees Provident 
Fund accounts arc pending ; and

(b) if so, the number of requests pending 
for transfer of accounts region-wise ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and (b). The Provident Fund 
Authorities have reported that the information 
is being collected. It will be laid on the Table 
of the Sabha In due course.
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Statutory Wage Boards

7432. SHRI RAJDEO SINGH: Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whethet lack of statutory backing of 
past Wage Boards is responsible for the non-
implementation of its recommendations;

(l>) whether Government are thinking to 
provide future Wage Boards with statutory 
backing ; and

(c) if so, the outcome thereof ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) and (b ) . Yes.

(c) The details are yet to be wotked
out.

Rock Phosphate* Deposits in Rajasthan

7433. SHRI RAJDEO SINGH : Will the 
Minister of STEEL AND MINES be pleased 
to state :

(a) whether Government have asked the 
Rajasthan Government to hand over to it the 
management of huge deposits of rock phos-
phates which have been discovered at Jamt.r 
Kliotra near Udaipur ; and

(!») if so, whether Rajasthan Government 
is capable of exploiting the rock phosphates 
mine most successfully ?

TIIE MINISTER OF STATE IN THE 
MINISTRY Ol* STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) and (b). In view 
of the importance of the rock phosphate deposits 
at Jhamar Kotra for the national economy 
and the heavy capital investment and techno-
logical expertise lequited foi exploiting the 
same, the question of selecting proper exploit-
ing agency for the development of the depo-
sits is under consideration by the Central and 
the Rajasthan Governments. A final decision 
in the matter has not yet been taken.

Industrial Relations Commission for 
Textile Mills in Coimbatore

7434. SHRI H. M. PATEL : Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased lo state :

(a) whether the Textile Mill Owners in 
Coimbatore in TamU Nadu have decided to 
set up a standing Industrial Relations Com-



Written Answers MAY 25, 1972 Written Answers 84

mission consisting of representatives of Mill* 
owners Association and the Trade Union 
with an independent Chairman ; and

(b) if so, the reaction of Government of 
India in this regard ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Government have seen some 
Press reports in this regal’d.

(h) Government would welcome all bi-
partite attempts to discuss labour problems 
and solve industrial disputes.

Increase la Prices of Steel

7435. S11RI II. M. PATEL : Will the 
Ministet of STEEL AND MINES be pleased 
to slate :

(a) whethei the public and private sector 
steel plants have lequested Government for 
increase in the prices of it^el

(b) the particulars of increase asked for 
by various steel plants ; and

(c) the reaction of Government in this 
regard ?

TIIE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SIIRI 
SHAI1NAWA2 KHAN) : (a) and (b). Rep. 
rescntations have been meived fiom Tata 
Iron and Steel Company Limited and Hindus-
tan Steel Limited for an average increase of 
steel prin-s by Rs. 113 per tonne and Rs. 118 
per tonne respectively.

Indian lion and Steel Limited have also 
written separably about theii incrcastd costs.

(c) These representations are being exa-
mined b> the Government.

Inciting of Nagas by C. I. A.

71-36. SHRI R A NAB AH AD IJ R SINGH : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state ;

(a) whrihrr the Central Intelligence 
Agency of U. S. A. had a hand in inciting 
the Nagas in India ; and

(b) if so, whether Government had made 
any i iquir/ in tlm regard and if so, with 
what result ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Government have no such information.

(b) Does not arise.

Medical facilities to Employees of Cons-
truction Industry

7437. SHRI S. A. MURUGANAN- 
THAM : Will the Minister of LABOUR AND 
REHABILITATION be pleased to itate :

(a) whether there is any proposal before 
Government to provide medical facilities to 
the employees of the Construction Industry ;

(b) whether Government have received 
any memorandum from the Federation of All 
India Hindustan Construction Workers 
Unions ; and

(c) if so, the decision taken thereon ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) No.

(b) Yes Sir.

(c) Replies have been sent to the Federa-
tion in respect of some points raised by them. 
The rest are under consideration.

Delay in snbmission of Report by Expert 
Committee on Unemployment

7438. SHRI KRISHNA CHANDRA
PANDEY:

SHRI DEVINDER SINGH GAR- 
CHA:

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the Expert Committee on 
Unemployment is not likely to submit its 
final lepoit by the scheduled time : and

(b) if so, the reasons therefor and the 
steps being taken for early submission of this 
Report i*

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) The final Report of the Commi-
ttee is expected to be submitted to the Govern-
ment by the Scheduled time.

(b) Does not arise.
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Relations with Newly Independent African 
Nations

7439. SHRI PAM PAN GOWDA : Will 
the Minister of EXTERNAL AFFAIRS bo 
pleased to state :

(a) what steps Government have taken in 
regard to the strengthening of India’s relations 
with the newly independent African countries ; 
and

(b) the names of those countries i

THE DEPUTY MINIS 1ER IN THE 
MINISTRY OF EXTERNAL \ I  FAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
and (b). Government have expanded their 
diplomatic representation which now ext* nds 
to almost all newly independent countries m 
Africa. Economic and trade exchanges ate 
increasing, and cultural programme & are ope-
rating with many African countries. Indian 
Government scholarships arc available to 
African students, and there is. an ITLCJ pio- 
gramme functioning in several countries of 
Africa On the political plane, an identity of 
views has developed on many international 
issues relating to world peace and cooperation.

Compensation to Workers killed on Duty

7441. PROP. NARAIN CII\N1)PARA- 
SHAR : Will the Minister of LABOUR AND 
REHABILITATION be pleased to state :

(a) whether the suivivoeis of only those 
workeis and employees killed on duty arc 
liable to get compensation, whose salaries in-
cluding allowances are Ik  low Rs. 500/-per 
mensem ,

(b) whether Government regards this 
limit as inadequate in the present context ;

(c) whether any raising of this limit is 
contemplated ; and

(d) if so, the steps taken or proposed to 
be taken to do the needful ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) ; (a) Yes.

(b) to (d). The question of raising the 
wage limit for eligibility for benefits both 
under the Employees’ State Insuiance Act, 
1948 and the Workmen’s Compensation Act, 
1923 is under consideration.

<
Resettlement of Ex-servicemen

n  12. PROF. NARAIN CHAND PARA- 
SHAR : Will the Minister of LABOUR AND 
REHABILITATION be pleased to state :

(a) wlietiiu a sin\t.y has been under 
taken to study th< problt ms of resettlement of 
Ex-servicemen ;

(b) the date on which this survey 
commenced ;

(c) the date by which the report would 
be submitted; and

(dj whether tlu Directoiate General of 
Resettlement in the Ministry of Defence is 
also being consulted in this survey i

'I11L MINISl'LK OF L\BOUR AND 
REHABILITATION (SHRI R. K KHADIL-
KAR) : (a) Yes. Sir.

(b) January, i l)71.

(<) and (cl). Tin rtpoil has already been 
iinalistd and has been nude available to thr 
Directorate General of Resettlement, Ministry 
of Defence at whose instance the survey was 
undertaken.

Ban on Indian Newsmen to cover Murree 
Talks

7413. SHRI B K 1)\SCHOWI)HURY : 
SHRI M. RAJANGAM :

Will the Ministci of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether then1 was any ban imposed 
on Indian newsnif n to visit Pakistan for cover-
ing the Muncc talks : and

(b) if so the icasons Kir the same .*

THE DEPUTY MINIS 1LR IN THE 
MINISTRY OF LXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
and (b). As the Pakistan Government had 
expressed tlwir preference for keeping the 
glaic of press publiuty away from the Muir<*e 
talks, it was dended that no Indian journalists 
be sent to covei them

Trial of War Criminals in Bangladesh

7444. SHRI B. K. DASCHOWDHURY : 
Will the Minister of EXTERNAL AFMIRS 
be pleased to state :

(a) whether Pakistan had asked the
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Security Council President to intervene with 
India to forestall thr intended trials of West 
Pakistanis as war criminals in Bangladesh ; 
and

(b) if so, the main features thereof and 
the reaction of Government then to ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SlNGII) : (a) and 
(b). Yes, Sir. In a letter dated April 5, 19712 
addressed to the President of the Secunty 
Council, the Peimanent R» presentative of 
Pakistan alleged that the holding of surh 
trials was hound to exaceibate tensions in the 
subcontinent and complicate an aliiady difli- 
cult situation. In accoidanci with the usual 
practice, this Itttei was circulated as a Secu-
rity Council document.

Government ol India fully lespect the 
view of the Government of B.mqladtsh on thr 
need for tiials of those it sponsible for the 
genocide, ciimes against humanity and wai 
crimes which wtie committed in Bangladesh. 
Government of India will cooperate with the 
Government of Bangladesh in this legaid as 
and when itquntd to do so.

American International School

7445. SHRI PILOO MODY : Will the 
Ministei of EXTERNAL A1'FA IRS be plea-
sed to state :

(a) whethci tlie Amcucan International 
School in New Delhi is becominc; an embassy 
school ; and

(b) if so, tht ieasons thereof and the 
reaction of thi Government of India in this 
regat d ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) It 
is the intention of the U. S. Embassy to con-
vert die Amei it an International School into 
an Embassy School.

(b) The School has experienced great 
difficulty in making income-tax payments on 
behalf of tcachers recruited from the United 
States. Tax exemption could only be granted 
to the teachers if the school were an Embassy 
School and the teachers were on the staff of 
the Embassy. The U. S. Embassy, therefore, 

> requested Government of India’s pci mission to

convert the school, that they have maintained 
here primarily in order to impart American 
education to American children, into an 
Embassy School. Government of India have 
not objected to Embassies running their own 
schools. Hence, we have, in principle, agreed 
to such conversion. The modalities are still to 
be worked out.

Preference in Employment to Local People 
by Public Sector Undertakings

7410. SHRI B1BHUTI MISHRA : Will 
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government have issued 
instructions to the public sector undertakings 
and private sec tots to give employment pre-
ferential (o the local candidates ; and

(b) if so, to what extent it has been 
found workable ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) As regards public sectoi, the 
poliry of Government ha* always been that 
the local people should not have any legiti. 
mate grievance that they do not get an ade-
quate share in the employment opportunities 
available in such undertaksngs located in 
their areas. With this end in view, instructions 
have been issued that appointments to posts in 
public sector enterprises carrying a salary of 
uot more than Rs. 500/-should be made thro-
ugh the employment exchanges ; other souices 
are lo be tapped only if the Employment 
Exchange issues a non-uvailability certificate. 
As foi the private sector, no such instructions 
have been issued. Howevei, an appeal lias 
been issued to all-India organisations of 
employei s to use their good offices to see that 
their constituent units employ local people in 
their concerns to the largest possible extent 
subjcct, of course, lo their suitability.

(b) Government have not received any 
complaints about difficulties in compliance of 
the instructions, in the public sector.

39th Session of All India Organisation of 
Employers

7447. SHRI BIBHUTI M ISHRA: Will 
the Minister of LABOUR AND 'REHABILI-
TATION be pleased to state ;

(a) whether while inaugurating the 39th 
Annual session of All India Organisation of
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Employer*, he said that the concept of Gandhi* 
ji’s trusteeship idea is bound to operate ;

(b) if so, how he envisages that the idea 
of trusteeship is going to operate, and

(c) the examples thereof in various sectors 
so far operated ?

THE MINISTER OI; LABOUR AND 
REHABILITATION (SllRI R. K. KHAD1L- 
KAR) : (a) to (c). Yes. What was said was 
that Gandhiji’s concept of tiusteoship enun-
ciates a vital principle of social accountability 
which is bound to become operative. This 
was a general statement intended to ronvey 
the idea that it would be a mistake to think 
that there is something inherent in the owner-
ship of capital which gives to the employers 
certain prerogatives which are invoidable.

tit srct*

7448. fapjfo fq«T : ^r^fcT *pfr 
^  SRTFr ^  f»TT fa :

(w>) WSTT %f£T*T ^  % fcrfvRT

(sr) tot  %?sfrsr 7t t o t
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(*r) v f e  gr, eft aR R R  3 W « tt
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Implementation of Recommendations 
of Coal Wage Board

7449. SHRI JYOTIRMOY BOSIJ : Will 
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the collieries which have impl< mented 
the recommendation of the Coal Wage Board 
Award in toto and in pait ; and

(b) the collieries which have failed to 
implement a single rerommonation ?

T ill: MINISTER Ol*’ LABOUR AND 
REHABILITATION (SHRI R K. KHADIL-
KAR) : (a) According to the position as on
31.3.1972, 281 collieries had impletm ntod the 
wage Board’s recommendation fully and 293 
collieries had done so pattially.

(b) Seventy four,

Objection to construction of Sethu 
Samudram Project by Ceylon Govern-

ment

7450. SIIKI K. KODAND\ R \MI 
REDDY : Will the Minuter of EX I'l.RNAL 
AFFAIRS be pleased to stat< :

(a) whether Government jri await ul a 
news item in ‘Daily News’ of (J<\lon (^7th 
April issue) quoting the Mimstri of Shipping t)f 
Ceylon stating that Ceylon Government might 
object to the construction of Setliu Samudram 
Prejert ; and

(b) if so, the reaction of Government 
thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY O F EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a)
Government have seen the 27th April issue of 
of ‘Daily News’ of Sri Lanka, but the only 
quotation attributed to the Sri Lanka’s
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Minister of Shipping in the news item states
as follows:

"We do not know anything, We are
however awaiting developments."

(b) Does not arise.

Production in Hindustan Copper limited

7451. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of STEEL AND
MINES be pleased to state:

(a) the net profit earned by Hindustan
Copper Limited during the years 1970-71 and
1971-72; and

(b) the targets fixed for production
during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI·
SHAHNAWAZ KHAN): (a) The various
projects of Hindustan Copper Limited are in
the construction stage and hence the question
of net profit earned by Hindustan Copper Ltd.
during 1970-71 and 1971·72, does not arise,

(b) Production of copper metal is expected
to start at the Khetri Copper Proj ect in the
last quarter of 1973-74. However, production
of copper ore, on a limited scale has been
taken up at the Khetri and Kolihan Mines of
Khetri Copper Project. The target of produc-
tion of copper ore fixed for the year 1972-73
is 4,72,000 tonnes.

Unemployment among Arts and COIDIDerce
Graduates in Bihar and West Bengal

7452. KUMARI KAMLA KUMARI:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the problem of unemloyment
among Arts and Commerce Graduates in
Bihar and West Bengal is more acute than in
other. States; and

(b) if so, the reasons there for and the
remedial steps taken in this regard?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Precise estimates of unernloy-
ment are not available. The only information
available in this regard relates to the number
of Arts and Commerce Graduates who are
registered with the employment exchanges
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for employment assistance; this is contained
in the statement attached.

(b) Various development programmes
included in the Fourth Five Year Plan of the
Centre and the States of Bihar and West
Bengal and the special employment-oriented
schemes initiated since the year 1970-71 are
expected to create increasing number of
employment opportunities for the unemployed
persons (including Arts and Commerce Gra-
duates). The Government had also made a
special provision of Rs. 25 crores in the Cen-
tral Budget for 1971· 72 for schemes specially
designed ro provide relief to educated un-
employed (including Arts and Commerce
Graduates). In the Union Budget for 1972-73,
a sum of Rs, 60 crores has been provided for
Special Employmen t Programmes. The schemes
under the special provisions mentioned above
will also benefit unemploved graduates in Arts
and Commerce in the States of Bihar and
West Bengal.

Statement

Number of Arts and Commerce Graduates
(including Post-Graduates) on the live register
as on 31.12.1971.

State/Union
Territory

Commerce
Graduates

~rts Gl:aduates (including
(including Post- P dost-gra u-
graduates) on I. . ates) on t le
the live register. .
'as on 31.12.1971 live register

as on
31.l2.1971

•
Andhra Pradesh 6596 4330

Assam 3113 410

Bihar 15320 1822

Gujarat 5707 3415

Haryana 3066 233

Himachal Pradesh 1230 13

J ammu & Kashmir 840 68

Kerala 7506 2282

Madhya Pradesh 12425 3276

Maharashtra 7059 5801

Mysore 6628 1961

Orissa 3681 512

Punjab 5637 205

Raj as than 5668 1532
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Tamil Nadu 
Uttar Pradesh 
West Bengal 
Chandigarh 
Delhi 
Goa
Laccadives 
Manipur 
Pondicherry 
Triput a

All India T otal:

8177
22611
35416

715
9530
267
1‘)

3397
285
902

165810

1744
3252

21906
28

17%
32

2
156
57

244

55079

Breakdown of critical equipments leading 
to under-utilisation in Public Sector Steel 

Undertakings

7151. SIIRI N \\VAL KISHORE SINHA : 
Will the Minister of STEEL AND MINES 
be pleased to state :

(a) whcthc r at cumulated ai i ears of main-
tenance lc ads to fi equent breakdowns of cri-
tical equipments leading to under-utilisation 
of capacity la the public sectoi steil under-
takings ; and

(b) if so, the steps taken to ensure timely 
maintenance }

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHA\) : (a) Their 
have been instances of breakdowns arising 
from lack of adequate maintenance in the 
three Steel Plants under Hindustan Steel Limi-
ted, particularly at Durgapur and Rourkela, 
though undet -utilisation of capacity is also 
due to certain other factors like thr* industrial 
relations situation, technological deficiencies, 
operational constraints etc.

(b) The authorities of Hindustan Steel 
Limited have taken and are taking a number 
of steps to clear the back-log of maintenance 
and repairs, to ensure preventive maintenance 
according to prescribed scheduled and to 
arrange for advance planning for spares to 
facilitate timely replacement of worn out parts. 
Government also render to the plants all the 
assistance required in this regard.

Ifbnr fir?* fa ftrh r , s # *
STTT w w r f t  fa fa  Tt

T lfe TT 3PTT *  TTTCTT STT'TT
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406 /109  % arstors^TFTm f^rt.fpt 
zwt: t t  fs i srcfaFT fasfaT t
f a *  ITT ftrTRcr VITrfrT T)
et t t t  406 /409  % appfar s i f e r c t  
% Tm Tt srr ^ T t % i ^
arq^r, 1971 1971 T r 3 r ^ r
% fsrr * n h u M t % t t  st sk ft  st jt t

TT feTT % 1

*par s r^ r ^  TR«ft^^r
fao  ^ftTR, 3ft f r  %farr snrf^FT
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f^ rr t  artT « rfw  f-ffW Tr
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a rep p frfc fa i*  ^ r s n ^ r r  qft

»Tf % I

Memorandum regarding Wage Board for 
construction workers

7^55 SHRI BHOGENDRA JH A : Will 
the Minister of LABOUR AND REHABI- 
LITAI ION be pleased to state :

(a) whether the federation of All India 
Hindustan Construction Workers’ Unions, 
member of Central Advisory Construction Labour 
Board h is sent representation to the Prime 
Minister and th* 1 abour Minister demanding 
appointment of a Commission to frame the 
wage stru< tuu foi the Construction Industry 
within a stipulated lime of one year and con-
taining other demands , and

(b) if so, Government’s reaction thereto ?

THI' MINISTER Ol' L\BOUR AND 
RFHABILIT\ 1 ION (SHRI R K. KHADIL-
KAR) ■ (a) Yes

(b) Employment in the Construction 
Industry fills m the Central sphere as well as 
in the State sphere. As legards the Central 
sphere, draft pioposals lor levising the upward 
wage rat< s have been diawn up and these are 
being notified with a view to inviting comments/ 
objections within a period of 3 months The 
lates will be finalised after considering the 
comments that may be received and consulting 
the Central Advisory Boaid Regarding other 
demands replies have been sent to the Fede-
ration m ri spec I of some and the rest are 
being examined

Victimisation of Trade Union Leaders of 
Khetri Copper Project

7456 SHRI I). K PANDA : Will the 
Minutei oi SILEL AND MINES be pleased 
to state whether a large number of Tiade 
Union leaders of (lie Khetri Copper Project 
have bten vu t mused by terminating the 
service oi the Union Secretaries and suspend-
ing others ; ii so, the piecise nature of charges 
against them ?

THE MINISTER OF STATE IN THE 
MINISTRY OI STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): It is not a 
fact that a large number of Trade Union 
Leaders of Khetri Copper Project are being 
victimised. There is only one recognised labour

Union at the Project and there is no case of 
either termination or suspension of any of the 
Office Bearers of this union. However, the 
services of one workman who was on proba-
tion, were terminated in December, 1971, 
because of his unsatisfactory work during the 
probationary period and in accordance with 
the terms of his appointment. This workman 
is said to be one of the Secretaries of an un-
recognised union. In addition, two workmen 
are under suspension since October, 1971, for 
serious mis-conduct pending detailed enquiry. 
These workmen are also said to be the office 
bearers of the unrecognised labour union.

The charges against these two workmen 
who have been placed under suspension inter- 
alia, includc the following :

(1) Serious mis* behaviour with the Head 
of the Project.

(2) Intimidation of senior officers of the 
Project.

(3) Physical obstruction to carrying out 
normal duties by other officers

(4) Rowdyism and instigation of other 
workmen for doing unlawful acti-
vities.

Memorandum from Tamba Maxdoor
Sanghathan, Khetri Copper Project

7457 SHRI D K PANDA: Will the 
Minister of STEEL AND MINES be pleased 
to state :

(a) whether the Tamba Sangathan, Khetri 
Copper Project, had submitted a memoran-
dum to the Prime Minister and the Union 
Steel Minister some time back pointing out 
certain irregularities in appointments in Khetri 
Project, irregularities in awarding of contracts 
and misappropriation by the Chief Engineer 
(Civil) Khetri Project and victimisation of 
Labour Union Leaders of the Project

(b) if so, the main points of the Memo-
randum ; and

(c) whether inquiries have been made into 
the varies types of irregularities pointed out 
in the Memorandum and if so, the action 
taken in the light of the findings of such 
inquiries ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN); (a) Yes, Sir
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(b) and (e). The charges made in the 
Memorandum were mainly about the award 
of contract to a private party M/s. Tarapore 
and Company, after taking it away from 
National Projects Construction Corporation, 
a public sector undertaking. The position is 
that the contract for civil construction works 
for concentrator and allied structures (includ-
ing slag treatment Plant) was awarded to 
M/s. National Projects Construction Corpo-
ration Ltd., in February, 1969. The progress 
of the work being dune by them was poor. 
Keeping in vi<>w the tight time-schedule of 
Khetri Copper Project, a part of the work 
was taken away from National Projects Cons-
truction Corporation, with the approval of 
the Board of Directors of the Company. This 
work for the construction of the Slag treatment 
plant building was awarded by the Hindustan 
Copper Limited, to M/s. Tarapore and Com-
pany in December, 1971. This was done on 
the basis of a limited tender enquiry and 
with the approval of the Board of Directors 
of the Company. No further enquiries have, 
therefore been considered necessary.

Award of Construction Work of Khetri
Copper Project without Galling for 

Tenders

7458. SHRI D. K. PANDA : Will the 
Minister of STEEL AND MINES be pleased 
to state :

(a) whether the construction woik of the 
Khetri Copper Project had been awatdcd to 
a private company, Messts Tarapore Company 
without calling for tenders and at comparati-
vely much higher rates;

(b) whether before the contract was 
awarded, the said M/s. Tarapore Company had 
already been under investigation ;

(c) the reasons for award of this contract 
without awaiting the results of such inquities 
and without calling for tenders, and at such 
high rates ; and

(d) whether a Central Bureau of Investi-
gation inquiry has been conductcd into this 
affairs, if so, the results thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) The contract
for civil construction works for concentrator 
and allied structures (including slag treatment 
plant) was awarded to M/s. National Project*

Construction Corporation Limited in February, 
1969. The progress of the work being done 
by them was poor. Keeping in view the tight 
time-schedule of Khetri Copper Project, a 
part of the work was taken away from 
N.P.C.C. with the approval of the Board of 
Directors of the Company. This work for 
construction of the Slag Treatment Plant 
Building was awarded by the Hindustan 
Copper Limited, to M/s. Tarapore & Company 
in December, 1971. This was done on the 
basis of a limited tender enquiry and with the 
approval of the Board of Directors of the 
Company. The rates on which the contract 
was awarded were based on the rates of an 
earlier contract awarded by the Board of 
Directors of the Company, to M/s. Tarapore 
& Company for civil workers for the Smelter 
Plant at the Khetri Coppei Project for which 
M/s. Tarapoic & Co. weie the lowest bidders. 
In addition, in January, 1972 certain finishing 
jobs concerning one of the sections of the Con* 
centra tor Plant which were voluntarily handed 
over by National Projects Construction Cor-
poration Lfd. were also awarded by the Board 
of Directors of the Company to M/s. Tarapore 
& Co. at similar rates at which the earlier 
job concerning the Slag Treatment Plant had 
been awarded.

(b) No, Sir.

(c) Does not arise.

(d) Central Bureau of Investigation had 
called foi some papers concerning the award 
of civil contracts at the Khetri Copper Project 
in March, 1972. The report of the Central 
Bureau of Investigation has not so far been 
rereived.

|* rfg r swrcT jarr
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Purchase of Refractories by Refractories
Department of Rourkela Steel Plant

74G1. SllRI GAJADHAR MAJHI s Will 
tht Minister of STEEL AND MINES be 
pleased to state :

(a) whether Refractories bricks stock are 
hi avily piled up and in the absence of further 
storage facilities the Refractories Department 
of Rourkela Steel Plant are still placing indents 
for purchase of refractories ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) and (b). The 
information is being collected and will be laid 
on the Table of the House.
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Opening of Shops by sons of Officers of 
Rourlcela Steel Plant

7462. SHRI OAJADHAR MAJHI : Will 
the Minister of STEEL AND MINES be 
pleased to state :

(a) whether some officers of Rourkela 
Steel Plant have opened some shops in the 
name of their sons securing orders from thr- 
Rourkela Steel Plant due to their high position 
and influence ; and

(b) if so, the action Government propose 
to take in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) and (b). Infor-
mation is being collected and will be laid on 
the Table of the House.

Unions In Opposition to Ban on Strikes

7463. SIIRI M. S SIVASAMY : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the three Trade Unions, 
INTUC, AITUG and I1MS arc opposed to 
the idea of ban on strikes merely because 
Government declares a particular service as 
‘essential’ ; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and (b). There is some disagree-
ment among the three organisations on the 
question of listing of essential serviccs/indus- 
tries. However, the matrer is being considered 
by Government.

Entry of Persons into U.K.

7464. SHRI M. S. SIVASAMY: Will
the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether British Government on the 
3rd May, 1972, had stepped up its annual 
entry vouchers quota for Indian Immigrants 
and lowered down the number for riti/ens 
of other countries of the Commonwealth ; 
and

(b) if so, the nature thereof and to what 
extent ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGII) : (a) and
(b). No, Sir. The British Home Secretary’s 
statement made in the House of Commons on 
May 3, 1972, does not relate to Indian immi-
grants to the UK but to British passport 
holders of Indian origin from East Africa now 
residing in India. Under their new policy, the 
UK Government have increased the annual 
global allocation of special vouchers for British 
passport holders for settlement in the UK 
from 3000 to 3500 mainly with a view to 
accommodate British passport holders from 
East Africa now in India. At the same time, 
the UK Government have reduced the number 
of Commonwealth citizens entering the UK to 
take up employment by 450 per year.

Amendment of Mines Act

7465. SIIRI M. S. SIVASAMY : Will 
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government propose to 
amend the Mines Act ; and

(b) if so, when and the main features 
thereof ?

T1IE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADII^- 
KAR): (a) Yes.

(b) These are contained in the amending 
Bill already introduced in the Sabha on the 
22nd May, 197’.

Mechanical Engineering Diploma Holders 
Registered with Employment Exchanges 

in Delhi

7466. SHRI S. D. SOMASUNDARAM : 
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the number of Mechanical Engineering 
Diploma Holders legisterod with the Delhi/ 
New Delhi Employment Exchanges from the 
year January 1969 year-wise ;

(o) the number of requisitions received 
from various departments and the number 
of posts notified, year-wise after January, 
1969 ;

(c) the number of candidates sponsored 
by the departments and the actual number of
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appointed who have registered after 
January, 1969; and

(d; whether the age limit for recruitment 
of Engineers is being raised in view of bad 
employment position in the past three years ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-

KAR) : (a) to (c). Available information is 
given in the attached statement.

(d) Yes. The existing upper age limit for 
posts (except posts in Defence Forces) for 
which a degree or diploma in Engineering is 
a prescribed qualification, is being enhanced 
by five years for a period of two years.

Statement

Number regis-
Year tered during

the year

1 I

Number of 
requisitions 
received during 
the year

Number of 
posts notified 
during the 
year

Number of 
candidates 
sjjonsored* 
during the year

Number of can-
didates placed* 
in employment 
during the year

1969 905 44 110 662 28

1970 873 51 88 586 54

1971 814 53 121 1029 56

♦The num ber of candidates sponsored and those placed in employment during the three 
years (1969—71) may not necessarily relate to those registered during these years for whom 
separate infor mation is not av ailable.

Supply of Billets and other Steel Products
by Rolling Mills in Private Sector

7467. SHRI TULSIDAS DASAPPA : 
SHRI ISHAQ SAMBHAU :

Mill the Minister of STEKL ANIJ MINES 
be pleased to state :

(a) whether any quidlines have been laid 
down for the supply of billets and other steel 
products by the Rolling Mills in the piivate 
sector to the dealers in iron and steel;

(b) if so the broad outlines thereof;
and

(c) the guidlines, if any, laid down for 
the guidance of the Billet Rolling Committee 
in the matter of allocation of billets and other 
products produced by the Rolling and Re- 
rolling Mills in the private scctor to the 
dealers?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN): (a) to (c). Billets

ar< not allocated to dealers. The Billet Re- 
rollers’ Committee rrgulatt the distribution of 
billets to the Regd. liillet Re-rollers, as well 
as of the products produced out of them. 
Allocation of liilltts is made to Re-iollers 
mainly on the basis of their assessed capacities. 
About 73% of the pioducts produced by the 
Rcgd Billet Re-rollers arc allocated to bulk 
consumers in the Government priority sectors 
and the balance 25% is distributed through 
the Producers’ stockyards spread over the 
country on the following pattern

(i) About 40% are kept as reserves 
foi genuine private citizens and 
institutions for building houses.

(ii) About 20% are sold to large and 
medium scale Industries/Govern-
ment Departments and projects 
to meet their small and emergent 
needs.

(iii) About 40% are sold by rotation 
to the genuine traders borne on 
the list maintained by the stock-
yards.
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Mwf«cture of Aluminium Foils by 
Industrial Units

7468. SHRI TULSIDAS DASAPPA : 
Will the Minister of STEEL AND MINES be 
pleased to state :

(a) the names and location of industrial 
units making aluminium foils in the country, 
both in the private and public sectors, and 
their capacity ; and

(b) the names of those units who have

applied for additional capacity in puisuance 
of a recent Government Press Note issued to 
this cffect ?

THE MINISTER OF STATE IN I HE 
MINISTRY OF STEEL AND MINES (SIIRI 
SHAHNAWAZ KHAN) : (a) There are three 
units in the private sector which are at present 
making aluminium foils in the country. The 
names of these units, their location and capa-
city arc given below :—

Name of the Unit Location of the Plant Annual capacity 
(in tonnes)

1. M/s. India Foils Ltd., Calcutta Calcutta (W. Bengal)

2. M/s. Indian Aluminium Com- Kalwa (Maharashtra)
pany Ltd., Calcutta

3. M/s. Aluminium Corporation of Jaykay-Nagar Asansol
India Ltd., Calcutta (West Bengal)

3,000

2,500

500

(b) So far only one unit viz. M/s. Indian 
Aluminium Company Limited, has applied 
for grant of an industrial licencc ior expan-
sion of their present capacity for manufacture 
of aluminium foils.
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Permission Sought by M/s. Hindalco for 
Commissioning Third Properzi Machine

7171. SHRI INDRAJIT GUPTA : Will 
thr Minister of SI EEL AND MINLS be plea-
sed to refer to the leply given to Starred 
Question No. (.»‘tl on the 4th May, 1972 
reganhng per mission sought b\ M/s. Hindalco 
for commissioning ihitd Pioptr/i Machine and 
state :

fa) whether tht monthly ieturns submit*
ted to D.G.l.D. foi the last two years bv
M/s. Hindustan Aluminium Coi poiation Limi-
ted m n*spt it ol KC, Giade Properzi rods 
account, for tin pioduction capacity of only 
two Pioper/i michines, as licenced ,

(b) whi'thri complaints have been recei-
ved that tin company has in fa< t installed 
an unlicensed third machine, whose production 
is not shown in its monthl) returns but is 
sold to un-authoiiscd puichascrs, theicby 
also depriving Government of excise duty ; 
and

(c) whethei such complaints have been 
invistigaled and if so, the results thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) In the monthly 
production irtuins submitted by HINDALCO 
to the D.G.T.D the Company have reported 
that they are having two properzi machines.

The monthly production shown in these 
returns also indicated production based on 
these two machines.

(b) No, Sit.

(c) Does not arise.

Indian Delegations to Bangladesh
7472. SHRI INDRAJIT GUPTA : Will 

the Minister of EXTERNAL AFFAIRS be 
pleased to state :

(a) the number of delegations represent-
ing various sections of Indian people which 
have so far visited Bangladesh ;

(b) whethei Government of India’s policy 
is to encourage further such delegations in 
ordei to promote friendship and goodwill 
between India and Bangladesh ; and

(c) if so, whethei a good will delegation 
on behalf of the Indian Parliament will also 
be sent in the near future?

THE DEPUTY MINISTER IN 1 HE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
According to information available, seventeen 
non-official delegations have visited Bangladesh 
from India.

(b) Government earnestly desires the pio- 
motion of friendship and goodwill between 
India and Bangluelcsh. However, the Govern-
ment and people of Bangladesh at the present 
time are preoccupied with urgent tasks of 
rehabilitation, reconstruction and lesettlcment. 
In order not to interfere with this, Govern-
ment believes that an indscriiriinate flow of 
delegations into Bangladesh is not desirable.

(c) Any suggestion to this cflect will be 
considered catefully.

Automation in Colgate Palmolive Com-
pany, Bombay

7473. SHRI K. LAKGAPPA : Will the 
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether due to the installation of
I.B M. Machines and computer in Colgate 
Palmolive Company, Head Office, Bombay, 
the strength of employees in the company has 
been reduced;

(b) if so, the number of employees retren-
ched as a consequence of i t ; and
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(c) the assistance rendered to »uch retren-
ched employees ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) It is reported by M/s. Colgate 
Palmolive (India) Private Ltd., Bombay that 
there has been no reduction in the strength 
of employment in the company consequent on 
the installation of IBM machines and compu-
ter in its head office at Bombay.

(b) and (c). In view of reply to part (a), 
these do not arise.

Punjab National Bank* Cases Pending 
with Labour Tribunal

7474. SHRI CHANDRIKA PRASAD: 
Will the Minister oi L\BOUR AND REHA-
BILITATION be pleased to state :

(a) whether some cases pertaining to 
Punjab National Bank are pending with the 
Labour Tribunal for its decision under the 
Industrial Disputes Act ;

(b) if so, the total number of such cases, 
giving names of the persons, dates from which 
pending and the nature of disputes;

(c) the normal time being taken by the 
Labour Tribunal for deciding the disputes; 
and

(d) the approximate time now requited 
to be taken by the Labour Tribunal for such 
cases which are pending with it for over six 
months ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) Yes.

(b) A statement is attached.

(c) and (d). Under Section 15 of the 
Industrial Disputes Act, 1947, the Tribunals 
shall hold their proceedings expeditiously and 
shall, as soon as it is practicable on the con-
clusion thereof submit their awatds to the 
appropriate Government. Th e proceedings of 
the Tribunals are deemed to be judicial pro-
ceedings and no time limit can be fixed by 
Government for submission oi awards.

Statement

S. No. Nature of dispute Date of reference

1 2 3

1. Regarding appcarancc in the Competitive Examination 
f<ir the post of Clerk of Shri Ram Jug Panday, Armed 
Guard 16-5.1068

2. Regarding promotion and reversion of 12 workmen lfi-fi-1%9

3. Regarding reversion as Clerk-cum-Cashier from Super-
visor of Shri C. K. Patel 18-5.1970

4. Regarding termination of service of Shri B. K. Gupta 29-8-1970

5. Regarding discharge from scrvice of Shri C. D. Shah 5-9-1970

6. Regarding correct date of birth of Shri R. L. Kapoor 22-2-1971

7. Regarding alleged denial of officiating chances as 
Special Assistant to Shri K. L. Gauba 23-6-1971

8. Regarding payment of House Rent Allowance or Office 
Rent Allowance to Shri S. R. Sachdeva 2?-9-1971



I l l  Written Aruwtrs MAY 25, 1972 Writtm Answm 112

Welfare Activities for Staff of Ministry 
of Steel and Mines

7475. SHRI BANAMALI PATNAIK : 
Will the Minister of STEEL AND MINES be 
pleased to state :

(a) whether there arc any welfare activi-
ties for staff working in the Ministry of Steel 
and Mines ;

(b) if so, the main features thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) Yes, Sir.

(b) In the Department of Steel, there is 
a Social and Welfare Club whose activities 
include provision of facilities for indoor and 
outdoor games, participation in inter-Miniatry 
tournaments, a circulating library etc. Some 
financial assistance is given to the Club by 
Government. There is also a Cooperative and 
Thrift Society and a Benevolent Fund on 
voluntary ronttibution basis.

In the Department of Mines, the staff are 
operating a Benevolent Fund on voluntary 
contt ibution basis for providing financial 
assistance to the needy members of the staff. 
There arc two Clubs in the Department which 
receive financial assistance from Government 
for cultural, recreational and sports activities 
and tours. The staff of the Department have 
also formed a Co-operative Society for running 
a Canteen in the premises in Shastri Bhawan. 
The Canteen i eceives monetary assistance from 
the Government.

(c) Docs not arise.

Release of Steel for Development of
Kakinada and Machilipatnam Ports
7476. SHRI K. KODANDA RAMI 

REDDY : Will the Minister of STEEL AND 
MINES be pleased to state :

(a) whether 200 tonnes of steel has 
recently been released for the development of 
Kakinada and Machilipatnam ports;

(b) whether the quantity needed for the 
above two ports is 600 tonnes ; and

(c) if so, the arrangements being made to 
make good the deficit ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) to (c). The

information is being collected and will be 
laid on the Table of the House.

Setting up a Sponge Ivon Plant In Andhra 
Pradesh

7477. SHRI K. KODANDA RAMI 
REDDY: Will the Minister of STEEL AND 
MINES be pleased to state :

(a) whetner any proposals or representa-
tions have been received by Government from 
the Andhra Pradesh Government or private 
organisations to set up a sponge iron plant 
near Veldurthi in Kurnool District of Andhra 
Pradesh ; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) No industrial 
licence application for setting up a sponge 
iron plant near Veldurthi in Kurnool District 
of Andhra Pradesh has been received either 
from the Andhra Pradesh Government or from 
any private organisation.

(b) Does not arise.

Extradition Proceedings
7478. SHRI S. N. MISRA : Will the 

Minister of EXTERNAL AFFAIRS be pleased 
to state :

(a) in respect of how many criminals, 
extradition proceedings were taken by India 
from Foreign and Commonwealth countries in 
the last three years ;

(b) the names of the countries with sepa-
rate numbers ; and

(c) how many Indians were likewise sent 
away from India in the last two years, coun- 
try-wisc ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) to
(c). The required information is being collec-
ted and will be laid on the Table of the House 
when available.

Success in Roconclliatioa Proceedings
7479. SHRI S. N. MISRA : Will the

Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the percentage of success in reconci-
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liation proceedings of disputes between the 
employers and the employees ;

(b) whether the number of the reconci-
liation officers has been increased and if so, 
the percentage of increase of such olhcers ,* 
and

(c) whether a trial would be given to 
have direct reconciliation talks between the 
employers and the representatives of the 
employees and if this has been tried, and if so, 
to what result ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) The percentage of success in 
conciliation proceedings in the Central Sphere 
was 49.1 during the year 1971.

(b) The percentage of increase of Conci-
liation Officers was about 11 during the 
year.

(r) The employers and the representatives 
of employers do mutually negotiate and arrive 
at settlement*. There were 087 such settle-
ments during the year 1971.

Correction of Answer to unitarrcd 
Question No. 5818 dated May 11, 1972 re. 
Royalty for Iron ore paid to Madhya 

Pradesh

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): In reply 
to part (b) of the unstarred question No. 5818
11.5.1972, it was stated that the amount paid 
on to Madhya Pradesh in the form of royalty 
during 1971-72 was Rs. 5,10,889. This was 
based on the information received from the 
State Government. They have since intimated 
that the correct figure is Rs. 51,08,889. 
Hence the earlier figure may be corrected 
accordingly.

12h*S.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

R e p o r t e d  PossnuuTiES o f  E x t e n s iv e  C i r c u l a -
t i o n  i n  W e s t e r n  C o u n t r ie s  o f  E r r o n e o u s  

So v ie t  M a ps  o f  I n d ia

SHRI B. K. DASCHOWDHURY 
(Cooch-Behar\: I call the attention of the 
Minister of External Affairs to the following

matter of urgent public importance and 
request that he may make a statement 
thereon :

“The reported possibilities of exten-
sive circulation in Western countries of 
erroneous Soviet maps of India depicting 
large portions of Indian territory in 
NEFA and Aksai Chin as part of China."

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGII) : Mr. 
Speaker, Sir, the Government has seen in the 
press the repotted deal between an American 
commercial firm and the USSR Government 
regarding the publication of the English 
edition of the Great Soviet Encyclopaedia. 
Our Missions, concerned have been asked to 
send fuller details on llic subject.

The reference in the newspaper report 
appears to be to Volume I of the Great 
Soviet Ency< lopaedia, printed in November 
1969, whirh contains a map on page 280 
depicting wrongly India’s external boundaries. 
When this map came fo the notice of the 
Government, we had raised this issue with the 
Soviet Foreign Office. 'The Soviet authorities 
had assured us th.it this, was a matter dealt 
with in a technical manner by their carto-
graphers and specialists and did not have any 
political significance. They further told us 
that the wrong depiction of boundaries iu 
such maps did not in any way affect or 
reflect the Soviet Government’s understanding 
of and respect for India’s frontiers.

While the reported deal with an American 
firm would lead to latger circulation on 
commercial basis of the Great Soviet Encyclo-
paedia, this does not reflect any change in 
the Soviet position.

SHRI B. K. DVSCFIOWDHIJRY: Sir, 
as far as I remember, this matter was dis< us- 
sed in the House on various occasions since 
1968, and we have been hearing from the 
Ministry—and the hon. Minister was loud 
enough to say—that a protest has already 
been made. Ilore also he has repealed the 
same thing that a protest has already been 
lodged with the Soviet office anil they have 
assured us that it will have no political 
significance.

As the outset, I would like to make it 
very clear that there is a chance to rni«ir»der- 
gtanrl our views so far as Soviet Union is 
concerned J there is no doubt about it that 
the Soviet Union is a great friend of ours. But,
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[Shri B. K. Das Chowdhury]
Sir, the mystery remains. In spite of several 
protests, in spite of the unanimous opinion 
expressed in the House, in spite of the 
protest lodged by the Government, I cannot 
understand the stand taken by our great 
friendly country with which we have entered 
into a Trealy of Peace and Fiiendship, treaty 
of security, treaty of economic development ; 
they arc not going to rectify this technical 
dcfect—what they claim is that it is a techni-
cal defect. The question of political 
significance has been raised here—it will not 
have any political significance. I cannot 
understand in whal spiiit we have to take it.

Wc have seen, in our past experience, 
that because of < < ruin wiong maps, there was 
a big halla gulln, tlieie was a big trouble ovei 
the Me Mohan Line with China. When we 
had good friendship with China, they said 
that those wen* old maps belonging to the 
days of Chiang-Kai-Shak and that these would 
have no political significance. Hut, ultimately, 
the picture changed. We know what happened 
in our Kutch Tribunal afiairs bccause of 
certain wrong maps. We know what is this 
political significance. We also know that even 
in these rattographic matters certain countiics 
arc taking advantage of these wrong depic-
tions ol our boundaries and whenever the 
chance comes, they always go against India. 
Considering all these things, how have the 
Government accepted that it will not have 
any politic al significance in any future time, 
may be after 20yeais, may be alter 50 years? 
The Government seems to be very much 
joyous over this matter— I wouiu not use the 
word ‘callous’—but they arc joyous over this 
matter that it will not have any political 
significance.

The last line of the hon. Ministers state-
ment is :

“While the reported deal with an 
Ameiican firm would lead to a larger 
circulation on commeicial basis of the 
Great Soviet Encyclopaedia, this does not 
reflect any change in the Soviet position.”

Though they do recognise our international 
borders though it is said that it is a matter 
dealt with in a technical manner, but, at ihe 
same time, they are going on publishing these 
Soviet maps of Indian bordeis showing certain 
territories of India as not being part of India, 
not being an integral part of India. They 
have entered into a million dollar agreement 
with certain publishing concerns and it will

1)5 Erroneout Soviet Maps

have its largest circulation. I  cannot under* 
stand this logic of the hon. Minister that is 
reflected in his statement. If  one wrong is 
committed cither by practice or by of a 
technical nature, whatsoever, and if that goes 
on circulating on a wider scale, it will not 
have any change and it will not change the 
Soviet position—here I don’t agree. How has 
this line crept into the statement of the hon. 
Minister - 1 cannot understand... (Interrup-
tion f). The last sentence* of the first paragraph 
says :

“Our Missious concerned have been 
asked to send fuller details on the 
subject.”

The hon. Ministers statement is based on 
this press report and the press report says in 
a despatch from Washington published in the 
Hindustan Times yesterday that the publication 
of the- Great Soviet Encyclopaedia in English 
has been made possible by a million dollar 
deal that the Soviet Government has recently 
entered into with a New York publishing 
house of Crown Collin Maxwell and with a 
deal with these three publishing concerns it is 
possible that U will have the largest possible 
publication.

Sii, this deal has already been entered 
into some time ago. The hon. Minister says 
that our Missions have been asked to send 
fuller details on the subject. Is it the duty 
of the Government and the hon. Minister to 
simply act and react whenever wc raise the 
issue in this House and whenever press 
reports appear ? What arc our officials doing 
there ? If the deal has been entered into 
some time ago, may be one week, two weeks 
or three weeks, was it not the duty on the 
part of our officials who are there on behalf 
of our Government to send an immediate 
report ? Is it only because the hon. Minister 
has asked that they should send the report 
and also because we have raised the issue ? 
That is also not understandable.

While it is such a serious issue, in the 
sccond paragraph it is mentioned :

“The reference in the newspaper 
report appears to be to volume 1 of the 
Great Soviet Encyclopaedia, printed in 
November 1969, which contains a map on 
page 280 depicting wrongly India's exter-
nal boundaries.”

I want to know from what source the 
hon. Minister has got this information. Doe*
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it not conclusively prove that the hon. Minis-
ter ia already in possession of this wrongly 
publicised map and it sperifically mentions 
that probably it appears to be one of the 
Great Soviet Enryclopacdia, printed in 
November 1969, which contains a wrong map 
on page 280.

Sir, we discussed in this House in 1968 
that there was a wrong map. Probably in 
1955 also it was discussed and a protest was 
lodged by the Government in 1956 and then 
also a discussion took place in 1958. There-
after, also in 1966 and 1968 and when we 
discussed this matter in the House in 1970 on 
two or three occasions, it was t>ald that we 
will supply certain of our own maps as 
prepared by our Government and the Russian 
authorities agreed that they would rectify all 
these mistakes whatever there were. Now, 
three years have gone. I want to know what 
happened. What is the attitude of the Soviet 
Government ? Now, in the course of these 
two years, we have well-developed ties of 
friendship with the Soviet Union but even 
then we find that they are going in the same 
old way bringing these wrong maps. I cannot 
understand that position, Sir. I fed that it 
has got a great political significance. The 
import of it may not be clear to us today 
but it might come out in the future, in what 
form, we do not know. We have in the past 
such sort of experience. 1 remember once an 
incident that came up in the papers in 1967 
or in the latter part of 196b. One Ilyushin 
pilot, Russian was given certain charge to make 
a survey on the eastern front. That Ilyushin 
pilot, Russian pilot, in 1970, refused to cross 
over this NEFA territory ; he said, according 
to Russian maps, this territory belongs to part 
of China, so I cannot cross over this territory. 
I want to know from the hon. Minister 
whether these things have certain political 
significance or not.

In view of all these things I would like 
to know from the Minister what further 
steps the Government are going to take about 
this matter so that we may not have any sort 
of misunderstanding with the Soviet Union. 
It is not enough to say that we have already 
sent our protest and they have given 
assurance. What sort of assurance is this one ? 
Are we satisfied with this assuranre ? Or, is 
the Hon. Minister satisfied with this assurance ? 
Why is this Government of India not taking 
a very firm and bold attitude in this matter ? 
When we have deep friendship with Soviet 
Union why can they not come up with a

bold statement that all these were wrong 
maps published by them under their own 
decree and order, all these stand nullified and 
cancelled, it will have no value ? Why can’t 
they do so ? Instead, they are giving wide 
publicity and larger circulation giving rise to 
suspicions as to what the actual territory of 
India is. The hon. Minister says, this does 
not reflect a change in the Soviet position. 
I understand the Soviet position is, they agree 
to what is our boundary, but agreeing to our 
boundary, agreeing to have a friendship with 
us, they ate circulating, though not directly, 
through ccrtain publishers in an indirect man-
ner, these maps to the largest possible extent, 
to give a wrong impression about this Indian 
territory.

Secondly Sir, I would like to know, how 
long will it take on the part of the Govern-
ment to have* a dear understanding with 
Soviet Russia that all the maps wrongly 
depicting Indian boundaries will stand can-
celled. In the absence of that, will the hon. 
Minister sLill go on with the sense of gullibi-
lity with which he has assured us ? Also,
I would like to know, thirdly, whether it is 
not possible to raise these particular canto- 
graphic issues or wrong depiction of territory 
in the United Nations forum. So far as I 
know. Sir, immediately alter the first wotld 
war, the League of Nations discussed over 
this matter regarding occupied territory or 
territories under occupation of the victorious 
powers of the first world war. The United 
Nations had, under the Commission of Car-
tographers, established certain norms. Is it 
not possible on the part of the Government 
of India to raise this issue in the UN forum 
and to settle all these disputes once for ever ? 
Let the whole wotld know what is our boun-
dary. Let there be no misundetstanding 
about our territory and about out boundary.

In the past we luve also seen other coun-
tries have published such maps. So it is 
better that once for all we settle this issue 
and let us not minimise the issue by saying 
that Soviet Russia has already given assurance 
that they will rectify it. How long will it 
take ?

SHRI SWARAN SINGH : I must con-
fess that after very carefully listening to the 
speech I have not been able to understand 
the precise question that he is asking ; he has 
expressed his opinion.

SHRI P. K. DEO (Kalahandi) s You will 
never be able to understand.
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SI-IRI SWARAN SINGH: May be he 
has understood it better and perhaps he can 
repeat it when his turn comes and I will see 
how far he has understood. 

SHRI PILOO MODY (Godhra) : Why 
don't you just change places ? 

SHRI SWARAN SINGH : It is much too 
wide a thing for you to gulp. I would, there· 
fore, try to make some observations on what 
the hon. Member has mentioned. One thing 
he has said again and again is that the Minis
ter says that the USSR Government has given 
an assurance that this wrong depiction of the 
boundary does not affect India's stand on the 
exact location of the frontier. This is a state
ment in our favour, and I do not see why the 
hon. Member· should be objecting to it. I 
can understand if he says that having given 
that assurance that it does not affect India's 
stand on the frontiers, they should also take 
the logical step of rectifying the maps. But ... 

SHRI PILOO MODY: Our stand is 
our own, but what about the Soviet stand ? 

SHRI B. K. DASCHOWDHAR Y : That 
was what I had said that they had a�sured 
us . .. 

MR. SPEAKEAR : The hon. Minister 
was listening to him with patience .... 

SHRI PILOO MODY: You must add, 
but without understanding. 

MR. SPEAKER : Now, the hon. Member 
should listen to the hon. Minister patiently. 
Let him kindly keep sitting and listening to 
the hon. Minister now. 

SHRI SWARAN SINGH : Has any code 
been developed about how we are to deal 
with Shri Poli .. ., I am sorry, Piloo 
Mody' interjections ? I think the best thing is 
to ignore them, and there should be a direc
tion that his interjections should not go on 
record • . •  

AN HON. MEMBER : He is not Mr. 
Poli or Polo but Piloo Mody. 

SHRI PILOO MODY : The day is not 
far off when he will dor.tor the records 
also ... 

MR. SPEAKER Now, let the hon. 
Member keep sitting silently. 

' 

SHRI PILOO MODY : How can I, 
when my country's honour is involved ? 

SHRI SWARAN SINGH ; I would like 
to state that we are of this view that the 
continued existence of these maps doe5 affect 
our interest and it is for this reason that we 
have been asking the USSR Government from 
time to time to make the correction. This is 
a step in the right direction when they say 
that although these maps are printed, they 
are a continuation of old maps but that our 
interests will not be affected, meaning thereby 
that if any question arises in .any international 
forum, then they will not be precluded by 
the printing of these maps in supporting our 
stand on the international frontier. To that 
extent, we cannot quarrel with the statement 
when they give an assurance, but we should 
note that although this may not go far enough, 
that is an improvement • . .  

SHRI PILOO MODY : Has he got it in 
writing from them ? 

SHRI SWARAN SINGH : He always 
believes in writing. Is what he is saying in 
writing? 

SHRI PILOO MODY : But it is on 
record. 

SHRI SWARAN SI GH : What I am 
saying is also on record, and this is known 
to the USSR Government and they will study 
the record. 

In this particular case, therefore, we do 
continue to press the USSR that they should 
reflect in the new maps, at any rate, when 
the new maps are printed, this assurance that 
these maps do not affect India's stand on the 
·frontier ; it is for this reason that we are 
pressing them again and again that they 
should make the corrections. 

SHRI PILOO MODY : On a point of 
order. The hon. Minister is misleading us. 

MR. SPEAKER: Misleading is not a point 
of order. 

SHRI PILOO MODY: In the subsequent 
maps of the Soviet Union, they have turned 
the dotted line into a firm line showing the 
wrong boundaries of India .. .. 

MR. SPEAKER : No points of order are 
allowed during calling-attention-notices or 
during question-hour. 

SHRI SWARAN SINGH: The other 
point which he has mentioned is in regard to 
the statement in the last paragraph of the 
statement which I made today. I do not see 
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what objection he has got to what I have 
laid here, namely the fact that the encyclo-
paedia which was originally punted in the 
Russian language is sought now to be piinted 
in another language by itself does not reflect 
any change in the Soviet policy and the origi-
nal Soviet policy continues. This is a bare 
statement of a factual nature, and I do not 
see what objection, if any, he has to this state-
ment of mine.

Then, he has further asked me what 
further steps, we should take. We have aheady 
discussed this matter with the USSR autho-
rities more than once. We gave them written 
notes also in this respect, and we shall conti-
nue to press this with them till what they tell 
us about the maps not affecting India’s inte-
rest is also reflected in the maps, and we 
shall continue to press them to make the 
necessaiy corrections.

Then he asked, “how long will it take 
for them to rectify ?” I am sorry I cannot 
answer for them. AAV will continue to ask 
them to do it and we should ptess it with 
them again and again. I am sorry I cannot 
agree with the suggestion that we should 
take up this matter in the UNO, because 
the UNO is the last place where a matter of 
this nature ran afford us any redress.

SURI H. M. PATEL (Dhandhuka): Mr. 
Speaker, Sir, the hon. Minister said that he 
was unable to follow Shri Dasrhowdhury who 
raised the Call Attention on this matter. I 
will try to be clearer.

The question that woriies us all is a question 
of the Great Soviet Atlas as well as the Ency-
clopaedia which Russia has published some 
years ago. We have for some trason, in all 
these years, not been firm and not been willing 
even to register a formal protest. We think 
that representations made are quite sufficient. 
Certain aide memoires have also hern sent on 
nioie than one occasion, but we have been 
content with receiving no replies. Why that 
should be so is still understandable, because 
the Government has a different standard in so 
far as it itself is concerned. Only yesterday, 
the Government had no hesitation in expres-
sing regret that a mistake had been made in 
a map issued by it, in which Bangladesh was 
called Pakistan.

Now, it seems clear that if a government 
has no arrien-penstt> then it should have no 
hesitation whatsoever in saying “yes,"-publicly 
and openly—“this is a mistake," Now, they

say that they have told us—the Minister has 
just now in his reply said—that they have given 
us this assurance that it lias no political signi-
ficance ; that it does not mean anything; 
that it is a cartographer’s fault. Of course, 
cartographers may have many special meanings. 
He said that they have told us that it was 
something that was dealt with in a technical 
manner by their cartogiaphets and specialists 
and it did not have any political significance. 
How can cartographer* and others show our 
boundary between India and China like that 
and deal with it in a technical sense and how 
can the government say that it haH no political 
significance; to change something and dealt 
with it like that and say there is no political 
significance ? When it is, repi intod in another 
language, and since the transaction is in terms 
of large sums of money, jt is quite obvious 
that a large number of copies aie going to be 
sold, and this matter is going to be vriy gene-
rally known. What was there to prevent Soviet 
Russia while entering into such a transaction 
from saying that this boundary, that this par-
ticular thing, was wrong or was incorrect i 
What was there to pt event them from putting 
in such a note if tlvir intention was right ?

It is very difficult to understand why a 
country with which we have now enteied into 
a treaty of friendship, co-opeiation, etc., etc., 
and which is enjoying the closest of relations 
with us, is not wanting publicly to say, to 
accept the incorrectness of this map openly 
and frankly ? Wliat do they do instead ? They 
give an assurance thtough their Ambassador 
that correction will be issued. The hon. Minis-
ter stated in this House in November, 1970, as 
follows:

“As 1 have aheady told the House 
on the !)tli November, dining this session 
in New Delhi the Soviet Ambassador has 
assured us that the Soviet Union proposes 
to issue a new m ap..” If" he gives this 
assurance in this houst, it means that he is 
satisfied that the coirection is going to be 
effected within a reasonable period of time. 
When we asked this question : what is the 
peiiod of time within which the roriertion 
is going lo be carried out, he asks: how 
can we possibly ask such a question ? This 
is difficult to understand. This is the way 
in which the hon. Minister puts it in 
September 1970 : “The central thing that 
has emerged out of this discussion is the 
unanimous expression of view by this 
Parliament through it# representative 
belonging to different parties that all of us
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[Shri H. M. Pate]]
arc united that the depiction of Indo-China 
horder is something which is against our 
interest. .’*

Therefore, all of us are unanimous in urg-
ing that it should be rectified. Is it to be 
rectified 20 ytars hencc? What is the period 
within which you would consider that some-
thing which is wrong and which is against 
our interest ought to be rectified ? Indefinite 
period ? Are you satisfied with it * Why are 
you satisfied with it when you yourself 
consider that your conduct should be gove-
rned by certain principles When you commit 
a mistake and it is embarrassing to somebody 
else, you say: we shall corteci it straightaway,
lo  my mind that is an attitude which we 
shouH approve of. If you yomself by your 
conduct show that this is the attitude which 
you approve of, why then do you set a 
different standard (rom some one else ?

I wanted to ask one other question. One 
of the clauses of the Treaty of Fiiendship and 
so on says th*t in the event of any trouble in 
the bordei, there being aggression against our 
border, what exactly is the boidcr * What 
would they < onsidei as boidet 1

SIIRI SW'VRAN’ SINGII: The word 
‘bordei’ dors not occui in the Treaty.

SIIRI PI LOO MODY : Ag^ssion can 
only Ih  if they cross the border,

SHRI II. M. PVT1 L: Then should be 
some limit to casuistry. If we say that there 
is aggiession against a country, wheie can 
that aggression be’ Aie oui binders to be 
se<ure? Ot what other kind of aggression can 
you think of? As wa& dcscubed theie may be 
cat tngraphic aggi ession but I am lefeiringto 
something more so ions than catlogiaphic 
aggression. It is a simple question. In the 
event of there being aggression against this 
country, will Russia consider as bonier between 
India and China the boulet which we regard 
as the corieCt border or the one which they 
have shown in their maps? . (Interruptions.) 
I do not understand what worries Mr. Banerjee. 
Is this statement, showing a desire to see that 
a wrong thing, which he also admits is wrong, 
should be rectified as eaily as possible ; is this 
.statement too much for him }

SHRI S. M. B\NRRJEE (Kanpur): That 
country is not headed by Nixon.

SHRI H. M. PATEL: We are not con-
cerned with Nixon or anybody; we are con-
cerned with oui country’s interests. Shall I 
quote to you the statement made by the 
Minister, which was the summing up of a 
long discussion in this House ? In which he 
said—I will repeat i t ; this is a very interesting 
summing up, in view of Mr. Banerjee’s inter-
vention.

“We arc all united that this depiction of 
India-Ghina border is something which 
is against our interests.”

Is it against that which you are protesting, 
Mr, Banerjee ?

SHRI S. M. BANERJEE : That is very 
conect.

SHRI II. M. PATEL: I am glad. There- 
fore, all of us ate uuanimous in urging that 
this is what should b*> iectified.

During that debate which took place in 
September, l‘)70, Mr. Piloo Mody diew 
attention to a certain point. I think it is an 
important point, because a great deal was 
made of it by the Miuistci in 1070. In the 
maps in the first volume of the Encyclopaedia, 
the lines are shown as firm lines on this parti-
cular India-China bolder. Latei, when the 
second volume appeared, I think the lines 
wete dotted lines. The dotted lines, which 
the Ministei claimed was an improvement, 
was the result of their intervention with the 
Soviet Government I find that Mr. Nath Pai 
has punted out vety veiy ably and fully that 
this was an attempt at misleading the House, 
because in tlnse original maps, even the un- 
corret ted nnps as they might call them, con-
tained the dotted lines which wete supposed 
to repiesent something which was not settled, 
whereas in fact, in all their various maps the 
dotted lines are not intended to represent 
any such thitig. So far as this point is con-
cerned, Shri Piloo Mody asked :

“ Will the ministet kindly explain this 
one single point ? Upto 19(57 even though 
the Soviet maps showed all of NEFA and 
Aksai Chin as part of China, when they 
drew the border, they had a note on it 
which had said “this is a disputed border’*. 
After 1967 that note disappeared and the 
External Affairs Ministry, which is aware 
of this, has been suppressing this fact from 
tht> Parliament and people of India.'*

This was in the course of the debate. I 
have gone through the reply the minister then
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gave. There is no answer to this point at all.
I repeat this question and seek and answer 
from him as what the facts are.

It seems very clear that for some reason 
or other although we are all united in 
considering this matter as something which 
is against our interests,— because I do not 
wish to repeat the points my predecessor 
made, I will merely say,—knowing that thus 
is against our interests, why is it that we do 
not now take advantage also of the fact that 
wc have come so much closer to Russia and 
say to them, “What is it that is preventing you 
from ratifying this ? Are you waiting till all 
these volumes aie e x h au s ted T h c tc  are 
further volumes of this Encyclopaedia yet to 
come out. Why can they not modify them 
and say in writing, “This is our position. We 
fully recognise that this is an error and we 
shall rectify it as soon as possible.”? What 
are the things which prevent them from doing 
this? I hope that the minister will not have 
to start his remarks in reply to me by saying 
that he has not understood me clearly. If he 
has not, I shall be very glad to make a fur* 
ther attempt to clarify the position.

SHRI SWARAN SINGII: This question 
about the incorrect depiction of our northern 
boundaries in Soviet maps was discussed in 
great detail at the time of the debate from 
which the lion. Member has quoted copiously. 
I would not repeat that argument ; he has 
himself referred to it. It is not necessary for 
me to refer to my statements or the govern-
ment’s position on the various points because 
if he reads the rest of it, which I presume he 
has done, then he will know the replies to some 
of them. He has mentioned only one point, 
about which he says there is no reply, and 
therefore he has asked me to give a further 
reply to what he has now put forward as a 
question. This is the sum and substance of 
what the hon. Member has said.

Before I come to that point, let me say 
that hon. Member has tried to say, or has 
built up his case in that respect. The Govern-
ment of India’s case, on which the entire 
House is unanimous, is that wrong depiction 
of boundaries is against our interests. There-
fore, we are taking it up with the USSR 
Government in the light of this discussion 
that took place in this House at that time. 
We have been taking up this matter with the 
USSR authorities and they have readied this 
point which I have mentioned. They have 
assured us that the Contimance of this map

will not affect the Soviet stand on India's 
stand on India’s position about the boiderg. 
We would like this assurance of theirs to be 
reflected in the new map. That is precisely 
what we are saying. So, there does not appear 
to be auy difference of approach between 
what the hon. Member says and what I say.

He further wants to ask: why are the 
Soviet not doing it ? I wish I could answer 
it for the Soviet Union. It is foi them to 
answer why they did not do it. I do not 
accept what he says in the sense that they 
have never said that it is not necessary for 
them to make the correction. It is in pursuance 
of that position, it is in pursuance of thal 
attitude that we have been pressing on the 
USSR authorities again and again that their 
assurance should be refit cted in their stand. 
This is our stand, which is clear and which 
is unequivocal.

The second point which the hon. Member 
tried to build up was whether the continued 
existence of these maps would in any way 
affect an act of aggtes&iou, supposing an act 
of aggression took place* on the northern 
borders. The replv to that is a simple “no”, 
bccause where the actual line of control and 
the actual dffaclo position is changed by any 
act of force, it is obviously an act of aggres-
sion and the question of the map or the non-
existence of the map, is not relevant at all. 
If wc see along with this the assurance that 
the USSR Government has already given that 
India’s stand on the frontier is accepted then 
who will argue that they have not accepted 
our frontiers f When India’s stand on the 
bordci is aggressed upon, then the Soviets 
would say “we accept India “stand” and so 
to them it would be an act of aggression. 
When we say that our border is in any wav 
aggressed upon, it is an act of aggression. So, 
I do not see how there could be any mis-
understanding----

SllRI PILOO MODY : Presumption.

SHRI SWARAN SINGH: Presumption 
is very important in human affairs and a 
correct or wrong presumption makes all the 
difference in the world.

This point of view of the hon. Members 
that I am accepting the Soviet stand is not 
correct. I do not accept that. I liave stated 
it as a fact on the floor of the House that wc 
have taken this matter up with the Soviet 
authorities. They say that notwithstanding 
this wrong depiction, USSR accept’s India's
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[Shri Swaran Singh] 
position on the frontier 1 o that extent it is 
a favourable state mcnt As I slate solemnly 
on the flooi ol the House, to a < main extent 
I am giving noticc to the USSR authouties 
also that we an piocecding on ihc assurance 
of them that the weong map does not affect 
India's stand on tin frontiers So I do not 
sec what objection Shu Patel can Im i Aftci 
all, he has got exp ri< ncc of administration 
and, nny be, h« was still the St < tetary lo 
Government who these wi mg mips wcu prj 
duccd or cunc to our noticc

&HRI PILOO MOL)Y Wh thrr he was 
t  Sect tt ary then nr n >t is debatable But 
todiy you ait the Mirmlu

SHRI SW\RAN SINGH Only Shu 
Piloo M )dy was not a member thr n

SIIRI PILOO MOUY Oih< i wise, it 
would n )t h ivt been made Wli it is the use 
of signing i tie ity it jou eannot even get i 
cartographic correction t

SIIRI SW \R \N  SINGH The treaty is 
a much lugger thing than the small point 
about cartogr iph> and the maps It w very 
wrong for any hem Me mb i to go on nibb-
ling into this in ittc r without looking at the 
realities ot the smuti in i would like to say 
that llmaUitudt is only bjin of then stubborn 
hostility against U S S R  and they must find 
some excuse to criticise it (Interruption)

SHRI PIIOO MODY 1 hi y sign the 
treaty uul they clap

SHRI SW \R \N  SINGH I want you 
also lo clap ( Intei ruptt ms)

VS hen the ti cat y was signed Mr H M 
Patel did make i statement that it wav a 
good treaty Youi lealer did mike a state-
ment that it was a good treaty You forget 
these things

Su, thiK is one aspect ol the mattci which 
the hon Mtmbi r asked and I h n  e tried to

I here is one question left in which he 
baid that at the time of the debate, the details 
were given about X* map, ‘V  map or Z 
map, broken line, and all that I cannot go 
into those details now If you ask a separate 
question, 1 will answer that But our attitude 
is that those maps are cironeous It is no 
comfort for me whethei a particulat line is 
broken or unbroken We take a very clear

127 Erroneous Soitet Maps

and unequivocal stand that these maps should 
be rectified This research into a broken line 
or an unbroken line or a  clear line is acade-
mic It is not relevant to the basic issue be-
fore us

SHRI P GANGADLB (Angul) Sir, 
much has been discussed in this regard The 
reported agieement between tht Soviit Union 
and the American publisher m NTew York for 
sale of Tim Soviet Lncyclopae dia, of its Eng-
lish edition, in the West has created a very 
serious problem indeed If  I m»y say so, this 
Tneyclejpaedia font lining a wrong map o f  
India cltarlv mentis cartographichal aggiession 
igainst India Besides it will i nise considera-
ble damige to India s tutc tests It will also 
affect our patriotic feelings and susceptibilities

Today, w< have a treaty ol friendship 
with Russn \bout time yiars igo we had 
dtawn the attention of the St vi t Union to 
the incometncss ot this map If I am ught, 
the Russians had agit erl lo uctify tht mistakes 
mide in the present itmn of our country’s 
map

I w mid like to ask Die hon Minister 
fuatly, whethei th G ntrnm  nthavc midt 
enquiries as to whethei this book is iheady 
published and if so, what ution is pioposed 
to be taken by tht Government , secondly, 
whe tliei our diplomatic Missions in various 
countrus have been instructed to set right the 
wrong impression that may be crcitccl by the 
circulation of this map and thirdly, whethei 
the Government is going to per stride our 
friendly countries to pu» a stop to the circ illa-
tion of this book or whether thev have already 
approached them and, if so, what has bctn 
the result thereof

SHRI SWARAN SINGH In the first 
place, I would like to say that the Encyclo-
paedia which is in the Russian language is a 
published document Any count! y can pur-
chase it and any country can circulate it 
Beciusc we ait more familiar with the English 
language, we feci that this publication in the 
English language, will, nt cessarily, harm our 
interests Tortign Offices of all countries have 
got enough of linguistic experts to br fully 
aware of what is contained in a document 
even if it is in a language not their own So 
all the foreign Offices would already know 
what is contained in the Soviet Encyclopaedia 
By its printing in English, may be that a larger 
number of English-knowing people will have 
an opportunity of reading it, but his does
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not in any way affrct our interests. And some 
of the countries—mainly English-speaking 
countries—themselves do not accept the Soviet 
presentation of the border on the northern 
side as shown in the maps. All that may hap-
pen, the worst that they will say, is that whe-
reas U. K. accepts a particular position, the 
'USA accepts a position, the Soviet Union is 
not accepting that position. I do not sec how 
it harms our interest, because we have said 
quite clcariy what our position is. Wc know 
where the borders arc ; wc have explained it 
to all the countries about the correct position 
of the border. Circulation of a map which 
does not reflect our position may be irrita-
ting to us, but I do not see how it will affect 
our interests—if it is printed in English instead 
of the original being circulated in the Russian 
language.

He has asked a specific question whether 
this has already been published. It has not 
yet been published, according to our infor-
mation. Even when it was not translated into 
English, even when it was printed iu the Rus-
sian language, we had been taking this matter 
up in the various Capitals of countries—impor-
tant countiies-about the correct Indian posi-
tion with regard to the northern borders, and 
I do not think that there is any misunderstan-
ding about the Indian position in relation to 
our northern borders.

SHRI B. K. DASCIIOWDIIURY : The 
more it will be published, more will be the 
chances of misinterpretation.

SHRI SWARANSINGH :Who will misin-
terpret ? What I say will be widely known to 
the entire English-speaking countries. They 
know that this is not in accotdance with the 
Indian stand.. (Interruptions)

SHRI PILOO MODY * Mr. Swaran 
Singh's speech should be printed in the encyc-
lopaedia side by side.

SHRI SWARAN SINGH: It will go along 
with the encyclopaedia. You cannot absorb 
it. That is my difficulty. ..

SHRI PILOO MODY : A little earlier, 
you yourself confessed to non-absorption.

SHRI SWARAN SINGH ; So far as the 
friendly countries are concerned, when the 
original encyclopaedia is not banned, being a 
public document, I do not see how the transla-
tion of that can be banned or how can we 
make a request that the translation of this 
•hould be banned. (Interruptions) 1

12.49 hrm
PAPERS LAID ON THE TABLE 

N o t i f ic a t io n  U n d e r  P e r s o n a l  I n j u r ie s  
(Emekoency PauvisiONs) A c r 

And
S t a t e m e n t  r e : A c t io n  TAkKN o n  R e c o m -
m e n d a t io n s  o f  54 ru S e ss io n  o f  I n t e r n a t io n a l  

L a b o u r  Co n f e r e n c e

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR):

I beg to lay on the Table—

(I) A copy racli of the following Noti-
fications under sub-section (7) of sec-
tion 3 of the Personal Injuries (Emer-
gency Provisions) Art, 19G2

( i ) The Personal Injuries (Emergency 
Provisions) Scheme, 1971, publi-
shed in Notification No. S.O. 
5596 in Gazette of India dated 
the 30th December, 1971.

(ii) The Personal Injuries (Emergency) 
Regulations, 1971, published in 
Notification No. S.O. 5597 in 
Gazette of India dated the 30th 
December, 1971. [Placed in Library 
See No. L T - 3044/72;

(2) A statement (Hindi and English ver-
sions) on the action proposed to be 
taken on the Conventions and Reco-
mmendations adopted at the Fifty- 
fourth Session of the International 
Labour Conference held at Geneva in 
June, 1970. [Placed m Library See No. 
LT—3045/727

R e v ie w s  a n d  An n u a l  R e po r t s  ok  N a t io n a l  
M in l r a l  D f v e l o p m e n i’ C o r p o r a t io n  L t d . 
N e w  D e l h i , a n d  M in in c j a n d  A l l ie d  M a c h i-

n e r y  C o r p o r a t io n  L i d , D u r u a pu r

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : I heg to lay 
on the Table a copy each of the following 
papers (Hindi and English versions) under 
sub-section (i) of section 619 A of the Com-
panies Act, 195b : —

(1) (ij Review by the Government on the 
working of the National Minetal 
Development Corporation Limited, 
New Delhi, for the year 1970-71.

(ii) Annual Report of the National 
Mineral Development Corporation
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[Shri Shahnawaz Klian]
Limited, New Delhi, for the year 
1**70-71 along with the Audited 
Accounts [and the Comments of 
the Comptroller and Auditor Gene-
ral thereon. [Placed in Library See 
No. LT— 3046(72J

(2) ( i) Review by the Government on 
the working of the Mining and 
Allied Machinery Corporation 
Limited. Durgapur, for the year 
1970-71.

(ii) Annual Report of the Mining and 
Allied Machinery Corporation 
Limited, Duigapur, lor the year 
1970-71 along with the Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon. / Placed in Library 
See No. LT—3047/727

R* v is e d  E&ji m a t e s  1971-72 a n d  Uu ix . l t  Esri- 
Ma t e s  1972-73 o p  E m p l o y e e s  S t a t e  I n s u -

r a n c e  Co r p o r a t io n .

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND RK1IABILI- 
1ATION (SIIRI BALGOV1N1) VERMA) :

I beg to lay on the Table a copy of the 
Revised Estimates for the year 1971-72 and 
Budget Estimate* for the year 1972-73 (Hindi 
and English versions) of the Employees’ State 
Insurance Coipoiation under section 3b of the 
Employees’ St.jte Insurance Act. 1948. [Placed 
tn Library See No. LT— 30-10/72J

12.50 fare

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to repot t the 
following messages received from the Secretary 
of Rajya Sabha :—

( i) “In accordance with the provisions 
of sub-rule (6) of rule 1U6 of the 
Rules of Procedure and Conduct of 
Business in the Rajya Sabhd, I am 
directed to return herewith the Fina> 
nee Bill, 1972, which was passed by 
the Lok Sabha at its sitting held on 
the 18th May, 1972, and transmitted 
to the Rajya Sabha for its recommen-
dations and to state that this House 
has no recommendations to make to 
the Î ok Sabha in regard to the said 
Bill."

(ii) *1 am directed to inform the Lok 
Sabha that the Rajya Sabha at its 
sitting held on Wednesday, the 17th 
May, 1972, adopted the following 
motion in regard to the Committee on 
Public Accounts;—

“That this House concurs in the reco-
mmendation of the Lok Sabha that the 
Rajya Sabha do agree to nominate seven 
members ftom the Rajya Sabha to asso-
ciate with the Committee on Public Acco-
unts of the Lok Sabha for the term ending 
on the 30th April, 1973, and do proceed 
to elect, in such manner as the Chairman 
may direct, seven members from among 
the members of the Home to serve on the 
said Committee.”

2. I am further to inform the Lok Sabha 
that in pursuance of the above motion, the 
following mcmljers of the Rajya Sabha have 
been duly fleeted to the said Committee :—

1. Shri Golap Barbora
2. Shri Shyam Lai Yadav
3. Shri Sawaisingh Sisodia
4. Shri M. Anandam
5. Shri Bipinpal Das
6. Shri P. S. Patil
7. Shri Kalyan Roy.*

(iii) ‘I ain directed to inform the Lok 
Sabha that the Rajya Sabha at its 
sitting held on Wednesday, the 17th 
May, 1972, adopted the following 
motion in regard to the Committee 
on Public Undertakings :—

“That this liouse concurs in the 
recommendation of the Lok Sabha that 
the Rajya Sabha do agree to nominate 
five members From the Rajya Sabha to 
associate with the Committee on Public 
Undertakings of the Lok Sabha for the 
term ending on the 30th April, 1973, and 
do proceed to elect, in such manner as 
the Chairman may direct, five members 
from among the members of the House to 
serve on the said Committee.”

2. I am further to inform the Lok Sabha 
that in pursuance of the above motion, the 
following members of the Rajya Sabha have 
been duly elected to the said Committee :

1. Chaudhary A. Mohammad 
<2> Shri D. P. Singh
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3. Shri U. N. Mahida
4. Shri M. Kamlanathan
5. Shri Lai K. Advani.

12.31 hr».

BUSINESS ADVISORY COMMITTEE 
T h i r t e e n t h  R e p o r t

SHRI NARENDRA SINGH BISHT (Al- 
mora) : I beg to mow j

“That this House do agree with the 
Thirteenth Report of the Business Advi-
sory Committee presented to the House 
on the 24th May, 1972.”

MR. SPEAKER : The question is :

“That this House do agree with the 
Thirteenth Report of the Business Advi-
sory Committee presented to the House 
on the 24th May, 1972."

The motion was adopted.

12.52 hr*.

R e: HUNGER STRIKE BY GOVERNMENT 
EMPLOYEES IN CHANDIGARH

SHRI S. M. BANERJEE : (Kanpur) : 
I would like to raise to very small issues. One 
is about the relay hunger strike that is going 
on. I shall confine myself only to one—the relay 
hunger strike by the Central Government 
Employees in Chandigarh which is going on 
for the last one month demanding the restora-
tion of the City Compensatory Allowance. 
This money was being paid to them, but, later 
on, it was withdrawn. I realise the difficult 
position of the Government because they had 
to take a decision regarding other cases also. 
But, I am sure now that Shri Amar Nath 
Vidyalankar and all the represenrativps of the 
various Associations and Unions of the Chan-
digarh Central Government Employees inclu-
ding the representatives uf the Confederation 
of Central Government Employers met Mr. 
Chavan and they are also likely to meet the 
various officers. I  would request hon. Minis-
ter, Shri Ganesh, to give some sort of assu-
rance to us that this matter will not be lost 
sight of and it will be considered with the 
utmost sympathy and objectivity.

The other point, if you kindly permit me, 
it that in our External Services of the All

India Radio there are many Indians who 
know the Indonesian language and they are 
working smoothly. Suddenly two persons have 
been retired and they have asked two Indone-
sians to come from Indonesia and you know, 
Sir, the attitude of Indonesians during the 
Pakistan aggression. I am surprised how the 
Indonesians are being brought in preference 
to the Indians who are already there.

These are the two cases. Mr. Ganesh is 
here. He may give an assurance. The other 
one I would request you to knidly send it to 
Minister of Information and Broadcasting.

THE MINISTER OF STA1T! IN 
THE MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : In reply to an unstarred 

question in this House on 28th 
April, I had stated that the matter is under 
examination. This was reiterated on the 17th 
May in reply to another unstarred question 
by my colleague, the Minister in charge of the 
Department of Personnel that the matter is 
under .-xamination. The position remains the 
same.

«ft (3 n rc > |r ) :
3T|sr, am% 3 t r  m m i i  t o t  $>it 
f a  % ss fcw
r e t  feirftfSFT ^  sftsft-

|  f a  arrftn? gfesnr 
fapr, aft f c ff  w j  q-'far I ,  

n  te r  ^  fo rr artf sftx are? % 

^  qrcr fa q r i anre if ^  
7ST f a s  f a n  n  sicrrar
IPTT «TT f a  FT f3R
3rp¥*t, w  f a r  rTr j t tP w t  
30 «rr i |  fa  r̂̂ nr

%  % f a ? r ^ f ^ 3 n f t  
*prr 11 *irt |  fa

3n>T iT^arTfft T O R
fcSTR f a  V® *T 5HTPJT ^ * f t
f a  |t%  ^  afft ^ffRrf%€t
W>J ^ t  ffT 3F?ft ^
a r ^ t  f«R  cTFt, f a  W T  fa fa s r r  
aft* s t -t r  a f tT ^ r r f a ^ r s r
tift’f e r  'rrfofr 11 faff
«ft TT^o T& 0  fPaff, sft X&o  *?raff 

arft ^  nmF«WT fa^rr « r t f a w
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SHRI N. SREEKANTAN NAIR : 
(Qiiilon) : Sir, you said. I may raise the 
issue about the flood situation in Kerala.

MR. SPEAKER : ThU morning I recei-
ved a letter from Dr. K. L. Rao, that he has 
received Tull information and all the details 
about the flood situation there and that he is 
going to make a statement. Because he is 
absent today, he has asked his l>puty to 
make the statement. So I  allowed. But I am 
told now, he is going to make it not today, 
but tomorrow morning. Now Shri Khadilkar.

12.56 h n .

MOTION UNDER RULE 388 
SirsprNsioN o f  P ro v iso  t o  R u l e  74 in  r e s p e c t  

o f  M in es  (A m endm enf) B i l l

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : I beg to move;

“That this House do suspend the 
first proviso to Rule 71 of the Rules of 
Procedure and Conduct of Business 
in Lok Sabha in its application to the 
motion for reference of the Bill further 
to amend the Mines Act, 1952, to a 
Joint Committee of the Houses.”

MR. SPEAKER : The question is :

(,That this House do suspend the 
first proviso to Rule 71 of the Rules of 
Piocedure and Conduct of Business in 
Lok Sabha in its application to the 
motion for reference of the Bill further 
to amend the Mines Act, 1952, to a 
Joint Committee of the Houses.

The motion was adopted.

12 56& h n .

MINES (AMENDMENT) BILL

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : Sir, with your permission, I  would 
like to change one name, that is the name at 
item No. 3. Instead of Shri Somnath Chatter- 
jee, the name to be incorporated is Shri Dinen 
Bhattacharyya. All the other names are the 
same and there are no changes.

MR. SPEAKER : All right. He should be 
congratulated also .
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SHRI R. K. KHADILKAR : I beg to 
move :

“That the Bill further to amend the 
Mines Act, 1952, be referred to a 
Joint Committe of the Houses consis-
ting of 45 members, 30 from this 
House, namely :

Shri Bhagirath Bhanwar,
Shri Ghapalendu Bhattacharyya,
Shri Dinen Bhattacharyya,
Shri Khemchandbhai Chavda,
Shri M. C. Daga,
Shri Anadi Charan Das,
Shri K. G. Deshrnukh,
Shri G. D. Gautam,
Shri Bhogendra Jha,
Shrimati Sheila Kual,
Shri Surendra Mohanty,
Shri Baksi Nayak,
Shri Paripoornanand Painuli,
Shri Damodar Pandey,
Shri Prabhudas Patel,
Shri K. Balakiishna Pillai,
Shri Ramji Ram,
Ch. Ram Prakash,
Shri Bhola Raut,
Shri P. Antony Reddi,
Ch. Sadhu Ram,
Shri Anant Prasad Sharma,
Shri R. N. Sharma,
Shri T. Sohan Lai,
Sardar Swaran Singh Sokhi,
Shri R. P. Ulaganambi,
Shri T. V. Chandrashekharappa 

Veerabasappa,
Shri Balgovind Verma,
Shri G. P. Yadav,
Shri R. K. Khadilkar,

and 15 from Rajya Sabha ;

that in order to constitute a sitting of the 
Joint Committee the quorum shall be one- 
third of the total number of members of the 
Joint Committee ;

that the Committee shall make a report 
to this House by the last day of the first week 
of the next session ;

that in other respects the Rules of Proce-

dure of this House relating to Parliamentary 
Committees shall apply with such variations 
and modifications as the Speaker may make ; 
and that this House do iccommend to Rajya 
Sabha that Rajya Sabha do join the said 
Joint Committee and communicate to this 
House the names of 10 Members to be 
appointed by Rajya Sabha to tin* Joint 
Committee.’1

MR. SPEAKER : Thi* question is :

“That the Bill further to amend the 
Mines Act, 1952, be referred to a 
Joint Committee of ihe I louses con-
sisting of 45 member?, 30 fronj thin 
House, namely :

Shri Bhagirath Bhanwar,
Shri Ghapalendu Bhattacharyya,
Shri Diuen Bhattacharyya,
Shri Khemchandbhai Chavda,
Shri M. C. Daga,
Shri Anadi Cliaran Das,
Slui K. G. Deshrnukh,
Shri G. D. Gautam,
Shii Bhogendra Jha,
Shrimati Sheila Kaul,
Shri Surendra Mohanty,
Shri Baksi Nayak,
Shri Paripoornanand Painuli,
Shri Damodar Pandey,
Shri Prabhudas Patel,
Sliti R. Balakiishna Pillai 
Shi i Ram ji Ram,
Ch. Ram Piakash,
Shri Bhola Raut.
Shri P Antony Reddi,
Ch. Sadhu Ram,
Shri Anant Prasad Sharma,
Shri R. N. Sharma 
Shri T. Sohan Lai,
Sardai Swaran Singh Sokhi,
Shri R. P. Ulaganainbi,
Shri T. V. Chandrashekharappa

Veerabasappa,
Shi i Balgovind Verma,
Shri G P. Yadav,
Shri R. K. Khadilkar,

and 15 from Rajya Sabha ;

that in order to constitute a sitting of the
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[Mr. Speaker]
Joint Committee the quorum *hall be one- 
third of the total number of members of the 
Joint Committee ;

that the Committee shall make a report to 
this House by the last day of the fiiist week 
of the next session.

that in other respects the Rules of Proce-
dure of this House relating to Parliamentary 
Committees shall apply with such variations 
and modifications as the Speaker may make ; 
and

that this House do recommend to Rajya 
Sabha that Raj) a Sabha do join thr said 
Joint Committee and communicate to this 
House the names of 1 r> members to be appoint-
ed by Rajya Sabha to the Joint Committee.”

'The motion was adopted.

12.58 hr».

INDUSTRIAL DISPUTES (AMENDMENT) 
BILL

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL-
KAR) : Sir, I beg to move :

“That the Bill further to amend the 
Industrial Disputes Act, 1947, as passed 
by Rajya S.ibha, be taken into consi-
deration.”

Sir, wf have of latr seen the disturbing spec-
tacle of the closure of industrial undeitakings 
leading to loss of piodurtion and unemploy-
ment of laige number of workmen. Employ - 
ers have di dared these closures suddenly 
without notice or advance intimation to the 
Government.

The provisions of the Industries (Develop-
ment and Regulation) Act are not adequate 
to prevent sudden closuies. At hest, the pro-
visions of that Act provide for an investigation 
into the afTaits of the company before it has 
actually dosed down This lacunae has 
been under consideration for quite some 
time past and has been discussed at a 
number of tripartite conferences, when it 
was felt that no total closure should take 
place without three months' notice to the 
workers as well as to Government.

Closures at the present juncture result 
not only in loss of production but also in

accentuating the problem of unemployment. 
It is, therefore, necessary to consider whether 
suitable legislative measures can be evolved to 
prevent such closures by requiring an under* 
taking (1) to give prior notice of its intention 
to close and (2) not to close before expiry of 
the period of notice. The notice period can 
be utilised by Government to undertake a 
speedy investigation into the affairs of the 
unit in otder to decide what remedial measures 
can be taken to prevent closure.

13 hrs.

The Indian Labour Conference at its 
meeting in October last generally endorsed the 
proposal foi Central legislation although 
employers did contend that it may not be 
poisible to give notice in all cases. The Con-
ference was also of the view that notire by 
itself would not help prevent closures, and 
that Government should take powers to take 
over the industrial units which are on the 
point of closing down or have closed down. 
The question whtther a 60 days’ notice or a 
90 days’ notice should be given also came up 
for consideiation.

It was pointed out in the discussions that 
a longer notice period may defeat the very 
purpose which we all have in mind. It was 
argued that the moment you put up a notice 
of three months, the financial institutions 
would be prompted to stop or delay the 
financing of the company concerned from that 
very day. Hypothecation arrangements would 
come to a standstill, the raw materials would 
not be supplii d and in fact all the creditors 
would make a rush on the sick unit in order 
to realise their dues. The consensus of opinion, 
therefore, was that a two-month period should 
be ad< quate and should suffice to meet the 
situation. Clause 2 of the Bill, therefore, 
makes this provision.

C lause of the Bill prescribe? the penalty 
for closure without notice. This is impri-
sonment for a term which may extend to six 
months or with fine which may extend up to 
Rs. 5000 or both. This is the maximum 
punishment provided for any offence under 
the Industrial Disputes Act. But if by expe-
rience it is found to be inadequate, I would 
assure the House that we will review this penal 
clause.

With these few words, I  move that the 
Bill further to amend the Industrial Dispute*
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Act, 1947, as passed by Rajya Sabha, be taken 
into consideration.

MR. SPEAKER : Motion Moved :

“That the Bill further to amend the 
Industrial Disputes Act, 1947, as passed by 
Rajya Sabha, be taken into consideration.”

SHRI DINEN BHATTACHARYYA 
(Serampore) : I would like to make certain 
observations on the Industrial Disputes 
(Amendment) Bill as passed by Rajya Sabh.i. 
We expected that a comprehensive amendment 
would be brought forward, not only on the 
question of closure but on certain other issues 
also over which the workers all over the coun-
try have been agitating for a long time.

For example, they exppcted an amend-
ment in legard to the old method of inquir-
ing into cases of suspensions or other allega-
tions. Wc have seen from our experience 
that the charge-sheets are drawn by the 
management and the inquiry is also held 
under the duett supervision of the manage-
ment, and in no case arc the employers allo-
wed to have their own representatives duiing 
the inquiry, and as a result in almost all the 
cases we have seen that the workers have been 
suffering because of the lacuna for a long 
time. A demand has often been made in this 
House that at least when there are charge- 
sheets and suspensions, the workers’ represen-
tatives must be allowed to have their say 
during the inquiry and participate in the 
inquiry proceedings. Bui that is not there, 
and no employer allows any worker to bring 
his own representatives at the time of the 
enquiry. ^

Then, what will happen to a worker who 
is charge-shectcd and kept on suspension for 
months and months and year after year 
There is no provision in the Industrial Dis-
putes Act in regard to the time-limit up to 
which a worker can be kept under susj>ension 
on certain charges. So, in West Bengal and 
Kerala, during the time of the United Front 
regime, a provision was made in the law for 
the grant of a subsistence allowance. It ha* 
now been made a statutory provision in West 
Bengal that in the case of suspension the 
workers will continue to get at least 50 per 
tent for the first three months and after three 
months, 75 per ccnt of their total wages so 
long as they are kept under suspension. Why 
not this type of Act, this kind of law, be brou-
ght by Mr. Khadilkar as a Central law ?

This the time that he shonld bring a similar 
legislation now in Parliament.

There is no provision in the Industrial 
Disputes Act to bring any employer at the 
table of conciliation. They will refuse to come. 
Even when the Labour Department serves 
notice on them, asking them to come and 
settle the dispute, they will not come. There 
is no provision to force an employer lo imple-
ment the award of an industrial tribunal. 
These are the common things for which all 
over India the workers are agitating. I kuow 
the Government of India has now followed 
a procedure which is fantastic enough ; it is 
only to win over certain sections of the wor-
kers as represented by the INTUC, HMS and 
AITUC, excluding all otheis fiom the oppor-
tunity of coming to a point in respect ol the 
recognition of trade unions and also in respect 
of certain issues which arc agitating the wor-
kers all over India. I do not know why this 
pick and choose tactics have been adopted by 
the Government which professes to be a demo-
cratic government and which is adopting 
socialist methods. This is not the way to get 
the real sanction from the workers as to which 
of the unions will represent their case. So, 
until and unless a fullflcdged amendment is 
made to the Industrial Disputes Act, it is no 
use The conditions have changed, and the 
mood of the workers has changed and the 
Government, though it now professes socialism, 
etc., does not at all act truly to its profes-
sions, and only there is so much of talking 
aloud that they will do this and that.

Coming to the amendment, 1 say that it 
is a stunt. It is nothing but a stunt. It is 
only giving another opportunity to the big 
employers to get a ccitificate from the Govern-
ment to close down a particular unit as per 
their sweet will, and they will have to wait 
only for two months. Where is the check if 
within those two months the Government and 
the employees concerned find that the closure 
notice is not bonafide and that there is no 
reason for closure i* Where is the protection 
for the workers that there will be no closure ? 
Simply by giving notice of two months, any 
employer can do it. I know in West Bengal, 
during the President’s regime, through the 
Consultative Committee, a similar Act was 
passed, and even after passing that type of 
amending Act, so many factories have been 
closed.

Mr. Khadilkar may note down that trae 
firm, very closely related to Birlas, Kusum
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[Shri Dinen Bhattacharyya] 
products producing Dalda closed one of their 
nnits in Hooghly district giving just three 
days notice after the passing of the Act by 
the consultative committee set up for West 
Bengal during the President's regime. No 
action has yet been taken ; the matter has 
been brought to the notice of the labour 
department but as the employers have good 
innuence with the officialdom of West 
Bengal no step has yet been taken inspite of 
violation of the provisions of the Act. I should 
like a categorical answer from Mr. Khadilar: 
what is the definition of closure and how 
will closure be treated. To avoid certain 
obligations the employers resort to closure. · If 
they declare a lockout, they will come under 
the provisions of the Industrial Disputes Act. 
Instead of declaring ·a lockout, they declare 
a closure . . . (l11terruj1tio11s). Only on the 6th of 
May in Raj ya Sabha the Labour Minister 
replied to a starred question and said that in 
the majority of cases closure and lock out had 
been resorted to by the employers to deprive 
the workers of their legitimate rights or to 
camouflage their own corrupt practices which 
they had been indulging in for a long time. 
I t is not because of the workers. Very often 
allegations arc made against the workers but 
the reply of the hon. Labour Minister in 
Rajya Sabha makes it clear. 

You will find this point in my amend
ment also. The Supreme Court has given a 
judgment that to c1ose a factory is the 
fundamental right of an employer. There are 
so many cases. He will simply send, a notice 
and then everything is all right; There is no 
provsion in this Bill that there will be check 
wi1hin two months, so 'that unnecessarily or 
for the interests of the employer, no factory 
will be closed. . . (Interruptia11s). The simple 
thing is to notify : I have read the Bill. 

Then, if less than fifty men were working 
in an establishment or factory that will not 
come under the purview of this Bill. Why ? 
Now-a-days, in capital intensive industry with 
less than fifty workmen they could produce a 
volume of goods and earn a lot of money. 
Why not make this Bill applicable to such 
establishments also, to factories which are 
covered under the Factories Act ? Instead of 
50, why not amend it ? You said that you 
will bring legislation to abolish the contract 
labour, but it has not been abolished. The 
Hindustan Construction Company has its 
branches all over India. It wound up one 
unit in the Hooghly district of West Bengal. 

They wanted to shift the orders from that 
part of the country to some other part and 
they are managing to do it, but the workers 
lost their job and their provident fund. If 
you are sincere to stop closures by the 
corrupt management, you shoud define what 
is bona fide ciosure and what is mala fide 
closure. Unless it is categorically provided, 
you cannot catch any · employer under this 
Act. 

You are saving something but doing 
another thing. If any body contravenes the. 
provisions of this Act, he will be fixed a 
maximum of Rs. 5000. The employer does 
not care for this petty fine. A petty judge 
drawing Rs. 400 or 500 will not punish an 
employer and send him to prison. We pleaded 
in the West Bengal Consultative Committee 
also that you should make it compulsory to 
give imprisonment. If any employer violates 
any provision of this Act, he should be 
imprisoned. There should be no "or". No 
option should be given to the trying 
µiagistrate. If you want you can say "im· 
prisonment and fine". You should not say 
"fine or imprisonment or both". Otherwise, 
this closure hatao will be just a slogan and 
stunt like garibi hatao and the whole thing 
will be a fiasco. No worker will have any. 
confidence in you if you come with this sort 
of Bill after so long a time. My amendment 
says: 

"Upon receipt of such notice, the_ 
appropriate Government. shall, upon 
giving opportunity to the employer and 
employees through their 01ganisation or 
organisations in the said uhdertaking, or 
otherwise, decide whether there are 
circumstances justifying the intended 
closure and only upon sanction being 
given by the appropriate Government to 
the said effect, the intended closure will 
be effective". 

So, unless the employer satisfies the authority 
and the employees that there is no other way 
but to close the factory, he cannot do it. If 
this provision is there, it will act as a deter
rent and check on mala fide closures, whose 
number exceeded 6000 all over India. Not 
only in West Bengal but also in Mysore, 
Andhra, M�harashtra and Gujarat a number 
of units have increased. If you want to 
achieve the real object of not having closures, 
I would request the hon. Labour Minister to 
plead with the Cabinet to take the nece5sary 
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iteps because the real reason and genuine 
cause for the closures is the malpractices of 
the management, short supply of raw material 
or short supply of finances. Unless these 
tilings are removed, by simply bringing half* 
hearted legislation like this you cannot stop 
closure. With these words, I plead with the 
Minister that my amendments may be 
accepted.

fe w  t o  : srszrsr 3ft,
m  *r fepiTT *eftarc % ^t,

*r f t ,  srTfc % sn rr
^ c f t  1 1  fqrsj# o ta  ’srrc *n?r «rr
I  f% g f , rm f *
^  n spjfr stt^ sfte ^ jft
«tft it arm it tft «F*ft g§ i
%% |  f a  w z m x  % w  a r ^  «qT?r
f^zrr I 3TT3T cTfT SPT5I% «T %  STtf tft 
fa^rrc |  ^  f R u  *r *ft
^t?n |  are *t *ffarr fa  fa *ft 
fW 3[ qPT %arf=T St ^
? r ^  |  srf??r tr*Gsrrqr *fr grarar srr^r jft 

I  I ^ F t  sT’TT̂ T if ^ t ,  art?: tft 
T T ^ ff if f*F ^ r T  m 3"f3[
% i  %arT q  spfff'TT ^fr?r>
?T$f *ft, ;3«T«FT 3fr «TT, ^
5Tff PTvWT «JT I W&
arfsrcrtf t f i r i i r t f ,  a rk
gspr^r 3r m x ^ i ^  % ftr*n i
^ r |  far ?n?Frc ^  5*n?t 5TO> s s t*  f e n  
a ft* q-^t q r  3ft 3r*r?yJrc; fs Frto r fa r r  
*rsrT |  *f sipfcr ^ ctt g i %fiR 
i r o  ^ t t  ^rr? r |  f% *r?r
$>T TO*TT ^5T «T?pf ^TiTT
I I  ^?rr anft ^  *t ^ r ,
$ST% f^ rtr  tT f: s p T ^ s r lfe ^ r  f*FT 3THT

s t Pf  snft 5f^K ^  snrf,
S F f m  ^T, % f r  -TT fo tft  tft
Sr^Tt SPT f^3 fR  i t  3 W  ^Ift arc ^  
f*rqz m  f w  s r r i

ftr?r *r ?ft T ^ t  »rf f  i
t^ r ?fr trjxsnrar ^ 6 0 ^ ^  jftfe^r ^ f t  
<rt*ft t *3 iftfo r ^  %*rr SrflFr V*

^TrfT Pp ^  ^  «FTt3T?;aFt
tj??rc£ ?r spt i |  ff? 3ft
* § 3  5T̂ ft fr^rft |  ^ T ^ t

w k k  ^  5fTfr ^  t ,  rrf^Ti^r 
^ r r  ?f, ^ T - f c T r f w r  ^  ^ 5 r r f  if , * i*ft£ 

*ft fwrq-^r fjr^rcft 1 1  
JTTfa r t K  sr̂ r ft^r ?pr f c * n w f  ^ r  
^T¥fr*T ^  | ,  sRr?r s r ^  5 ^ n ;t  ^ i c t  
I  a ft*  3r«r ^  ?rr«rT^«T

3 R  T̂Tcft l e f t  ^ r ^ Y i r ^ T
^  I  | ^ r fc r iT  T O T C  ^ s R T  ^rrf^ rr  ff7

% 3ft Tnfa* I ,  f f ^ r f n w
% sflft sr*TT*nr I  ^  ^ftpt
5T SFT SH7 3ft?: 3ft J T T ^  aTT f̂r W t  TT5J7 
gf*T5 ®Ft Wt5T ^TrfT |  ^^T^pt ^ t f  f ^ f t  
^  v t  5̂rT3T?T srff faspff ^ % c r |  
t  n̂T5T<TT ^  3R- cTfr ^  fT^t ?'T»ft
^  ?pp f t  ?r^JTT ^ r  ? t h r r  ?rff 
5T ?r%7TT i w rfa r  w  ?t t ^  ?r^
^ t  ^  ^  ^  |  s f k  f * r d  r̂xft 
^TCPT I  rnf^T ?T?fr raft-T  ̂ %
3ft flc f I  ^  ^  I
farr ^  ^TcT fTT ^ ? T T  ^ T f^ r  pp 3 ^  ^ t
S(f?T? fqs?gf «ITfarar ^P n ff t̂ ^  *Rf ^  
3rr̂ r f r  * $>
itt v l t  aft^ ^ r  ^ T f T  3ftf^r frrf?r^
% % sn?R 3T i ^ f t  f^rfer if aw
f̂ p ^ft ^t ?t 3rr ?r% ?r>ft
^ 5 tt: ^fr fsiTsrrT ^ r t  ^srr r̂cT

=5IT%r I

f S f t , 3r> STTfa3ft Tk  iffT I ,  ^ f t
* r w  r̂ srf ^  ^ t  t o  ^ t  ^c*r 
3F&  1 1  ^rfnftq- « r ^  ^  snft ^ r r  %  
50 ^  arfsff: ^  |  ?ft %W$t
t u f f r ^  if  s rr^t i

“an undertaking set up far the 
construction of buildings, bridges, roads, 
canals, dams or for other construction 
work or project.”

3TT3T f a r m  TT g*T t  1 ?*lTt if
sr» r^3 F ^5 ?r sr^T^I ^  ^  T<t
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[«fr fa*  5TT«r fa f]
^  11 tft 3ff s f

^m f?T faf̂ TT, z\z\ aft* %*$;, 
JFT^^fT ^f’TcT-’T q>t I  ,

sm t 11 o t t to ’ % ?rt* qr f  stctrt 
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TfT I ,  ^ T  T* a r^T  ‘PT*T f t  *$T | ,  ^ T  
T* S^tfr S% % *% |  %, ^ t
sfori SRTit *T &TT £ <*ft* ^  £%r*T ^t
^?rf 11 qro %** tft |  iaw* ^  
?ra* amr *rrfa«r *Tm t^pt an̂ r 

jttjt |  m % s*r sf? sr: 
^  1 1  t  m  ?tt % f a  % 50  r̂
^  %*r* st ?rfa  ̂ *rr s r o  r̂?r f̂¥*rr 
f.Trc$Tf*r £ STffT *r %PF ?TT% |  I ^ 
mt-T-fT S?T sr̂ rr̂  *T trsp 5T  ̂ tfK  *?<? 

f t f t WK <*T 1̂% |  I % ^rr 
mf̂ ^T % Nit ^  qiPTJT̂ t f>?TT T̂%tt 
f a  m T tr^r q* s m t  ^  - f f i z  «ffr 
r e  5T^ qr^T  I  T̂T % *r«r* v t  s r #  
$*rrt gfr* ir ?rtf  ̂ i ^  ere? arrr ^stt 
* | t  ^ T?r t o  ?r?r infarct % fan; fatft tr«p 
^rre ^t spT ^  srt srfr arret*
*|*TT I ^  5TTT* »T iTfi faff?* f a

3?T T* It̂ RT g*FFT 7*TTOT I  3ft?- faRVt
fa  ^  >ft ^ t t  & r e  $gj
^  *r wrt t t  st ft t  11 $*rfatr {* 
**T ?pj *t 5rtfTOH T̂% 3fS* ft*T 
=̂ r%tr i

ar?T ?p f  ^rf?Rms t t  | ,  ?> ?ft^ 
f ^  t?%  *rzr t t  f*?T q*
ars*r | f  «fr, 3rrq% Tfroirc 11

Ŝ*T % tft W  WTT % q7T  ̂I, f̂?Tr̂ 3r 
% T O  ! ,  ^rtrw ^  ^  ^  <T*, 

f»rf!T*nr ^  *m 11 qr̂ r
t * r e  ^ft i w n w  |  r e  ^ J T ^ S R
3ft* f a  ^T% $%

fs; vft ?rft ^ rr  ^?rr ?rfâ r 
*  5fT*T ^ 5  ^ t  ^ t r ? g f  5pr% ^  ^rqjsr 

?ft 5TT̂ I I ^T % <TtiT *TT*T5ft ĴfffTT 
ttp t *rr fsrrr ^  % t̂ ^  ^  1 1
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ssrfenr *r T̂*rsr?rr i  fafMnr <rf¥ir$r^ *pt 
^ r s r  x m  srmr i am% 5 
fSTTT ^qrr 5T®F 3ft* 6 * T ^  ?T«F

snsrr *«?ft 11 $rf«R ^rwcrr ^ vir ft
f t  *RT

5T¥* *^?tt ^ iffq  i sft* ^ ^ rr *pt *?mr 
?ft ^r*r ft^r ft  ?r̂ f ^Tf^ w ffa  $m 
^  fafT f in  m m  |  ? w  
sm  fafjpnr ?r̂ t ^  w
cw *m*r ^t ^ tf m &  t o f f t  ^mr 
?Tft |  I 3TTq% ? * f i f w r t :

“ JOA. Any employer who closes 
down any undertaking w ithout comply-
ing with the prin  im o iis  o f btctxon 25FFA 
shall be punishable with imprisonment 
for a te im  which m ay extend to six 
months, oi with fine which may extend 
to five thousand i upees, or w ith both.”

^  3fPT$r fa^T?T ^*?n T̂Tf5TT %  fa  
arrr% ^*r% fatT ^PT^qrt x m  |  

f a  ^  fa?fr sftfsr̂ T farr 5 f^  ?Tft T1

I  %-fâ  m x  fa*TT fatfr R̂OT
% t t  ^*?tt |  ?ft fin? 3rr«T?t ^
m  «  T*n  |  ? %wv f?nx arrr
^ l i  STTfaR̂  ?Tft W t 5TS ^  V tf
sr>rr̂  qrf% ^ rr  ?r#t 1 1 arr? ^
* £ \  |  f a  6 0  f ^ ^ f  % 5T3T*

®Pt sft%«Fr 5f̂ »rr %far ^ 3% arT«r̂
f  S5 ^  1 1 6 0  f o r  % ^  f i r q  arrr%

^  m  |  ? ^  = ^ ? it  5

?*fa 3P?* %q st^t* 3jfr 5?R?«IT f>«ft 
T̂ffTT f̂ f f^T f^rt ^rfa^ aFT*«r %, 

ftpTT f a i f t  f5 ft^  ft'SP^T ^  3nT* r e  
^  |  ?ft ^rrfa*
fajIT^HT I

^  3TT?T aft* ^*?n ^TfaTf fa  
^ f a  3TT3r ^ T T ^ ^ r r w j f f t ^ t ^ f t ^ t  i r f  |  

ar̂ nr ?rmt ?r 9r̂ -3T5r»r ®F?r# * ^  |  
at ^  VT5T *t =srrf̂  fa  gwq^y 
$f*re 5F«r ?>ft|?ft vx itt git f ^ *  $f*rc«r 
|  7*, <t%5ft ^Pts T̂ f̂ FT% rtnr
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«TW^t q P=̂  W’< 
T$»fr I

5*r% t̂t«t m v  *fcrr ir ^pst,
3W m  art? ^ T fo r tfo r  f ^ r  ^  
5fp)ft 9PRHT ^T W «T R
*T$f fft»1T I *T?T 3ft iTPfftfy #*RT t t ht  *pr 
|  fa tr  #  9 T 7 R  *Ft ^TT
g  afft **i? a r m  g fo  *r?rr<rc5rtei
jfr f«R v T 7 I
13.28 hr«.

[Mr. D e p u ti t -S p ra k e r  in the Chair]

MR. DEPUTY-SPEAKER: Shri G M. 
Stephen.

SHRI C. M. STEPHEN (Muvattupuzha): 
Mr. Drputy Speaker, Sir, to appreciate the 
relevance and the necessity for this Bill one 
must recollect the background of events 
which has neccshitatcd the introduction of 
this amendment. This is just anotiier step 
by way of implementation of the resolution 
passed by the Indian Labour Conference for 
the purpose of facing and resolving the ques-
tion of widespread closures in the industries. 
To prevent that, a blanket ban saying that 
there should be no closuie is nothing but 
senseless. Because by a meie ban an under-
taking which is forced to be closed cannot be 
redeemed from closure. An employei who 
feels that he cannot run the factory for what-
ever reason cannot by mere fiat of a law be 
forced to keep that industry running. There-
fore, the way the Indian Labom Conference 
approached the problem was this. If the 
closure bccomes absolutely necessary or un-
avoidable, then there must be sufficient pi o- 
vision for the Government to step in. If  the 
Government is to step in. some amendment 
must take place in the Industrial Disputes 
Act so that the Government may get suffi-
cient notice, enabling them to investigate into 
matters and to decide as to whether they 
should step in and pick over that factory.

It was in this background that a few 
months back we passed an amendment to the 
Industries Development and Regulation Act. 
Very far-reaching provisions were included 
in that. I f  an industrial sector or a unit is 
basically sound but by mismanagement is 
bdng closed down, then the Government can 
•tep in. If  a factory has been remaining

closed for more than three months, the Gov-
ernment can step in. If a factory is engaged 
in such vital essential industry, then also the 
Government can step in. The Government 
can step in and keep that factory running 
with an ultimate purpose of taking it over for 
all time to come. That was »he provision 
introduced by way of an amendment to the 
Industries Development and Regulation Art.

Now, the operative provision connected 
with this amendment is a provision which is 
contained, as I understand, in the Industries 
Development and Regulation Act. The Gov-
ernment need not wait for all time. There-
fore, the Government must get sufficient 
notice. Three months notice or the two 
months notice was the dispute. We have 
settled at two months notice. That is lo say, 
when the Government says that two months 
notice is enough, I suppose, the Govci nment 
assumes to themselves the responsibility also 
of seeing that the investigation will be carried 
out expeditiously within a period of two 
months so that they can decide as to whether 
the factory is capable of bdng taken over 
and being run.

The moment this notice comes, I under-
stand, the authorities under the Industries 
Development and Regulation Act will have 
to step in Investigations will have to start. 
Finally, a decision will have lo be taken lie- 
fore the expiry of two months notice, as to 
whether the factory must be picked up or 
written ofT as a dead thing. That is the 
spirit in which this amendment is introduced. 
If you arc assessing this amendment detached 
fioin the Industries Development and Regu-
lation Act, then this amendment would be 
completely senseless and meaningless.

SIIRI R. V. NAIK (Kanara): There it
ia two months aftei the dosuie.

SHRI C. M. STEPHEN: Even a run-
ning factory can be taken over. The ulti-
mate test as to whether it must be taken over 
for all time is the assessment, whether it is 
basically sound and is being mismanaged. If 
it is basically sound and is being mismanaged, 
then the authorities can take it over and con-
vert it into a public sector company or some 
other company and carry it on. That is the 
spirit in which we have got to sec this amend-
ment and link it with the provisions of the 
Industries Development and Regulation Act. 
In that sense, I welcome this amendment.

I welcome this amendment in another
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sense also. This is after all a mere itnpiemen* 
tation of a decision of the Indian Labour 
Conference where not merely the trade unions 
which Mr. Dinen Bhattacharyya complained 
of us discriminalorily carrying on confabu-
lations but all the trade unions were present 
and the derision was unanimous. It is on 
record. It is a faithful implementation of 
the decision. Of course, it has got its 
limitations under the present conditions. 
If I may use a Marxist Communist party 
jargon, under the capitalistic structure of 
society, nothing more ran possibly be open 
foi us to be done.

Under the circumstances, this is an effec-
tive measuie and the bonafidr* arc that these 
two measuies are linked witli each othei.

One thing m ore I would say. I have not 
moved an amendment at dll. I was wonder-
ing wheiher a noticc to the workers also was 
not necessary because thr workers are the 
affected party, line , you send a notice in 
secict to the Government. And the notice 
is liable to be treated as secret bee ause, if it 
becomes public, as enunciated by the Labour 
Minister himself, the question of financial 
institutions backing out will come and, there-
fore, you aie likely to keep this notice as a 
secret notice. ’I he Government is not going 
to be affected. The real affected parties are 
woikers. The workers are not to get any 
notice, as the amendment now stands. I do 
not know whether any remedy with respect 
to that is possible. If the woiker is con-
vinced, whatever be the assessment of the 
Government, that the rlosure is mala fidt, that 
the wages due to him have not been paid, 
tetienchment compensation has not been 
settled, gratuity has not been paid, nothing 
has l>ren paid and the man is trying to flee 
the scene without settling accounts with him, 
then two months are  nercssary for the worker 
to pick up a fight; if the matter is not settled 
across thr table diiectfy, it should be taken 
to the Mage of a bottle if that is necessary. 
The notice is not there; whethei the notice 
must not be there, it is for the Government 
to consider; I am only indicating that.

I agree with Shri Bhattacharyya that 
section 30A is as good as not being there 
because we know what is the experience, 
Judgments and sentences of the judiciary 
weigh very heavily on the side of employers. 
That has been the Experience all along. The 
Untouchability Amendment Bill which we

passed the other day is a standing testimony 
to the condemnation by Parliament of the 
conduct of judiciary with rcspect to this. 
They were given the option either of impri-
sonment or fine. The 25 years of experience 
has shown that where the weak man is con-
cerned, the judiciary is rather too panicky or 
shaky to punish the fellow who is persecuting 
the weak man. Suppose, I, in my agony, in 
my poverty, to feed my little boy, just pick-
pocket Rs. 5 from my neighbour, the judiciary 
frowns at me, the society frowns at me, the 
magistrate does not have second thoughts lo 
bundle me out for three months or six months 
imprisonment ; nothing less than that. Where 
a human being is being treated as an untou-
chable, where a provision with lespect to the 
labour is not implemented, where the award is 
not implemented, I have not seen the maxi-
mum punishment being given. Imprisonment 
to the rising of the court or a big amount of 
fine of Rs. 5 to 25 is all that is being given. 
Therefore, I would rather say that section 30A 
docs not find a place in this at all. We are 
of course profiting by experience. Provident 
Fund provision is going to be amended. The 
Gratuity litll has a compulsory provision for 
imprisonment. These things are there. We 
are profiting by experience, and I hope that 
the succession of legislations which are being 
enacted by Parliament making imprisonment 
compulsory in the place of the discretionary 
option given to the judiciary will be taken by 
the judiciary in the proper spirit, namely, 
as a warning and declaration that we are 
losing confidence in them, in the wise exercise 
of theii discretion. That is all I could think 
of.

With these observations, I welcome this 
Rill in the sense that there is a faithful imple-
mentation of the Resolution of the Tripartite 
Conference.

With respect to the complaint that Shri 
Bhattacharyya made about the three trade 
unions getting together, I would rather leave 
it to the Labour Minister; I  have got only 
one thing to say; these trade unions come 
together. . .

MR. DEPUTY-SPEAKER : That is not 
part of the Bill.

SHRI C. M. STEPHEN : But the paint 
was made here and that was affecting me. 
That is why I wanted to reply. I am a party 
to that. But I  will not advert to it if  you
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are objecting. The Bill is good to the extent it 
haa gone, and is not good to the extent that 
it has not gone.

SHRI S. M. BANERJEE (Kanpur) : I 
support this Bill, Sir, but my support is not 
unconditional. I was also a party to the 
derision taken in the Indian Labour Confe- 
rence. But the question is whether this Bill 
will meet the requirement. Thai has to be 
seen after its implementation. We have seen 
that there arc so many units—small, medium 
and even large—which have been closed down 
in various States. Neatly 13 or 14 textile 
mills in Bombay, in Ahmedabad and other 
places have been closed and the reason is 
labour trouble and according to the hon. 
Minister, when he replied to the debate in 
the Rajya Sabha, he agreed—and I quote 
him :

‘‘Hon. Member Shri Kalyan Roy 
referred to the report. I am happy he 
has referred to it because there was a 
misconception that almost all the closures 
were due to labour unrest and trade 
union rivalry and similar factors. But 
from that report it is very clear that 
labour unrest and other factors are hardly 
responsible for 30 per cent of the closures 
and other factors are more responsible for 
bringing about such a situation . . . ”

So, the hon. Minister, Shri Khadilkar, 
himself agreed while replying to the debate 
in the Rajya Sabha that only 30% could be 
attributed to the so-called trade union rivalry 
and labour trouble and so on. 70% was due 
to the mismanagement and the mala fide inten* 
tions of the millowmcrs.

We expected a comprehensive labour legis-
lation so that the various clauses are thorou-
ghly changed. He was permitted to move the 
Bill with an assurance that a comprehensive 
legislation will be brought later on. The hon. 
Minister assured iu the Rajya Sabha in the 
same discussion—I quote :

"So, these efforts are being made 
and I am confident that within a month's 
time we shall be able to place at least 
before this House a comprehensive Bill 
amending the present Industrial Disputes 
Act.”

Shri L. Kalyan Roy asked the question 
’When V  to which the Minister replied, ‘I 
hope to introduce it In the current session.’ 
Sir, but the current session expires in the next 
few days . . »

SHRI DASARATHA DEB (Tripura 
East): Nobody is behind you, Mr. Khadilkar.

MR. DEPUTY SPEAKER : There is one 
behind.

SHRI S. M. B\NERJEE : So, no com- 
prehensive legislation is coming up and the 
ruling Party is not interested in any compre-
hensive legislation. This is apparent from the 
attendance in this House. The attendance is 
so thin that it reminded me of a story. Once 
a gentleman was making a fiery speech. The 
audience was quite thin. Another man was 
listening to his speech. A third man asked him, 
‘Why don’t you also go in the usual way ?’ ‘What 
can I do? I am the next speaker.’ Sir, sometimes, 
it happens that only those who like to speak 
remain. That is why I request the hon. 
Minister to kindly consider these amendments 
moved by my friend, Shri Bhattacharyya, 
Sim Molid. Ismail and Shri Chatterji. I fed 
that some of the amendments should be 
accepted. Wc have not moved but the position 
is that they have taken the fust opportunity 
to move the amendments and if these amend-
ments are accepted, there will be bloorl in the 
veins of the Bill and the Bill would serve 
some purpose.

The hon. Minister again said in the other 
House.

“There are certain operators in the 
industrial field who are well-known specu-
lators and they are operating in a man-
ner detrimental to the economy as uell as 
to the inteiests of the woikers. They leave 
the concern almost squeezed out of its 
potentialities, and when it is more oi less 
scrap or when it is not likely to yeild any-
thing, it is thrown like an orphan child 
and goveinment is supposed to take the 
responsibility calling it a sick concern or 
sick textile mill. This is the position 
prevailing in the industry.”

He knows that it is because of mismanage-
ment, whether by Mundhias oi other brothers 
of Mundhras. They do it intentionally. They 
have converted majority of the sugar mills as 
■crap. They have earned fabulous profits, I 
should say, hundred times and 200 times of 
more than what they spent. Now, they are no 
more interested. Now, they want that the 
Government should take over all these sick 
units. I am for helping the sick units, but 
healthy units should also be taken note of.
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What is the position about the small and 
medium Industrie's, closed units in West 
Bengal ? IIovv many have been taken over by 
the Government ? Thcie are 280 units which 
are closed I would like to know from the 
hon. Minister as to what is happening with 
regard to the taking over of these units. After 
the supiemc court judgment, if the closure is 
mala fide, if it is provi d and even if the worker 
knows that it is malafide he cannot go to a 
com t of law The court cannot take «• decision 
whether it i* main fide or bonajide. The workei 
cannot possibly pro« ed with it and this will 
not Ix regarded under the Industtial Disputes 
A<t. I would request the Minister to considei 
in what way this Bill could be impiovcd 
upon. He may considtr whether any amend-
ment of his own could be brought. L< t him 
not accept amendment from the opposition, 
but I have full faith in his wisdom, let him 
biing his own amendme nf which will make 
this Bill moic * fTcctiv(.

MR DEPU TY-SPEAKER : When ?

SIIRT S M. B YNERJEE : Tomorrow. 
Wr ate suspending the rules eveiy day ; it 
can be done once mon. Sir, now let us see 
what the piovisions Tlu proviso says ,

Pio\ided that nothing in this section shall 
apply to - (a) an undertaking in which not 
more than fifty workmen aie employed or 
were employed on any day of the pieceding 
twehc months,

(b) an undei taking set up for the cons- 
tiuctotion of buildings, budges, loads, canals, 
dams or fm other construe tion work ot poje*ct.

Only this morning theie was a question about 
the security »»f s mu e  eif the woikmen. There 
is abosolutelv no se-euuty for these eonstiiio- 
tion workers and any contiaetor may withdraw 
the contiact making hundreds of workmen 
becoming surplus and they will ne)t be entitled 
to any retrenchment compensation, lay-oiT 
wages and so on. I would lequest him te> 
lemove this proviso. Now what happens is 
this. To avoid labour legislation, what they 
do is, they employ ‘SO prisons, they employ 10 
persons. There are small units doing various 
operational parts which are assembled in a 
paiticular place and they manufacture the 
total, the whole, article. Those units could be 
exempted undei that. That is the latest policy 
of the capitalists to have small units, derive 
ell benefits fiom the Government, from the 
various agencies, financial institutions and

other?, spend less, and get more profit. They 
avoid labour legislation and in this way they 
see that labour legislation is not implemented 
in their case. I would request turn to see 
whether this proviso could be withdrawn. This 
will be a potent instrument in the hands of 
those who want to terminate the service of 
workmen illegally.

When Provident Fund and other schemes 
are made applicable to those who employ 10 
or 20 peisons, why should these people alone 
the construction workers and others, be 
taken out of the purview of this particular 
Bill ? This be a sad commentary on labour 
legislation and our industrial relations. Let 
him find out whether this proviso will help 
the employer or the employee. If  it helps the 
employer, it should be withdrawn. We may 
lose but we shall definitely vote against it. 
Let the hon. Minister accept this amendment 
moved by my hon. fiiends, but the Bill should 
not be passed as it is. This was pointed out 
in the other House also, but I do not kno*v 
why those amendments could not be moved 
and those amendments were not accepted. But 
the mere fact that the other House did not 
move those amendments should not debai us 
from moving amendments or fiom requesting 
the hon. Minister to accept our amendments 
oi from moving his own amendments to wuh- 
di aw this partic ular proviso which will be 
a sharp instrument in the hands of those who 
want to sack the woikers.

The hon Minister knows that in Bombay, 
the Saksetia mill has been closed and it has 
not been taken ovei. He definitely knows that 
in Sahaianpui, the Loid Krishna textile mill 
is not closed but it is not open. It is a 
p< culiar position. There is no closure notice 
but mill dors not work The workers have 
not got their wages since Febiuary, 1972. 
Then, tlieic is the Lakshmi Ratan Cotton 
Mill of Shri Ram Ratan Gupta that famous 
or notoiious man. That mill is closed and it 
has agaiu reopened. It was to be taken over 
by Government. I do not blame the Central 
Government. But the State Government which 
swears by socialism to come to the rescue 
of Ram Ratan Gupta ; he said that this 
might not be taken over because they were 
paid 4 per cent bonus.

So, again, it will be closed. The condi-
tion is horrible there. I submit that this mill 
should be taken over. I would request the 
hon. Minister who is taking enough interest in
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labour matters even in UP to assert himself, 
and we shall give him all help to see that 
these mills are taken over.

With these words, I would request the 
hon. Minister to kindly sec that the proviso 
is witdrawn.

•SHRI J. M. GOWDER (Nilgiris) : 
Hon. Mr. Deputy Speaker, on behalf of my 
party, the Dravida Munnctra Kazhagam, I 
would like to say a few words on the Industrial 
Disputes (Amendment) Bill,

According to this Amendment an employer 
who intends to close down an undertaking 
shall give 60 days’ prior notice to the Govern* 
mcnt. I welcome this salutory provision. At 
thr same time, I would like to say that there 
are many lacunae m the Industrial Disputes Act 
and the Government would be well advised 
to remove them as early as possible. I do not 
understand why the Government should bting 
legislations in piecemeal so far as the question 
of labour welfare is concerned. It is really 
regrettable that the Government are reluctant 
and hesitant in formulating a comprehensive 
legislation for labour welfare which will be in 
consonance with the needs of the time. Till 
they do this through piccemcal laws like the 
one under discussion, 1 do not think it is 
possible for the Government to give full 
protection to labour. The Government have 
been saying that such a comprehensive 
legislation for labour welfare which will be in 
consonance with the needs of the time. Till 
they do this, through piecemeal laws like the 
one under discussion, I do not think it is 
possible for the Government to give full 
protection to labour. The Government have 
been saying that such a comprehensive legisla-
tion will soon be brought forward. I would 
ask when are they going to do this ? Ate we 
to wait for this interminably ?

I am surprised that even in this amend-
ing bill undertakings set up for the construc-
tion of buildings, bridges, roads, canals, dams 
or for other construction work or project 
have been exempted from the necessity of 
giving 60 days’ prior notice before closure. 
You will agree, Sir, that in an undertaking 
doing some project work will have more than 
50 workmen. I f  it is the construction work of 
a small building, it may not be possible to 
abide by this provision. But, what about 
construction of a dam or a project which 
takes 5 to 10 years ? In the contract signed

with the Government it is stipulated by what 
time, by what year the project should be 
completed. During the period of work for 
such long time, the contractor employs some 
thousands of workers. Is it impossible for the 
undertaking of such a contractor to give 
60 days’ notice ? I am unable to appreciate 
why the Government should show sympathy 
to such undertakings of the contractors through 
tliis kind of exemption in the law. Recently 
the construction workers in Delhi went on 
strike. Should the Government not give 
protection to thousands of construction 
workers? It is not that Government arc to 
take over such undertakings if prior notice is 
given by the undertakings engaged in construc-
tion of a dam. At least the Government can 
try to help the construction workers in finding 
alternative employment. As Shri Bancrjee 
pointed out just now, this proviso should be 
removed from this amending bill.

Similarly, on account of availability of 
elcctiic powej, a unit may employ 5 workmen. 
When the power was not available, the same 
unit would have employed 30 or more work-
men. Just because of the availability of 
clectric power, if only 5 workmen are em-
ployed in a unit, should they be denied the 
protection of the Government i  In the ease 
of units employing 20 workmen and above, 
so many concessions like provident fund 
gratutity, insurance, etc., arc being given 
through some other statutes. I cannot 
appreciate the sympathy being shown by the 
Government to the management employing 
upto 50 workmen and why should the work-
men be deprived of certain benefits fur no 
fault of theirs. Why should not the manage-
ment employing 50 workmen be penalised if 
it fails to give 60 days’ prior notice before 
closure. I would like the hon. Minister to 
claiify this point in his reply to the debate.

According to the penal provision in this 
amending bill, if an employei fails to comply 
with the requirement under this bill, he shall 
be punishable with six months imprisonment. 
But, if the Central Government delay in-
ordinately in re-opening the closed units, 
what action can be taken against the Govern-
ment ? The State Governments have been 
repeatedly requesting the Central Government 
to re-open the closed units. But there is 
unconscionable delay on the part of the 
Central Government in rc-opening these 
closed units. What kind of action or punish-

•The original speech was delivered in Tamil.
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racnt can be awarded agairat the Government 
for this delay ? Can wc take any action 
against Mr. Khadilkar ? It is not my point 
that the industrialist should not be punished. 
It should not be that he alone should be 
punished for his mistake. If a mistake is 
committed by the Government, it should not 
be that it is not anybody’s responsibility. 
There should be some kind of parity between 
the Government and the employers so far as 
award of punishment for lapses is concerned.

Shri Stephen, who preceded me, stated 
that the Central Government can take over 
running industries also. I do not know under 
what Act this can be done. Under the 
Industries Development and Regulation Act, 
if an essential industry is closed, it can be 
taken over by the Government. But a running 
unit can be taken over only if the Govern* 
ment nationalise it and not otherwise. It 
cannot be taken over ordinarily.

In this Mouse, we have made repeated 
requests that the Government should bring 
forward a comprehensive labour welfare law. 
You know, Sir, that there are so many 
piecemcal legislations in this regard. Before I 
conclude, I would urge upon the Government 
that they should soon introduce a comprehen-
sive bill for labour welfare and they should 
try to curb the tendency of bringing forward 
piecemeal bills for this purpose, which serves 
no useful purpose.

As the Government have brought forward 
at least this amending bill in the interest of 
labour welfare, I pay ray humble tribute to 
the hon. Labour Minister, Shri Khadilkar and 
I welcome this amending Bill. With these 
words, I conclude.

SHRI B. V. NAIK (Kanara) : Mr.
Deputy-Speaker, Sir, the President in his 
address has requested a certain amount of 
restraint by the labour in regard to strikes and 
I think on the basis of the subsequent develop* 
ments, the behaviour of labour in this country 
has been highly responsible. At the same time, 
I welcome the Minister of Labour for having 
brought this new Bill in which he would like 
to exercise a certain amount of restraint on 
the part of the employers or the managements 
of these various concerns.

I had already suggested that there is a 
point of view in this country that when we 
arc asking the labour to participate in the 
national activity or the construction activity

of the country, there should be also a recipro-
cal gesture on behalf of the capital, and 
therefore, in any case of labour-management 
truce, if it is to be ushered into this country, 
while we ask the labour to compromise its 
fundamental right or the right to strike and 
unite, we will also have to exercise a certain 
amount of restraint on the profits that are 
taken away from the industry. One of our 
friends, Shri S. M. Bancrjee, said particularly 
about the industries being squeezed dry. 
Leaving aside extreme cases it should be pos* 
sible for us to bring labour as well as capital 
in the country round a table and ask the 
capital to voluntarily surrender the surplus 
that accrues at the end of the financial year 
so that it is ploughed back into the industry 
and to provide for the growth of the industry 
and additional employment opportunities. 
What is sauce for the goose is sauce for the 
gander. We should be able to bring about a 
truce and I do hope that in the wake of the 
Industrial Disputes Bill the Labour Minister 
will try to bring these two factors of our 
industrial production together.

14 hrs.

In our country we have a well organised 
labour sector, which is confined to abjut four 
million people. Between them they represent 
a population of about two crorcs, not more 
than 1 /25th of our total population. It exerts 
termendous pressure—I mean the organised 
labour, particularly in major and medium 
industries. It is able to exert organised pres-
sure of a political nature which is out of 
proportion to the total number of people. Not 
that I am against it. But if anybody in our 
country deserves a fairer deal it is the unorga-
nised labour—small people who work as 
shop assistants, construction workers and so on. 
Where is the pension, gratuity, old age or 
disability pension or the other facilities. What 
about the gangs who work on the roads or 
carry on construction activities ? Approxima-
tely 20 per cent of our population get the 
worst conditions of labour. What about the 
agricultural labour? What protection do 
they get ? What are their minimum wages ? 
Wc are talking more and more about a smaller 
section of the working population ? They are 
productive, they are skilled and talented and 
they ought to be helped. But by and large I 
think there has been a blind eye as far as 
unorganised scctor, small units are concerned, 
particularly those which are excluded from 
the labour legislation. A certain amount of
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restraint is expected of the labour. Even 
comrade Battacharyya knows that one of the 
characteristics of bourgoisie is cowardicc. If 
it resorted to closure, it is because bourgeoisie 
has run away from the condition of labour 
unrest, particularly bandhs, gheraos and so on. 
It is good that in recent months there is not 
much evidence of these things.

I subscribe to the point of view of my 
hon. friend here, it is true that a sick industry 
can be taken over. It can be done for two 
month* after closure. Until and uniats an 
industry closes it cannot come under the 
Industrial Development Act. Why cannot we 
think in a co-ordinated way so that the taking 
over of sick industries coincides with the date 
of the closure ? Why should another sixty 
days be allowed to intervene ? There will be 
a lot of hardship, partial unemployment and 
re-employmcnt and so on. In Mysore some 
industries remain closed for two years : the 
Karnatak Co-operative* Textile Mills, Hoobly. 
Another industry in Gulberga lias been sick. 
They should be taken over ; they arc in the 
cotton growing belt of our State. They should 
be opened immediately under the Industrial 
Development Act for the welfare of the 
workers employed therein. Sir, I would also say 
that a very large portion of the population in 
our country—1 wish I had the figures to subs-
tantiate—are in these* small industries which 
employ below 50. It is in these units particu-
larly the conditions of the labour arc very 
very unsatisfactory and to that extent, we 
should be in a position to cater to their needs 
also.

As far as the question of penal provisions 
is concerned, I think the provision of six 
months imprisonment is adequate enough as a 
deterrent.

If there is going to be an era for the 
purpose of national progress and constructive 
activity, if labour as well as capital were to 
come together and sit across the table and 
then work and plough the profits back into 
the industry and if they arc to work for a 
progressive future, I think much benefit will 
accrue and for the sake of that benefit, I 
welcome this Bill as it has been brought 
today.

SHRI RAJA KULKARNI (Bombay-North 
Bast) : I am sorry that I have to express 
my opinion which is slightly different from 
that of my predecessor who is ray colleague, 
Mr. Naik. He no doubt supported the Bill,

but all the attack was on the Bill from differ-
ent angles, l'robably, he has not understood 
the main purpose of the Bill.

There was a demand of the organised 
labour iu this country when closures were 
taking place, when mills and other big 
factories in different parts of the countty 
which were in existence for the last 30 or 40 
years and employing more thau 2,000, 4,000 
or even 8,000 workers, were closed. There 
was also a demand from the Trade Unious 
that die* Government must take some e(fcctive 
steps. Well, this is one of the steps that the 
Government has taken which was also raised 
in tlu* tu-partitc body.

The purpose of the Bill itself is a limited 
purpose. The amending Bill docs not say that 
it provides all the remedies of preventing or 
avoiding the closures, li docs not also say 
that all the problems of the workejs arising 
out of the closures would b< resolved. That 
is not the aim of the Bill. The purpose of 
this Bill is a very limited purpose. It seeks to 
provide some time or period before the actual 
closure is effected. There should be some 
time at the disposal of the Government, at I he 
disposal of the workers and employers and 
also the public to know what are the reasons. 
It is quite clear. It is properly worded in the 
sense that it provides a rcquiiement ol’(i0 
days notice of the intended closure is to be 
given. It is not said here and il should be 
noted by all concerned, that an employer can 
effeci a closure and give 00 days’ wages to 
the workers in lieu of notice period. If any 
employer intends to close his undertaking, he 
has to give bO days' prioi notice. There is no 
option for him to effect a c Io m u c  immediately 
and pay two months’ wages for the same. 
That would have been another attempt, if 
Government wanted, to qo away from the 
real purpose. Thexefoie, this 2 months' time 
is an involuntary time for the employer. 
He should give 2 mouths’ time to all concer-
ned.

It is true that u nder the Industrial Dispu-
tes Act the whole remedy of preventing 
unemployment cannot be there. But, ultima-
tely, it is a progressive step in the sense that, 
so far once a closure is effected, it was not 
possible fox auy Trade Union or any worker 
to raise an industrial dispute. Judicial decisions 
were there. This Bill seeks to remove the 
handicaps in the way of employees to raise 
some dispute. Whatever may be the reason 
given by the employer in the notice—shortage
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of material, shortage of electricity or market 
going down oi prices going down or labour 
trouble—'the reasons are to be specified. Pin-
pointing is necessary. Oncc the reasons are 
given explicitly, it gives time to the unions as 
well as lo Government to decide as to what 
could be done immediately. If  the reasons 
specified are about the market or prices or 
labout trouble, there is time for Government 
to rectify those mistakes. But if it is due to 
mismanagement, it would be difficult. It might 
not be possible to remedy mismanagement 
within two months’ time. But then Govern-
ment will have to take action under other 
Acts like Companies Act, Industries (Develop-
ment and Regulation) Act, etc. The Lalnmr 
Ministry which is in cliaige of this Act will 
have to move the other ministry and satisfy 
the unions. In this way, it hcli>s the labour 
in knowing what are thr real reasons. Even 
if the teasons cannot be (ompletely removed 
or eliminated, the workers will know where 
they stand and what ate the remedies at their 
disposal. That is the limited purpose of this 
Bill. We should not look at it fiom a bigger 
perspective. The Bill is not intended for 
giving relief to those workmen where the 
factories aie alieady closed. It is only for 
the future. This is more of a preventive 
measure,

I am told in West Bengal the Laboui 
Minister said that all the closed units arc 
being taken o\er. Similarly attempts have 
been made to take ovei closed units, but I 
know there are units which are closed and are 
not bt mg taken over. Maybe the Government 
t an he criticised for that. The Industries 
Ministry can be criticised. If the Labour 
Ministry has not done enough work, it is also 
open to criticism. But so far as this Bill is 
concerned, it has just a limited purpose to 
give time to Government and workers to know 
the reasons and to rectify the situation if it 
can be rcc tihed and avoid closures to some 
extent. It is not intended to find all the 
remedies for pre\ enting closure or to give all the 
relief. With this limited purpose, the Bill is 
welcome and I support the Bill. The working 
class was asking for it. The Labour Ministry 
should see that within this two months period 
at their disposal, as soon as the unions 
approach them, they should move in the 
matter and try to help the workers to prevent 
the intended closure.
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MR. DEPUTY SPEAKER : Shii Vavuit 
Satbe.

SHRI VASANT SA'llIE (Akol.i) : Sir, 
I rise to support this Bill which is a very 
desirable and welcome measuie, long awaited, 
but I may be allowed to say, yet half-hearted. 
For the simple leasons, that this measure will 
onl> give breathing time I don’t think it is 
intended even to serve as a remedy for the ill 
of closuie. Its only objcct appeals to be that 
sixty days notice should be given so that in 
the meantime something can be done or at 
the most two month* wages will be assured 
more. But you cannot by a law stop a man 
from closing down his unit. We will have to 
tak< steps really to take over these units. 
That is the only real remedy. But it is good 
that this Bill Rives time. There aie certain le-
gal lacunae in this. I would like to place them 
for the consideiation of the Hon’ble Minister 
if he feels that something can be done at this 
stage. He may himself suggest amendments 
and accept them. I < annot move the amend-
ments at this stage. Firstly, we say closure. 
But you know’ Unit there is a distinction 
between the closure and stoppage. The emplo-
ye! has used this vety often in the courts of 
law and they have tned to utilise tins distinc-
tion. He puts up a notice that the working of 
the mill or industr\ is stopped till further 
no tie f. Now, stopped till further notice is not 
a tlosing down. But it may be, he will lay 
off all the- employees and you know what 
happens. Theielore, define the woid ‘closure’ 
here. The woid ‘closuie’ has already been 
defined in the Industrial Disputes Act, which 
means something »he. There is definition of 
the word ‘stoppage ’ also. That also means 
something else. I would submit that if the 
real intention is to be made fully foolpioof 
you could add heie the wotds’ or stopped 
indefinitely the working of ‘after the word 
‘closed down,’ and the woids ‘an undertaking* 
shall follow so that even such indefinite stoppa-
ges could be eovcred by this Bill and then 
incidental amendment would be in the last 
line for intended dosurc oi stoppage. That 
word also c ould be added. This is only a 
simple amendment to cover the very idea and 
to prevent the mischief that the employer 
often does which is so well known and common

knowledge of the people who are in the trade! 
union or who have been practising on the 
labour-legal side.

Then, there is another aspect to which 
I would like to invite the attention of the 
hon. Minister and that is, why have this 
proviso to the definition of industry. In the 
Industrial Disputes Act, the definition of 
industry is wide enough. It covers all indus-
tries. Why curtail the right given to the 
employees already by providing that this will 
not apply to an undertaking in which there 
are not more than fifty workmen. After all, 
what you arc provining is the breathing time. 
If  two manths notice is good enough for a big 
employer, employing more than 50 woikmen, 
why it is not good enough for an employer 
employing, say, 49 or 48 or 40 workmen. 
What is wrong ? You know, in modern times, 
the capital-intensive units tend to employ 
less and less number of me n. But they are 
big units all the same. I know, for example, 
a v'cry sophisticated industiy, a litho industry, 
in Nagpur which employs hardly 40 persons. 
But it is one of the best in India and one of 
the most richest. Now, if such a unit were to 
threaten closure, will it escape this clause and 
will there not be any benefit for these 40 
persons in that unit ? Therefore, I do rot 
think this proviso is really necessary. It is not 
going to cause any hardship on the employer 
at all. All that you are doing is that you 
must give two months notice. What more are 
you doing ? Nothing moie than that. There-
fore, I think, this proviso in all fairness 
should go.

Now, I come to another clause. I do not 
agree with my hon. friend, Shri Bade, when 
he says that the phrase “or the like” has any 
invidious thing in it. It says :

“Notwithstanding anything contained
in sub-section (1), the appropriate Govern-
ment may, if it is satisfied that owing to
such exceptional circumstances a s ..”

Because it is qualified by the word “as” , 
therefore, there follows “or the like”. They 
are “ejusdem generis” . Therefore, there is 
nothing wrong in it. The words “or the like” 
should remain.

As far as clause 3 is concerned, you had 
once said, if you will remeilnber, that these 
employers’ punishment must be deterrent. 
Unless you seally make it effective and dete-
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rrent, they will just not care for your legal 
provisions. Therefore, you don’t «ay, for a 
term which may extend to six months”. You 
delete the words "which may extend” and, 
say, “six months” straightway. Then only 
they will know that the punishment is for six 
months. We must be very clear in our mind 
ai to what we want to do. If a person or an 
employer wants to escape even an innocuous 
provision like this, that is, of two months 
notice, if he wants to defeat that, then you 
be clear about it. This is not going to be 
tolerated. There should be an imprisonment 
of six months not that it may extent to six 
months.

Have you seen a single employer in this 
country being punched and imprisoned for 
even six days ? I have been working in this 
field for so many years, for more than 2 0  

years, and I do not know of a single employer 
in this country who has been punished with 
imprisonment for violating industrial law even 
for six days. So why make a farce of it ? No 
court in this country is going to give punish* 
ment to these employers even till the rising of 
the court.

SHRI S. M. BANERJEE : The hon. 
Member was saying, till the rising of the 
rourt. In some of the oases, the courts them-
selves rise when they see some of the big 
employers. (Interruption)

SHRI VASANT SATHE ; No employer 
has been punished. Therefoie, let us not make 
it a farce. Otherwise, you delete it. If  you 
do not want to have deterrent punishment, 
you delete it. But when you want to have a 
deterrent punishment, you say, six month, and 
not a term which may extend to six months.

Then, it should be “and” and not "or”— 
or with fine which may extend to five thousand 
rupees. That means, it can be Rs. 5/-only. 
In the figure of Rs. 5000, the 7 ero seem to 
have no value. I ask ; Who is the employer 
who has been fined even Rs. 500 ? Even if 
he is fined Rs. 500, he fights it out upto the 
Supreme Court for 10 years. He would save 
an interest of more than that. This is what 
happens. He fights it out. I do not believe 
in this—I am sorry, I say it with pain, I know 
that the Minister also feels equally concerned 
about it, in his heart of hearts he must be 
feeling the pain and sorrow, over the way the 
employers treat-rather in a cavalier manner- 
the labour legislations and the deterrent 
provisions In the labour legislations. There.

fore, I  have proposed this amendment as far 
as punishment is concerned ; the imprison-
ment should be for six months and the words 
“not extending to” should be dropped ; also 
the word ‘or’ should be changed into ‘and’ 
before the words ‘fine.. ’

These are the suggestions that I have to 
make in all humility, and I hope that hon. 
Minister will accept them.

MR. DEPUTY-SPEAKER : The
Minister.

SHRI K. S. CHAVDA (Patan) : The 
remarks made by Shri S. M. Baneriee that 
the courts rise when they see the employers, 
should be expunged from the proceedings..

SHRI S. M. BANERJEE : I have not 
said that. They mentioned about rising of 
court. I said, some courts rise themselves.

SHRI R. K. KHADILKAR : Mi. Deputy- 
Speakei, Sir, I am indeed grateful to the 
hon. members who have broadly welcomed 
the measure, that is before us. There was 
some criticism, and I could understand their 
criticism. It was based on some misconcep-
tion. They should remember that, during the 
last two years, thfre weie a sort of chronic 
closures in the industrial field. Demands were 
made by the trade union leadership and wor-
kers, and Government also felt concerned how 
to prevent the closure of running underta-
kings. In the entire industrial scene, they 
decided to take certain measures. One was, 
under the Industries (Development & Regula-
tion) Act, to take it over, and coupled with 
that, this question of GO days notice before 
closure. The other measure will cenie into 
operation after the unit is closed. This meas-
ure is rather a preventive one When there 
are certain symptoms of sickness in a running 
undertaking, we want to see whether it would 
he possible to make an attempt to give some 
help, whatever is called for, so that the indus-
try could be kept running ; instead of making 
a post-morUm investigation and finding out 
what has led to the closure. If  symptoms are 
known before hand. Government should 
undertake suitable measure, or treatment 
such as transfusion by way of finant ial help or 
certain other treatment, so that the closure is 
prevented. In that sense, this is a preventive 
measure ; I must confess.

The hon. members h a v e  raised certain 
question. Almost all of them have raised the 
question of quantum of punishment provided
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under this. They have raised some point 
regarding the malpractices prevailing in the 
industry because taking advantage of 50 
employees, they might split u up so that they 
could avoid the operation of the law. I  know 
that this is pievalent in certain industrial 
centrcs ; if I were to mention only, my hon. 
friend, Shri H. M. Patel will bear me 
out, in Surat there is this malpracticc of 
splitting up so that they could escape the 
Factory Act or whatever labour legislation or 
so«ial legislation is there. We have taken 
note of it The main purpose of this measure 
is that, as far as possible, we will not allow 
an industry to close down ; when there are 
certain symptoms, whether it is mismanage-
ment or shortage of raw materials or shortage 
of finance or labour trouble, instead of at a 
certain period of crisis suddenly closing it down, 
the industry is given an opportunity that Go-
vernment will help provided you gave a notice 
in every possible way and this situation was 
paiticularly aggravated because of the politi-
cal situation in Bengal. The number of clo-
sures in Bengal, as compared to other States, 
is very large and some steps are very necessary 
of this nature. I know it is a veiy limited 
measure in its scope But„ if you understand 
the object, I think, as almost all the hon. 
Members thought, they have suggested certain 
amendments oi thought of other things and 
they havt welcomed it because they also rea-
lise that at this jumtuie of our economy , if 
such measures ai e not taken, then the question 
of unemployment which is there and produc-
tion, both, cannot be tackled

The question of punishment in such a 
social legislation is a serious matter as I said 
on several occasions, here. Unfoitunately, the 
judiciary takes a veiy lenient \iew of the laws 
when their enforcement is before the judiciary 
particularly in social secuiity or labour fields. 
Perhaps the time has come when we will have 
to reorientate the appioach of the judicialy 
and keeping in view the past trend some corr-
ective steps are called for and I think appro-
priate steps will have to be taken sodner or 
later because if you B tu d y  our legal system, 
it is in a way slanted to a particular class in 
the society and unless this is corrected, I think 
all these misgivings could not be removed or 
dispelled, I must confess. The provision of 
punishment under this measure, viz., six mon-
ths or fine or both is the maximum punish-
ment provided under the Industrial Disputes 
Act. But, if by experience we find that this

is inadequate, certainly, we shall reconsider 
the position.

SHRI VASANT SATHE : What has been 
our experience uptill now ?

SHRI R. K. KHADILKAR : But, to-day 
I am not prepared to accept it because I do 
not share the view that all the people who are 
in business and industry are unconcerned 
about running it. There are some black sheep. 
There are some speculators who operate to the 
detriment of the industry....(Interruptions) 
But even then, when wc legislate, wc pre-
sume, the purpose of the legislation being, 
as I have explained, to help the industry to 
recover and to revive and run in a healthy 
condition, that similar response will be forth-
coming from the other side.

SHRI R. V. BADE: The punishment 
should be deterrent.

SHRI R. K. KHADILKAR : As I said, 
under the Industrial Disputes Act, what is the 
maximum has been provided in this and I 
have given an assurance that if by experience...

SHRI S M. BANERJEE : Raise the fine 
to Rs. 5000.

SHRI R. K. KHADILKAR : I have kept 
your criticism in mind. I will watch and at 
the appropriate time, we will review and 
whatevci detetrent punishment you provide 
for, ultimately you will have to create a social 
clim ate....

SHRI S M. BANERJEE : Ultimately, 
God will punish them.

SHRI R. K. KHADILKAR : The hon. 
Member should remember that we have to 
create a social climate to prevent such things. 
By mere punishment whether deterrent or 
otherwise, you cannot tackle the situation. 
This is a totally wrong approach.

About certain matters that were referred 
to, particularly, I take note of the criticism 
and this one amendment which has been 
moved by Shri Dinen Bhattacharyya. He 
should read the papers very carefully. These 
three maior central trade union organisations 
have come closer; it is a voluntary act. I 
welcome the spirit of the amendment, coming 
from your party, because you decided to work 
outside-.4he democratic framework to operate 
in a manner which is not conducive to this 
kind pf co-operation, to suggest that workers
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and employers and management should jointly 
take note of the ills of the industry or take, 
note of the symptoms and make a move in 
that direction. 1 certainly welcome that but 
unfortunately the trade union movement is so 
much fragmented and divided that we are not 
in a position to ensure that they take it as if 
they are partners in the industry, they are 
responsible to the social well-being etc. The 
trade union leadership today is also not in 
that position.

SHRI DINEN BHATTACHARYYA : 
That is your subjective conclusion.

SHRI R. K. KHADILKAR : That is our 
attempt. We wish they take responsible posi-
tion in the process of production along with 
the management. That is the suggestion.

SHRI DINEN BHATTACHARYYA : 
That cannot be a one-way traffic.

SHRI R. K. KHADILKAR. That is the 
suggestion contained in your amendment. I 
welcome the spirit of it. It shows, some chan-
ges have taken place on the other side. Your 
amendment says :

“ Upon receipt of such notice, the app-
ropriate Government shall, upon giving 
opportunity to the employer and empl-
oyees through their organisation or 
organisations in thr said undertaking or 
otherwise, decide whether there are 
circumstanccs justifying the intended 
closuie and only upon sanction being 
given by the appropriate Government 
to the said effect, the intended closure 
will be effective

If trade union leadership takes this type of 
responsible attitude I think numbers of closu-
res particularly in West Bengal could have 
been avoided.

SHRI DINEN BHATTACHARYYA :
Largest number of factories are closed in 
Mysore. Then comes Andhra. Also, you don’t 
talk about your own State.

SHRI R. K. KHADILKAR : For ins- 
tance, after the amendment o f  the Industries 
(Development and Regulation) Act we are now 
providing notice before closure. Even then 
certain difficulties are experienced. We know 
it. There are certain shortcomings. Judiciary 
gets an opportunity to pick up something and 
staff the progress.

SHRI DINEN BHATTACHARYYA: 
What will happen after 2 months notice ?

SHRI R. K. KHADILKAR : Mr. Baner- 
jee referred to Sakscria Mills. It is one of the 
best concerns in Bombay. It is closed. Even 
after these measures it is very difficult to open 
because certain operators go to the available 
avenues, judicial avenues, to come in the way. 
This is our expeiience. So, this is not a fool-
proof measure. I am saying that it is not 
possible to bring about a foolproof measure 
but we are making attempt to improve the 
industrial climate in the country and see that 
production tempo is kept up and see that 
burden of unemployment is reduced and with 
that limited purpose in view we are bringing 
forward this measure, keeping in view this 
objective, vciy limited, but essential. I think 
hon. Members who have welcomed will sup-
port it too. There are certain minor amend-
ments.

SHRI DINEN BHATTACHARYYA: 
Not minor amendments.

SHRI R. K. KHADILKAR ; I think the 
best thing would be, lie should amend his 
own political approach to the problem and 
come befote the House with a clean hand. 
Then I will accept it.

SHRI DINEN BHATTACHARYYA: 
This is avoiding the thing. This is not accep-
ting something. This is only helping the 
employer.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That the Bill further to amend the 
Industrial Disputes Act, 1947, as passed 
by Rajya Sabha, be taken into considera-
tion.”

Tht motion was adopted

Clansc 2— (Insertion o f new section 25 FFA.)

SHRI SOMNATH CHATTERJEE 
(liurdwau) : I beg to move :

Page 1, lines 15 and 16, omit “or were 
employed on any day of the preceding 
twelve months”. (2 )

Page 1, line 17,—
(i) after “undertaking insert “tem-

porarily”.
(ii) after "set up insert “ for any 

particular project” . (3)

Page 1, lines 18 and 1S>, omit “or project”
(4)
Page 2. omit lines 1 to 6 . (6 )
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SHRI DINEN BHATTACHARYYA : I 
beg to move :

Page 1, line 14, for “fifty” substitute 
“twenty”. (1)
Page 1, after line 19, insert—

“ (1A) Upon receipt of such notice, 
the appropriate Government shall, upon 
giving opportunity to the employer and 
employees through their organisation or 
organisations in the said undertaking or 
otherwise, decide whether there are 
circumstances justifying the intended 
closure and only upon sanction being 
given by the appropriate Government to 
the said effect, the intended closure will 
be effective”. (5)

MR. DEPUTY SPEAKER : These
amendments are now beloie the House.

SHRI SOMNA111 UHA1TERJEE : So 
far as amendment No. 2 is conccrned, I feci 
that there must have been some inadvertent 
omission on the part of the drafting depart-
ment to take note of the fact that by reason 
of the clause which is being incorprated in 
this dtaft Bill, the entire object will be 
nullified,

I would like to draw the attention of the 
hon. Minister to the ptoviso which says 
that nothing in this section shall apply to 
an undertaking in whuh not mote than 50 
woiLmen are employed. I submit that the 
Idtci part is dangerous. The second part of 
the proviso says ‘were employed on any day 
of the preceding twelve months'. The result 
would be if out of 365 days on one day the 
employees did not come up to the number 
fifty or wete less than 50 in number, then 
this section will not be applicable at all to 
that undertaking, although on the other 36 i 
days there might have been a hundered em-
ployees. I would like the hon. Minister to 
appreciate that it has been put in a negative 
fashion because it says ;

“Providing that nothing in this 
scction shall apply to—

(a) an undertaking in which not 
more than fifty workmen are 
employed or were employed on 
any day of the preceding twelve 
months”.

Kindly see how the object is being nullified, 
because those undertakings which employed 
less than 50 workmen or not more 5 Q

workmen on any day would be beyond the 
.purview of this Act because out of 365 days 
ou just one day the number of employee* 
might have been less than 50 or just 50. I 
am sure that this is not the intention of the 
hon. Minister. I feel that this may have been 
a drafting lapse on the part of the Depart-
ment. I would request the hon. Minister to 
kindly consider this. This is also a new type 
of provision, because we do not find this kind 
of provision in other pieces of legislation.

In the Factories Act, a factory has been 
defined as follows :

"  ‘factory’ means any premises includ-
ing the precincts thereof where upon ten 
or more workmen ate working ot were 
working on any day of the pteceding 
twelve months.”

It is put in a positive way. So, we know the 
minimum number of worken that must have 
been working theie in ordet to biing it within 
the meaning of the term ‘factory’.

Similarly in the Payment of Bonus Act, 
1%5 in the definition in scction 1 (3) we 
have j

“Save as otherwise provided in this 
Act, it shall apply to every factoiy and 
every other establishment in which twenty 
ot more pet sons arc employed on any day 
during the accounting year” .

So, we know the minimum number of persons 
who must work. Then, again, in the In-
dustrial Disputes Act itself, section 25 A( 1) 
provides that :

“Section 25C to 25E inclusive shall 
not apply to industrial establishments in 
which less than 50 workmen on an 
average per working day have been em-
ployed in the preceding calendar month.”

No similar provision has been made here. 
Suppose on the 1st January of a particular 
year there weie 50 employees in that un-
dertaking and from 2nd January to 31st 
December, the number was 200, then in view 
of this proviso, that undertaking will not 
come within the scope of this Bill. Therefore, 
I submit that this part of the proviso should 
be deleted, because otherwise the entire 
object of the Bill will be frustrated.

SHRI VASANT SATHE s All that the 
employer has to do is to lay off a certain 
number ©f workers oa one day.
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SHRI SOMNATH CHATTERJEE : If  
bn one day the number of employees is 50 or 
below 50, then the establishment comes out 
side the scope of this Bill, because of the 
phrase ‘on any day*. That is very significant. 
No average is being indicated. Therefore, any 
day, if the number is below 50, he goes scot- 
free. Therefore, I submit this is a very great 
lacuna in the Bill, I am sure the intention of 
the Minister is not that.

So for as the next amendment is con-
cerned, amendments 3 and 4— the hon. 
Minister has not replied to that although all 
the hon. Members had referred to it, namely, 
the second proviso, that is, proviso (b). What 
is the rationale behind excluding entirely the 
construction workers or the undertakings set 
up for construction of buildings, bi idges, etc. ? 
We know the Hindustan Construction which 
is one of the biggest concerns in India. Wc 
have Martin Burn which has its own undei - 
taking for making or constructing buildings, 
bridges, etc. Why should they all be altogether 
put of the purview of this Bill ? If the 
intention is to exclude those undertakings 
which have been set up for the purpose of 
carrying out one particular project, and after 
that projcct is concluded it is intended to 
close it down, one can understand ; thucfore,
1 am pioposing in my amendments 3 and 4 
that if an undertaking has hi rn tcmporarik 
set up for construction oi for taking up am 
paiticular project, this need not apply. If the 
hon. Minister will kindly note, what I have said 
is, after ‘undertaking’ insert ‘temporarih ’ ” 
Then the clause will read, “an undei taking 
temporarily set up for any particular projet t 
for the construction of buildings.” etc. Then, it 
will be outside the purview of this Bill. 
Otherwise, we know of regular construction 
business, regular undertaking which carries on 
a large scale business of construction of 
buildings, etc. There cannot be any rationale 
in leaving them out of the pur\ i< w of this 
Bill. Therefore, if the amendment suggest< d 
is accepted, I submit that a particular pioject 
undertaking will be outsidi it, but the regular 
undertakings will come within the scope of the 
Bill.

The last amendment which I suggest is to 
sub-clause (2) of clause 2. That is, for 
omission of the entire sub-clause. You will 
find that this is the exemption provision. If 
the intention was, as the hon. Minister said 
in his introductory speech and also in his 
reply, to see what are the ills that are 
afflicting a particular undertaking so that

remedial measures can be taken, that is one 
thing. But the period is not a long one either. 
Why discretion is being given to the Govern-
ment in the absence of clear guidelines being 
laid down in sub-section 2 , namely, what 
would be the exceptional circumstances, 
accident or death i These two have been 
mentioned. Why cannot any undertaking wait 
for 6 0  days before it closes down, and why 
should th< Government give any such oppor-
tunity to particular undei takings not to comply 
with the requirement of giving notice ? The 
importance is this. There will be a spate of 
litigation on the construction of the wotds 
“or the like it is nccessaiy to do so,’" because, 
whether it is ejwdetn generis, win ther it is of 
of different species, whether it is a completely 
niw thing which aie depending on the 
Government oi not, nobody will know and 
their will be a spate of litigation. What will 
be the true meaning of the woids “or the 
like”— whether it is sitriilai or completely 
different, has to be found out. Really, the 
object will be frustrated if thjs exemption 
provision is given.

I will make one mote submission, lake the 
the case of death. There are big undertakings. 
Again, take the case of the employer ; there 
must be others to fill the gap in the under-
taking. then and there. Why should not 
other persons come in the shoes, of the dead 
employer and wait for GO dnvs In foie the 
closuie ? Then fou, 1 submit that tlu hon. 
Ministei should consider favourably these 
amendments and ai cept them, because th< re 
is no justifying <ii<umstame to give these 
powers to the Government which they do not 
at the moment require, because, at the 
morm nt, we want the undertakings to continue 
and not dose down.

With these words, I commend the amen 1- 
inents for the acceptance of the House

SHRI D1NEN BHAT1AGIIARYYA : 
bii, I should like to speak on amendment No. 
5 which is very simple. The Minister himself 
lias admitted the reasonableness ol this amend-
ment, and the reasonablness of the approach 
that is indicated heie. I do not find any 
reason why he should be hesitant to accept 
it. My amendment is simple. What do you 
do after two months notice or even within two 
months ? What will be the function of the 
Government after getting the notice ? Will 
they sit tight or will they take some steps so 
that the workers and the Government may 
know under which circumstances the employer
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[Shri Dincn Bhattacharyya] 
lias decided on his course of action. If  it is 
proved there aie no reasons for closure, some 
strps should be taken so that at least the 
closure notice will not be effective. That sort 
of guarantee must be there. He is giving 
sermons to adopt this altitude and that 
attitude. 1 have adopted a rational attitude. 
But a reasonable and rational attitude must 
be taken by the Government, so that there may 
not be any malafide and intentional closures. 
If you want to stop them, you must accept 
this amendment.

The other amendment is to reduce the 
numbei of woikmcn from 50 to 20. If twenty 
workers are employed, it is called a factory. 
Here also the pimisions of this Bill should be 
made applicable to establishments with 2 0  or 
more persons. Theie is no difficulty in accep-
ting this amendment.

SHRI R. K. KHADILKAR : Regarding 
the objection laiscd by my hon. friend to 
clause (2) about an undertaking 111 which fifty 
or more men sue employed, this clause was 
bodily lifted fiom the Wesl Bengal Act. 
About sub-clause 2, that was also bodily taken 
from the West Bengal Act.

So only one point was made : why arc 
the construction workers excluded ? In any 
statute there .ire certain exceptions. This 
legislation is primarily concerned with indus-
trial undertakings. I do realise that construc-
tion workers also need coverage and security 
of employment and so on. But it can be 
piovided in a different way. If  you see the 
scheme of things, we can go to the help of an 
industry which is about to close for want of 
capital, raw mateiial or due to labour trouble. 
We cannot adopt the same method if the 
construction of d building is nearing its end,

SHRI SEZH1YAN (Kumbakonum) : He 
should answer the point raised by Mr. Som- 
nath Ghatterjcc. He only says that it had 
been bodily lifted from the West Bengal Act. 
That is not a proper explanation.

MR. DEPUTY-SPEAKER : You should 
have spoken before the Minister, not after he 
has spoken. What about the ambiguity which 
was referred to ?

SHRI R. K. KHADILKAR : I do not 
think there is ambiguity. At the spur of the 
moment I cannot reply whether that type of 
ambiguity is there.. {Interruption)

SHRI VASANT SATHE : How does it

justify, because there is something wrong in 
the West Bengal Act ? If  it is prima facie 
illegal, it will be struck down.

15 hrs.

SHRI R. K. KHADILKAR : A* t  said, 
he has raised a point which creates some 
doubt. I am not just now on the spur of the 
moment convinccd, when it was examined by 
the law officers of the ministry.. (Interruption) 
I do not know whether that point is very 
valid. I am not convinced myself. Therefore, 
I would like to retain it as it is.

SHRI SEZHIYAN : The minister himself 
say he is not fully aware of the implications 
and he has not studied it. He admits there is 
some doubt created ; no legal opinion should 
be taken. Hence, I suggest that the discussion 
on this clause be posl]>oned under Rule 1 0 0 .

MR. DEPUTY-SPEAKER : Before I put 
it to the House, I would like to know from 
the minister whether he is very dear in his 
mind that this ambiguity is not there.

SHRI R. K. KHADILKAR : So far as 
I could follow argument, I was not convinced 
about the ambiguity. He has creatcd some 
doubt. Beyond that. I do not think there is 
anything.

SHRI S. M. BANERJEE: After your 
pin-pointed question, the minister states that 
a doubt has been created, whether rightly or 
wrongly. We ate passing a Bill, a doubtful 
legislation with a doubtful mind. May I req-
uest you to pustpone it till tomorrow ?

SHRI R. K. KHADILKAR s Any law- 
yer can create some doubt in the minds of 
all. So far as I am concerned, I have follo-
wed it very clearly and I do not think the 
substancc of his argument is tenable so far as 
this case is concerned.

SHRI DINEN BHATTACHARYYA : 
Originally he was in doubt. This is an after-
thought.

SHRI S. M. BANERJEE : All of us have 
expressed doubt about the proviso, both law-
yers and non-lawyers. Tomorrow somebody 
may go to the Supreme Court or High Court 
and get it struck down. It is a sad commen-
tary on this Parliament. Let him come with 
an amendment tomorrow.

MR. DEPUTY-SPEAKER : Whether it 
desirable or not to adopt a legislation, with a
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doubtful mind, I cannot pronounce on that.
I  am in the hands of the House. I have no 
remedy.

SHRI SEZHIYAN : With your consent,
I want to move under Rule 109 that the 
debate on the Bill may be adjourned till 
tomorrow.

SIIRI S. M. BANERJEE : The other 
day; Mr Raj Bahadur also moved for adjorn- 
ment of the debate on the Bill on untoucha- 
bility, under the same rule and it was 
adjourned.

MR. DEPUTY-SPEAKER : For the
adjournment of a discussion on a Bill, there 
must be some vaild reasons. In this case, the 
minister himself has said that he entertains 
some doubt. I think under these exceptional 
circumstances, 1 should give my consent for 
moving this motion. Under this rule, he can 
move that the debate be adjourned. That is 
all. Not till tomorrow or any such thing.

SHRI SEZHIYAN : I beg to move :

“That the debate on the Bill be
adjourned.”

MR. DEPUTY-SPEAKER : The ques- 
tion is :

“That the debate on the Rill be
adjourned.”

The motion was adopted.

MR. DEPUTY-SPEAKER : We will 
take up the next Bill. Shri Khadilkar.

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI BALGOVIND VERMA) 
rose—

SHRI S.M. BANERJEE ; When Mr. 
Khadilkar is present in the House and the 
motion is in his name, can anybody else move 
i t?

MR. DEPUTY-SPEAKER : He has given 
the responsibility to his Deputy. It is all light.

SHRI S. M. BANERJEE : We accept it, 
as a sperial case.

15.06 h r .

MATERNITY BENEFIT (AMENDMENT) 
BILL

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA) : 
Sir, I beg to move * :

“That the Bill further to amend the 
Maternity Benefit Act 1901, as passed by 
Rajya Sabha, lie taken into consideration”.

Sir, in 1961 the Maternity Benefit Act was 
enacted to secure uniformity in the pay-
ment of maternity benefit to women industrial 
workers throughout the country in certain 
industries. There is then also the Employees' 
State Insurance Act, 1948 which provides for 
the payment of maternity benefit.

Sub-section (2) of section 2 of the Mater-
nity Benefit Act, 1961 ptovides that—

“Nothing contained in this Aet shall 
apply to any factory or other establish-
ment to which the piovisions of the Em-
ployees’ State Insurance Art, 1918 apply 
for the time being.”

The intention is that a woman worket 
should cease to get maternity benefit under 
the Maternity Benefit Act, I9bl when she 
gets the same benefit under the Employees’ 
Stale Insurance Act. 1948.

In accordance with the provisions of sec-
tion 50 of (lie Emplopecs* State Insurance Act, 
1048 maternity benefit bt comes payable after 
a period or about nine months fioni the date 
of application of the Employees’ State Insu-
rance Scheme lo an area subject to the fulfil-
ment of certain qualifying conditions in re-
gard to payment of contributions.

The Government of Gujarat brought the 
Maternity Benefit Act into force in factories 
with efTrct fiom the 1st Match, I901. 
The Employees’ Slate Insurance Scheme was 
extended to Ahmedabad with effect from the 
4th October, 1%4. Some nnployets in Ahtne- 
dabad stopped payment of matet nity benefit 
to women workers to which thay were entitled 
under the Mternily Benefit Art, 1961 before 
the 4th October, I‘»f>l on the giound that 
they were not required to do so in view of 
section 2 (2) of the Act. To meet the situa. 
tion, the Government of Gujarat amended the 
Maternity Benefit Act, 1961.
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♦Moved with the recommendation of the President.
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[Shri Balgovind Verma]
In order to safeguard against the recurrence 

of such eases it is proposed, through this Bill 
to amend the Maternity Benefit Act, 1961 so 
as to provide that in the event of the applica-
tion oi Employees’ State Insuiancc Scheme to 
any factory or establishment maternity benefit 
under the Maternity Benefit Act would continue 
to ht available to women workers employed 
therein, until, they t>ecome qualified to claim 
similai benefits under the Employees’ State 
Insurance Act.

Sir I commend the Hill foi consideration.

MR. DEPUTY-SPEAKER : Motion
movtd i

“That the Bill fui ther to amend the 
Maternity Benefit Act, l ‘)6 l. as passed 
by Rajva Sablm, be taken into considera-
tion.”

amro srs : 3 w r e r
afr t f r f a ?  fsR  ta r  f w

*T*TT I  17, ^  3f3?5T %
Z g i 3tTTJ£T *TFT

*F?FTT £ f r  19(>1 if 
fore s r t ,  m  % srrc 19 6 6 -6 7  % ^

I m

f w  sft snrTft »r«nf%£ spr fspsrrc
|3TT f r  ?*W an^FT irfesTTaff 

fasRT ^T f^r i

“E\er\ woman entitled to the pay-
ment of matcniitv benefit under this Act 
shall, notwithstanding the application of the 
Employees’ State Insurance Ait, 1018, to 
the factory or other establishment in which 
she is employed, continue to be so entitled 
until she be c oines quahfic c] to claim mater-
nity benefit under section 0 0  of Hut Act.

^  w - t h  «rr i 
srrT sppft ^  11 sprcHr g 
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RHRI C. K, CHANDRAPPAN (Telli- 
cherry) : Sir, I rise to support this Bill. I
wonder why the government lias come with 
such an amendment so late. If I remember 
Correctly a similar amendment has been moved

in the Rajya Sabha a few yean before and 
it has been adopted there. Now after four 
years the government is coming forward with 
an amendment to this Bill In the House.

While supporting this amendment I would 
like to take this opportunity to remind the 
government that the enforcement machinery 
with regard to the maternity benefit should 
be such that it will be given to the labourers 
or employees who deserve it. Tliere are so 
many industries in the organised sector, like 
the collieries, where the management is scut-
tling the provision of maternity benefits to 
thousands of women in their own way. I 
hope this amendment will make the enactment 
fool-proof and it will ensure that the benefit 
will really be available to the women emplo-
yees. With this hope that the government 
will ensure proper implementation, I support 
this amendment Bill.

SHRI BALGOVIND VERMA : This
Bill has Ijeen brought forward with a limited 
purpose. By this amendment we want to 
ensure that where the maternity benefit is at 
present available, if the ‘Employees’ Insurance 
Act is brought into force on a future date, 
that should not put the employees to any 
difficulties. That is the ob|ect of this Bill, 
and it has been supported by hon. Members.

MR. DEPUTY SPEAKER: The question
is :

“That the Bill further to amend the
Maternity Benefit Act, 1961, as passed hy
Rajya Sabha, be taken into considera-
tion”.

The motion was adopted

MR. DEPUTY-SPEAKER : We will now 
take up clause-by-clause consideration. As 
thcie are no amendments, I will put all the 
clauses to the vote togethei. The question 
is :

“That clauses 2, 3, 1, the Enacting
Formula and the Title stand part of the
Bill.” 

The motion was adopted

Clauses 2, 3,1, the Enacting Formula and 
the Title were added to the Bill.

SHRI BALGOVIND VERMA : I beg to
move :

“That the Bill be passed”



MR. DEPUTY-SPEAKER: The question
is:

“That the Bill be passed"

The motion was adopted.

119 Drugs 9  Cosmttks

19.14 hrs.

DRUGS \ND COSMETICS (AMEND-
MENT) BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. D. P. CHATTOPADH- 
YAYA) : Sir, I beg to move :

“That the Bill further to amend the 
Drugs and Cosmetics Act, 1940, as passed 
by Rajya Sabha, be taken into considera-
tion” .

This is a very small piece of legislation to 
extend the Drugs and Cosmetics Act to the 
State of Jammu and Kashmir. The whole 
purpose of the Drugs (Quality Control) Order 
is defeated if the legislation is not uniformly 
applicable throughout the country. Because 
of the constitutional limitation it could not be 
extended to Jammu and Kashmir. Now to see 
that this is extended to that part of the coun-
try as well, we have brought this legislation 
before the House.

The subject of the Drugs and Cosmetics 
Act falls under entry in of the Concurrent 
Lilt which was made applicable to Jammu 
and Kashmir only in 1967. So, we have now 
brought this legislation to extend the provisions 
of that Act to Jammu and Kashmir. This is 
an enabling measure and I hope it will be 
passed unanimously. With these words, 1 
move this motion.

MR. DEPUTY-SPEAKER : Motion
moved :

“That the Bill further to amend the 
Drugs and Cosmetics Act, 1940 as passed 
by Rajya Sabha, be token into considera-
tion.”

«ft arr*o w f  ( m n t f f ) :
try

% srm  t  fa  w v t
q r  f w  ^rr i $

*nm?rr g fa anfepsr 370 ait t
snirsr ^  srar ^  ^
v m r  m  t f x  t i t  #

t o t  *t t  f a  fa irr sir?
3Tk t f t  KTTft ift f^ ft .......

MR. DEPUTY-SPEAKER : It is a
separate thing. It is a larger thing.

SHRI R. V. BADE : I want to say that
article 370 is there and that is why all this 
difficulty. That is my ctiticism.

3TTf%«FT fitur
r̂arr ?ft st^r fsnr sr r o  

^  qr?cft i sft tft fin* arrr w ft f  srcrtr
3TTT JTf ^  ^ ^  ^

I ^  spR ifk <TC S W t <?TT$
srrq- ti?  % 

fap?T 5TT̂ |  I 3FT?*fhC W^t 
^  *r sir ^ tf arrrfw 1 1  
%fajf *mr sre 3tM  3tt?>
s r n s ^ ^ r  f tsp r Sr fsrerr t :

The subject matter of that Act falls under 
entry 19 of the Concurrent List which has 
been made applicable to that State only in 
1967 by the (Constitution (Application to 

Jammu and Kashmir) Second Amendment
Order, 1967.

fa?? 19 *F> 1967 it
**5 arh rnzni w>x fwr *rcr
«TT I 1967 % 3TS ?TT Sim* 
tffaT |  I $  ^  STRJTr ^IfTT j  f a

n z  srnt w f ?

5®rr?*ff arrfe if star m  i
arr«T% % 5TT?%

1 JTRI I f»5f ^ T ? 4 f w  f5R %t faff 
srerc ^  % 3pq- wrli ^ «TfTTT5nT
I  ?<ft 'rfan^PT srt̂

Ht !>rr $t vr̂ rr
^  i sfh M f ^  ^  1 1  q̂ T
m x  ara rft |  dt art?:
*Fre*ftT % aiT'T 
^ t  i qr̂ t t  ^  ^  I

facpft w r^ i % *TT «Rlt»T %

(Amdt.)BiU 186JYAISTHA 4, 1894 (&UM)
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[«ft 3TRo aft* * f ]
BfTtft1 m ^  OTT?ft |

% *|?T toT  snTTcft |  I

MR. DEPUTY-SPEAKER : But that is ( 
about the main Act. This has the limited j 
•cope. That is a htllc outside the scopc of 
this Bill.

3TTTo : J T [  eft |

«f t *t  T»rR aftr
I  1 if *ft*T tTTR %% t  3TVk  #3 T ^r t  I , 
TTTf s s r s ’t  sft t o  srfcr 1 

q??ft % *TT5 t o  *T T̂T'TT £  I 1

3ft t o r  t  *n? sprftor ^tptt £,
3TT?rr ^ i 3t t i% q re  ^ r r n  i v ff ^  

?P^ stft ^PT^ift ®f t  «flf*rT f a n  
3ffiTT 11

MR. DEPUrY-SPEAKER : This is out- 
side the sc ope of this Bill.

SHRI R V. BADE : This is the -tame
criticism made in the Rajya Sabha which I 
have read.

MR. DEPUTY-SPEAKER: I don’t want 
to say anything wlucli is said in the other 
House. 1 am only pointing out the scope of 
the Bill.

«ft an ro  «fto w f  : 

w t t  |  f% fsprjft ssrTq s r ^ r ^ r  ^  
m  arrfrc ?r sncft f  ^ « F t frn» st t t  « t h  
$ s fk  ^RT *Pt 3H7 ^*%Sfe T’X I 

«p> 3 f^ t fa*TT 3TRT I
ST«r f t  3ft STTf̂ FT sfft  ST? Tift

sjfqft arrr »p?t5r ^  i

srssf % *rr®r t  f s r ^  
SPT*fa sReTT jT I

MR. DEPUTY-SPEAKER : Shri Baner-
jee.

SHRI S. M. BANERJEE (Kanput): Sir, 
let me get an opportunity to say something 
about this Drugs Art.

MR. DEPUTY-SPEAKER : It is a little 
outside the scope of the present Bill. This 
h  only an extension to the State of Jammu 
fend Kashmir.

SHRI S. M. BANERJEE : I  have only
confined myself to the State of Jammu and 
Kashmir.

C.Sir, may I request the hon. Minister to 
realise that some of these adulterated drugs 
and spurious rosmrtics will harm us. Suppose, 
the spurious lipsticks is used by the ladie*. 
It will not harm her, but it will harm all of 
us.

AN HON. MEMBER : If  Mrs. Banerjee
uses this, then Mr. Banerjee will be in
danqejrT'*i

SHRI S. M. BANERJEE: The question
is that we should do something to check this.
I am sure the young Minister, Shri Chatt- 
opadhyaya will have a new vision and kindly 
see that the hpurious drugs are banned.

My hon. friend, Shri Bade, Raid about 
life-saving drugs. What are the prices of these 
life-saving drugs in our country when we are 
manufacturing these drugs in our own country, 
in Rishikrsh, in Pimpri and in other places ? 
What is the cost of production of these drugs? 
The cost of production of M. V. tablet is 
hardly 16 puse. But it is not available in 
villages, even a small place in Kashmir. . . .

MR. DEPUTY-SPEAKER : You said,
you will confine yourself to only Jammu and 
Ka&hmir.

SHRI S. M. BANERJEE : I  have men-
tioncd a small place in Kashmir.

I wonld request the hon. Minister to 
kindly assure us that the prices will be con- 
tt oiled at least in Jammu and Kashmir, if not 
in the whole country. We want to have that 
assurance from him.

PROF. D. P. GHATTOPADHYAYA: 
Sir, as you rightly pointed out, some of the 
issues referred to by the hon. Members are 
extraneous so far as this Bill is concerned, 
because its scope is extremely limited, that is, 
to extend the provisions of the existing Act 
to Jammu and Kashmir. I can only assure 
the hon. Members that the agency or the 
machinery responsible for controlling the 
quality of drugs has been strengthened and 
will be strengthened further.

With these words, I commend the Bill to 
the acceptance of the House.
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MR. DEPUTY-SPEAKER: The question
Is:

“That the Bill further to amend the 
Drugs and Cosmetics Act, 1940, as passed 
by Rajya Sabha, be taken into considera-

tion.”

The motion was adopted.

MR. DEPUTY-SPEAKER : We now take- 
up dause-by-clause consideration of the Bill. 
There are no amendments. So, I put all the 
clauses together to the vote of the House.

The question is:

“That clauses 2 to 5, clause 1, the 
Enai ting Formula and the Title stand part 
of the Bill”.

The motion was adopted.

Clauses 2 to J, clause 1, the Enacting Formula 
and the 7 itle tm t added to the BtU.

PROF. D. P. CHA1TOPADHYAYA : I 
brg to move;

"That the Bill be passed’*

MR. DEPUTY SPEAKER: The question
is:

“That the Bill be passed”

The motion was adopted.

MR. DEPUTY-SPEAKER : Today, we
are in a happy position. We have disposed 
of all the business before the next item, before 
time. Since Mr. Atal Bihari Vajpayee, the 
mover of the Motion is here and the Minister 
is also here, we can take up that item.

15.22 hrs.

MOTION RE: STATEMENT ON SUICIDE 
BY DR. V. H. SHAH, A SCIENTIST OF 

I ARI, NEW DELHI

s t s h  far^rft (^ r fe n rc :) :

o t t w t s t  t  srerrar g
“ f a  snrr * r c c f f r f a

i  ^  # W T ^
*To srrf ? r o  a n ^ -
^c*nr % tf # r  tfsft i r t  
9 H  1972 apt SPTT

wrsqr tpc f^ R «R ?fr

H "

f  fa
^ 3 7  *T ST° SITS STTf^iTT <R 5frv 

f%2TT t  I JT^R
3TR % %

*pft ? t t t  fcirr *rm m ,
3RT ITo sftsrci ^  3TR*T-^TT I 
w m  tr r fe r  % i tr^r
tsrT fa^ qft a n ^ - ^ iT  q r  *r?nm

«TT I g ^ T  spt ^  sffcr » <I*P 
i w  siH  *r sf*rcr w a n  i i i  i 

fcfSTH ft spfr <R <Tf *1% ^
ST5H SR I if STSTH I
frfa  * rW f *r i ^

*iT‘*sRT Z jt \ atf WK 3TT3T
f'TiT ^  sarsF wm  *r srrcr
f%^TT 7 |  |  f r  T̂TT̂  ^fT ^  

^ 9 fR  fsrrf^  *Trg =FT 3nf?PTfT %
f*nrer 11

15.24 hrs.

[Shri K. N. 1 iwari in the Chair],

STo *Pt t£F ^rtw
«ft 13fr^r %j *t*tt q r f^ m  f^r^^rr, 

srT5̂  ^ 'TfT̂ m̂ ar̂ 'T ^  ffrt
»Trr, ^ fcir ir w?r ^rf
#?TTf?rcr 3TT?ft SfPT TT *T %?r, Tt^-
«rm % far* *rtj, f?r%

^  ^  f^^srm *r ^  f^TT m i  i

3TTO STTeT 3rr?»T-̂ ?TT % T^%

i srcsrte % t* rft 
n  f v t f  3 frfw ^  %

?ro xt$o t t^ o  ^ t t  

28 rn#, 1970 qrt 3 ^ ^ - ^  T O
^  i ^  t*p sirftp

%fipST «R ^  S*rfa>
first f^T »prT i % ^r*Ft anw>
^ r r  * r  t o r  ^
#5IT 1 3TTW-^T % 3 - ^ r  ^
Tsr r^rarr, «mr ?rff 1 1  t o :
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[<sfr 3TC5T
g rw r  srT^-fcqr % *rr*?% 

i f l f f  i

w r  s f f r  t fr  3rr?»r-^*rT ar®
< r r fa R « ft  ?r ^ r ,  sft s f e * *

i f  a r p f S T H  "FT ^T*T I
^  af^r »t c t  f r  f r f c f f  i f
t f i  a n ^ , ip r c  ^  stt«t

«T T ^  f a n  I 3Tff *Tg %  i f c f r n f t  *FT *n r 
i f  w-m ^  % i ^ frr  ^  srrfn |  O f

cT^ff «F> * T H ^  sr*T*TeTT ? fr? t- 
5fT0 qpfrTTtfft % T O  g«TT sfV^

appfr 3 T H  *T t ft  I *TT*T% ^  5 T R
«f£f g f  I *ftcT «R rr^7 tfjr 3TT̂
3fij>T*IT *PTT I

sro  fafft* Jirrs sr ftre  qfrf^rfarsft *f 
3?Tf*r-^TT t f f ,  % qfcft'TfrTOT arfr ST^nr 
|  I ffRT *?T*RT <TTT ^W pRTOT % I 3 9  
W  'FT TTW> ? ft^F T  foRT% SR if
'Trfff I ,  <ft ^  ST5% | ,  gfr M o ¥  if 
%<aT srrcfT ^ t  | ,  fsrcrfft fa& rr if
^ t »t  % fr*pr°r fa^r t |  | ,  if
a iT W -fW T  %  fa *T  jT>TT | ,  cft*rc5 W r
*nfeiT f r  ^  q ftfarfp R t «ff, ^

W » W ? « r r t f  «ff, zjo  5 T TS ^ T
3 T T c *r-^ T  %  fa ir  file rs f o m  i

*r$ ^ ;TT *\*Rf fo  s s f a i r

3n?*T-^qr i ; \  f r  sftrcn: ^ s r r t
T O T  I «TJ[ tff«T ^ZTrir SRTTT

g m  fo %?T* if 3PR 3T tft
^  spt ^fg- sp  ̂ $  vSTRft, eft 3TR5 WfT
*r?*HR*T *rr * p t ^  am rer i f m  ^  

*?> s n w - s w r  t fr , gr^r w  ^ T
^iF T  ?To T̂*ftfTT«T5T % «TT*T ^
fa ^ r r , % fa ^ rr *r*nr
«rr i w ^ n ‘ « ft  sn rrf ^  $ , erezff 
sft fJT ¥ (n»r 1 1  srar #  «rs ??r i k -  
f R  <TfcfT I f  -<**& ^  
f  I *T?g ^ T  ^ T  ^  f?nTT *TT 3 f k  

aff^nr t t  ^  ^  i ^ t  :

“It has becotnc impossible for me to 
bear the happenings around me in the 
past.’*

s n r r r fa  ^ > e r *r , ^  jjrssff ^r r^enfr i r ^ r  
v f t  ^  s t tw  if  f r s i  ftpft

i < t  >

3To 5t t ^  ^  srnt sp ^ r:

“It is too much of a straggle to get 
' a better oppoi tunity.”

j f ^ T  «Ft 3RTBT5T i f  «T#*TT<T atraTPTT
% f ^ ^ a r T f n  a rW m -T ^  s r ^ p  ^
|tT 5To 5TT̂  ^  fTOT :

“I think, the- time has come again 
that a scientist will have to sacriiicc his 
life in disgust so that other scientists may 
get proper treatment,'’

%  f a *  3 T T c *r -^ T  
?Tff f a  % faq- ars 5TPT TK ?T^ ^  \ 
^  srffcST ^  ^  ^  ^  | «Tf eft % ^^r
T * m  fr ^ i fs : =5TT^ 3T5W strarfTC, rtm 
S Z T ^ T  f3T*m  STffT^T '̂T
fsrfr^ JT ^ ^ T fT  ^?rrffT^ arr^T ^ T T f r  
^  %  f a ir  ?r*rf7er t t ^  %  fa *rfar i f
•m»f^TT s r ^  3T3^fr «TT ?T^, 
a r f ^ T  f a t f i f  a TT e fllfe rrrT ;
^  i % f ^ r  ^  "sr o 5Tt| f i f t
f?r^T i ^ r c  3r^^? ff t s r ^ H  t s r r f r ^  
=̂ rr ? rff |  i

w m fa  5fr, IT o  STTf % 3TTc*r-^qT 
^ | f  ^  f 3TPT f  W W»TT ^  5T5 f̂ ®FT
5T^m ^  % fafT, ITT ° ?TT? v r  |c<TT
^  I 2Tf 5 t^  I  ^TTCT T tf  HTftB ?Tft I
3 T °  5TTS ^  5?*TT %  3 T T m  ^f f« F ^ t
zfi&tX i f  ? r|f ^ r f  r M r  srr ̂ r ^ r r , fw R r  v t
^ 5 n  ^  i t  arr ?r«f?efr i S rfrjT
^ t t t t  ^  ar%» 5T$rf TTofr * m w r  «fr, %

< r f^ *r f e r o r  aft f^r*r^f ^  ®f ^ t 
%  «r, ifcft 7 f r f P T %  fsr^m
^ t v ' t  w w  «rr f ¥

| ,  a r^sr ?rff
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f a l T  «TT |  I S f  3T«nq- %  f i r e *
<erf i #frrr?Tvf *f»> s w t r  ^

arrejftanf f%̂TT i stsir jf̂ rt 3ft ^ 
^rnr if fTRr m r m  fo  atr̂ mr fZTsft i 
*To 5TTf STr-qTZT f2T% % SPTc* $  aff̂ T ft  
*\tr I

s u r f e r  aft, 3n<T«Ft s* r* t f>TT aro 
3r *ft° tr*ro arr^® 3tr<> % «it^ 

*5T T ft *ft, Orqf^ff Sf *T?5T?, "TST-
«t t ?t , >n|->Tcft5ir3rT? ^ t  arrfe tfr
rftx WPS V W f  *R 3W ?ftotr?Toanf o 
arRo wft *roffafa «p) srfa =*r% % faiT 
tt̂ 7 îrert m *rrc |  ^ternf
if ^  ®T1% 3?TTfW ^  *Tf *FfT «TT 
f% ®rrfo arRo % >ft tot^t
^RTS fT5TcT 3TT§0 *fto qo 3|Ro 
anfo ?fto 3TRo ^t *ff 5ffa ft*ft
T̂%tt I JTf̂ r Tf SPT̂ ’TT fcqT

TOT I 3TTTO OT *TTO ^  sft
3TT*ft m 3To 5TTf % 3H*TH 3ff3R spt
TSTT tft 3TT *T7cft *ft 1

1966  ^  3TT$° *ft<> »ro 3TR°
f ^ r  t o t ^ t  f a ^ r  ^ to

Sfrf*rzff T̂t qTT̂TT «TT fspRT f*TRT frfa 
a s r^ T R  q t f^ r  |  i f  15 ^ f r o r  fc^snt

Delaycd and wrong selection of scientists 
by the UPSC.

Low and several scales of pay.

Frequent changes in lines of research 
woik of scientists in quest of promotion to 
higher posts.

Inordinate delays caused by bureaucratic 
procedures and red-tape.

irfa  tw rfrspf *PT "ft*
rr%o # 0  % JRT fteTT a?T I 8TR *T 3TfTO
f^ror t o t  1% Tt® qsr* ?ft°
TTfr ^STT I  I

«pt»t 5Tfr ?r^r, fM tfatrcsf 
*PT ^ * m r  f¥*TT 5fRT TO<t 1 1

%^Tf5|R *T 3ft

I  ^ff^ft # t  fezTT *rqr 1 ft^ r eft
*nf ^ rffrr STT %  f ^ ? r  5 «R?ft I

^rfar aTj^r ^  ^ ttctt |  %  fvrtft 

|  I S IT  ^?ft Tt »Tf I  5T> % ^ft

3*TT5T ?TTf̂ T | f  I $?T*T5?r % V t t -  
3n^o cro b tr o  arrf *>, s r ^ m  ^ft

JTfTo ^-o 3TRo a n fo , ^33lrr?rnT ^ t

3 tt |o  ^to ajRo a n |o ,  ^  ^  ? j ^ r  % 
ffpTSTDr ir ?r f^jpsr ^  anlo^fro ir0  grr^o

% 3T«rt?r ^ r  eft 1 h > %  fair srcn? 

if v r f  sft» tt ?rff ^rt^n »rar 1 % j j t t o  

% n  f s r r f ^ f  n  w r  ?ft *r$, ?r

fafrFT ^STTaff n  ^r.R SR.% «TT%

^Tf^sff arq  ̂ fsr^R qft

5t I ^ ^ T f t  IPTSsff spt
STHTrr ^t ^  fv  3PTT 3Trf O ?fto Ito 3TRo 

ir^T ?f fTff 3TTnrit fft -3*1 fetTT

3rnr»rT 1 t  ?m?r^ if g  %  5 *
if *f»Ti? if ^R?T TOT ^TRT

TOT, f5rTfJT^f 3 fk  T ^ r f n f f  #  TT*T TOf
?ft v i  ?

ir u  f ? r ^  |  f c  fare % 3?r-

^  fa r r  t o t  *tt 1%  f®rc>?r f t

m t  I ^  % 3 * 7 ^  f3TT I  qrf ftrprc^  
3TT T ft t  3TT|o ?fto ITo 3TT̂ o ^  

r̂5TTTO W * »TITT I  fsraif f t  if f t  f^T'lT  ̂

^Tm 1 1 f a g fa m  T̂<7Ter

I  I W  tsnffppf '̂T S|R»m?*T *Tft t  I % 

3TTTtq- TO?fR 3TTTt<T f  I ft ^  f t W  ^ 
«TPT %5TT ?Tft ^Tf'TT «TT "

SHRI N. SRKKKANTAN NAIR (Quilon):
I rise on a point of order under Rule 353. He 
first referred to murder and then he has conic
to favouritism and nepotism. I will read out
Rule 353 for the benefit of the other Members, 
who do not have it. This is letarding Pro-
cedure regarding allegation against a person. 
It says:

“No allegation of a defamatory or 
incriminatory nature shall be made by a 
member against any person unless the 
member has given previous intimation to 
the Speaker and also to the Minister con-
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[Shri N Sreekantan Nair]
crrned so th it the Minister may be able 
to make* an investigation into the matter 
for the purpose of a reply’

* Provide d that the Speaker may at 
any time piolubit any number from mak-
ing any such -illogation if he u of opinion 
that such alleg ltion »  derogatory to the 
dignity of the house or that no public 
interest is scived by miking such illt- 
gation ’

He is a very st mor Member of the. House 
I did not want to intent ne at all I had to 
intern n« only when he st n ted t ntenng into 
dangerous giound Hub orgamsatnn is an 
organisation of scientists ihc numbers of 
these oigunsatit ns have international repu- 
tition Lhty have done yeoman s< rvu e to the 
country b> blinking in tht gtc< u revolution 
and the Government owes i debt to them

SHRI MAI Bill ARI V \JPAYI I I his 
is nc point nf oidci, 1 refuse to yield

SIIRI N SRIEKAN1AN NAIR It is 
the Chau whc has to give the ruling

MR GHVIRMAN I am giving

SHRI AIAL H1HARI VAJPAYEE I 
also know about green i evolution

SIIRI N SRI I RAMAN N \IR  My 
■ubmmion is no sp< tker should be allowed to 
pomt out any allegation against any officer or 
scientist especially when an inquiry has lieen 
ordend by the Government

MR C H \IRM  \N He has not named 
any olhcer

SHRI AIAL BI1I\R] VAJPAYIT. 
Names cannc t be avoided C ei tain names are 
mentioned by the hon Minister himself m 
his statement Wc h u e  to discuss ccrtain 
matters How e »n you avoid names *

MR CHAIRMAN There is no point 
of order because he his not mentioned any 
names He Ins not mmtd anybody

SHRI JN SRB EK \N  1 AN NAIR rhe 
dignity of the House has also to be protected 
by you That is all I have submitted

MR CHAIRMAN Iheit is no point of 
older as yet

SHRI PILOO MODY (Godhia) I he 
point of order has been oveiruled

SHRIN SREEKAN lA NNA IR.lt will 
come up at the appropriate time

trfa  srt % ^

wx xfj 1 i
f  fTT*r f^ r fS5 %
arfcHT W  % f%% |-SPTT 3WT 
ffTTT «rre»TT I

srarofir
*TWT I  I ^7% % f a  sft
sfftr snrsar % I  *TT
s ’To 5t t ?  % qnr
s> tt i uift ^ fr  f  f r  j ,
v j?m  fsnp f r o  '3TT 'H’̂ nrr |  i ^  

eft 3TT^ fTTtT f t  f W  «TT, f a *  

<TT 3TN% ^7t t  1 ***
1 1

3TS5T W W  aft,
%cr £ fir fsr^T? fag- * r *  

<TT ^TT X?T «TT, ?FFTT |  fa

SIIRI K MANOH \R  \N  (Madras North) 
Kindly ask Shn Atal Bihau Vajpayee not to 
lose his temper

THL MINISTLR OF STATE IN T H r 
MINISTRY OI AGRICULT URI (SHRI 
ANNASAIIFB P SHINDL) I do not think 
that he should get up-set

SH RIK MANOHARAN Let Shri Atal 
Bihau Vajpayee be calm

w n  arrf * t t  v t f  w sn r  ^  1 1

*nrrof?r c^ t <̂£ s t t o  s r r t t
arjgr ^  *fr»T 
q̂ rgrT 1 1

fiifTTt w arW t. gjRT 
t  smr ?rf»T?r |> tt

i

t  t %j  «rr %  gnr % 5^-
^  farr |  % fem q a  arr |
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fa  f f r jfW  3r, encfatff *r, si% <r?rf % 
^ r r f W  % v r *  % arftofircrcrtf 
arc ^  f  \ s r °  s r if  % arq% arf%*T 

t o  *r v s  arra- «pt s w  s^ p ? r  fa n r  

s s ter m v n  n̂rf?rr $ |-

“Whenever it suits someone, seniority 
counts in the same line; at other times, 
seniority, contributions, basic qualifications, 
capacity to inspire intelligent young scien-
tists etc. are completely ignored, for 
example, the appointment of Dr. De as 
head of the division of agronomy, selection 
of Dr. Prasad as Professor of Agronomy, 
men with qualifications in plant physio-
logy and soil science..”

S P ^ T  if arpffiTft
q>T SPToT f̂ ®IT ^ 3ft 3ft 3TPT-

*;T<t f*nfr I ,  s rm R  x *  ft ^  
*T*?TT g f*F 3T® JjTTf ?r 3TPt T* *  aft
arfaft»r sptptt I ,  ^  fa rro rc ?rff *?r t  
^rr ssr^grr i srarrgTor % fi=pt sricr ^ jft
3fT I  f r  STo t  XT* qjrrj-farsft-
fars? ^  v m  q s ta p f t  0 \  v t f  fe?ft 
«r$r 1 1  m x  $  |  m  *rft
*Tft?W SP»?JT ^ 5 t  I  I ST° t
SPT fr*TT *PTT I ?To s?TT̂
% 3H% ST^R if 5TiR- Vt 35FTT |  
%  aft sFf%?r % **rf-«rr? #5eT? % aw

|  ^  I ,  f a rc r t

I  ^  I  I f a r
sirftfi *r ift«T^T »r^t ^ rfa r  f a t  srpt 
*twt ?pt f a n  anwr I , s tch t 
tr^T T ^ fe : f r m  armr § i ^  «ftt fipff 
*$r «fT*r *r <t t  3r3*w s n ^

anrar ss r  t s  t t  i *t
arrcrr |  aft aft?: 33% arfaf? ®rfcr 3?rert 
% ii* x  zrf 3*r ' r a r e  f r p ? r  ^  f^T  
arRTT t  I

8W ^TT f^TT f r
c n ^ r ^ r s  ^  T?r?r w t  |  ? 
fHznr «r t t  t  ? «wt  ^  srf^r- 

«n: ten* a n w  ?

4 ‘ 3 rf«r^ T f^ ff ^ ft ?tt W t  
T X  % t * F t  ^  *Tff ^  i ^ft ^  laraT
aPTPtt f ,  A ' ^ T %  f̂ft fT^f 
i  3ft^ aft ?T?nr srfrr^T f ^ f w

f ,  #  3 ? #  t f t  ^T^Trf f f | f  i  I
% i r m  t  s f k  y f t r  f w r ^ r  %  #=r ^ t  
^ m f e n n  sR f^m t^ |[ i ^ rfa r  % f , 
’ T fe p rt ^ft * r ^  f , » r r « r ? T t^ t
|  arTar f ? r ? 5 T  f̂ft »rf??pff t k  
f^RR SfTTTTT ft»TT I

fa r  3TT6TR vt. tr̂ rgr̂  r r c ^ fc  f ^  
a r ^  |  ? s jo  eft ^ a a r  * t o  f  
^ t  3TPt STcJFTT T O ,  «RT Tt^cTT
W  * r f  ? W  * F T  JT ft I  f%  ^To 
w r q r ^  s ft^  st<> 5r??n% ^  ^ s r r  
?To t  ?pt T f %  ?ft tr?n,fTPft' t>t I ?  ^frnrr 
’ p it , ft?*; s ft ^ ^ T  'pt t ?  ^  *rc r i 
^  m  W  t o
w i ^ T o t % s r r ^ ^ ^ ? f t ^ r  m z i  |  
i r f  ? rft T p ^ ff t  ^Tcr t~ jra r ^ to  ^ rrf arr^r 

5r, eft ¥To m %  %  3F?f*f?T *ppt 
3fT*TT ^  <?ft*T W *  5£TT-“ % °  'ft'0 SflT, aft 
TTo  sjTTf ^ft Jr S?ft«r *PT TST «TT,
3 ? T y r o  t  % a rp t a r ^ f f %  f ^ * T T 3 f k  
^?r% «ft% 5r v r , sra«T T ^ a r ^ r  

fTT f?ir I a w  ?T0 5TTfT ^  
an% eft STfr elTaaR f3TT, 5 t*ft ? T ^ T t
#  j f f t  I 5 #  ^  ^ TP T T  »PTT
|  f o  ^To ?TTf %  f r *  'TT ^ P T > T
3FT»TT aft^: ^  ^ ? T T  ?ft * R T
«TT I JT ft ?Tf a n r ta  ^  ^  eft 3TSTT »pniftT
a r T d r  1 1  f a r t  #?rrf5T^ %  *nr«r w
er^f jpr sq^rfT’C fa T T  arPTT |  ?

**r f^rsr % mo sptr w:r 
?tpt 3 tph 1 1  ^?r fTT*r ^ t  >ft z h t  
art »r«rerr i *r*t *rft«pr % ^ r  t —T m  
w m  % y f  jpt ^
ftr^^PT ®ft  arst ?n» ^t  »t pt ^t

SETT, STo ^TTf «f?t ^ f T ^ R  ?PTWT *PTT, 
% f a r  a w  sft^?TT ^ T  SWT3T a r m  eft 

5TTf ^  5^PTT ^  5Tt® S W R  *Ft
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[sft 3rc*r firsR't sn faft] 
apsgr *nrnT *ftt i %
rvf sr?r fafa* T$t *r$ 11 tto  srsrrc 
% *Efcnr5iT «r tt^  fawr «rr fcrcraft 
srft g f i ^

T̂o srarc «t, ŝnffir zi*
tft 2r afk STO ST* T̂TfeTT tft % I 
TT<> ^3T 5FT arc ^ST<R 25 j^TR ^  ^T 
S’w t r  f tm , ?fr *ptt ^ f t  % f<r% 
^T° 5RTC T̂ t f V  *t 5 ^ c f  fp̂ TT W  I 
3PR *T?fr ^  t  cfT ^ T  WS* fo*T 
3TT̂  I flR  3PRT W  fRtftlT 7̂% 
■5T®  ̂ 35% <TC fR #5FTT *RT «TT, 5T?t
■5T®  ̂ -Ĵ T ^%€t ir I s  %, ̂
^TTr ?rc» 5TTS Tt f  tT W  ^TT I
*rfe % w , vrr^JTT fa  g f  I  f%
-jq%*TFT 3TPTFT ff^»PIT t-TT S*T *t 
3TT?̂ f sptf «rm 11

4  3*rfo=m ir a rrr^ t ^  ?* s t h r
W T T —#  WPTWT T t STTPT T* t ?T £-*???

fagfacT *FT >̂>TT rRtTT & %  
fa*m TT̂r grr aft fcpr 3#PT ?t fq^f 
T̂TcTT I, <R ^  ?TR #5 3TT?TT t  I

w t  arenfta  ^  s> n  i w f t

% m  3TT  ̂ 2RrT3q- *T JTRT 1 - 4  -J*PFt 
S3?T g -

‘ My Ministry would like to express 
its utmost com*m o\t-r tins tragedy and 
1 wish to ronvty tht assuianre that d 
thorough study of its implications will be 
made in ordtr to < \olve a better system of 
iccruitnient, tulesand wot king proceduirs ”

*rrte*r tfr j t r f T |  ftr arr^r art 
«rtprr t , t , f^»fr it
'rftsfffa ift % \ * m  %

*T> #3npRT 3TR ^  3T R ^-
T?rr «ft ? «f3tt ^  ir n R T  T ^ r  vft qrft
33T «TT, *TOT ^SnrfiT r̂ spfrr, JTT^fqjT ' 

^  Hf?t 3t«t̂  îtRt t t  srru 
swpr v?tzm  % »rr*r̂  ?r?ft ^  t |
I  I »nft ^ q 1 ^ 3TFT f̂t ^ R

"Tlie system inevitably provides 
frequent occasions for disappointments 
leading to frustration."

u  z  T g m s  "  % arqrsft t o >  tr w tf  

1
ft%SFT t  pp 5T0 ^  ^  3T ^

w  % * t f  t ? r r f f r ^  % ?tt*t ^
^  t  ^ T ^ t  ^5TT  ^  t ,  ^

r?T^FFr r^RT *T*TT I  I #  ^  T=r % ^
dT5T ^t R̂FT ®FTTT T̂SrTT |  I

“Dr Mahapatra, myself, Dr. Dastane, 
Dr Bharadwaj, Dr Sddapal, Dr. Pandey, 
etc are strugghnc; hard against heavy 
onslaught, mentally as well as administra-
tively, as they aie supporting mediocre 
and pseudo agiononrmts at the expense of 
intelligent agronomists "

«nw 5?r% % ^ r  arr^'tr w %  ^  
P rq  ?rst f z m  *PRrr 1 1  f i r ^  an% a fto r
5FT 3 F 7  T T  $ *F T T  ^  f*WT & , 
W f t  ^ t  ^tTt ?T% ^  ST'TITT ^  3PTT 

’TFTT ^ t  ? r r? T  =ft  =5rn |  ^^7%
? R T  ^JTTq Tyrr 3 rfe > > ft  ^ t  W  W W  
^TSt ZVZR ^fT ’ TT^TT f%  % ^TT^T^TT % 'T n T ^
*nr | ,  a rreR  ?rst I  i ^  aTRHt
T t 5TT^?TT ^  Stift aft’’ Tt%

STifcfT T O T  S>TT %  ^  S*T cTT^
% ^rst f ¥ t  ^rfsiT i

»T>rrTf?T ^ft, 3t t o  srrtT  ^  ^ft
?̂TT t t T̂T t  TJT^rt f w s r  |

funqfif • ^sfr>  ffT^Tsr f?qT 1 1

« ft  3T?fr fir^TT t « m r W t : ^  f?r%^T 
^?TT ^TScTT g ^5T % 3ft ^  9J5T̂ ?T f f
I  ars? 1 1  ^  ^  * r t |
^ft -jRr% *rs?* spt ^  ^fR% 3rr^?TT 
*T?ft I ^  < R T *  3T«T « R  75 T^
^r, 3 T R  q 'rpfT ^  8 f«T ^  %  f a f t  #5TT^
I I  t ^ t  ^  ^  ?tp sftfacr

3TT5T SJTT^: ^ T 3 T  ^*TT7T »tff ^ f R  
f ^ 5 f f  %  3TT% fa t r  |  I tpff 
^Tf??T it f3PT t o  5ft»ff ^  «ft«T?fT<T J ,
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91% iff, fatfR  ff, fatfR  % tTRT ^RT 
f f a ,  'TRt f*T ^  «TFt 3TT% 

% $ \Z  W ^ X t  f f , 3 *  N V  
t o f u  ^  a rtf t w  *nfir * t  arfa-
*T^T fasTT *TRT ^fTf^r | ftpST 3FT *TSR 
?*ft s t r  *f t  fa  v t  firr^r 
^  % fNrr $ $  5T>T ^  *PT q m  anr^T 
3TT% afsft % % f^rq: S*TTC
1 1  *rfr ^fter ’PTf% f i m x  t x

m  m  " rfw  ^  3PT stoh  ^
eft fffaiT % 53T«r ^ft «TR ff$f t̂*1T
tftx  ^  ^ rtf t % *rW  % »TT«r r r  ?r$r 
|V rr i TT^nftfgr $  suffer ^ j t t  ^  »r^<ft 
i ,  fa?TR Ir ?rff i f a * R  ’f t  st*R<tf % 
a rm *  t t  srFt arserr 1 1  %ar*r ip? s^rfar 
^  f a f e  s f r t  q f '^ r f ’T ^  s ^ f t  i

ws st t?t ^ t  tft arfa ^ f t  fa  
f*TTt *TSt f  SS #*TTfW  ^T aft 5R tvr 
« r  * r t  |  fa  % ^ 'r| «ftar ^  t  ?ft tft*  

S*R!T 5TSifTT T7& t w  ^  t  I i f t
<mr |  f w f  srf  * f  st %
f a q  nir ^ f f R  «fK $  *RT f a  3*T

* R f *f t i  % <n% «r,
«r i fas*  *f w n x  fa*n nirr 

a rk  g-ffa arrsTT̂ : «tt « n ^ T |t  *r£r *if

%fa5T 33%  *R«fa if ^  talPT V  ef«T 
JT f̂ fcq  w ,  i 3tVt st??t r̂ wnrT 
fa  ^  T̂?r ?ft?r% ^  i *m f ? r ^  |  fa 
^ f t  5jt ^ '4 t  5>ft ^nrfkq f a  f a #  ift 3T5- 

?PT ^JTfaJT ^T% ^T SraPT ^ t I 
ttrrfjH r ff?r *f s r r t  % ar^n^, arr^RT-
^r*ft ansft ^ rR r^ iT  *p> %
arsfR % frn t #*TR

f f  i

SPTFTfa 5ft, 3TTT fa?TH f ,  3H7 ^TF# 

f  anr ? r t  fa*TT sit ^ r  t  ^  ^  
* r^ t m i  v i  t  sft fa  ^  % 

W PT ^  I 3R  v t
w * * T f m  tr *PT

5Wf«r ^  ^ t a r r r o ^  ?ft 5r|f 11  ^m ft 
» r w r ^  spr ^ t*t  *rer?ft It, art? w r
*f \ Z J  f^K% ^T ^ft ^cTTT JTfr |  \ *%

t  fa  r̂«r̂ t a p r c ^ l 
’T H s Jm fft  f t  eft fa T  am  if t  

3TR«ft ^t f̂ qrTT ?TT |  fa  
* m i ^n frr, ^  3j«tt fq r srorc #t*rr i 

%fa?T 3TTi? r̂ «RT 5T»TT f a  W T  ^
5®ff w?t anftfirar fa^TT » r t  «tt % 3^  ?r f̂ 
f  I f a ^ R  I  f a  ^  fa it
»T* ?

3TR ^ T  »T ^ T  eTCT ^t ?T^ 
^  % *T* f̂ #  TjfT 5TRT |  f a  ^  
^ a p ft  3> m T  S5 f ^ F T T  *T*rr |  aft 
^ fe n ft ?t anrarTfifef ?rWr<r 64 % arfa* 
sftJtJT w i  |  a rk  ^  % s R m  
?t * r t  1 ^  f ^ ' f t f ^ ^  % vs »rar 
fa  :

"Thr piotrin content of wheat has 
thus been made merely comparable to the 
protein content of milk with regard to 
rysine content.”

fa*J t f a f a t  % ^3f ^  5 |te

3T1% V t t f f r T T  r f f

fâ rr 1 t  3? | ift wr̂ rr ^r^fr | :
“The analyst* do not corroborate 

the results obtained in India and in no 
case was there a significant diffeicnce 
between the normal varieties and the 
mutations.”

3R ^  m  t  f a  *TRST ^ t
fa?*r ? rR ^ ? ft ^ft ^ p f t  3tt ? ft t  fsrgJf 

aft T  *f 3T5®r ^ft f W c f t
^  ^  I f a f 5  'SR TrT^ JT^r % <r* 
#9TTf5r*TT % ?$  7 ^ ^  fazfT eft T̂ TF
?t*tt 3 * 3  ssrT?ff sft>TT<t 5t r̂ieft 1 1 
¥ t^  *n% f a s R  «rr^ r̂ ^  1 %fa«r anir
fff: & ? ? T fR  ^ft?2ft^R5T^f
fam  w  I

frs rt % arr  ̂ if tft ^  skt fa*rr m
4 1 ^  srr tip $ f a  3rrf<> ^  srrc*
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[*ft 3TS9T fafT<t
*r sn̂ r̂ T fa^ fsR  fo*n $

f3TCT% trsp if 15 f ^ ? T  ^  3 R f
8 0  fafc*r s tr tt far f̂ rzrr snr s*ktt 11 
t o  *rf s r t  ^  |  ? t o
^  ^  *ReTT I  ?

*tft *Tf ?ft SRT fa*T TO |
%  tr*  ft 1 5 ,0 0 0  So ^  3TTiR?ft 

f t  Sffieft |  1 aft ^ t  3ft
3rm R  «TT H R  £  f a  W  %
15.000 qft aTHRjft f t  *R*ft t
3RT gfa WX W>X F̂RT TOT ^Tff ij I 
ifeft ^  T̂̂ ff * SeTRTfat^<?P? 
if t f t  st f3TR s® ^ szrrer qft am R^ 
?Tff ft SRtft i t r f a r  1 5 ,0 0 0  So *flT 
SRT t o  TO I  I 5T ÊT T̂% *PT fTf*T 
fa*TT TO |  3Tft ?T VT*\ *pft
1 1  s r t  T‘V t firrfNr ^  it t*t 
3PU I, ^ t  3T?5Tft ft ft »

w r n f a  *TftW : tTfr t^>¥ Sf

6.000 s« 8nu«pft tft *rfr ftat 1 1

«ft w m  finrrft marfcft :
5ft»t%«r t o ? r  ^  ^ r%  % $ t t  i arc

«Ptf srPcrto^Tift fa^R ^ f t  
«rm *p|  ?ft $ *f *ft *n!T ?jnT i

TRT I  f a  ^ T °  5TTf % 3 ft 3T^%

*R  t  ^ T  ?TTOT3r 
t o  3rr ’T^fTT £ i $  fq>* ^ 5 ?r t o t  

^ i T f  :
“A lot of un-scientific data aie col-

lected and passed on to you to fit in your 
line of thinking. For example, in relay- 
cropping very large-sized seed potato was 
used to show high yields. Who will know, 
brsides some persons in agronomy, that it 
is highly uneconomical to grow ? Why is 
it that so much publicized Baisakhi Moong 
did not prove successful in national do  
monstration ? Why is it that so much 
praised work with slow-relcase N-ffrtor 
Nitrification inhibitors did not find experi-
mental validity anywhere else in the ooun* 
try”.

sfftTtjft” % *T* q W T *sft 
fa f % tft S*r TC fa*n»ft I  

faf?$sT ^  *T«r?r w ^ f  snrfr ? afk 
w ? t  3ri^  tf t  ^  * F m r  ?r$f $  \ 

t u f t  ? t t ^  5 ^ n r r  $  f* r r f lr  i m i  $ k ft

1 1

?HTT<Tfr 3ft, 3TTfo ?fto H[o 3TRo if
^FT^r ^ t%  | ? r r ^ r ¥ f  m  f t  * t* t? t

®f t  t f t  ?r t 5t  1 1  a n f t  

Ztf *Tf cr«T ?T̂ f |3TT fa an$o f̂to T3To
3TT^o efT <w j  | f O T ^ T  ? 3 r f  « R r

|  ? TO * f  T fsreri ?ft€T?3t I ,  2TT 
art5>!n*Rr ^  ^ t  ^
r̂ THT I  ? T̂ TR fTf ^t? Jf ®PfT 3ngTT |
f a  srf a rte^m ^r aftrft t ,  f ^ f T ^  * t£  
ir ^ t t  3ttctt |  f a  3 f  y v

t o » r  &  art?: 3 r ?  ^ r ^ i f t  j r w ^ r  ^

3 t t % f  eft ^ r f t  f^RT «t t ct  ^  *r 

^?ft ^ r  ^  «p$ 3n?ft 1 1  ^f«r-»rft
* T ft3 R  ^  TR IT  j t t̂ T if ^>£T f a  ?Tf trap 

a r ^ 5 T T ^  5 fa? t |  1 % fa* l f*T^5T I

f a  3TR ^ t ?  % 3JT3T cT  ̂ W f ff^r «Fft
»Rt ? 3tVt  SHTT ^  5TTT ^  n^ft ?rt
^frft *nr ^rf fair t o  ? 
s rw r 16 f 3 t r  T i h n f r i f f  ^ t  ^ f t  |  3 ft

M V p j t  ?f?«rrfff i f  ^ p t  ^  1 1

i t  ^ f t  f t ^ T  ^ r f f r r  i

16 hrs.

»T«rTqrfcr * T ff tR , « t o  q r f  ^ f t a r r ^ f ? ^  

% % HTW Wfrsft̂ T *rt |  art?: f if
' f r f ^ T  ^  %  r^ iir  f q ^ r  ft?TT 1 1  

^ f a l T  3TT ^TfT  i  %  tr^T ^ R T f ^ ^ T T  

3 tt^  * f;^ t 3r?rT| 3tt«t a rh  o t
^ i r € t  i t  t r y  ^ f t  f t  a ftT  o t *  %  

^ f t  O T if  s r r f a s r  f a ^  3 m t  i a n r<  

s t o  r ^ o  a n f o  3TTTO ^ f t  O T ?  %  

?R ?* r t ,  eft I f  OT5T% i f  O T<T^

g  f a  ??fq[ » n f t  3 ft ^  ^fT*l% q5t 3TtW

i f  ^  W f f  i f  fsaft
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t ?t t t  t |  1 1
t o r  1 1  5*  s tf te n  f r  f f a  * ftt 

ssr t o r e  % 3T? T te  tft * fiw r 
*F^r % to  srt̂ r § tft
*5TTf|tr ^ T *  ^ t o  «F)r, lJlfc F? F T T
»tft i f f  aft?: tit t f t  a f t *  * h r t o
t o « f t  tfp rra f f  ^  ti\ t f t  I ^ T  S T * f  apt 
t f t  s r t^  $ > ft  *r t  # s t F j t t  ^  t |
|  *ptt Far r̂ ^nrrfsr^mr % 3n®rK t t  
?rff f«P?n sit  st t ^t  i arrsr ?r̂  t o  sq f^ ff 

s m  f? T fR s iff * f ,  s ftjfte ra  Sr ar^rn r %  
a rTT ft simSr ^  | ,  ^ t i t  v\  s rfa  s h t
^ i r  1 STTcT T T  ^ T T ff5T?«T f R T  ^ t F ^ t  
F t  8T5T f o t f t  <f 5TTf?TT Sjft a n ^ ^ J T T  ?TSf 
T T ? ft 'T f ’ f t ,  ar«r f t f #  s f t o H  T T  a m t  
3 T R  "TT %*TCT 'T ? *n  I S*T f^T 
t o .m ? r  t t s T  1 1 35 
* f t  f a ^ r  ^  f  t o  erpr T t  «rT?r 
t t ? t  | ,  % t o  srsr | t r  3 t t ^  & r  $

TT 3T«RTT ?T^ % ffT?T, 
*TT*T3cTT TT ® T^R ?T^f *PT ?T^5t, 

?ft 5*T 3TT% ? r t o H f  spt f ^ T  3TT?T % ?T^f 
TtfT *TT?t I * m  F ^ S R  I  Ft  ^To STfijT 3?t
s r R ^ m  t t  sffrf ^  t t  q m r  
fT?t 1 1 ?pt ?ft*r r̂ | ,  *r$
H T T P - ,  *TS SfeTC, STTTT & T  I §fa*?T
T ? t  |  F t  *?*r 3 t t ^  l^ r r f fr ^ f  %  *rr*r t ? t t  
« * t o | t t  t t ^ T  f  i ^  3 ttc < t^ tt arff?r*r 
s t t ^ ^ t t  ^>fr 3fo; ftrc  Ftst*

$ m F * T  v t  m  t T  ?far?r ^  
arpfr ^ T f ^ T  % t o  ^  w  w m  f ^
TTcTT I  f%  e T T T ^ : w  T ? *T  ^ S fcft |  I 
STo *rr̂ R), 3To 3PTT 3ft̂ : ¥To 'TT«T̂TT«ff 
t i t  ^W W t ^Ft >i^5TT H ITT T?> aft<
«T f 1 1 *r? a rf^ n r f > f r
W  %  f?rq stt^ t  |  f T  w  h t h %
*?t 3 ffa  T T  ^  ^  ?rcifr V T  S T *F t  5TT?n 
sm r 1 t > £  t t  ? w ? r  # f
1 1 f *  f v #  srerrfaT %  ^  ?rflr T t  t » 
a r% T t ? r r % T t  t T  eft f  ^ c t t  ar? ?r|f 
g  1 ^  ?rv *n£f f  1
< **%  ¥T o  WT5 ^ JT T  f l  t  f?l% 5TWT

r̂r»T% an^ |  f^nf 7? t t  T^ft T>ft 
?r*rm |  ff: v tt  ^  1972 % wm t t  t o  

|  I ^  t o t f f  aftT t**TT?TFJft % %*1 

^  3TTn% I  *T»K #5nOTT ^ n a f f  TT TT*r
^stt^ tt & t  ?r ^  i 'tottct
€  3?TT 5T$r 3 3  €T?r, fT*T STRlt̂ RTT ^T 
f e rc ^ R  5Tff TT ?TTcT, |*T tlT T fW  T> 
q»?T% <S5T% TT 3T3TCTT ^  ffT^ I

* m  P n te r  I  f'p w  f^q-q- t t  
f ^ ^ r r  t ^  aft* *rr?t * r^ ^ r  ^ r  
3THT T T  3TT^r ^  t o %  f̂cft<T f t  

a rk  > r ^ i r  ?f ^  crr^ T t ^ r t  ^ t

w^n*rf?i i f ^ w  : *sfT w Tsr^ft t t  ^
»ft5R 3ft Ijp* | ,  5TR %
« f t ^ ^  1 ^ 0  1 a ftT  fro 2 I a m  ?*TTT ^  
t t ?t t  |  ?

*ft 3T2rT f^T T t ^TJT^ft : #  ffo 2 TT
5̂T T77TT T̂frTT g :

‘That for the original motion, the following 
be substituted, namely:—

“This House, having considered the 
statement laid on the Table by the Minis* 
ter of Agriculture on tiie 9th May, 1972 
regarding suicidc by Dr. V. H. Shah, a 
scientist ol the Indian Agricultural 
Research Institute, New Delfii, direct* 
the Government to appoint a Committee 
of Scientists and Members of Parliament 
to enquire into the entire working of the 
Indian Agricultural Research Institute 
and the Indian Council of Agricultural 
Research with special reference to the 
rules and procedures of recruitment, pro-
motion and service conditions of scientists 
awl other staff members.

The Committee shall investigate all cases 
of piomotion, supersession, termination of 
service ctc. that have taken place in these 
institutions during the last 5 years.

The Committee shall further exa-
mine the validity of the claims about 
scientific advancement being made by 
these bodies in rrcent years.”/  (2 )

MR. CHAIRMAN: The substitute motion 
is now before the House.
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SHRI S. P. BHATTACHARYYA (Ulu- 
beria) : Sir, thr death of scientist Shah
should be an eye-opener to our Government. 
The achievement of this research department 
is accepted by all and we are proud of it. 
It is accepted even by the foreign countries. 
The Minister has stated in bis statement that 
even the Soviet Union has asked how India 
has progressed so much in agricultural re-
seat ch. So, legarding the contribution of 
scientists we are one that they have contri-
buted something. But when any scientist of 
any research department is compelled to 
commit suicide, it is a challenge to us, to the 
Government of the countiy and to the depart-
ment which is conti oiling it.

Dr. Shah has said that aftei the end of 
his life a situation should arise when* scientists 
may not be ill-tieated like this and their 
future may not be daikened any more and 
foi that he is giving his life. I hope our 
Minisrer will consider these things very ser- 
iously. As Shri Vajpayee has said, our sys-
tem is such that the scientists, instead of 
doing moie research and developing new 
things ior our country, are compelled to end 
their lives. This situation must be put a 
stop to. For that the whole system of deal-
ing with scientists and leseatch departments 
should be changed in the interests of the 
development and research workeis. The sys-
tem should be changed in sue h a way that 
every reseat ch workei can dcsote his full 
enrigy and attention to his research work so 
that the country will be benefited by his re-
search work. If wc cannot create such a 
situation then we shall be unworthy of runn-
ing this administration.

We must have* a thorough < hange in our 
dealing with the scientific institutions. The 
research workeis should have confidence that 
their futuic will not be adversely atiected by 
the action of the administration. There 
should be no occasion or scope for any 
scientist to have any genuine grievance be-
cause of which he may think of committing 
suicide. I want the Minister to take the 
necessary steps to create that atmosphere in 
which our scientists may have sufficient con-
fidence in the Ministry and the House will 
have sufficient confidence that the Ministry 
will deal with the scientists in a proper and 
just way. The death of Dr. Shah should 
arouse in us our sense of responsibility to do 
the right thing for the better functioning of 
our research institutions.

SHRI VASAN T SATHE (Akola): Sir,
I rise to speak in this discussion because I feel 
that it is a matter of serious concern for the 
entire country that in free India, which is 
looking forward to our onward march in the 
field of science, in this age such a tragic 
situation should arise where a scientist, in-
stead of devoting himself whole-heartedly to 
the growth of science with enthusiasm, 
should feel frustrated to the extent of being 
pushed to the well as it were and be forced 
to commit suicide. This is the saddest com-
mentary that there ever could be any system 
in the world. I would like to know if any-
body has made a research in this; whether 
in any countiy in the world there have been 
such instances, in any field, where scientist 
after scientist—this is the fourth scientist 
now—Shri Joseph, Shri Batra, Shri l’artha- 
sarthy and Shri Shah (the fourth scientist) 
who committed suicide. This is most amaz-
ing. The reasons have been gi\cn in every 
ease.

MR. CHAIRMAN: Why you are going
iuto all this. If you have to speak something 
you speak. There will be intenuptions and 
you will lose time in interruptions.

SHRI VASAN I’ SATHE: Thank you,
Sir. I only hope that wc had saved the life 
of the s< ientist. I want to point out that in 
this c ase there is something basic ally wrong 
with the system. I am not today going to 
attack the scientists. I do not believe in 
that. I entirely agree that this attitude of 
witch-hunting is entiiely wrong. It is not a 
particular scientist today or yesterday or any-
where who should be atta< ked. It is a system 
in whi< h the scientists do not get an oppor-
tunity of job satisfaction. There is no me 
crying over his death now, because we cannot 
bring him bai k. But we must c ure the ad- 
ministration.

I will make some concrete suggestions in 
the light of the experience that we have 
gained in working in the I. C. A. R. and 
I. A. R. I. The defect is this that a scientist’s 
main satisfaction, as you will appreciate Sir, 
is in his work, his research. In that line he 
must feel that he has complete scope to go 
to the highest, maximum height and also 
the highest pay scale. He should not be made 
to feci that there is some one who is going to 
boss over him and handicap or hinder his 
research to suit his convenience. No scientist 
would ever like to be interfered within his 
research work and therefore, there should be
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a system wherein we can provide continuous 
pay cadre. That means, in a particular line, 
if a scientist is making research, ho need not 
go to a higher post* That in a particular line 
there should be that potentiality a continuous 
cadre. Then he could go in a higher scale 
right from Rs. 400 to Rs. 1000, Rs. 1,000 to 
Rs. 1,500 and Rs. 1,500 to Rs. 2,500. There 
he must not be made to feel that unless I go 
to a higher post, I cannot go in higher scale.’ 
That feeling should not he there to a scientist. 
A scientist should not bother about becoming 
a Dean or head of the Department. How 
many heads can you have in the Department ? 
After all, there is going to be a limit to that. 
Therefore, why should a scientist h inker to 
be the head of a particular Department or 
even a Professor foi that matter. Every 
scientist need not be a good professor, need 
not be a good teacher. But today with that 
professorship certain status is attached, certain 
power is attached, certain further scope is 
attached. That is why it creates all this 
feeling and brings the politics into it. That 
is one thing.

Secondly, I would suggest shat in addition 
to continuous pay cadre, project-wise sub-
division of budgets within the Department 
should remain so that a head of Department 
of some other discipline does not control 
cither the reseaich work or even the budgeting 
of a particular research man in his Held as 
Dr. Shah had said in his letter. He said, if a 
man, the etiief is interested m publicity, then 
he can always encourage the juniors to give a 
particular type of research or result.” Then, 
he can always encourage the juniors to give a 
particular type of research or results. That 
will hinder real research. One man can 
provide larger budget to his own favourite 
field and starve the field of another scientist. 
Therefore, I would suggest that there should 
be project-wise sub-division.

My third suggestion is that all superior 
and administrative posts should be tenure 
posts, both in the Instititutc and in the 
I. C. A. R. Tenure posts mean, you give the 
post according to your job, on the basis of 
•‘hire and fire”, as in other countries. What 
is this false notion about security of service 
that we have borrowed from civil administra-
tive service to the sdentific field also ? It 
should go. This has created a wrong approach 
in the entire buieaucracy. We are bringing 
in bureaucracy here also. So, I suggest, it 
should be tenure-oriented. Say, for, exemple, 
four yean, tenure. I f  you give results, you

continue to be there. If  you do not show 
results, you go out. There should not be any 
feeling of permanency. Till he dies, till he 
retires and, ever after he is superannuated, 
he wants to continue. That is the attitude 
we find here. Have you not got an example 
of I. C. M. R. where men of 65 years of age 
are in service ? Even after retirement, the 
persons arc rc-appointed. There is no age 
bar. How can you cncouragc younger people 
in this country ?

SHRI M. RAM GOPAL REDDY 
(Nizamabad) : Expei ienced people cannot be 
thrown out.

SHRI VASANT SATHE: Experince 
does not go only by age. In scientific field, 
you will never have brilliant scientists if you 
put a premium on age. If lie is so learned, 
he can do research privately. Why does he 
want to occupy any post ? So, these posts 
should be tenure posts.

There is an unfortunate factor which has 
pained us very much. Why have this publicity 
fanfare in the field of science ? Scientific
work must get recognition in the world of
science on its own merit. Why go a(>out
lushing to the press, to the newspapers, to
the radio, etc., publicising certain inventions 
which later on are proved false ? There are 
three or four examples of it. My hon. friend, 
Shri Atal Bihari Vajpapee, has already given 
a few examples. This is what was pointed 
out by Dr. Shah. This is very shocking. He 
said :

“ If he does this, or encourage this, 
his colleagues and subordinates will, 
naturally, feed him with half-cooked, half- 
baked data. Such reseults cannot stand 
in the field . . . ”

What happened to that high lysine wheat ? 
There was no such thing as high lysine wheat 
or triple dwarf wheat. That also proved to 
be a dwarf in the field of science. About 
triple dwarf wheat, it was suggested that it 
would yield hundred maunds per acre.. . .

MR. CHAIRMAN : What is the subject 
and what you are talking about ? (Interrup-
tions).

SHRI VASANT SATHE : We arc not 
having the post morUm of Dr Shah. We are 
trying to find out the causes why Dr. Shah 
committed suicide so that these causes do not 
recur. That is why the propagation of false 
or bogus research is to be discouraged. About
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this triple dwarf wheat, that you can have 
hundred maunds in an acre, and if you find 
in the field that it does not happen, will it 
not discourage a scientist ? Sir, you as an 
expert kisan know it. That is why I pointed 
it out. I would submit that this must be 
stopped, w h o s o e v e r  the persons arc I do not 
want to talk about other things.

In conclusion. I would say that wc are 
proud of our scientists ; wc want to encourage 
our scientists ; the name that they have 
achieved in the world, we acclaim. We want 
only to see that our srien fists, particularly 
the younger ones, get the best opportunities to 
show' results and to bring about development 
of this country faster.

SIIR1 K MANOHARAN (Madras 
North) : Mr Chairman, at the outset,
I should pay my homage to late Dr. V. II. 
Shah and offer my condolences to his beloved 
family. I am very sorry for whatever had 
happened in the scientific field.

I have heard with rapt attention what 
Mr. Vajpayee talked about. After having 
heard his speech, I had a feeling that he 
should have been directed to the scientific 
field, rather than to the political field He 
spoke like a scientist. But m his speech he 1 

said-and also the sp< aker who followed him- i 
that certain scientists had a bogus claim, indi-
rectly involving some top scientist who could 
now be acclaimed as a scientist of interna- . 
tional fame. I had an occasion to hear the I 
discussions that took place m the other House 
where personalities had been singled out for ' 
attack. I feel very sorry for saying this. This 
is my humble appeal to the Members of j 
Parliament that they must be proud of having [ 
ICAR as one of the important and outstanding 
institutions in the world and we must be proud 
of having scientists of international reputation 
But, unfortunately, we, members, have develo-
ped a sort of fascination to indulge in witch- 
hunting, to indulge in mud-slinging on top 
ranking scientists or anybody without any 
basis whatsoever. My humble submission is 
this. We, Members of Parliament, should 
feel that we are the servants of the nation 
and not the masters of the country. We must 
understand our limitations and limits. I am 
for the dignity, decorum and decency of 
Members of Parliament and not for their 
arrogance and conceit to be displayed inside 
and outside the House. We think that we are 
matters of everything : we think that we can

criticise anybody. But I may tell you that if 
tomorrow an election is held and I  am rejec-
ted by the people, I  will be in the streets, but 
the scientists will never be in the streets ; they 
have got their own standing, they have got 
their own calibre, they have got their own 
position in life. These scientists are doing a 
marvellous job for the country. But, unfor-
tunately, in the other House, specifically Dr. 
Swaminathan had been picked out for attack, 
Dr. Menon had been picked out for attack. .

AN HON MEMBER : Dr. Pal also.

SHRI K. MANOHARAN : I do not 
know. These two people had been taken out 
for attack. Somebody suggested in the House 
that Di. Swaminathan’s claim was very bogus. 

jWhile I heard Mr. Vajpayee saying that we 
i should not indulge in witch hunting, I was 

very happy, but I want to draw his attention 
to a particular news item that had appeared 
in a paper which I wish to be white and not 

i yellow. Tht name of the paper is Motherland.
I think, that is the official organ of the Jan 
Sangh Party.

SHRI PILOO MODY (Godlira) : That 
is the * Rising Sun’.

SHRI ATAL BIHARl VAJPAYEE :
(Motherland’ is not the official organ of our 
Party. We have no official organ,

SHRI K MANOHARAN : Thank you. 
Mr. Vajpayee and his friends have no organs 
at all. I am very happy.

SHRI PILOO MODY : This is the only 
research Mr. Manoharan has done.

SHRI K. MANOHARAN : I am very 
thankful to Mr. Piloo Mody for his discover^

Here is a news which appeared—it pains 
me very much, it ought to pain the entire 
people of this country.

"The case of Dr. M. S. Swamina-
than, Director General, Indian Council of 
Agricultural Research appears to be getting 
curiouser and curiouser.
Dr. Swaminathan fancies himself.
You just watch the expression..

“Dr. Swaminathan fancies himself 
father of the green revolution. His Ameri-
can friend even got him the Magsaysay 
award carrying a cash prize of Rs. 75,000. 
But his claim about developing a revolu-
tionary new wheat.
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We are talking about land ccUing, I think 
a ceiling on the ignorance of these people is 
a MUST now. I wish these people should 
read the bio*data of Dr. Swaminathan; Dr. 
Swaminathan has got national and interna- 
tionl awards and here it is said that through 
his American friends, he got it. Through his 
American friends he got J Not only that, for 
what he got ? According to the Mothtrland.

"His claim about developing a 
revolutionary new wheat, which would 
cure the protein deficienies of India, 
namely Sharbati Sonora on the basis of 
which he got the Magsaysay award appe-
ars to be phoney at best.”

This is what the Motherland said. But, Sir, 
here is the citation of the award :

“In electing Moncompu Sambasiva 
Swaminathan (Dr. M. S. Swaminathan) 
to rcccive the 1971 Ramon Magsaysay 
Award for Community Leadership, the 
Board of Trustees recognises his contri-
butions as scientist, educator of both stu-
dents and farmers, and administrator 
towards generating a new confidence in 
India’s agricultural capabilities.”
Another thing is : how he got the Award ? 

This is what the Motherland said. I am very 
happy the Times o f India came out with an 
editorial which clarifies the whole position 
like this :

“The controversy over the attain, of 
Indian Council of Agricultural Research 
has taken an unfortunate turn. It cannot 
be denied. . . ”

I entirely agree with the Times o f India 
editorial.

**.. .that it has made some serious 
mistakes ; and it is only appropriate that 
these should be exposed to public censure. 
But it will be wrong lo use these errors, 
glaring though they are, as a pretext for 
the wholesale condemnation of the ICAR 
which is what some persons seem to be 
doing. Nor will it be fair to use these to 
denigrate the Council's Director-General. 
Dr. M. S. Swaminathan, who is unques-
tionably one of the country’s most distin-
guished agricultural scientists.”
Another thing, Sir. The editorial says :

“Some of them, for instance, have 
insinuated that Dr. Swaminathan owes 
his eminence to the family connections of 
his wife.**

Sir, I don’t call them as fools, but, I have 
no guts to call them as intelligent people 
either.

Then it says,—

“This kind of sniping is not only 
unfair but indecent. If  it is allowed to 
continue it can only result in tearing to 
slireds the carefully woven fabric of the 
ICAR.”

I want to draw the attention of the hon. 
Minister to this point. Dr. Shah committed 
suicide. What are the conditions which 
promoted Dr. Shah^o commit suicide ? This 
has already been explained by several Mem-
bers. So far as I am concerned, I wish to refer 
to one thing. There is another man who was 
chosen for attack. He was Mr. Menon. When 
the House took up this debate earlier on some 
other occasion, I liad occasion to meet one of 
the friends who wanted to attack Mr. Menon.
I asked him whether he knew Mr. Menon at 
all. He openly told me, Ik* did not know 
anything about Menon. 1 said, without know-
ing anything about any individual, how is it 
that he could attack on that personality, lie 
said, I have been receiving enough informa-
tion about him, so I am going to attack. 
Regarding Mr. Menon 1 know him for the 
past 7 years, He is a man of integrity, 
administrative efficiency and capability. He 
has been criticised by some Members, that he 
is a Keralitc, that he used to go to Kerala 
often,

AN HON. MEMBER : Who has said it ?
Nobody has said it. May be in the other 

House.

SflRI K. MANOFIARAN i He being a 
Kcralite, he has to go to Kerala. There have 
been umpteen allegations. He used to assist 
the institutions, there have been 4 or 5 insti-
tutions connected with the ICAR. He is res-
ponsible for strengthening the institutions. 
Kerala has got an agricultural university. 
One Man commission of inquiry is going on. 
Menon had to go to assist that porticular 
judge. He had to take team of scientists to 
Kerala. By why he is being dubbed as Kera-
litc and why Mr. Swaminathan is being 
dubbed as a Tamilian is sometliing which I do 
not understand at all. I don’t know where 
we will be. Scientific community is the 
community of die world. Dr. Swaminathan 
and Dr. Menon both have got reputation, 
they have done meritorious service for. this 
country, they had done enough for this coun-
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try, for the prosperity of the nation, and the 
green revolution was ushered in because of 
these people. Instead of appreciating them we 
should not humiliate them. It will never 
•peak good of this country.

SHRI SAMAR GUHA (Contai) : My 
friend does not know that the new variety of 
wheat which is responsible for the green 
revolution is the Mexican variety of wheat. 
There has been only marginal contribution by 
the ICAR people.

&HRI K. MANOHARAN ; I know you 
are a scientist. 0

SHRI SAMAR GUHA : There has been 
only marginal contribution by the ICAR 
people.

SHRI K. MANOHARAN : This is the 
tragedy of countiy. People who know nothing 
about science speak about science ; I am very 
sorry for it. Before he committed suicide, 3 
months before that, he wrote a letter to Dr. 
Swaminathan.

SHRI SAMAR GUHA : I am prepared 
to give my degrees to him after he finished 
his speech.

SHRI K. M\NOH AR AN : I reject your 
degree. I shall send you to Bangladesh. 
This is the letter which Dr. Shah wrote to 
Dr. Swaminathan :

“ It was a unique experience to listen 
to your lectuie ontitled-Cau we face a 
widespread drought again without food 
imports ?

On March 20, l ‘J72, tlu compilation 
of the a\ ailable infoi m.ition, its analysis, 
inteJ preUtion and pres* ntation were such 
that it was difficult for the people to find 
wotds to express their appi et iation.”

So, I would like to impress upon the 
House today that let bygones be bygom % but 
let us be vety can ful about the futurr Four 
people have ahcady sacrificed their lives, and 
hereaftet let the history not be allowed to 
repeat itself. As tegards what must be done, 
we must think positively ahout it. There is no 
question of Post-Mortem examination. What 
•hould we do ? Why havL all such things 
happened ? Here, I would like to make one 
suggestion.

$v«y two or three years, these scientists 
are expected to appear before a board or a

selection committee. Formerly, they had to 
appear before the UPSC. Then, a different 
board was constituted and every two or three 
years they had to go before that. Dr. Rajen- 
dra Prasad was not selected, but he was found 
to be outstanding. Then, Dr. Shah was selec-
ted. And then Dr. Rajendra Prasad was 
selected. I am not attacking Dr. Shah ; I  have 
no bad opinion about him, but scientists should 
not be so sensitive about things.

What aio we expected to do now ? I would 
suggest that just as we are having the IAS 
and IPS cadres, let us have an Indian Agri-
cultural Research Service cadre, and these 
people should be selected from tliat service. 
Once they aie selected, automatic promotion 
would be theie and there would be no ques-
tion of the humiliation of appearing before 
the commission often and often.

SHRI K. S. G11AVDA (Patan): He has 
not replied to my question whether Mr. Menon 
was .i scientist.

SHRI K. MANOHARAN : Mr. Menon
has been ofFcied seveial times the post of 
viie-chanctllor of the agricultural university ; 
Keiala has offered and another State had also 
ofTeied it. What does that show ! Unless he 
has some background, how could he have 
been ofTeied the post i  Does my hon. friend 
mean to say tli.it they would have invited him 
without any backgiound? So, my hon. friend 
should understand that also.

SHRI K. S. CHAVDA : He is evading
the reph.

SHRI K, MANOHARAN : I  am not in 
the habit of evasion. The last point that I 
want to make is in regard to section officers. 
Mv hon. friend Shri Annasahcb P. Sliinde 
may please note it and while replying, let him 
find out a solution for this and give the 
coirect answei. While examining the recruit-
ment ptotedme, Government should give 
thought to the conditions prevailing in other 
fields also. As an example, they are conduct-
ing examinations periodically for section 
officers’ grade, and the yard-stick adopted by 
Government is wrong. If  a person gets 80 per 
cent marks in one examination, he is not given 
the post, whereas a person who gets even 60 
per cent at another time is given the post of 
section officer. The reason is very simple. 
The whole thing is dependent upon the 
vacancies available. This procedure is very 
wrong. My request is that Government should
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review the eases of the last few years and sec 
that a person who gets higher marks in one 
examination is given due recognition, and the 
position should be reviewed. I request the 
Home Minister to look into the matter seri-
ously forthwith.

There is just one last point, and I have 
done. I appreciate your patience........

SHRI PILOO MODY: He has over-
done.

SHRI K. MANOHARAN: lastly, I 
would request the hon. Minister to institute 
a committee. I think he has promised that 
he would institute a committee. That commit-
tee should not be an eyewash committee, but 
the entire gamut of this must be gone into, 
and the points raised by Dr. Shah must all 
be attended to. Each and every item which 
agitates the minds of the young scientists who 
want to come up in life should be attended 
to. That committee should be representative 
of not only the scientists, but the scientist 
Members of Parliament. We have got some 
scientist Members of Parliament, some 
bogus scientists also. So, I wish that they 
include some real scientist Members of Parlia-
ment and a full-ilfdged committee should go 
into the question and see that such kind of 
deaths does not occur hereafter.

MR. CHAIRMAN : Shri Piloo Mody.

SHRIMATI T. LAKSHMIKANTHAM- 
MA (Khaxnmam) : Sir, I just want to bring 
to the notice of the House that we arc discuss-
ing a matter which,—whatever it is, whether 
it is right or wrong—is a serious matter 
concerning an eminent scientist who had com-
mitted suicide. So, this kind of laughing and 
all that is not proper.

MR. CHAIRMAN : Shri Piloo Mody.

SHRI PILOO MODY (Godhra) : Mr. 
Chairman, Sir, 1 pray to God that if I ever 
commit a mistake in my life, Mr. Manoharan 
docs not defend me.

We are today discussitig a matter which, 
as the hon, lady Member lias just pointed out, 
is extremely delicate, and extremely tragic. I 
think that it is indeed tragic that every now 
and then a scientist or our country has to 
commit suicide in order to shock the moral 
conscience of this Government. I think that 
it is even more tragic that in spite of the fact 
that a scientist of our country has committed

suicide, the moral consciencc of this Govern-
ment just does not move.

Sir, the aftermath of these suicides, I find, 
is tliat the great omnibus of the Government 
moves along the same well-worn paths. To 
this day, we have no clear idea of whether an 
institution of this maguitude ami age is an 
autonomous body or not. When it suits the 
Government they instruct their lawyers to 
show that it is an autonomous body. But 
when it does not suit the Government they 
instruct the lawyers to show that it is not an 
autonomous body, and ultimately, the judges 
themselves depending on the evidence produ-
ced before them, rule first one way and then 
the other way.

Sir, as far as autonomous bodies go, wr 
have always charged this Government that the 
autonomy that it gives to these autonomous 
bodies is pure eyewash, because it is never 
autonomous in its real sense. It continues to 
put a finger into the administration in its day- 
to-day running ; it Continues to influence the 
hiring of personnel; it continues to hold tight 
the purse-strings; it continues to treat some of 
the members of the autonomous bodies as a 
sort of adjunct of the department to which 
that body may belong. 1 think that a great 
deal of this trouble arises from the fact that 
this Government just cannot behave 
itself.

Sir, on this particular issue, we have a 
very delicate problem. We have a delicate 
problem becau&c, on the one hand, wc have a 
very great scientific, institution, which on all 
accounts, has been doing good work. Hut we 
have, on the oilier hand, a mass majority of 
the people within that institute who arc both 
totally dissatisfied with their life and totally 
dissatisfied witli their lot in life. And, there-
fore, we have to think veiy seriously whether 
we are going to continue playing this sort of 
autonomous game to which we invite people. 
Wc cry when people leave this country and 
go abroad and settle abroad and we invite 
them to come here. We offer jobs and all 
manner of opportunities. But once they 
come within the administrative cogwheel, 
there is nothing but suppression which takes 
place.

About the green revolution also, if it is 
at all a revolution, it should have been a 
scientific revolution: not a revolution of
publicity and propaganda. What wc have 
done as far as the greeu revolution is concer-
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nod is merely scratched at the surface. Yet, 
we have field il up to the whole world as a 
green revolution, bocause we revel in grandiose 
terms and now we arc trying to make it 
appear as if it was a green miracle of some 
sort.

A great deal more hard work, a great deal 
more sweat, a great deal more of research 
will have to go into this country before our 
agricultural economy becomcs viable, because 
it is not merely enough that the agricultural 
economy of this country should merely feed 
the mouths that we have to feed ; but it is 
necessary that all those who eke out a living 
out of agricultute in this country get a fair 
day’s wage and a fair day’s living and get 
the profits that aiise out of a hard day’s work. 
To that extent, the green revolution lias not 
yet been fulfilled. I visualise that it will take 
many more years before the agriculturists in 
this country will become anywhere near as 
affluent as theij urban countcrpaits.

SHRI K. 1). M \LAVIYA (Domariaganj): 
Sc ience alone will not do it.

S1IIU PILOO MOIJY : Only science and 
technology will do it. But socialism will never 
do it. Only science and technology will do 
it; socialism will ne\er do it in a huiidicd 
years. Take the example of all the countries 
that you seem to n \e l in ; in not one country 
lias socialism produced food. Do not give me 
this gup ; just listen fora while.. (Interruptions),

A scientific institution cannot be patterned 
on the basis of a department—secretary, 
additional secretary, joint secretary, under 
secretary, deputy secietary, section officer, 
head cleik, lower division, upper division and 
so on, all the way upto class IV. You cannot 
run a scientific institution on this basis.

SlIRI ATAL BIHARI VAJPAYEE : 
Lower eannot come before upper.

SHRI PILOO MODY : Vajpayee has 
some notion about upper and lower which 1 

do not quite undeistand. You cannot have a 
hierairhical society in a scientific institute. 
You have an institute in which you have 
scientists ; each scientist performs his own 
part ; each one gaining his own job satisfac-
tion within the research he is doing and each 
one is treated by the head of the institute 
with due deference and knowledge of the 
contribution that he is making. In my own 
observation I have known many institutions

in which very eminent men of the calibre of 
Einstein and Oppenhcimer have worked some-
time as ordinary lecturers and assistant professors, 
and sometimes as professors and the head of 
the organisatioa who controlled him, who had 
administrative control over him had been an 
ordinary man with mediocre ability but with 
capacity to manage the men and that man had 
the good sense to give deference due to the 
great scientist and listen to him, even though 
in the hierarchical structure he may not have 
been anything at all. It is this sort of attitude 
we have to develop in our research institute. 
Otherwsie we will end up with the Peter 
principle, each scientist will be promoted to 
the level of his own incompctence and we will 
have no further progress, particularly in the 
field of science.

A lot has been said about the administra-
tive set up, about selection procedures and 
about even the brain-drain. But I should like 
to focus attention on one thing. We have 
over a period of time become very indifferent 
and callous to the way in which our citizens 
react. We here have a scientist who was a 
man, at best, with a delicately balanced 
temperament who had to be nurtured in the 
same way as a little seedling that is to usher 
in the green revolution. Unless we do that 
with our people, particularly the ones who 
have by one means or another acquired 
talents to push this country forward, unless 
we recognise that it is only through the efforts 
and dedicated work of such people that this 
country will ever make progress, we have not 
only failed as Government, we have failed 
as a nation. Therefore, I urge you that in 
the sacrifice of Dr. Shah, we learn the lesson 
that bureaucracy, the oldmeans and estab-
lished practices are not the answer to now-a- 
day’s problems, that we shall have to think 
afresh and utilise technology and convert 
ourselves into human beings with a scientific 
bent of mind and stop shouting slogans, 
because slogans are not going to take us any-
where.

DR. HENRY AUSTIN (Ernakulam) : It 
is said that this debate is carried on in the 
shadow of death, death by suicide, not one or 
two, but four deaths one after another. This 
should really alert us to the problems of the 
young scientists, on whose discoveries depend 
the progress of our country to a very large 
extent.

Hon. members who spoke before me had
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highlighted the conditions obtaining in tome 
Of our scientific institutions. Jawaharlal 
Nehru, in his vision, thought the foundations 
of research would be the surest safeguard for 
the development of our country. But at a 
time when his vision is coming true it is 
unfortunate that our scientific organisations 
become the subject of criticism. I agree with 
Mr. Mody that the sort of bureaucratic set-
up of administration we have now will not at 
all fit in research centres where development 
of science and technology take place. It is high 
time we devoted our attention to the creation 
of a new pattern of administrative structure 
where the creative mind of our scientists and 
scholars would have a better atmosphere and 
forum for the making creative contribution. I 
do share in the sorrow of the bereaved fami-
lies of these scientists. But this pathetic situa-
tion or sorrowful background should not blind 
us to the fact that the contributions of the 
Indian Council of Agricultural Research have* 
really comc to the rescue of the Indian 
people. Prophets of gloom and doom had 
predicted that by 1972 or 1973 our country 
would plunge into an abyss of starvation. In 
a book published in America, Famint 1975 by 
Paddock Brothers, it was predicted that in the 
early seventies most of the developing countries 
would be victims of famine, that India will 
be in a hopeless situation and nobody can save 
this country from famine. It is in this back-
ground that this problem will have to be 
viewed.

The contributions of IARI ICAR under 
the stewardship of Dr. Swaminathan cannot 
be forgotten. I wish to highlight this aspect, 
because although we should share in the 
sorrow of the bereaved families and of the 
nation on account of the loss of four scien-
tists and the scientists who are not getting 
opportunities to show their talents, the para-
mount task of the nation is to analyse the 
contributions of our scientists to the develop-
ment of our country. When we run down the 
scientists because of some incidents here and 
there, we are doing a great disservice to the 
nation. I f  our Indian nation survives today 
and if we are able to say loudly that we do 
not want any more PL 480 imports or foreign 
aid, and if we have been able to develop the 
concept of self-reliance, it is largely because 
of the fact that we have attained self-sufficiency 
on the food front. When the whole nation 
owes so much to these scientists, instead of 
thanking them, if we do harm to the scienti-
fic society by indiscriminate remarks we are

not fair to the scientists, whose contributions 
made us self-reliant on the food front.

Therefore, while I would urge that ade* 
quate steps should be taken-for that matter, 
the hon. Minister of Agriculture has already 
announced that he is constituting a committee 
to go into the points raised by the late Dr. 
Shah and, I am sure that the situation*wilI 
be taken care of by that committee-we should 
also see that our scientific organisations and 
institutions should not be made the subject 
of indiscriminate criticism. If wc- allow our 
scientists’ names to be tarnished, (hat will not 
be a service to the nation. I do not want to 
make a lengthy speech. I would only say 
that we certainly have to bestow some 
thoughts as to how to create circumstances 
so that the young scientists ( an work without 
any disturbance to their work caused by 
unnecessarybureaucratirinterference. In Socia-
list countries like the Soviet Union the scien-
tists arc given higher salaries and they are 
also given freedom of expressing new and 
original ideas. Similar conditions should be 
created here and their salary structure should 
also be revised.

Therefore, I wish to impress upon the 
House that while the security and well being 
of our young scientists should be assured by 
taken care of by organising new thoughts on 
the subject we should also ensure the repu-
tation of scientists like Dr. Swaminathan and 
other eminent scientists of the Indian Agricul-
tural Research Institute ICAR and other orga-
nisations. ICAR has won universal recogni-
tion for making many contributions by its 
scientists of international repute. If we in 
Parliament run them down, I am sure people 
who are jealous of our country will get a 
handle to run down our country too. There-
fore, let, us be objective in the assessment of 
the situation. While I fully sympathise with 
our scientists who work in dilhcult situations, 
we have to see at the same time, that adequate 
encouragement is given to the leading scien-
tists who have helped us in many fields 
through their dedicated research and scholar-
ship.

SHRI P. V. G. RAJU (Visakhapatnam) : 
Sir, Shri Vajpayee read out the letter written 
by Dr. Shah. Therefore, I request that I 
may be permitted to say a few words about 
the letter. By reading that letter Shri Vajpayee 
has appealed to the emotion. I use the word 
“emotion” advisedly because if he had not 
read out that letter the discussion would have
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been at a higher scientific level, but by read-
ing that letter he lias imported emotion into 
the debate. So, I may also lie permitted to say 
something emotional in the matter.

I would like the hon. Minister to examine 
why Dr. Shah committed suicide. When a 
person joins government service he acquires 
two rights. One is the right to provident fund 
and the other is thr right to gratuity. Pro- 
vident fund and gratuity go with the service* 
of an offit er. Unfortunately, in the matter 
of these two rights Dr. Shall was not vcrv 
sober. lust* tin- inm  “sober” deliberately. 
I am saying this because, unlike the; other 
officers of government, he refused to give the 
right of his provident fund and gratuity to 
his wife. I would not have leferred to this 
but for the fact that Shri Vajpayee read out 
his letter to tin department. Here* I feci that 
I should mrntion that Dr. Shah was over-emo-
tional in the s< nse that lie did not nominate 
his wife for provident fund and gratuity 
which he should have, although, he was slightly 
over-emotional so far as his official carecr 
was concerned.

Then I will refer to another tiling which 
happened before his suicide; For nearly 36 
hours be-fem* he committed suicide he did not 
take food iu his house. If lie was fasting, why 
was he" lasting? May be because Dr. Swami-
nathan oi Dr. Paul did not appoint him for 
that post. I would not like te> go into the 
details. I personally feel that Dr. Shah was 
rather an emotional person. Otherwise, he 
would hnv< nominated his wife for his provi-
dent fond and p< nsion. But he nominated 
his minor children aged 6  or 7 which is not 
normal.

SHRI VASANT SATHE: That shows 
that he did not expect to die so soon. Why 
do you say it is emotional ?

17 hrs.

SHRI P. V. G. RAJU : I do not know 
the definition of “guidde". But, certainly, 
suicide is emotional. This is what I think. 
Otherwise, nobody will commit a suicide un-
less he is emotional.

These are some of the things which I 
wanted to say. Of course, other Members 
have said many srientific things. I would 
like to say, at the same time, that I person- 
nally feel that this Research Institute has 
done a yeoman’s service to India and we 
should encourage it. Instead of becoming

emotional and running it down, I  think, this 
is an occasion for us to be objective in our 
attitude regarding the death of a scientist.

SHRI INDRAJIT GUPTA (Alipore) : 
Mr. Chairman, Sir, I associate myself with 
the sorrowful sentiments which have been 
expressed by all the hon. Members here at 
the tragic suicide which has given rise to this 
discussion.

These tragic suicides, one after the other, 
serve only one useful purpose that they seem 
to stimulate public conscience and the con-
science of this Parliament to wake up and at 
least have a discussion on the question of 
how our scientific community is being treated.

I do not hold to the view that until a 
suicide of a scientist takes place, we should 
not bother ourselves about what is happening 
in the research institutions and laboratories in 
our country. Nor do I hold to the view that 
because a suicide has taken place in a 
particular institution, everything must be 
wrong with that institution.

Sir, I have had the privilege, the oppor-
tunity, of working on the Sarkar Committee 
which enquired into the C. S. I. R. We 
spent about three years over it. We looked 
into thr affairs as far as we could of about 
30 to 35 national laboratories and we met, I 
think, several hundreds of scientists, parti-
cularly, young scientists, excellent scientists, 
who arc the pride of our country. From 
my own experience, I can say that I am not 
prepared to hold to the view that until a 
suicide takes place, we should take it for 
granted that there is no frustrasion, no dis-
appointment, no grievance, amongst scientists 
nor do I hold to the view that we should go 
in for any sort of character assassination of 
individuals.

I have very little time at my disposal at 
the fag-end of this discussion. A committee 
is going to be appointed. Wc have taken that 
for granted because that is what the Minister 
lias already said. So, let us look to the future. 
I do not hold any brief for Dr. Swaminathan 
nor am I  prepared to give credence to all 
manner of accusations hurled against him 
now. That is not the point at all. Dr. 
Swaminathan has taken over his present res-
ponsibility only very recently. Many of the 
things which have been referred to took place 
long before he appeared on the scene. Dr. 
Swaminathan was one of our colleagues on
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the Sarkar Committee. I  had occasion to 
work with him for nearly three years there. I 
cannot judge his professional work as a 
scientist because I  am a layman in this field. 
But from what I saw of him at close quarters 
working in the Committee, particularly, when 
we were drafting the report, I  hold him in 
the highest esteem. That does not mean that 
I consider him to be infallible, as none of us 
is infallible, and cannot be so.

The point is that this matter has been 
certainly thrown into the lime light becausc of 
Dr, Shah’s suicide. Let us now consider what 
are the broad lines of enquiry which art" 
callcd for by the committee which is proposed 
to be set up and, I hope, will be set up very 
soon, and what are some of the glaring 
maladies which have been brought to light.

17.03 h r s .

[ S h r i  S e z m y a n  in tfu Chair ]

The first question which I do not think 
any hon. Member has referred to, and I 
must bring it out, is the question of the tie- 
up, between the ICAR and the IARI on the 
one hand and the so-called foreign experts on 
the other. I want it to be probed into. I am 
not, on the face or it making any very positive 
allegation, but I know that a large number of 
our Indian scientists are very much resentful 
of the way in which we have made ourselves 
over-dependent on institutions like the Ford 
Foundation, the Rockfellcr Foundation. 
Because we get grants from them, in exchange 
for those grants, all kinds of privileges and 
powers are being given to foreign experts, the 
so-called experts—some of them must be 
half-baked experts, I do not know—who are 
injected into these organisations to hold im-
portant posts, to influence important decisions 
which are taken and even, we are told, to sit on 
selection committees. This whole arrangement 
must be probed into carefully. I think, now 
at least, when this Government is swearing by 
the slogan of sclf-reliancc, particularly in the 
field of food production, we must be very 
careful to see that, in the name of getting 
foreign expertise, we do not demoralise our 
scientists to an extent where in fact we move 
away from self-reliance and become in-
creasingly dependent on others. I am not 
going into this matter in detail ; I am posing 
it as an issue which must come within the 
terms of reference of this committee which is 
proposed to be set up.

Wc know one case of Dr. Richaria, who 
wis the Director of Rice Research Institute, 
who is alleged to have lost his job only 
because he had the temerity to disagree with 
the foreign expert who was working there in 
close proximity to him or to challenge his 
decision or opinion. If that is so, I do not 
consider that to be any better than a suicide ; 
if he loses his job on that account, how is it 
any better than suicide ? It is a sort of 
murder of an Indian scientist.

I do not see why they should sit on selec-
tion committees and I would like the Govern-
ment to be careful to see that under cover 
of foreign experts so-called experts, no kind 
of male volent and evil agencies are allowed 
to operate in our country, because Americans 
are very frank about this. The Director- 
General of CIA has said openly that under 
the guise of various technical experts, they 
have got their people working in various 
countries of the world.

I know, in 1905,—Mr. Mody may not 
know—one of the gentlemen working here, 
called William*, when the I ndo-Pakistan 
hostilities broke out, tried to run away across 
the border into Pakistan taking some of our 
materials, pulses materials, from the Institute, 
and actually it was Di. Swaminathan who, 
discovering that, gave timely infot mation to 
the police, and Williams was caught and 
brought bark, for which the American com-
munity in this country is lather annoyed.

Another point that I would like to be 
probed into, not by this Committee, but by a 
separate inquiry, is : is it or is it not a fact 
that substandard jute seeds have recently been 
supplied to Bangladesh ? Please find out if it 
is true aud who is responsible for it. Is there 
some hand behind it which wants to create 
bad feelings between our country and Bangla-
desh ? I have it on the highest authoiity that 
only recently in the name of assisting Bangla-
desh, jute seeds which were sent are 
substandard jute seeds, and I cannot take it 
on the face of it that there is nothing behind 
it.

Now the question is this. For once, Mr. 
Mody spoke one or two sensible things one of 
which was that Government (Interruptions) is 
to blame for not clarifying, upto now, what 
should be the exact status of ICAR. For this 
nobody else is to blame except the Government. 
The declaration that it is an autonomous body 
was made seven or eight years ago. Some
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legislation was supposed to be brought to give 
that a proper statutory basis but nothing has 
been done uptill now. Please tell us ‘Why* 
and what you propose to do, because, when-
ever there is any trouble over appointments, 
we arc told that it is an autonomous body, so, 
wc cannot interfere because they are responsi-
ble lor their appointments. When it is a 
question of overall administration, scientific 
administration, then we are told that it is a 
Government Department, and, therefore, there 
are all these Government Rules and Regula-
tions and ‘What can be done ?’

Ac cording to the concept we have inheiited 
and accotding to the Rules we have inherited 
from the Biitish days, a temporary employee, 
in the Central Government service, can remain 
temporary for years together. And are our 
scientists to be treated as such i Many scien-
tists aie appointed as temporary scientists be-
cause there is some opening in a particular 
projt ct or plan and he is taken on and if he 
is to be given the status of a temporary appoi- 
nttee and the temporary appointment to go on 
for years to come, this kind of things cannot 
be dour. Mr. Mody, for once, you are right. 
You cannot run the scientific research institu-
tions like Government Departments. It is an 
impossible thing. I will commend to you the 
report of the Sarkar Committee. I have no 
time. At least, we have thought and I don’t 
say we have succecded, but we tried at least 
to taeklc this problem and make some new 
t^pe of lecommendations with icgard to the 
CSIR. 1 would request the Government and 
this Ministry to kindly refer to those and see 
if there is anything useful which they can 
borrow.

SHRI PILOO MODY : Why refer i Just 
ask them to read it.

SHRI INDKAJIT GUPTA : Secondly, I 
will say the real thing which is required is 
that there should be a flexible structure. A 
kind of rigid sttucture, a rigid inflexible struc- 
tuie of a cadre system, a hierarchical system 
means absolute death of a scientific research 
institute. There must be a flexible structure. 
Had there been a flexible structure in this parti-
cular case, I am sure, the two scientists, Dr. 
Vinod Shah and Dr. Rajendra Prasad, if you 
go into their histories and their biodata and 
their qualifications, there is very little to choose 
between the two. It is almost like a tic. It 
is as if one is pitted against the other. It is 
as if one is competing against the other. This

is because of the type of structure we have 
inherited. If you had flexible structure, it 
would have been jiossible to provide and 
absorb both of them without causing any heart 
burning or mutual rivalry or jealousy. But, 
you cannot do it in the present system. There-
fore, I suggest that there should be a running 
pay scale with efficiency bars if you like, but 
there should be a running pay scale for all the 
scientists from the lowest to the highest. 
They should know they can reach the top 
provided they cross the efficiency bar*.
I am totally opposed to Mr. Manoharan’s 
idea of an All India Agricultural Service where 
promotion will be automatic, just as it iB in 
the Government Department. It is not the 
way in which the scientists are to be evaluated.

SHRI VASANT SATHE : That will spell 
ruin.

SIIRI INDRAJIT GUPTA : Then, Sir, 
the Heads of Divisions in this ICAR and the 
IARI enjoy powers and opportunities which 
are, what shall I say, like those of grand 
Moghuls. Some decentralisation is necessary 
within these institutions. I believe Mr. Swami-
nathan, as Director, did try to at least divest 
the Directors of some of the powers and distri-
bute them among the Heads of the Divisions, 
but the Heads of Divisions, unfortunately, did 
not carry that process further at the next stage. 
For example, a Head of a Division is in the 
Grade of Rs. 1300-1600. A Professor is in 
the Grade of Rs, 1100 —1600, not much diffe-
rence. Both are very senior people. But, as 
it is the structure, the Head of the Division, 
by virtue of his post, has complete control 
ovei the budget, the facilities and everything 
of the project on which the Professor is wor-
king. .(Interruptions) He can help him or he 
can absolutely finish him off.

So, senior scientists, that is, the Project 
Leaders like Dr Vinod Shah was, they should 
get the necessary freedom to operate within 
theii budget and to recruit the personnel for 
their own project and in exchange for that, 
of course, they must be held responsible for 
their own projects. But they must be given 
that freedom. This is the problem we found 
in so many of our national laboratories. That 
is why 1 am referring to it and somebody has 
mentioned, I think, it was Mir. Sathe, In the 
higher posts of Managers and Heads of Divi-
sions, Directors and so on, there should be 
some fixed tenure. There can be fixed tenure 
or there can be a system of them rota*
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tional. But there must not be a hierarchy, 
a rigid hierarchy which cannot be changed or 
which cannot be mov«jL Responsibilities as 
well as opportunities must be shared. They 
must be shared. Otherwise, this misuse of 
powers will be very likely.

May I refer briefly to one of the recomm-
endations of the Sarkar Committee just as an 
example ? I don't know whether you consider 
it to be anything new. It says :

“ It was pointed out to the Commit-
tee by several persons that the existing 
system of writing annual confidential 
reports should be drastically altered to 
make it reflect more objectively the worth 
of the scientific work of the person concer-
ned. The Committee are of the view 
that each member of the scientific staff 
should be asked to write at the end of 
each year an account of his own woik. 
He should prepare a statement describing 
the work allotted to him during the com sc 
of the year and the work actually done by 
him. His immediate superior should add 
his comments whether the at count given 
is rorreet and give* his opinion as to the 
value of the work done. A reviewing 
officer, higher than the immediate •supe-
rior, should make the final evaluation. 
In the event of disagreement on facts 
between the person concerned and his 
immediate superior, the reviewing officer 
should call a meeting to discuss the matter 
jointly with both and arrive at his own 
dectsion. A copy of the report in full 
should be made available to the person 
concerned while the original should be 
retained as record in ihe office, Iu fact 
it should not be called a confidential 
report but an assessment report or an 
evaluation report becausr secrecy is demo-
ralising to the scientist and leaves room 
for the superior to wdte a non-objective
report.”

This is the type of thing that we have tried 
to do and I hope you would try to benefit 
from this. Sir, I wish to finish in a minute. 
You should try to apply similar types of 
methods here.

Then, Sir, I am told there is no stafT 
council there. There is no staff council at this 
institute. There is no grievance machinei y. The 
Sarkar Committee has tried to provide for 
these. After all, If the people have some 
grievance whom are they to go to ? Who 
will hear the grievance unless there «  »me

sort of established recognised machinery ? 
You don’t allow trade union therp under the 
Trade Union Act. There are only scientists 
workers Associations. But many directors and 
heads don’t want to recognise them, they don’t 
want to talk to them* They have a contemp-
tuous attitude and hostile attitude towards 
them. There must be a recognised grievances 
machinery and a staff council must be set up.

It has been bi ought to my notice that the 
condition of housing of the scientists there is 
very pathetic, particularly here on the campus 
of Pusa, you find, it is a lovely place with 
wide open spare and beautiful trees and all 
that, but have you tried to find out how miny 
people have been housed ? You find that the 
majority of the scientists, particularly in the 
middle and lower categories arc not provided 
with housiug facilities. Most of them are 
living in one room plares that they liave taken 
on rent and they are being fleeced by tne 
landlords, rackrenting is going on. Half his 
income is going out almost in lents. How 
do you expect people who are engaged in 
valuable sc lentifir research to devote their 
mind lo their woik when they are having to 
suffer like this i Why has the Government 
not done anything about it ? Ginnot we have 
a housing project for the scientists ? We are 
talking of housing projert for so many people 
Quite rightly. But scientists, as somebody 
said, have to be nurtured. They aie the trea-
sure, the prize of our community, they ate the 
people who can make this rountr y go foi ward 
out of the hackwaid condition in which it is 
who can lead the country towards self reliance, 
if anybody ran, anrl they hive to be prized 
aud treasured and they have to be guaided 
as the apple of out eye. They must be provi-
ded with housing and with other amenities. 
Why should only MPs alone enjoy the ameni-
ties which are denied to scientists ? I would 
like to know that. For what reason ?

Therefore, Sir, I hope this Committee 
which is going to be set up will go into all 
these matters, particulaily the decentralisation 
of powers, how far it can be dune, what 
structure should be set up, how merit pro-
motion is to be done, how job evaluation has 
to be done, grievances mac hinery, how selec-
tion committees are to be set up, etc. All this 
must be done. There must be no room for 
any justified grievance and frustration on the 
part of the scientist. I hope this Committee 
will be set up very soon. I am not parti-
cularly enamoured from my own experience 
with the idea that we must necessarily have a
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large number of MPs on that Committee. 
Our Sarkar Committee had a large number 
of MPs on it. They are all valuable and 
trusted colleagues. But thit is a subject in 
which they were as ignorant or more ignorant 
or less ignorant than I am. I include myself 
in that. In the (-SIR we found there was a 
whole fit Id of inquiry on which wc could do 
nothing, wc could discuss nothing, because we 
could understand nothing. We had to see 
that those 4 or 5 scientists who were members 
of the Committee should be constituted into a 
separate gioup or sub-committee and all these 
subjects should be dealt with by them and 
they should submit a report to the whole 
committee and, as was inevitable, we more or 
less agreed with r\ cry tiling that they said 
because we had no better knowledge to suggest 
anything. So, I am not saying that MPs 
should be ruled out. I think perhaps after 
what has happened the s«ientists themselves 
would like that then should be some public 
men associated with it. But I think outside 
scientists who aic not directly connected with 
the institutions must also be there. There 
should lit a p iope ily  balanced team which
shuold comprise* this Committee and they
should go into the matte r as soon as possible*, 
anel the ti rms of reference should Ik * made 
sufficiently wide so that they tan examine all 
aspects of it. Then only perhaps we* may do 
justice— 1 do not know whethe*r we shall be 
able to ele>—in the futuie to either young 
scientists who may not have to suffer the same 
fate as Dr. Shah.

SHRI VAY\LAR RAVI (Chiray inkil) : 
I fully agree with my hon. friend Shri Indrajit 
Gupta who has satel that the amenitie s and 
facilities to the young scientists should be 
incte*as«d and we should not take them into 
tiatiow political corridors e»i make them sub-
ject to the burcaue ratie methods.

Shti Atal Bihari Vajpave who initia-
te d the disc ussion lias ahcady narrated the
story which 1* <1 to the sad suicide of Dr. Shah. 
Of com sc, theie were suicides even befoie, 
but I considei the suicide of Dr. Joseph much 
moie serious. Dr. Joseph committed suicide 
due to poverty. It was poverty which forced 
him to commit suicide. Government had 
failed to give him more facilities, to enable 
him to earn his own bread and to feed his 
wife and c hildren. But, unfortunately we 
parliamentarians and the public weie unable 
to go into the matter deeply when Dr. Joseph 
committed suicide. Now we are only thinking

of the frustration or humiliation suffered by 
Dr. Shah.

I do want the House to consider that the 
ICAR had done great servicc to the country. 
We aie having research activities in so many 
fields. We are having research activities in 
the agriculture, medicine and in space field. 
But except in the agricultural field, we cannot 
say much about research in other fields. In 
the space research or medical research or 
industrial ie*scarih we have not made such 
significant progiess as we have made in the 
agricultural field.

SHRI VASANT SATHE: It is not neces-
sary to make such comparisons, and bring 
down the scientists in the other fields.

SHRI VAYALAR RAVI: It is in the 
field of agricultural lesearch that we have 
made significant contributions, and in fact, 
our green revolution is the result of those 
research activities. So it is necessary to project 
the importance eif ICAR.

My hon, friend Shri Indrajit Gupta had 
refeired to the airest of the American scientist 
wotking here when he was fleeing to Pakistan. 
These aie all things contributing to the situa-
tion that annoyed certain people of Public 
Law. For the last two years, there has been 
a consistent attack mounted against the ICAR 
from different corners. So, I would submit 
that we cannot judge the ICAR on the basis 
of a single incident.

Anyhow, we have to think about what has 
to be done in the future. We have to think 
of the scientists of the country in such a way 
that they would be dealt with in such a way 
that they can concentrate their energies on 
scientific actiuties. The Government must 
ptovide them moie facilities and amenities. 
But unfortunately, I have to say with great 
regret that the entite scientific community of 
the country has divided itself into different 
groups fighting with cach other for their 
own positions. They arc more concerned with 
these things than with research activities. 
That is the whole pity of this country.

I know that Shri Atal Bihari Vajpayee 
never makes any false allegations. But unfor-
tunately I  have to disagree with him on this 
occasion. I am sure he will agree with me 
that every scientific achievement is subject to 
debate; it has always to be debated in 
different forums by the intellectuals and the
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scientists, and it will be disputed also on many 
an occasion. So, we cannot come to any judg-
ment at once. So, we «annot say that thr 
different claims made by the different scien-
tists are bogus. So, I have to disagree with 
him on this point.

Unfortunately, the names of Mr. Menon 
and others have been dragged in the other 
House, and different persons have been singled 
out and attacked. I know some of them 
personally, and I would like to take this 
forum to express my own feelings on this 
occasion.

One hon. Member has asked whether the 
secretary of the ICAR is a scientist. No, he 
is not a scientist. Shri T. N. Kaul was the 
secretary of the ICAR ; he was not a scientist; 
he was not a doctor also. With regard to Mr. 
Menon, I just like to quote one paragraph 
from the report of the Issac Commission, the 
one-man commission constituted by the 
Government of Kerala to inquire into allega-
tions regarding the Kerala Agricultural Uni-
versity,

Tlie Sccrctary of the ICAR has been sum-
moned four times to Kerala by the Commis-
sion. He had to go to Kerala. Otherwise, 
the court could say lie was not respecting the 
court. 1 quote from what the Commission 
said:

“I record my gratitude to the Indian 
Council of Agricultural Research, New 
Delhi, and its very able and energeitc 
Secretary, Shri K.P.A. Menon, for all the 
assistance that I have derived from them. 
The ICAR had been good enough to 
arrange my visit of the agricultural uni-
versities and other allied institutions. 
Shri K.P.A. Menon, in the midst of his 
heavy official work, spared time and 
accompanied me while visiting some of 
the universities and institutions. He 
inspected the lands at and around Man- 
nuthy with a team of experts and furni-
shed a joint report, expressing their views 
regarding the nature and extent of the 
land required for the Agricultural Univer-
sity and the selection of a proper campus 
site. He evinced great interest in the 
establishment of the Agricultural Univer-
sity in this State; and I have received 
invaluable assistance from him in my 
work.”

This is the comment by Justice Issac of 
the Kerala High Court. I hope my friend

will correct himself about the doubt he men-
tioned about this matter.

I am not taking any more time. I am 
concluding by saying that I agree with Shri 
Indrajit Gupta in his suggestion regarding the 
future set-up of the scientific institutions 
including the ICAR.

SHRI K. S. CHAVDA (Patan) : Mr. 
Chairman, Sir, Dr. Vinod Shah’s death this 
is the fourth case of suicide by scientists work-
ing under the ICAR because of frustration, 
because of dissatisfaction over the denial of 
opportunities for promotion.

In today’s newspapers also, there is one 
case mentioned. It has appeared in the Indian 
Express of today. It says that Mr. T. S. 
Raman, a biochemist in the Indian Agricul-
tural Research Institute, has sent a telegram 
to the Prime Minister today—that is, on the 
24th—urging her to “ intervene immediately” 
in the affairs of the IARI. Copies of the 
telegram have been also sent to the Union 
Agriculture Minister and to Dr. Swaminathan, 
the Director-General of the IARI. In the 
telegram he has said that he is "being perse-
cuted and made desperate. Under intolerable 
mental strain. Intervene immediately.” This 
is the telegram.

AN HON. MEMBER : Is he also going 
to commit suicide ?

SHRI K. S. CHAVDA : The Government 
should take care so that he would not commit 
suicide. This is also another case. This 
scientist is also Joint Secretary of the IARI 
unit of the Association of Scientific Workers of 
India, which published the Young Scientist 
Bulletin last year, in which certain claims of 
the institute were challenged in an article: 
'Agricultural Research—Claims versus Reality’. 
This has appeared in the Indian Express 
today.

Sir, there are general complaints that 
promotions are made on considerations not of 
merit. There are examples. Some of the heads 
of the departments are selected by the Select-
ion Committee not belonging to the concerned 
disciplines. Then, the question is, how they 
can appreciate the research work done hy 
scientists working under those people.

I tun giving one example. The head of 
the Agronomy Department who has got a lift 
after superseding the claim of others is basi-
cally a plant physiology man. And we know 
that Dr, Kburana’s request for a junior posi-
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lion was turned down by the institution. 
But when he got international recognition in 
the United States of Amcrica and when he 
got the Nobel Prize, then they repented the 
Ion.

I would like to icad one more news item 
which appeared in the Evening News of Friday, 
May 12, 1072 in which it is mentioned how 
they choose the men. It is by a Selection 
Committee. A Selection Committee is set up 
by the ICAR, and the Chairman of the Selec-
tion Committee is appointed by the Govern-
ment on the recommendation of the Director- 
Geneial of the ICAR,

SHRI C. M. STEPHEN : We are not the 
selection Committee for the Member to argue 
anybody's rase !

SHRI K. S. CIIAVD V : I am giving 
the facts and it is for the Government to reply 
I am holding no britf for anybody. There is 
a question here : “Can a non-scientist hold a 
senior post, essentially meant for a scientst ? 
Yea, at lewt in the Indian Council of Agricul-
tural Restairh.” Then that paper gives the 
example. The Council needed a person to 
fill the post of a research olTicer (planning) 
and without bothering about selection rules, 
the Council authorities promoted a section 
ofBcei to officiate in that position and he was 
allowed to continue for ovei 1J years. He 
gives another example, but I shall not take 
the tune of the House in giving more examples.

Di Shah’s letter says something regard* 
ing the Director-General, legardmg appoint-
ments and piomotions and so on It is foi the 
Ministei to reply whethei it is a fact or not. 
The letter says : the Dnector oi the Director 
Geneial seldom likes to hear complaints 
against the heads of departments or officers ; 
mediocre people aie leciuited in preference 
to candidates with expeiience, energy and 
drive merely because they have the tact to 
keep the higher officials close to them by 
fair or foul means. He fuithei says : a person 
with ideals is always vu timised when it comes 
to promotion or employment. Even their 
achievements shown in their reports, the 
contributions made and their programmes of 
future work were changed so that they do not 
appear outstanding. That is the position of 
the ICAR. Therefore, I rise to support the 
motion that the Government should appoint 
a committee to enquire into the working of 
the ICAR and IARI, the service conditions, 
recruitment, promotions, and so on.

MR. CHAIRMAN; Shri Nahata— not 
speaking ; Shri Unnikrishnan.

SHRI ATAL BIHARI VAJPAYEE ; All 
from Kerala i

SHRI K. P. UNNIKRISHNAN (Badagara): 
I thought that Kerala was as much a part 
of India as U.P. or M.P. and it does not 
lie in the mouth of Shri Vsyapyee to say this ; 
at least I did not expect a respected leader 
like him to say so.

SHRI ATAL BIHARI VAJPAYEE j 
What have I said.

SHRI K. P. UNNIKRISHNAN : All 
fiom Keiala . . . (Interruption?)

SHRI ATAL BIHARI VAJPAYEE : It it 
a statement of fact.

AN HON. MEMBER : He said in a 
light vein . . . .  (Interruptions)

SHRI K. P. UNNIKRISHNAN: Thr 
unfoitunate suicide of a very piomising 
s< ientist has lc d to a debate on the function-
ing of the Indian Council ot Agricultuial 
Reseatch and its bubsidiai y organisation the 
IARI in both Houses of Patliamrnl. It has 
generated a lot of interest in the Pi ess and 
among the public. All deaths, as John Donne 
said, are a loss because “it diminishes 
humanity”. Death is tragic, suicides aie the 
more *o because it makes you think about 
the compulsions and inner urges of human 
mind. When Matylyn Monioe, the noted 
American him star committed suicide yeais 
ago, it made many of us think about the value 
system of the United States of America and 
its society. But the Parliament of a country 
which ought to be concerned with institutional 
framework and policy cannot be allowed to 
be swept of its feet by sentimentality : there 
is a lot of cheap sentimentality in this country 
and I am sure at least Mr. Vajpayee will 
agree with me that it is not part of Bharatiya 
Sanskiiti. Manliness was part of Bharatiya 
Sanskrit! To judge all issues on a sentimen-
tal basis results in complete loss of perspec-
tive and it does not befit the Parliament of 
this country. Unfortunately, this is what has 
been going on during the debate about the 
ICAR, both here and outside. This is going 
on not only inside the House but also outside 
in the press and among the public.

But, unfortunately, the debate has provi-
ded more froth than substance. During the
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last few years, if there has been a single 
achievement on the Indian economic front 
and on our developmental front, it has been 
on the agricultural front. I concede the bene-
fits and achievements of green revolution. 
I  am one of the sharpest critics of the green 
revolution because of its social costs and the 
social tensions it has generated in the Indian 
village scene. But that is not to deny the 
contribution made by our agricultural acien*- 
tuts. IT there are certain social mal-adjust- 
ments which have come up as a result of the 
green revolution, it has to be remedied else* 
where and that is thr duty of the Parliament 
and the policymakers to remedy them. But 
the blame should not go to the poor scientists 
of ICAll. They have done a tremendous 
service for the country and to a certain extent 
even helped us to win the war because it 
made us a viable entity at a critical juncture 
of our history.

Dr. Austin, my friend, referral to ‘Famine- 
1975’. There were many prophets of doom 
who said that India would collapse under the 
Weight of famine. There were some friends 
here who felt in this manner and some of us 
even felt so. But, more than that, the United 
States of America, their mass media and their 
scientists felt so. That was the importance of 
Dr. Austin’s quotations from Paddock Bio- 
thers book “Famine-1973." Except for a very 
few like Norman Borlaug, generally the ten-
dency among the Americans have been to 
run down the contribution of Indian scientists. 
1 am so sorry that some Members and some 
Indians should have also joined this and tried 
to decry Dr. Swaminathan and his eminent 
team of colleagues. The whole point is that 
under the guidance of Dr. Swaminathan, Dr. 
Pal and other officials of ICAR, they have 
been able to giv*: a positive re-orientation to 
our agricultural effort. It is not their duty to 
concern themselves with the policy frame-
work of development and distributive justice. 
I t  is the business of the Government of India, 
the political leadership and this Parliament. 
It is not the business of the ICAR and its 
officials. If we have failed on those fronts, 
We have to remedy them and We shall soon 
remedy them.

Sir, there have been some references also 
about Dr. Swaminathan. I felt it was very 
tragic. Dr. Swaminathan is not where he is 
today because he happens to be the son-in- 
law of somebody or he has married somebody. 
Hr is there because of his own eminent con-
tributions which have not only been acclaimcd

in the Western world but also in the Sociatist 
world including the Czechoslovakian and 
Soviet Academy of Sciences. It is such a 
scientist, because somebody somewhere unfor-
tunately committed suicidc, is being pillorised 
and this is what 1 referred to earlier as comp-
lete loss of perspective.

Sir, unfortunately, there arc disgruntled 
scientists in this country just as there are 
disgruntled politicians or just as there are 
disgruntled elements in other sections of 
society. But are we to be guided by those dis-
gruntled sections ? If you say that there are 
genuine reasons for this, they must be solved, 
I agree with that-but wc should not be guided 
by them. This is, unfortunately, what has 
been going on.

I want to know specifically about an asso-
ciation which parades itself as the Associa-
tion of Scientific Workers. Of course, it had 
even the blessings of Jawaharlal Nehru at one 
time but now it consists of complete nincom-
poops who have not contributed anything 
worthwhile to the Indian agricultural effort. 
Many of their leaders have not even wiitten 
a paper during the last ten-fifteen years.

I also want to know, while they have also 
gone to many friends of mine, whether they 
are bringing out an oigan called ‘Young 
Scientist’, which some time ago came out with 
charges against Dr. Swaminathan, Shri Menon 
and everybody. There was also an inteiesting 
gentleman called Ahuja who was a pait of 
this and suddenly he disappeared and I under-
stand with reliable authority that he has been 
la^er , found to be a CIA agent. I want the 
Government to tell me, is this a fact ? What 
was Ahuja doing with Kathawate and other 
groups of disgruntled scientists and association 
of scientific workers ? Every member of the 
association of scientific woikers disowned 
responsibility for this article and said, “we 
have nothing to do with this association or 
allegation.” I want to know what is Ahuja's 
role in this.

That the whole problem of promotion, 
selection, etc. in ICAR has to be tevicwed 
afresh, I am glad an opportunity has arisen 
to do so As Mr. Piloo Mody pointed out, we 
are bound by the hierarchical system. More 
than in any other country, there is a basic 
element of inequality and hierarchy involved 
in our society. In any society it is bad, but 
more so in our society. As Mr. Sathc pointed 
out, wc think in terms of Secretary to Class 
IV. There are separate houses for Secretaries,
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Class IV and for everybody, based not on his 
contribution to society or bis social achieve-
ment, but bated on inequality. This problem 
cannot be solved by Swaminathans or Menons. 
It will again have to be solved by policy-
makers and Government. Even the Indian 
social milieu is inhospitable to scientific temper, 
because our social milieu has respect for 
babai, vibhulis, etc. Unless we change the 
whole set-up and attack the roOt of the pro-
blem, wc ate not going to solve it by attacking 
some scientists or some officials or ICAR or 
any part of Government. Modern scientific 
research work is organised by effective teams. 
Team work plays the most crucial role. That 
alone can produce scientific results. That 
has been the experience of the western world 
as well as the socialist wot Id. Selection and 
evaluation of performance will have to be 
based on what I would call non-hicrarchical 
basis. Why should there be a head of a divi-
sion? There can be somebody who can guide 
reseaich and he can get any amount, Rs. 2000 
oi 25U0. But there must be a new approach to 
the whole problem, instead of giving room for 
scientists like Dr. Shah to commit suicide, 
brcause he was not chosen for xyz post. Dr. 
Raj end ra Prasad was considered to be very 
good by the committee. So was Dr. Shall, 
but there was loom for only one. Our whole 
approach to the problem of scientific person-
nel is absurd and wrong. It can only be done 
by the policy-makers. There is no point in 
attacking any of these unfortunate gentlemen. 
It is unfortunate but very interesting to find 
that a large number of assorted individual!) 
and gioups have come fotwatd to attack ICAR 
and the Ministiy of Agriculture. It includes 
politicians of the right. Normally they have 
never shared anything with pseudo-radicals, 
but as far as this attack is concerned, they 
are on the same side as also the disgruntled 
scientists, those who have not contributed 
anything and still Ml's keep on writing letters 
asking that they should be given promotions 
even though they have not done anything 
duting the last 15 years except to run down 
this or that scientist. This unfortunate politi-
cs of the scientists has to be ended, just as 
the scientific work of the politicians will have 
to be ended ! We are not the people to decide 
in this House about protein content or mole-
cular biology. That must be left to the scien-
tists. This task cannot be taken over by my 
colleagues in Parliament or political parties. 
What we can give them is a positive policy 
frame-work as well as a genuine concern for

the scientists and his work. I am sure with 
this changed emphasis, the minister will be 
kind enough lo institute a probe into the whole 
thing and I am sure once again ICAR will 
be able to make its contribution to national 
well being, just as any other scientific body.

SHRI J . B. PATNAIK (Cuttack) : Mr. 
Chairman, may I raise a discordant note to the 
trend of this debate. While I do not want that 
an idea should go round that this Parliament 
glorifies the ease of a suicide, at the same 
lime, I do not want that the idea should to 
go round that this Parliament completely 
brushed aside a very serious case of suicide 
by an eminent scientist.

ICAR has done very good work and has 
contributed to the self-sufficiency of foodgrains 
in this country. It has many glories to its 
credit and it should be given credit when it 
deserves it. At the same time, in its admi-
nistration if certain things have cropped up 
which deserve to be criticised, and this criti-
cism is not being made fairly in a democratic 
set up, I think this Parliament does not do its 
duty towards the country. This sort of 
criticism at times against a scientific institu-
tion which has grown to a very big organi-
sation in our country, whether it is a corpo-
ration or an autonomous body, is good. 
Certain things have been found out 
which require to be clarified. This spring 
cleaning is certainly good in a democratic 
set up.

I would like to point out certain things 
in regard to those appointments that have 
become responsible for the death of the scien-
tist. I am afraid, I will have to mention the 
names of some scientists because Dr. Shah in 
his letter referred to the names of certain 
persons, and that letter was quoted here.

SHRI S. M. BANERJEE (Kanpur) : 
That is because Shri Mahapatra is not pro-
moted. Remember this person is a gold 
medalist.

SHRI J. B. PATNAIK : The person who 
is holding the post of head of the department 
of Agronomy does not hold any degree in 
agronomy. He is really a B. Sc. in Agricul-
ture.

There are certain points that are to be 
clarified in this House. It is not a question 
of a particular individual. I f  a particular 
individual becomes a cog in the machinery,
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and that creates this situation, then certainty 
we have to criticise that machinery. It is not 
a question of Dr. Dey. I am stating certain 
facts which have become responsible for the 
present state of affairs in the ICAR. Thu 
gentleman was first appointed as Professor of 
Agronomy, superseding two seniors who were 
highly qualified in the subject, namely Dr. 
Mahapatra and Dr. Dastani.

MR. CHAIRMAN : I would suggest that 
to the extent possible hr can avoid names 
and give designations.

SHRI ATAL BEHARI VAJPAYEE : Sir, 
how can you prevent him from mentioning 
names ? When Dr. Swaminathan was praised 
to the skies the Chairman did not object. So, 
how can there be any objection when they arc 
criticised ?

SHRI M. C. DAGA (Pali) : Wc are dis-
cussing a personality. He is mentioning Dr. 
Swaminathan and Dr. Shah. We should think 
what we should do about it. Wc must make 
an inquiry,

SHRI J. B. PATNAIK : The first shock 
to Dr. Shah was when he was superseded by 
some person who was less qualified than him-
self was appointed as Professor on an ad lute 
basis. Another thing was that this professor-
ship was not advertised during the period 
when he held his professorship and he was 
confirmed in the post. To the post of no other 
head of the department has a person been 
appointed on an ad hoc basis, and that loo he 
has been made permanent in the post. This 
has become an exception only in the case of 
this gendeman.

After the death of Dr. Bains, this gentle-
man was again promoted to the post of Head 
of Agronomy and he was appointed on an 
ad hoc basis. This was the sccond shock to 
Dr. Shah. This gentleman was junior to Dr. 
Shah and yet he had now become the Head 
of the Department. After some time the post 
was advertised and the qualifications required 
were mainly two. One was a doctorate in Ag-
ronomy, relaxable to M. Sc, degree or equiva-
lent postgraduate qualification in the case of 
candidates of exceptionally distinguished record 
of productive research.

(2) 10 years experience in Agronomy as 
evidenced by published work.

This gentleman—I am not taking his name* 
had neither of these two qualifications. The 
then Secretary of Agriculture, ShriT. P. Singh,

I understand, advised the I. C. A. R. not to 
call this gentleman for interview as he did not 
possess the essential qualifications required. 
But he was railed for interview. The Govern-
ment may say that he might have been wrong-
ly called for interview, but the Selection Board 
selected him. While no wrong can justify the 
right, even the constitution of the Selection 
Board was defective. For the post of the head 
of the Department of Agronomy, an expert in 
Agronomy should have been called from outside. 
No Agronomy expert was called from outside. 
Instead, those who were railed were Plant Phy-
siologists. As the Plant Physiologists arc birds of 
the same feather, as this particular gentleman, 
he was selected. So, he was selected while two 
gentlemen who senior to him and head and 
shoulder above him in terms of a brilliant 
academic career and qualifications in Agrono-
my were left to their fate.

This was the sccond shock to Dr. Shah who 
found his junior not only superseding him but 
all the senior people in the Agronomy Depart-
ment to sit at the head. So, when he was 
appointed to this post, the piofessorship post fell 
vacant and, in the Selection Board, Dr. Dey, a 
junior who worked under Dr. Shah sat in judg-
ment over his qualifications. He was the de-
partmental head and had a big say in the se-
lection and he selected a Plant Physiologist, 
not an Agronomist. This was the last straw on 
the camel’s back as a result of which he com-
mitted suicide.

The whole chain of apixiintments has be-
come a subjcct of controversy. We are not go-
ing to defame any particular person. There 
are many prominent persons in this Depart-
ment who have contributed highly to agricul-
tural science in this country. We must certain-
ly praise them and whatever is due to them 
must be given to them. This country must 
have great regard for the scientists. But it 
does not mean that when there arc certain de-
fects in the administrative set-up, if there are 
certain cases of nepotism, we should excuse this 
matter.

There are other irregularities which I 
would like to point out. I have a painful duty 
of doing this. In the I. C. A. R., there it an 
undermatric who has become a Class I officer 
in the welfare Section. There is one who is 
the Chief Photo Officer without any officer 
under him. A Geologist has got into this orga-
nisation as a senior agricultural scientist and 
now he is in-charge of foreign aid. Fellowships 
are distributed at will and not to the deserving 
candidates.
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There are many instances of alleged pro-

motions. What I say is that we should not 
ignore thcs< rases of omissions and commi-
ssions. Therefore, the Government should 
appoint a special committee of enquiry. Of 
course, the Government has appointed a spe-
cial committer. I am thankful to the hon. 
Minister that hr is now trying to enquire into 
the whole set-up. But what I mean to say is, 
to go into the circumstanct s of this special case 
of suicide, thrre should be a high-powered 
commission with a person of a status of a High 
Court judgr to go into the whole circumstance's 
of the suicide and suggest remedies and these re-
medies should be <j»rri< d out by the Govern-
ment.

SIIRI S. M. BANERJliK (Kanpur): I 
only lequtsl v<>u that when tin Minister rep-
lies, l«t him also i«pl> whether in the mattei 
of one promotion, a Minister of the Council of 
Ministers also wanted to influence Dr. Swami-
nathan to promote that gentleman and, I>e- 
cause he was not promoted, he also incurted 
the displeasure of that Minister.

«ft sprang sft t  ( «TFft) : sprnrfcr 
»r$**r, <TFT*te % f%

*r sft srf?nmn?ft sfrc
3ft |  fa?T%5RT

T>T 3c«rH ft ?T3RTT % TT sfftff 
% ?n*r 3fft| spirr'T *  f t  i ^  w m  

*T ffltft <ft W*TT
st osjt  Pr t , «qpr

3T3SJT 5FTJT fotrT I W T  $  PfT 8TTq%
f̂ nrrnr it, fftr argroR ?fs«rR apt sq ^rr 
if ^ t  W  5r fsr^Ft 5fsr? ^  tt=tt
srf^nrrwft f?Rrar sflr ft
«FT w  ^ERR % 3 3  *RT 1 f*T ^ f t  5 R
t i t  s rfa  % 1 ^

% ft!»T W R  % 

f ,  *ft ^ ^ T R rr 'f t  pftn1 % ?% tit 3R*R 
fsrr srft 1 fw^rt «rfr?PT
* R ? t $  *T£ ? f t  JffT  *R  *RT5T 5T$r t  I 

%5?5TR % 3F??: anr?: t i t$

=ett^tt |  ?ft s r f k  f t f t
v tf srfâ mrraft tsrrftr £ ?ft 

*!I 3?*TR ft*TT f^j% ?ft
OTR ft I 1969

$ft*ff ^ *rf arr̂ TR <ft f*P
1*JR 3  arSJT^TT t ,  f*7TOT $, «ftt T£T
% *[?$ ft  *Rt i arre ift armor
^snft *ft far ^  ararepm tf f$r 5 9  
*rfoR?r s t r t  *rrff ̂  1

29,000 % ^<tsr 3rr?*r ^H t 
| , 2 0  6 sr^r^cr adTc*r ^ f t

t  f s j  ffm rf^ry  a w rr
|  I 3TT3T 3PTC ^V^TT % ^

ŜcTT 13TT f̂er̂ T «n% SR̂ t $ ?ft T̂9TR 
^  I  tinfJT^f *Pt 3nr?n:^rT  
3t h t  ^rrf^t srqpft «pt  ?nft

?fr srnt ar?»n 1 ^  ?r t  

srsn% 2tt% sftt an% f t
1 f?rr^r«pf ^ t  aff^erH ^

?t?ft I

^  3n?*r feqr spt 3T®g{r fnft w p r t t  i 
^  sp^sftft I  I €T«r §  ^ p  
^ ^ f t  ^ f% ^rrc t sar̂ «TT f̂>ft w ^fK t 
|  f3RT t it  ^TT ̂  3tT*r*Rftt

I 3R 3To STTif ^ft 4, 5 ?rf ?̂t 
eft sr^RRf % io*iT<r «rr?r 3rppi%?r 

f^iTafh: % ̂ srr  Pf %snr fr 3ft tsrrfaT
sTfinmj^ft ^ j r r f ^  l^^qranqfaft?: 

3?r% ^ t r  %  ^  # € t  jft£t srmr# f a

5 t ^ : i  f * r * r ^  1 1% ? rf3 T 3 B 5 r |s fk ^  
%*1 1  I SFcTR «TKT TT f̂tf̂ TcT f t
w  f?fr 5R?ft %  srarPTT
ir ^T5ft %  2TT ^  3T^ ?pt
sricff <TSF tftfacT WTf^, ?fTO 

«rr ^t?r ?ug:fere sr^Sfr 1 1 
f%?ft ^  ^  ^ t tTT^B % 3?r ^  f ^ ” eft

5^  «p>, fa n
1 sr^rrar ?e?rt «rr %

^  arq% % farfqr^r % s r ^ n w i f t  
^fm |  ^ t  TT3pft^nr ^  vr% 

crftvf 3rr% ?r v t t  ^  1 f s W  
a te m R r  tflarf?wr s t r t
fw rar *FT ^  aftt fw r t ^  ^
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*T f̂ 9THT 1

s f»r a r f i t  ? 1 S r fr ir  a r c
FT HcT i  %  tSTfa*) w t i t  SfcRT

$t?nr ^ r r f^ r  i n  
p r a s n  ^  ^ rri^ r  i
3HTT *T§ *nW<TT I  fa  3TR*T ^  %
& r  ^ n :  snF?nr |  ?ft |  & r  %  t m -
f r ^ r f  «rft ^ r f | &  f? «T%  ^TT 5^T5FTT
3 f k  3ft & T  f o T  ?*T*TT I ,  * f t  cfi%
* a f  %  t3TTf?W I  3TT?r 3f?cTT f ^ R T T  
JT̂ f m k  ^ f ^ r ,  fjfrfo ?if^T $r 
fc F S *ft  | ,  g t f t a f f  ^ t  *tt*t  ^  |
srta: ^ T T ^ r  % r̂sr̂ TT it f ®  i

SHRI SAMAR GUHA (Contai) : Sir,
I  think, it would be extremely unfortunate if 
an impression is carried either in this House 
■or outside that this debate on the tragic death 
of one of our promising scientists is meant to 
run down our scientific community or in any 
way to denigrate them. On the contrary, we 
should say that it is with a view to uphold 
their dignity, their research initiative and 
their intellectual freedom, unfettered, so that 
they can have the pleasure of creative research 
and creative work, that these discussions arc 
being held here. To me, the tragic death of 
Di. Shah is a sensitive Instance of martyrdom 
for science. I should go a step more. I consi-
der it as a very delicate case of self-immola- 
tion of a young scientist for the cause of 
science, for upholding the ideals of science and 
also for the scientific researchers.

18 h n .
He was not a sort of melancholic person-

ality that he committed suicide. It cannot be 
considered as a pathological case of melan-
cholia. Even before his death, even upto 
the last moment, he maintained his dignity, 
calmness and composed balance. That would 
be evident from the letter he had written to 
Dr. Swaminathan. He said :

“I  think it will go in the annals of 
the scientific research that a scientist has 
sacrificed his life so that other scientists of 
his calibre, of his position, can have the 
freedom of doing scientific work in a crea-
tive manner.”

, He wrote :
«*I think time has come again that 

ft scientist will have to sacrifice his life in

disgust so that other scientists may get 
proper treatment. I have one request to 
make to you.. . . ”

Please note the noble sentiment expressed by 
him. He said :

“Kindly guard the interests of persons 
dedicated to scientific work.”

This is the kind of the noble sentiment ex-
pressed by him.

I would have been happy if the Minister 
in his reply in the Rajya Sabha would not 
liave mentioned about the payscale Dr. Shah 
would have enjoyed if he was appointed a Pro-
fessor. I do not know whcthei it is known to the 
Minister that he coincs from a very wealthy 
family that if he had chosen the profession of 
his family, he would have been one of the 
men of rich community, many in this country 
would have perhaps envied. He had no 
economic motive behind his self immolation. 
The question of whether he got the post of a 
Professor or not was secondary to him ; it 
was the urge of a scientist to become more 
creative, to become more purposeful was his 
principal idiral. Failure of this ideal agonised 
him from within his soul.

I would also have been very happy if the 
quetion of appropriateness of appointment of 
Dr. Rajcndra Prasad was not justified by the 
Minister. It is a matter to be judged and 
investigated, if you really want to enquire 
into the whole matter.

In his letter, although it lias been already 
read out by other members, yet I want to 
reiteiate a single sentence of that letter was 
written by him. In that lctta he said :

“Personal ideas will always by victi-
mised whenever it comes to promotion or 
getting employment."

This lias to be underlined. He furthei wrote 
“Even their acliievement reports, the contri-
bution made by the section as well as the pro-
gramme of future work were changed so that 
they do not appear outstanding. Administra-
tive bottlenecks arc so many and so humilia-
ting.” Really, by his death, by his sacrifice, he 
lias highlighted the whole problem of young 
promising scientists. He has mentioned not only 
the botdenecks, he has also accused the scientists 
of underrating, even changing the bio-data of a 
scientist, the creative of activities, his statistics 
and even the figures of a scientist. I do not 
know in a scientific world a greater accusation 
can be made than tampering with the data,



247 Suicidt by MAY 25,1972 Dr. V. H. Shah oflAtU(M ) 24ft

[Shri Samar Guha]
figures and conclusions of a scientific rcscarch 
work.

I have innumerable allegations from the 
Institute al>out which wc are discussing here. 
Many outstanding scientists camc, many young 
professors came to see me. Many young 
researchers also came to me. I ask the Minis-
ter concerned one question. Why so many 
scientists, why so many young researchers 
should come to us ? There must be something 
wrong. It may be they are feeling that they 
are Ijound by certain rules, they cannot 
freely give expression to their grievances, and 
this tragic occasion has given them an oppor-
tunity to speak out frankly to sornc Members 
of Parliament.

I do not want to cnumeialt* the charges 
against the Directoi oi (he Deputy Dirertoi 
or the Secretary of that Institute, But theie 
arc allegations, innumerable allegations, of 
prefeiential promotion, of favoured selection, 
of favouiitistn and nc|K>lism, oi rnal-adminis- 
ration of worst type. Even some lepoi ts have 
come to me of moral turpitude against some of 
those who are in thaige of certain sections. I 
do not say these allegations aie true ; I do 
not say these are wrong. But I only want to 
say this. Here is the ease of the death of a 
person, the sacrilin of a scientist, the martyr- 
dom of a young piomising scientist. It is the 
national duty, it is the duty of your conscience 
if you have any conscience, to see that the 
whole mattci should be probed into and 
should be investigated, not only thoroughly, 
but impartially, without any piejudice, with 
no other consideration but achieving freedom 
for science. His intellectual initiative should 
not be hampered. The scientist must have the 
feeling that he can cieate something, that he 
can have the joy of that creativity. That is 
the main consideration for a true scientist. I 
have many allegations that eminent scientists 
were not given proper places here, they have 
to go outside, there arc instances of brain 
drain and persons going abroad and getting 
eminent posts there, but I am not going into 
that aspect now.

I am extremely sorry that an impression 
is being created that Mr. Swaminathan or 
Mr. Menon belongs to ceitain territorial area, 
and therefore they are some how malefically 
involved. There is another person, Dr. P. K. 
Paul who belongs to other Stale. Dr. 
Swaminathan gave him many undue extensions 
of service. Do you think I  will not say that

because I belong to certain territory to which 
Dr. Paul also belongs ? There are grievances 
against Dr. Paul also. I was told about some 
kind of trio. Dr. Swaminathan, Dr. Paul and 
Dr. Menon ruling our IARI. I don’t know ; 
it may be wrong or may be right. But I 
request you to go through the whole allega- 
tions, the whole grievances so that the whole 
project of scientific research may be set right.

I have been a humble student of science 
and I was a research student of a very emi-
nent scientist. Dr. J. C. Ghosh. I did some 
research work also I should say, Dr. Swami-
nathan undoubtedly is an eminent scientist, 
one of the rate eminent scientists in India. 
But Sir, a scientist is like an artist or a philo-
sopher. He is sensitive, he is delicate, he is 
inwardly creative. He is by nature shy of 
publicity. But unfortunately Dr. Swaminathan 
has excelled the politician in his craze for 
press. An applied scientist should never go 
to the press or radio before his results are 
verified in the field or tested adequately. 
What has he done, Sir f For Sharbati Sonora 
he has claimed 16.3 pet cent protein content 
and 3 per cent lysine content. If  il is so, it 
is unique achievement. Immediately he goes 
to the press ; he goes to to the radio and on 
the basis of that he got the Magsaysay Award. 
I don’t want to quote because Mr. Manoharan 
has already dealt with it. But Sir, I am ex-
tremely sorry, 1 feel unhappy, in theoretical 
scicnce it happened that a research work of 
the day, a finding ot conclusion may change 
after 10 years. On theoretical science that 
conclusion or that rcscarch may be challenged 
ot could be completely rejected. But in 
applied science, it never happens. Agronomy 
is an applied science. Without testing the 
research findings in the field and also in the 
other national laboratories, he should not have 
publicised the results. This result has been 
challenged by an eminent scientist like Dr. 
Norman Bor laugh of Mexico, who is a Nobel- 
Laureate in agronomy and who is the Direc-
tor of the Maize Centre in Mexico. Is it 
something not very commendable on our part 
when it is said by him that these results were 
not borne out by experimental data or field 
test ? But that has happened.

It may be that it has happened because a 
scientific director does not really do all the 
research work by his own hand. He has a 
circle of researchers, and they provide him 
with the data and on the basis of these data 
he derives conclusions. It may be that certain
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researchers around him, some orbit of rescar* 
chcrs around him may have developed some 
kind of flattery and provided him with wrong 
data and on the basis of the wrong data, he 
may have arrived at a wrong conclusion. But 
that should not have happened. That is why 
I say that an applied scientist should not 
rush to the press without making field ex-
periments.

The whole crux of the problem has been 
very nicdy put by Shri Indrajit Gupta. The 
Issue is one of the principles and systems, 
promotion and selection. Are the Government 
going to set out some principles and definite 
rules, independent of the authoiity of certain 
institutions, so that no personal flatteiy, no 
prejudice, no closcncss, no regional considera-
tion or any other except scientific meiit alone 

ould prevail ? That can be achieved only 
if an independent authority is allowed lo 
make a choice or make a selection or pto- 
motion.

The second problem, where also I agree 
with Shri Indrajit Gupta, is how to coordi-
nate the different pieces of research and how 
to mil the administration properly without 
authoritarian contiol of a hierarchy. Today, 
there is a lot of grievances against the adminis-
tration of the institute which wc ate dis-
cussing.

Let the sacrifice, martyrdom and self- 
immolation by a brilliant scientist, a young 
promising scientist who had the whole life 
before him. who had before him his family, 
his wife, children and everything, bin who 
was inwardly so much agonised, who was 
inwardly so much upset that he forgot his 
family and his wife and his children that he 
sacrificed his life, move us to positive action. 
Consider the noble sentiment that lie has ex-
pressed in his last letter while bidding good-
bye to Dr. Swaminathan, namely ‘Guatd the 
honour, dignity and the future of dedicated 
scientists’.

I would appeal to Government to institute 
a real inquiry committee with eminent scien-
tists, a few Members of Parliament and if 
possible a few international scientists also, so 
that in future no young scientist feels that he 
is in any way gagged but he fiels thai he 
has unfettered freedom in his creative activity 
and in his research work.

THE MINISTER OF AGRICULTURE 
( SHRI F. A. AHMED): I share the grief and 
the concern which has been expressed by the

entire House over the circumstances under 
which this tragedy of cutting short the life of 
a scientist has taken place in our country. It 
is a matter about which I know every Mem- 
bet of the House feels very seriously, and they 
want to discuss this matter not bccause a sui-
cide has taken place or a life has been lost 
but because they want to see tliat something 
should be done so that in future these things 
may not tecur and the scientists may be allo-
wed to do their work unhampered in future.

Now, a number of questions have been 
raised, but I compliment the Members of this 
House that they have avoided bitterness, and 
have considered the subject not subjectively 
but rather they have gone into it objectively, 
and have given many suggestions in this res-
pect, I have taken notes of the various sugges-
tions, and whatever can be done by the Mini-
stry in implementing them will necessarily be 
done.

The only point which requires romidera- 
tion here is : what are Ihc implications of 
the suicide committed by Shah ? What are 
the implications of the letter left by him ? 
These are important matters which require 
consideration. That is why I thought that the 
best thing would be that instead of on< or two 
persons forming judgment, all these matters 
should be referred to a Committee so that the 
matter may come in its true perspective be-
fore us and we may take correct decisions on 
the mattt i .

Sir, I would not like to go into the det-
ails of this lettei, but if the hon. Members 
will lie pleased to look at it, they will find 
that three main points have been raised by 
Dr. Shah in his letter. One is, whether the 
system of recruitment lequires a second look. 
That is a matter which he has raised in his 
letter. The second matter he has raised is that 
there is some research of a doubtful natuie and 
that is given prominence whithout its being 
proved : whether it is a fact or not. The 
third is that the supervision done by the head 
of the division is vety unsatisfactory and 
hinders the work of scientists. These are some 
of the important matteis which have been 
raised in that letter, and that is why, on the 
8 th of May, 1972, a statement was*made in 
the Lok Sabha expressing the deep regrets of 
Government over this sad happening. Since then 
m an y things have been said and published in 
the newspapers which have done a fair amount 
of damage to the cause of agricultural rese-
arch, for many things have been said which
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s f t r  « ft f T  fa ^ T R  T T  f W  I
i f f i f r r  *r  t $t  | ,  t f t  $ $  $>
T̂ T $ ?T fsRT 3PT % fWt $

*r ^THT TrcSt «T?ff i % *rrc
far* i& tz$z 1aftT % 'arc 
*ft 5?£tasp  *T»t \ ^T%

tsrrfaT f *f ?ft 3rprcft«r| \ w t  ?tft 

?r aft tJSTH f w  I  StfTT 3T«f *  TOT 
ft? T tf*R  % *rrc <$?t § f  *rrtt t f e r t f  
3̂% STR#T 3TT SfTcft f  ? *Tfa ^  3TT

arrcft |  eft 3r w w s t  g  f a  * 5  £ tT  1 1

h tc  f t  TT#fc; % im rff T t

f  *T*t w f c e p r  t o t  a n r n ^ r  1 1 TF?q- 
o t t  if * tft *r£few ?r ^ trt ?r$r JTrct,
?TtT*T?TT % tft *TFft % fa ir  % &TR ?T$f 
|  I WT -3r^TT % ^  fn; TT t ^ t T

f t^ P T  ^  |  ... (W W W ) ...

t  «ft ŝrsftfr 5c?r *r$ir?r g fa
fa?TR TT far f̂t ST^Tf TT 3ftT 

sq-%;̂  TT 5ft 5TOR % STTTt ^*T TT?t
*tft «rft srr^T^mr 11  ttt  ?htt |  fa

tr̂ T f^ 5ft fa^TST SR T T Sfrt #2 |  

3»T 3T<T% & r *T JTT'T'TTf T t t*T % f M f  *f 

aftr ^ttt^  3r 1 ^  s t r  t * t  *t$t 
f a s m  s r t t  £5 f  1 ^ 19 6 0  *r t^  t |  

|  I S T O  T R T F T  faT^cR «T3T*Tr *IT TfTT 

|  I *̂T% ‘ft^j T*t?r ?ft JTTETT TT*T T T  Tj|t 

| ,  *n? ?r*rRt *f ?r?Tr strtt i z w r t

t?fa  s ta n s ff T t  3 T *rfW t s t > t r  *t  5^  
T T ? t T t  5T?t ST R J^T ^ TT  I  3 fk  t  ^Tf^TT 

T*tft ^t 5̂FT 5TFT aFT Wt *ftfTT f̂ TT 
'STT’TT r̂rf̂ fT I

*nft ^>sr*T ^  ^  f a  ^  ^
*TC$r ^  fT̂ T 3TT^t, STR^PT % TTT*T% f̂ 
T̂T f^ 5 T̂> % JTT*T̂T ^  I %UV* T̂

3TT̂  ^ t  3 T ^T  ^  |  % fa^ q^rst T t 

3PRT TT 3TfTOT ft̂ TT f a  f3R TR«ff

% t a r f t r f  ^  ar?fcft«T ^?rr £ arr t ,  ^ r r t  
^  jf 3n* 3 fk  ^  %fifcT a fk  ? R ^ f t 
TT ^T5T ^?T fa rt I  I (

r̂sft oft % m f f n  tft t  fa  m
T T t ^ 3 R T . ^  J ^  eft 3̂ T T*jf% T t  
T t f e v r  ^?t % p F T  f ^ ] f %  3TO 5FfTJft?IT?rT 
T t  % T T ^ r r t  mite T t ,  ^ n r
HT̂ ar trr f^ rr  p ^ n  ft r  snrpt T t  
T t f w  ^»t ^= ft^  !̂ r t  #nr f t t  37«rr 

T T  wm fa?TT 1 1  fas(Tt
* t  f  % ^ K ^ r t  % ^ » r T T  ^ htt 
fa ^ % 5T?T TT r̂ an̂ r «T fa
^m > T T!S R - ^ft ^ T ? fr T  T T ? ft |  ^
^ P T  %  fr p r W ^ T T  %  'nT ^  |  I T t |  q ^T 
t t  g ^ .r  t t ^  gft 3 m  t  ^  ?miT.J
i f t  eft f o r  *f Tft T ift ?T| «TTrT - ^ f  3TT
*TTcft Pt srftFRT̂  % arm t  f  *rfsr̂  gw # 
3TT5ft̂ rr Tt 3TT̂ , Ttf %T?T r̂ 3TRTT W for 
5̂T <TT fan  3TT% I p ’ '*TR5T % 

I  aftT W T t  ^ T ^ fs s n rr %* ^ t  T t  t t -  
srfasroT 1 1 ^  fa ? T 5 r ^ r  % f ,  T f a t f t  
TTFTT ^ r  I ,  f a * r ^ T 3 T ^  %  J T R it  ^ T  
f  «TRT zmfc f̂ TFT ^ f̂t STjft amft I 
^  ^  W T  T ^ T  T R T , W F T  ^ T T ^
W *PFT % '̂TTj ?ft*Tf Tt arr̂ f̂ rTT 
TT% TT JT>TT T̂T |  I ?̂ftfair sfto *TJR 
5̂ T % aTT̂ft̂ FTT ^t 3ftT Ttf *̂T TT
anrfrT *rfr t t  1 %far ^r ?ft srar 
v m r  %i? ?ft fajTT m ,  enft a rrr
3TT#T ^?r TT f^T fa JTT*T ?r̂ t ir *TT?t 
3ftT %T T̂ff % ^FT cTTTtlJf % ^
^  I

?n7TTf?r 3ft , 3 p tt  u to  w rctsrrcsr 
sftr «ft i m  s rw  TT 3TJT?T Tt̂ TT =TT^
|  eft ^  srrsfhnTT tt  sr̂ T 'ft̂ t %
t f t  m K  T ^ T T  ^ T f ^ T  I 3TIR ^ T T t  fTTTt^ 
^ f t  I  eft f a r  ^ T T t  f  % -#ft 5T^t 
s R P T T  3TT ?TTiTT I 3 H ^ R  1% V T  T T  
#3 t ,  ^ T %  3TT% ^ T f q ^  V t  |  I TTo 
^ r n fh T T V T  T t  ^TT'TclT %, STgST #5TTfJTT 
f ,  q f ^ T T  i T ^ T ^ r q - T ^ rs t % ^ t t >  
f ^ r ?  ^  ^ r  1 1  ^  3?t%  ?rrc f a r ?  T t  
t ,  ^ n f t  ^ T ^ r fa n r t  §  fa ? ft T t  ? t r  ?rff
$ % m T 4  %fa?r^frT ^ % t^ -jr t  *%
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[ * f t  3TJ?T far??TTt ^ T ^ p f r ]
»R?ft m  tfSFcT ? Wt & T*T ^  
ft  WT 3% Sfa ^  fiflTT
^T% tT  ? %opr ffTcT-’Sprfcr *>T •TTTT 3PTT
«f t  *rrft fsr t «rc? ^  s t <t t  «rr
SFFTT I ^  fTBTTfc fafr 3TRVTV
fr f ^  3ft ST5T»fftt T ft 3ft3TT^T
f iw  ft  ^  I, srcnM  *r*rrcr ^
3TR I ?*T *PT T O  TOTOTT ^T T̂TKT W H

t , tirrf^F't *r *?*nt
t o  ? m  | ,  v t f  ^sr
&, s?rf «T^r-^f % 1 1  *?r f%«r% % f tw R  
*rr f w * r  ?rft ’t w t ,  ^  t? n fW t 
tft sffnrr s t^ ^ t  *rgt ^t tfffert sfhc %
x m m  f  f«F ^  *rm  <tt it t  snt 3«t %
fasrrc ift srr^trrerT I  i $  st t st t

TTtTT j? ff" ^  fF%Ct— ®ntB
% srrcswfTT f t  eft gsrrc ^  % 

?i?r srft sr*rc % srcFft v t s*r% ?n«r ^tf?

srwra % a n s - s f  *$r?St an% * rfaw  
v t grr fr^ft aftr fa*  s* *  v t  **r ?n$ 
tft jt skt  «r*% tft a r r^ M T  ?rft <rtift i

MR. CHAIRMAN. Does he want to press 
substitute motion No. 2 ?

SHRI ATAL BIHARI VAJPAYEE: No, I 
want to withdraw it

l&R CHAIRMAN. Is it the pleasure of 
the House that substitute motion No. 2 be 
withdrawn ?

SOME HON MEMBERS- Yes.

MR CHAIRMAN • Yes, it is withdrawn 
bv th< leave oi the House

The motion was withdrawn by lease of the House. 

18.30 hrs.

The Lok Sabha then adjourned till Eleven of the 
dock on Friday, May 26, 19721 

Jyatslha 5, 1894 (Salta)
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